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LOK SABHA DEBATES 

LOK SABHA 

Wednesday August 17, 19941 
Sravana 26, 1916 (Saka) 

The Lok Sabha met at 
Eleven of. the Clock 

[MR. SPEAKER in the Chairj 

ORAL ANSWER TO 
QUESTIONS 

[English] 

MR. SPEAKER: Q. 321 - Shri 
Braja Kishore Tripathi - Not present. 

Dr. Mumtaz Ansari - Not present. 

Q. 322 - Shri M. V. V. S. Murthy 
- . Not present. 

Shri Venkateswara Rao -- Not 
present. 

a 323 - Shri Chandresh Patel -
Not present. 

Shri Sriballav Panigrahi. 

Identity Cards to Voters 

+ 
*323. SHRI SRIBALLAV 

PANIGRAHI: 
SHRI CHANDRESH 

PATEL: 

Will the PRIME, MINISTER be 
pleased to state: 

(a) the names of the States in 
which identity cards for voters have been 
prepared; 

(b) the names of the States which 
have given assurance to prepare such 
identity cards and the time by which they 
are likely to be prepared; 

(c) the estimated expenditure likely 
to be incurred on each such' card; 

(d) the names of the States which 
have sought assistance from the Union 
Government for preparing identity cards; 
and 

(e) the allocation provided/proposed 
to be provided by the Union Government 
to each State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) As per available 
information, none of the States nas so 
far completed the work of issuance of 
Photo Identity Cards. However, the States 
of Manipur, Meghalaya and Haryana 
have started issuing photo identity cards. 

(b) Almost all the States have 
agreed, in principle, to issue identity 
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cards. However, no commitment regarding 
time by which these cards would be 
issued has been made by most of the 
States. The States of Maharashtra, 
Manipur, Meghalaya, Haryana and Sikkim 
have informed that they intend to complete 
the scheme within the deadline stipulated 
by the Election Commission. 

(c) The estimated expenditure on 
each such card may vary between Rs. 10 
to Rs. 15. 

(d) The States of Andhra Pradesh, 
Assam, Bihar, Gujarat, Kamataka, Kerala, 
Madhya Pradesh, Maharastra, Mizoram, 
Nagaland, Rajastan, Tamil Nadu, Tripura, 
Uttar Pradesh and West Bengal have 
asked the Central Government to bear 
either the entire or major portion of the 
cost of issuance of identity cards. Rest 
of the States hav~ sought 50% share of 
'the expenditure from the Central 
Government. 

(e) According to instructions of the 
Election Commission, the expenditure on 
issuance of photo identity cards is to be 
initially borne by the State Governments 
and to be reimbursed to the extent of 
50 per cent by Central Government later 
on. No allocation has yet been made by 
the Central Government to any State. 

SHRI SRIBAUAV PANIGRAHI: Mr. 
Speaker. Sir. the controversy of 
introduction of photo identity cards is still 
going in certain quarters. But rer:ently the 
hon. Prime Minister has chaired a 
meeeting of the Chief Ministers of the 
States where elections are due shortly 
and a decision has been taken and 
consensus emerged in favour of 
introduction of this work in a phased 
rr,anner. What has been the reaction of 
the Election Commission to this decision 
of the conference of Chief Ministers of 

different States where elections are due, 
which metting was presided over by the 
hon. Prime Minister himself? 

From the reply it appears that there 
has been no deadline. But the States 
have agreed to provide photo identitv 
cards and, in fact, its issuance has been 
going on in certain States. But no deadline 
or no commitment is there from the 
States about any specific date. I want to 
know how far it is correct and how do 
the Government reconcile with the 
situation where the Chief Election 
Commissioner has reiterated, very 
recently, in the last week at Patna his 
resolve that unless this process is 
completed, before November 30th, at 
least in States where elections are due 
in early 1995, he is not going to issue 
notification for holding elections? 

SHRI H.R BHARDWAJ: Sir, the 
hon. Prime Minister has taken keen 
interest to see that all the States are 
helped in this task of issuing identity 
cards. The latest meeting which the hon. 
Prime Minister took was on 29th July, 
1994 in which the Chief Ministers of 
Andhra Pradesh, Bihar, Gujarat, Goa, 
Karnataka, Maharashtra and Orissa and 
the Governor of Manipur took part. This 
was primarily to discuss their difficulties 
because these identity cards are to be 

'issued in the States. So, we are taking 
keen interest to resolve this issue by 
talking to the Election Commission as 
well as to the States. On our part, we 
have taken two or three meetings with 
the Chief Ministers and all have agreed 
now that they will implement the 
programme of issuing identity cards to 
voters. So, that controversy has been 
resolved and unanimity is there in issuing 
the identity cards. 

Now there are practical difficulties 
which the Chief Ministers are expressing, 
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and we cannot lose sight of that. We 
have to talk to them about how to 
remove their practical difficulties. The 
filSt practical difficulty is the time factor. 
The second difficulty is the money factor. 
'Both these ar& very vital. Actually we 
want to resolve this by talking to the 
Election Commission and to the States 
so that there is no deadlock on the issue 
of identity cards. When the country has 
accepted it and the Prime Minister has 
approved it in principle and has given 
directions to all of us that this should be 
implemented, then I do not think any 
strong attitude should be taken on this. 
It is a very good work which we appreciate 
and we will see that this deadlock is 
resolved slowly and steadily. 

SHRI SRIBALLAV PANIGRAHI: Sir, 
I appreciate the answer given by the hon. 
Minister. But he has said that there 
should not be any strong attitude ... 
(Interuptions) 

MR. SPEAKER: Let us not go by 
what comes out in the newspapelS, let 
us go by what is really known to us. 

SHRI SRIBALLAV PANIGRAHI: No 
Sir, what I am saying is that the Chief 
Election Commissioner is inSisting that by 
a certain date ... (Interruptions) 

MR. SPEAKER: Do you know it 
p'ersonally? 

SHRI SRIBALLAV PANIGRAHI: It 
has come out in the newspapers, Sir. 

MR. SPEAKER: Let us not depend 
on what appears in the newspapers. 

SHRI SRIBALLAV PANIGRAHI: Sir, 
I want to know whether that has come 
to the notice of the Govemment. 

MR. SPEAKER: Please handle it a 
little delicately. 

SHRI SRIBALLAV PANIGRAHI: I 
would further like to know, Sir, what is 
the financial involvement on this project 
throughout the country and whether it is 
a fact that some of the States want 
financial assistance for this purpose, not 
by way of reimbursement but in advance. 
Because of their poor financial condition, 
they are not in a pOSition to go ahead. 
Particularty there are some States where 
elections are due in February next year. 
In Orissa, there is no evidence of any 
work having begun iii this direction. They 
are simply saying that there is paucity 
of funds. So, I would like to know 
whether there is any such case where 
they want the money to be paid in 
advance for this purpose and, if so, what 
is the reaction of the Govemment of 
India to that? 

SHRI H.R. BHARDWAJ: Sir, as on 
today, the Election Commission has given 
instructions that the States should bear 
their expenditure and claim fifty per cent 
as usual from us. Same is the case with 
Orissa. According to the information with 
me, the State of Orissa has asked for 
fifty per cent Central assistance, and that 
is the normal thing. We are not in a 
position to commit the entire expenditure 
at this stage because the total expenditure 
as on today is estimated to run to 
Rs. 1,637 crore. So, we will have to work 
out a working system by which those 
States which are involved in the 1995 
elections and where there is a 
controversy, ha"e to take a decision that 
they have to issue identity cards. We are 
talking to them on how we can help them 
about the portion of the expenditure 
namely, fifty per cent. That is not the 
problem. The problem is whether they 
can do it as quickly as is desired. We 
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are willing to help the States if they can 
do it. 

SHRI SHARAD DIGHE: Mr. 
Speaker, Sir, it is gratifying to note from 
the answer of the hon. Minister and also 
the news which have come tnat the 
Prime Minister is taking keen interest 'in 
seeing that no tension will arise and ·all 
the States will implement this scheme of 
issue of identity cards. No doubt, it will 
definitely eradicate the impersonation and 
booth capturing and it is a very welcome 
move by the Election Commission and 
it is a very good electoral reform. 

Now the main problem appears to 
be of expenses and the other practical 
difficulties. Now, in the answer it has 
been stated that some of the States are 
asking for substantial major portion of the 
cost and some are asking for 50 per cent 
share in the expenditure. In part (e) of 
the answer it has been stated that the 
Election Commission has given certain 
directions and the C.E.C. wants the 
States to bear the cost and then get 
reimbursement to the extent of 50 per 
cent. 

I want to know whether the 
Government will form some uniform policy 
as far as bearing the expenses of these 
identity cards and not leave it to the 
negotiations with each and every State 
and their demand. Will your form an all­
India uniform policy regarding bearing the 
expenses of these identity cards? 

SHRI H.R. BHARDWAJ: Sir, the 
all-India policy is well-known and that is 
bearing 50 per cent of the expenditure. 

SHRI INDER JIT: Mr.Speaker, Sir, 
I am glad that almost all the States have 
agreed to issue identity cards. The 
decision has come not a day too soon. 

But I notice from the reply that only five 
States have, so far, informed the Centre 
that they will be able to adhere to the 
deadline. So, in the circumstances, my 
first question is : what is the legal 
position; can the elections be stalled in 
case the identity cards are not ready by 
a stipulated date? I want to know the 
legal postion. 

MR. SPEAKER: I will not allow that 
kind of thing to be said in the House. 
That is to be done by the judiciary. 

SHRI INDER JIT: My second 
question is : as we all know, there has 
been a heavy influx of foreigners into our 
country. The Home Minister of our country 
went on record in this House to say that 
we had something like three lakh 
Bangladeshis in Delhi itself. We know 
there is a lot of heavy influx of foreigners 
into the North East area which I have 
visited more than twice in recent weeks. 
What is proposed to be done to ensure 
that some of the foreigners do not 
manage to sneak in and get themselves 
identity cards just as they managed to 
get themselves various ration cards? 

Sir, I have a brief third question. 

MR. SPEAKER: The first is 
disallowed. The second question stands. 

SHRI INDER JIT: Sir, the problem 
is one of finance. I wonder whether the 
Law Minstry would consider the question 
of asking Indian citizens, who have ration 
cards, themselves to come forward and 
seek identity cards. In that case, we 
could get the ordinary citizens to pay for 
their identity cards which could be used 
for multipurposes. So, in this case the 
Centre would not have to pay any 
money; the States too would not have 
to pay any money. Thus, people having 
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ration cards and who are Indian citizens 
then should themselves be asked to 
come forward and get their identity cards. 

SHRI H.R. BHARDWAJ: Sir, so far 
as infiltration of foreigners is concemed, 
that issue is not linked with the preparation 
and issue of identity cards for the purpose 
of holding elections. That is an issue 
which will have to be tackled at a 
different front, namely the Home Ministry. 
This identity card would only enable to 
stop impersonation at the polling station. 
The provision under Rule 28 of the 
Registration of Electors Rules, is primarily 
meant to see that there is no 
impersonation. 

The problem of infiltration of 
foreigners in the North East region is 
well-known. The Goverment has taken 
several steps in this regard. But I am not 
competent to answer those questions 
because according to the Allocation of 
Business Rules, it relates to· the Home 
Ministry. But the Election Commission 
and other officers charged with the duty 
of preparation of electoral rolls can look 
into that according to the guidelines for 
the registration of voters. Only an Indian 
citizp.n is entitled to be registered as a 
voter. So, that provision is a mandatory 
provision and I hope that at the time of 
revision or preparation of electoral rolls 
or issue of photo identity cards, all these 
things will be taken into consideration. 

I hope this will satisfy the hon. 
Member. 

SHRI PAWAN KUM)\R BANSAL: 
Mr. Speaker, Sir, undoubtedly the 
introduction of identity cards, though a 
small step, wolJld prove to be a major 
leap in thl!1watter of introducing electoral 
reforms. When Some States can take up 
this process and it is nearing completion, 

I really fail to understand as to'why there 
should be delay or reservation on the 
part of some others. I say so particularly 
b~cause the hon. Minister's answer to 
part (d) of the question enumerates 
some States which have sought major 
reimbursement from the Government of 
India whereas the parties which run 
those States, some of them say that the 
entire election process should be funded 
by the State. I do not understand the 
point which is made out there. Is it the 
case of all those States that all the 
expenses have. to be borne by the 
Government of India, particularly when 
they are emphasizing on the election 
being funded by the State? 

SHRI H.R. BHARDWAJ: Sir, so far 
as funding of election is concerned, that 
is a different area. 

PROF. SAVITHRI LAKSHMANAN: 
Mr. Speaker, Sir, with your permission I 
would like to ask one question on this 
deadline, not depending on the Press 
reports, but based upon the answer 
given by the han. Minister himself. In his 
answe, the Minister has stated that some 
of the States namely, Maharashtra, 
Manipur, Meghalaya, Haryana and Sikkim 
have info;med that they intended to 
complete the scheme within the deadline 
stipulated by the Election Commission. 
Suppose some other States are not so 
particular regarding the deadline, what 
will be the action taken by the 
Government? In the answer given to part 
(e) of the question, the Minister has 
stated that 50 per cent assistance would 
be given to the State Governments. The 
States lii<e Kerala which are il1 a poor 
financial condition will be suffering if that 
50 per cent or more financial assistance 
is not given to them. So, what will be 
the reaction of the Central Government 
regarding the 50 per cent or more 
percentage of Central assistance? 
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SHRI H.R. BHARDWAJ: Sir, on an 
issue like this we cannot adopt double 
standards. We will have to take one 
decision in respect of all the States in 
the matter of sharing the expenditure. As 
it is well-known, if we give more to one 
State the others will be justified in asking 
for more funds. So, a guideline, is 
already there and is followed over the 
years that in the parliamentary elections 
50 per cent of the cost is borne by the 
States and 50 per cent by the Centre. 

SHRI YAIMA SINGH YUMNAM: 
Mr. Speaker, it is a fact that the 
Governrnent of Manipur have started 
issuing identity cards to the voters. May 
I know whether the Govemment is aware 
of the fact that those identity cards have 
again been collected by the insurgents 
or underground organisations? If the 
Governrnent is aware of the fact, then 
what measures will the Government take 
for issuing duplicate identity cards or 
fresh identity cards? Although the hon. 
Minister has clarified that it is not under 
his purview, I would like to state that the 
students and other organisations have 
even called for a bandh on the 
Independence Day for the exclusion of 
foreigners from the voters' list. It will be 
helpful to the Government of Manipur if 
the hon. Prime Minister makes a 
statement that the foreigners will be 
e.tcluded from the voter's list and identity 
cards will not be issued to them. 

Sir, as you know in Manipur there 
has been influx of foreigners through 
Jiribam area and border areas along the 
border of Myanmar, Bangladesh and 
Pakistan. For the small non-viable States 
like Manipur and Sikkim, it will be 
burdensome to bear the expenditure 
even though the Central Government is 
prepared to bear 50 per cent of the 
expenditure. So, will it be possible for the 

Central Government to meet 100 per 
cent expenditure in the case of such 
small States? 

SHRI H.R. BHARDWAJ: Sir, so far 
as Manipur is concerned, the total 
expenditure is estimated at Rs. 5.49 
crore and the Government has agreed 
for 50 per cent share. With regard to the 
preparation of rolls and is?ue of identity 
cards both under the scheme and of the 
law, the Chief Electoral Officers of the 
States are charged with the duty to 
prepare these identity cards and all this. 
And they have clear statutory guidelines 
stipulating who has to be given this 
identity card and who has to be registered 
as a voter. We do not come into the 
picture either in the revision or preparation 
of rolls. 

Foreign Investment in Backward 
Areas 

'324. PROF. P.J. KURIEN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any foreign investment 
has been made in the backward areas 
of the country; 

(b) if so, the details thereof vis-a­
vis total foreign investment in the country 
so far; 

(c) whether any guidelines exist in 
this regarti; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
and (b). Foreign investment data, specific 
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to backward areas, is not centrally 
maintained. 

(c) No, sir. 

(d) Does not arise. 

PROF. P.J. KURIEN: The 
Government is not maintaining the foreign 
investment data specifically relating to 
the backward areas. I would suggest that 
the Government should do so. It is not 
very difficult to do so. 

After liberalisation, foreign 
investment in the country is increasing. 
Investments are also being made in the 
core sector and in infrastructure also, 
even though it is not up to our 
expectations. These are certain positive 
signs, positive results of the Iiberalisation. 
Sir, but, there is an area of concern for 
us, that is, most of these investments are 
being made in the developed areas or 
the urban areas. f;ven the investors from 
within the country are tending to avoid 
the oackward areas. In the eightJs, we 
had what was called 'Compensatory 
Backward Area Allowance'. That 
allowance is not being given today. 
Therefore, there is the possibility of 
regional imbalances being further 
increased. 

In view of this, I would like to know 
whether the Government is conscious of 
this problem, and if so, what are the 
specific steps being taken to reduce the 
regional imbalances arising out of the 
attraction of the investments in the 
developed and urban areas. 

[Translation] 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, I agree with tt,d hon. 
Member that special attention should be 
paid towards the backward areas and the 
Government of India is ende~vouring so. 

For me backward areas means backward 
districts. I do not have district wise 
figures at this time. When all MPs showed 
their eagerness and desired requisite 
information on this issue, hon. Prime 
Minister took its notice. Thereafter we 
started to collect state-wise.datas. When 
we invested foreign capital in, we reviewed 
various aspects for those datas. All datas 
are being examined by an independent 
agency. It will provide information about 
the allocation of project. The report will 
take at least 6-7 months time. This is a 
lengthy process because datas have to 
be collected from all States. We have left 
the decision on entrepreneurs to decide 
themselves as to where they want to 
invest their money. But it has been found 
that it did not prove effective even while 
licences were being issued. The 
Government should interfere in it or the 
entrepreneurs to divert industries to 
backward areas. But it was found that 
they preferred to divert industries to only 
those places where they have maximum 
dependable infrastructural facilities. 

The hon. Member has asked 
regarding the steps being taken by the 
Government in this regard. As he had 
also held this port-folio therefore, I would 
like to submit that the issue of 
industrialisation is mainly related to State 
Governments but after the implementation 
of new economic policy the Government 
is providing proper incentives and 
infrastructural facilities to entrepreneurs 
to promote industrialisation in backward 
areas. The Govemment has started these 
schemes mainly through Growth Centres 
Schemes, Tax Holiday and Transport 
subsidy which provides subsidy to various 
States. It functions as a supplementfnd 
thus we are trying for industrialisation. 
Various Govemments provide varieties of 
incentives such as capital subsidy, sales 
tax exemption, power subsidy, allotment 
of land etc. from their side. 
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{English] 

PROF. P.J. KURIEN: Sir, I agree 
with the han. Minister but the point is that 
I have raised a very specific question. 
Today we are not giving licences. Lecence 
raj is no more. We did not want that also. 
But even at the time of licence also, 
there was the backward area allowance. 
To some extent, some industries were 
diverted to backward areas through the 
mechanism of licensing and also some 
industrialists were directed to go to 
backward areas because there was 20 
per cent of investment subsidy in those 
days. Both of these mechanism are not 
existing today. There is no mechanism 
by which we can divert investors to the 
backward areas. This is the problem 
which I am specifically raising. Therefore, 
there is a possibility of increasing regional 
imbalances. We all welcomed 
liberalisation. It has proved to be 
successful. The Hon. Minister has touched 
on the problem. The remedy which she 
herself said is infrastructure. Infrastructure 
is the most important thing. There were 
two schemes with the Government to 
develop infrastructure in the backward 
areas. They are the Growth Centre 
Scheme and Infrastructure Development 
Scheme. This was an alternative to the 
development subsidy. The growth centres 
were envisaged to bring investment to 
the backward area because growth 
centres will develop infrastructure in 
bi:lckward areas onlll. 

The hon. Prime Minister himself in 
this House has said that the scheme will 
be implemented. 

Then there was another scheme 
and that is the Infrastructural Development 
Scheme for small-scale Units. That was 
included in the SSI policy also. I read 
in some newspapers that the Growth 
Centre Scheme is being perhaps 

abandoned and the infrastructure scheme 
is also not picking up. 

I would like to know what is the 
policy of the Government on the growth 
centre scheme and the infrastructure 
develQpment scheme and whether they 
have been abandoned. If not, what is the 
reason for the delay in implementing 
them and whether by the end of this 
Plan, the envisaged growth centres would 
be commissioned. 

(Translation] 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, the Growth Centre Scheme, 
which has been chalked out to provide 
infrastructural facilities to the States has 
not been abandoned. Keeping in view the 
importance of infrastructural facilities for 
industrialisation the Government of India 
had implemented the Growth Centre 
Scheme in 1988. This scheme is meant 
for providing the infrastructural facilities 
such as power, telecommunications and 
water etc. so that this scheme may be 
the pivotal point in the process of 
industrialisation. I agree with the han. 
Member that this scheme is being 
delayed. It was planned to expend Rs. 
30 crore on each centre and this 
expenditure was supposed to be met by 
the State Government, the Union 
Government and Indian Financial 
Institutions. But some hindrances were 
there. Due to shortage of resources at 
State, and Unl()() Govermne.nt's level the 
pace of the progress of the Growth 
Centre Scheme retardated. The most of 
the States could not raise the fund of Rs. 
10 crore per centre from the market as 
prescribed in the scheme. In some cases 
it was delayed due to the acquisition of 
land. Taking this into consideration we 
held meetings on various levels and 
invited the Slale Government also. It was 
discussed in the conference of Industry 



17 Oral Answer.s SRAVANA 26,1916 (SAKA) Oral Answers 18 

Mi'nisters. The cabinet secretary also 
held meeting. The concerned dep?rtment 
continuously reviewed the progress. The 
work was started from September­
October, 1993. We visited various States 
such as Gujarat, Maharashtra and 
Madhya Pradesh. The Minister of those 
States were called which had certain 
problems. There were certain practical 
problems. For example, there was 
financial crunch and lack of land in the 
North-East. A review Committee was set 
up therefore. The Chief Secretary of the 
Prime Minister's Office attended the 
Review Committee. The report of Review 
Committee is almost complete. The 
Secretary, 1.0. called its meeting through 
All India Financial Institutes. He assured 
to provide funds through financial Ingtitutes 
to those States whose progress was 
satisfactory. We are introducing certain 
flexibilities to overcome the departmental 
shortcoming. The report regarding the 
mode of the programmes likely to be 
implemented in the North East and 
Backward States is under the 
consideration of the Government. I hope 
action will be taken on it very soon. 

[English] 

SHRI E. AHAMED: Mr. Speaker, 
Sir, after, the Government has decided 
tv do away with this investment subsidy 
eligible to the backward districts, the only 
help now is from the industrial growth 
centres. But the hon. Minister has stated 
in the House that the industrial growth 
centre is also not to the expected level. 
Ultimately, there is neither investment 
subsidy to the backward districts nor is 
there a progrt:lss made in the growth 
centres. I would like to ask the Minister 
whether the Government will consider to 
provide some sort of encouragement by 
way of investment subsidy or something 
for those industries which would like to 

prefer it in the Centrally sponsored growth 
centre which is now under the 
consideration of the Government. 

[Translation] 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, I have already replied that 
the Union Government has launched 
three schemes. They are transport 
subsidy, growth centre and tax holiday. 
Moreover, the various State Governments 
also provide certain inCentives and they 
also have their own package programmes. 

SHRI BHERU LAL MEENA: Mr. 
Speaker, Sir, I would like to ask the hon. 
Minister and the hon. Prime Minister that 
in the new industrial policy, the 
industrialists have been given the freedom 
not to get licence on the one hand and 
they are given subsidy on the other hand. 
However, it seems that they do not set 
up their industries in backward areas. 
Wherever they feel convenient, they set 
up industries there. There does not seem 
to be any programme to set up industries 
in backward areas like Dungarpur and 
Banswara. I have seen it myself while 
travelling from Jaipur to Delhi. From this, 
it appears that though subsidy is given 
in the name of backwardness. yet they 
do not get the benefit of it. Secondly, my 
another pOint of concern is that the 
contractors taKe alongwith them a gang 
of work.ers tor undertak.ing a iob. 
Whenever, they complete one work. they 
engage in another work and thus go on 
working across the country. On the one 
hand. we appeal for releasing bonded 
labourers but on the other hand, 
backwards and adivasis also wander 
here and there like bonded labourers. 
Whether the Government would ensure 
that the industries are also set up in 
backward areas and the backward people 
benefit from it? 
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SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, I have time and again, told 
the bon. Members that after New Industrial 
Policy, our objective is to place India in 
the gr,pup of leading industrial countries 
of the whole world. When the nation is 
marching forward how can we remain 
behind? Therefore (Interruptions) . 

SHRI BHERU LAL MEENA: Though, 
the Government is doing this to take the 
country ahead yet the poor are not 
getting any benefit. 

SHRIMATI KRISHNA SAHI: It is 
not so. As I have said that at the time 
of entering into collaborations for foreign 
exchange we ensure that (Interruption). 
Mr. Speaker, Sir, when we enter into 
collaborations for foreign exchange, first 
of all we see that how far it will work 
in the interest Qf our nation. The second 
thing is that how much foreign exchange 
will be eamed therefrom? Thirdly, we see 
that what kind of te~hnology we will be 
getting? In this way,-all aspects are 
considered and applied equally 'or the 
welfare of the country. 

SHRI BHERU LAL MEENA: What 
is its use? What steps the Government 
is taking for the upliftment of backward 
classes? If you want to go this way, you 
better shoot them. 

SHRIMATI KRISHNA SAHI: As far 
as we can attract investment whether it 
is domestic or foreign-we go to that 
extent. Similarly, as far as they can 
provide infrastructure as well as the 

lacilities, tne" go to tnat exten\. We 
cannot compeU them to move in any 
backward or forward area. 

{English] 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): Sir, I appreciate the 

concem of the hon. Members. There· is 
one fact which all of us should nOl:e. 
What does this foreign investment consist 
of? This consists of mostly infrastructure, 
which is not available in the country, 
except in certain areas. Now there is 
again this situation - unless you have 
power you cannot have industry. You do 
not have power. Farmers are shouting 
that they do not get power even for two 
hours in 24 hours. Industries are also 
complaining that they do no get power. 
So, the infrastructural aspects have 
become so important that we have given 
first priority to power, the next priority to 
roads, ports etc. And once we give this 
priority, it means that power will reach 
every corner of the courrtry. We are 
taking care to see not just to give power 
where power is already available, but to 
spread it far and wide so that Banswara 
also, so that North-Eastern also, so that 
Madhya Pradesh areas also are covered 
at the earliest. That is the only thing. 
Whatever has been happening has been 
happening. 

Today, we have taken a conscious 
decision that investment now will be 
mostly in the infrastructure sector and 
that infrastructure sector can reach the 
farthest corners of the country. This will 
take time. As we all know all projects do 
not come ovemight. But, then this is a 
matter of how to correct the distortion. 
That is what we are doing. We are not 
adding to distortions. We are consciously 
correcting the distortions and the 
imbalances. But this will take time. 

Hon. Members wherever they feel 
that there is any mi~take they can always 
come to me. We can always go to the 
State Governments also, because it is 
not just a matter of the Central 
Govemment. 
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All the industries are in the State 
sector. The constitution says that industry 
is a State subject: What can we do? We 
cannot really jump over the head of the 
State and go to a backward area to put 
an industry there. This is not possible; 
this is a very complicated matter. We will 
have to be working in coordination with 
the State Governments. And also the 
policy which has been laid down is very 
clear. I have made it absolutely clear in 
every meeting of mine everywhere that 
we do not want industries which are not 
in our category 'one', in our priority 'one'. 
They may come later after five years, 
four years. But the point is that I am 
stressing power as the main priority 
which h,!s to be satisfied before anything 
else. 

The situation in the country is that 
whatever we have planned in the 8th 
Five Year Plan, not even half of that has 
yet been completed. We have got only 
two years in the 8th Five Year Plan. Sir, 
we will have to be galloping even to 
come to the standard, to the level, where 
the 8th Five Year Plan has put us. For 
the last two-three years you know 
because of the changes, because of so 
many other dislocations, investment did 
not come. Now it is coming slowly and 
wa l1ave to make up a good deal in the 
next two years which we are trying to 
do. That is all I can say. I agree that 
there have been imbalances. They are 
not just today's imbalances; we have 
inherited imbalances. We have tried on 
different occasiofls different methods of 
removing imbalances, but by and large 
this has not happened. So, we will have 
to continue doing that consciously and 
that is what the Government is dOing. 

SHRI IMCHALEMBA: Specially the 
North-East suffers from this want of 
infrastructure. We have got raw materials, 

natural resources, etc., but infrastructure 
is lacking. Whatever may be the country's 
policy for industrialisation, unless we 
have the infrastructure the North-East will 
always suffer despite the fact that for the 
country it may be the best. In the North­
East we have been talking about the 

. policy and programme of growth centres 
which will provide us the infrastructure. 
These have been taken up specially in 
the North-East and they are in the half 
way as if they have been neglected. So, 
I want to know from the Government 
whether specially in the North-East these 
growth centres which are half converted 
will be taKen up in the near future by 
providing more funds and more facilities. 

SHRI P.V. NARASIMHA RAO: J 

would like to assure the. hon. Members 
that so far as the growth centres are 
concerned, we will see that priority is 
given to backward areas like the North­
East and other areas. But that will not 
solve the problem. That will only solve 
the problem to a particular extent, not the 
whole extent. There are many matters 
which I would like to discuss in this 
House if possible on any occasion. I am 
prepared to come up with all the difficulties 
and all that the Government has done. 
I have visited the North-East severt 
times. I have more or less adopted the 
North-Eas~ as the Prime Minister to see 
that all these priority programmes go 
there. There is a lot of gas available 
there. But the entrepreneur does not 
want to go there. For various reasons he 
is not going there. The raw material is 
available as the hon. Member said. All 
this is available; but the distances and 
perhaps the easy way which is available 
to some of the industrialists that they can 
have the industries and make their money 
right here in Delhi or Bombay or in areas 
where everybody is going, that attitude 
is also there. So, we will have to work 
on several fronts to see that these areas 
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are coverd. We are making that conscious 
effort as I have just submitted. 

[Translation} 

SHRI LAKSHMAN SINGH: Mr. 
Speaker, Sir, the Union Government has 
laid a natural gas based HSJ pipeline at 
a cost of Rs. 1800 Crore covering the 
largest area of the country. Some persons 
are interested to set up natural gas 
based industries. Whether the 
Government is formulating any scheme 
for setting up growth centres along this 
gas pipeline? 

[Englis~] 

SHRI P.V. NARASIMHA RAO: Sir. 
that is really concerning the Ministry of 
Petroleum. But I would like to tell the 
hou6e that there has been a lot of 
miscalculations in the matter of the 
availability of· gas also. In fact. the 
exploration that was made, the calculation 
that was made was very much on th3 
optimistic side. In fact, many industries 
had been promised in writing that they 
would be given gas. Suddenly. it transpired 
that the gas . whi:::h was expected at the 
time of exploration, was not available. 
So. now we have to cut down on 
w!latever has been allotted ul,eacJy with 
the result that the industrialists find it 
very difficult. We are asking many of the 
industrialists to have the duel-fuel industry 
or duel-fuel structure or planning which 
is easy to do all at once. So, these are 
some of the limitations. We do not know 
while exploring whether the explorer was 
wrong or the miscalculation took place 
for reasons beyond his control. We are 
g:)ing into all this. 

We are also exploring new areas 
and happily for us, new areas are coming 
up with certain deposits of gas. Therefore, 

I would like the Members to bear with 
the Government on all these matters. 
These are imponderables which cannot 
be calculated accurately in advance. 
And, therefore, to the extent mistakes 
occur, we will have to go on adjusting 
to the new situations. And everyone 
would have to be cooperating in this. 

MR SPEAKER: Q. No. ~ 325. Shri 
S.M. Laljan Sasha-absent. 

Surplus Land 

+ 
"326. SHRI KHELAN RAM 

JANGDE: 
DR. KRUPA SINDHU SHOI: 

Will the PRIME MINSTER be 
pleased to state: 

(a) the surplus land in the country 
-as on December 31, 1993; 

(b) the details of the surplus land 
distributed amongst the rural poor till 
January,' 1994; 

(c) whether possession of land 
allotted to SCs/STs has yet not been 
given; 

(d) if so, the details thereof, State'-
wise; 

(e) the steps taken to implement 
land reform measures expeditiously; and 

(f) the State-wise progress made in 
this matter as on date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
DEPARTMENT OF RURAL DEVELOP­
MENT AND MINISTER OF STATE IN 



,. 
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THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RAMESHWAR 
THAKUR): (a) to (f). A Statement is laid 
on the Table of the House. 

STATEMENT 

The progress of implementation of 
ceilk.g laws is monitored on a q:.larterly 
basis. Upto the quarter ending December, 
1993 an area of 73.51 lakh acres was 
declared as surplus, out of which 64.15 
lakh acres have been taken posession 
of and 50.49 lakh acres of land has been 
distributed to 48.82 lakh rural poor. About 
50% of the total area distributed has 
been allotted to the beneficiaries belonging 
to Scheduled Castes and Scheduled 
Tribes. 

The States have been advised to 
provide simultaneous possession of the 
land allotted to the beneficiaries. 

In the Conference of Revenue 
Ministers and Chief Ministers. the various 
programmes of land reforms art. revie­
wed and suggestions/recommendations 
made for their effective and expeditious 
implementation .. The recommendations 
of these Conferences a~e sent to the 
States and Union Territories for taking 
necessary action. 

Land reforms is a multifaceted 
programme. States have achieved 
different levels of success in different 
programmes. Therefore. it is not possible 
to have State-wise comparisons for the 
progress made in this direction. However, 
allnual targets for distribution of ceiling 
SJrplus land are fixed under the Twenty 
Point Programme. The targets for the 
last year (1993-1994) were fixed at 
5,98,563 acres, and the' achiev:Jments 
reported were at 70,887 acres. 

Land being a State subject, the 
responsibility of implementation of land 
reforms lies with the State Governments. 
The Government of India only exercises 
a coordinative and advisory role. 

[Translation] 

SHRI KHELAN RAM JANGDE: Mr 
Speaker, Sir, through you, I would like 
to know from the hon. Minister that 
according to piS reply, '73.51 lakh acre 
land was declared surplus till December, 
1993 but the landowners had gone to the 
eourt. As a result thereof, the landless 
people and the Harijans did not get any 
benefit. The prople, who have been 
allotted land, are not being allowed to 
CUltivate it. The landowners are still 
taking possession of their land. First of 
all, I would like to ask the hon. Minister 
that in reply to part 'd' of the question, 
he has not given the details of the land, 
State-wise. Whether the Government has 
taken efforts to ascertain the fact that the 
people who have been allotted surplus 
land, do not possess any land earlier? 

SHRI RAMESHWAR THAKUR: Mr. 
Speaker, Sir, till December. 1993 a total 
of 73.51 lakh acre land was declared 
surplus. Out of this, we took posseSSion 
of 64.28 acre land. However, 79 per cent 
of this land i. e. 50.58 ac;:re has been 
distributed. From this. 36 per cent people 
belonging to Scheduled Castes and 14 
per cent belonging to Scheduled Tribes 
have been benefited. In all, about 50 per 
cent land has been allotted to the people 
belonging to Scheduled Castes. Out of 
22.93 lakh acre remaining land, 22.70 
lakh acre land is under litigation in 
various courts. There are .13148 cases 
filed in the Revenue Court involving 
5,76,241 acre land. In High Court there 
are 3902 cases involving 6,57,684 acre 
land. Sirr.:larly, there are 762 cases in 
the Supreme Court involving 56,384 acre 
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land. Due to litigation, this land could not 
be distributed. 3.67 lakh acre land has 
either been allotted for public works or 
conserved. Further, 3.55 acre land has 
been declared unfit for cultivation. 
Similarly, the land under miscellaneous 
type or small patches comes to 1 .83 lakh 
acre. Thus, the total land avaHable with 
us is 98000 acre. In this connection, a 
meeting of Revenue Ministers was held 
in March, 1993 in which it was made 
clear that 3.14 lakh acre land has been 
distributed between October, 1991 and 
March, 1993. Besides this, 27.93 lakh 
acre wastelands has also been distributed. 
in this way, 23.29 lakh acre land was 
distllbuted. The process of distrib'~tion of 
98000 acre land available with us is 
continuing. All tbe States have been 
given atlditional targets and they have 
been requested to dispose of the cases 
expeditiously. For this purpose, two types 
of land tribunals under section 323 8 
have been constituted. Some of the 
States have set up such tribunals and 
the cases are being disposed of. Further, 
special benches have also been set up 
in a few High Courts and efforts are 
being made to dispose of the cases 
expeditiously. The States have been 
asked to transfer all the cases of Supreme 
Court to them. We have also requested 
the Chief Justice of the Supreme Court 
to dispose of these cases as early as 
p')ssible. In this way, the decision of the 
CI )urt srlall be applicable to the cases in 
the Revenue Courts also and efforts are 
being made in this direction .. 
(Interruptions) 

SHRI RAJNATH SONKAR 

SHASTRI: Sir, the hon. Minister has said 
that out of 50.59 lakh acre land, 48.82 
lakh acre land has been distributed 
among villagers. 50 per cent of this 
distri!?ued land has been given to the 
people belonging to Scheduled Castes. 
I would like to know whether there is 

great resentment on the issue of land 
distribution in far off villages? Though· 
land has been allotted to Scheduled 
Castes yet they have not taken the 
possession of the land so far. In reply 
to the question, it has also been stated 
in this connection, many cases are 
pending in different courts. Would the 
State Govemment be instructed to make 
any arrangement on district-level so that 
the people belonging to Scheduled Castes 
may take possession of the land allotted 
to them, land from the possession of the 
influential people may be taken away and 
the irregularity in the allotment of land 
may be set right? 

SHRIRAMESHWARTHAKUR:M~ 

Speaker, Sir, it is obvious that the entire 
issue of land reform is the State subject. 
According to the hon. Prime Minister, the 
Revenue Ministers have been holding 
meetings'rom time to time. In the Chief 
Ministers meeting held in the month of 
March, 1992. States were asked that the 
issue which can be settled in short time 
s~ould be disposed off shortly in revenue 
and other courts. Moreover, some 
landlords have not surrendered their 
possession of the land allotted to the 
people belQnging to Scheduled Castes 
and Scheduled Tribes. Such cases should 
be settled through the administration and 
the District Magistrate. Under the 
instructions of some High Courts and 
other courts such cases are being settled 
in special st.lssions and the lal'd is 
continuously Qeing distributed. Such cases 
were settled simultaneously in Madhya 
Pradesh in which the cases involving 
thousands of acres of and were disposed 
011. Our Ministry requests from time to 
time to complete the task there. 

[English] 

SHRI SUDHIR SAWANT: Mr. 
Speaker Sir, various proposals are coming 
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up in various States regarding the lifting 
of land ceiling, especially for the corporate 
sector and sometimes for the 
developemnt of wasteland. Land is a 
resource which is not actually renewable. 
Land which is considered surplus may 
not be utilised today, but it may be 
required tomorrow for the masses. I 
would like to know from the Govemment 
as to what policy we are going to follow 
in this regard, especially where the 
wasteland is concemed. 

MR. SPEAKER: Does it come out 
of the main question? I don't think so. 
The question is about surplus land. 

SHRI SUDHIR SAWANT: It is a 
question of ceiling policy with regard to 
surplus land. 

MR. SPEAKER: Okay. Formulate 
your question accordingly. 

SHRI SUDHIR SAWANT: My, 
question is that if your lift the ceiling, the 
land which is available and which could 
be surplus today, will not be available in 
future and to that extent, the surplus land 
will be reduced. So, I want to know what 
policy the Government will have in regard 
to the Ceiling Act, with particular reference 
te. the corporate sector. 

MR SPEAKER: The question is 
whether you would like to change your 
policy with regard to land ceiling laws. 

THE PF;IME M!NI$7EF. (SHRI P.V. 
NARASIMHA RAO): There is no such 
proposal. We will, within the four comers 
of the law, see what we can do for 
industry. But there is no question of 
repealing the laws; That will actually 

plunge the country into very great 
difficulties. 

[Translation] 

SHRI ANADI CHARAN DAS: The 
most of the land in the possession _pf the 
poor people, people in the countryside 
and tribals belongs to the State 
Government. At the same time, the 
landlords also, who had their land in their 
possession sometime back, have 
constructed their buildings there. I have 
referred 15,000 such cases of my area 
to the Revenue Authority but not a single 
case has been settled so far. The work 
of settlement is still going on. The rural 
people are not'getting their facilities given 
under the IRDP, There is no guidelines 
therefor. This has been happening there 
for one hundred years. What is the 
reaction of the Govemment thereto? 

MR. SPEAKER: Please point out 
whether the State Govemment is being 
assisted in this matter. 

SHRI RAMESHWARTHAKUR: Yes, 
we are doing it. 

[English] 

A centrally sponsored scheme for 
attending to the revenue administration 
and updating of land records was started 
in 19n-78. 

[Translation] 

Rs. 79 crore has been provided so 
far under this scheme. A seven member 
committee has been set up to explore 
the prospects of further improvement. 

KUMARI FRIDA TOP NO: A large 
portion of land was taken away from the 
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harijans and adivasis for steel plant in 
Rourkela. Thereafter the surplus land 
was retumed to the State Govemment. 
According to rule, this surplus land should 
have been given back to those very 
people for constructing their houses. But 
State Minister and legislator have taken 
possession of this land by transferring it 
in the name of their relatives. What is 
the reaction of the Union Govemment in 
this regard? 

SHRI RAMESHWAR THAKUR: We 
would request the State Govemment to 
probe the Rourkela incident and take 
appropriate action. 

[English] 

SHRI G. DEVARAYA NAIK: Land 
reforms process has been doing a 
wonderful work to help the poor people 
in the country. But unfortunately, some 
States have not taken keen interest to 
implement it, especially in regard to the 
distribution of surplus land among the 
Scheduled Castes and Scheduled Tribes 
in the COU!1try. Some States have taken 
keen interest. The Kamataka Govemment 
hav€; shown very good progress so far 
as land reforms are concemed. Especially 
after the 1974 Amendment Act, they 
have distributed surplus and to the poor 
people. But some States are not taking 
that interest for distribution of the surplus 
land. 

MR SPEAKER: What is your 
question? There is no time. 

SHRI G. DEVARAYA NAIK: I would 
like to know from the hon. Minister 
whether the Government is thinking to 
speed up this work under the present 
pulicy of distribution of surplus land on 
priority basis. 

MR. SPEAKER: That question is 
already replied. 

WRITTEN ANSWERS TO 
QUESTIONS 

[English] 

Non-Conventional Energy Sources 

+ 
"321. SHRI BRAJA KISHORE 

TRIPATHI: 
DR. MUMTAZ ANSARI: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the participation of the 
private sector has been sought for 
generation of energy through non­
conventional energy sources; 

(b) if so, the details thereof and the 
response of the private sector so far; 

(c) the total amount spent on 
generation of energy from various non­
conventional energy sources so far; and 

(d) the quantum of energy 
generated during the Eighth Plan period 
so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER 
OF STATE IN THE MINISTRY OF AGRI­
CULTURE (SHRI S. KRISHNA KUMAR): 
(a) and (b). The Government is 
encouraging participation of the private 
sector in the generation of energy from 
Non-Conventional energy sources, through 
a package of fiscal incentives, subsidies 
for demonstration projects as well as 
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support for publicity and market­
development. Private sector participation 
is being especially encouraged in 
electricity generation from Non­
Conventional Energy Sources. Besides 
provision of budgetary support for select 
demonstration projects, resources are 
being mobilised from financial institutions, 
private investments and external 
assistance. World Bank's lines of credit 
are available for private sector wind 
farms, small hydro and solar 
photovaoltaics projects. The response 
from the private sector has been 
encouraging. Out of a total installed wind 
power capacity of 122 MW, 80 MW has 
been added through private sector 

. projects, of which 59 MW were added 
during 1993-94. Private sector projects 
are also being taken up in the areas of 
small hydro power, bagasse based 
cogeneration and solar water heating 
systems. 

(c) and (d). Since the setting up of 
the Department of Non-Conventional 
Energy Sources in 1982, about Rs. 1,283 
crores have been spent by the Central 
Government for the development and 
popularisation of various non-conventional 
energy sources. The estimated generation 
of electricity during the Eighth Plan period, 
from wind, solar, small hydro and biomass 
based co-generation has been of the 
order of 1366 million KWh. 

'National Small Industries 
Corporation 

*322. SHRI M.V.V.S. MURTHY: 
SHRID. VENKATESWARA 

RAO: 

Will the PRIME MINISTER be 
pleased to state: 

. (a) whether the National Small 
Industries Corporation has made a 

significant contribution to the growth of 
small scale industries to build up 
entrepreneurship and strong industrial 
base: 

(b) if so, whether the Corporation 
has also decided to assist the less 
developed areas to encourage balanced 
regional growth and to generate 
employment; 

(c) if so, the details thereof; and 

(d) the incentives being given for 
setting up these industries in rural and 
backward areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF SMALL SCALE INDUSTRIES 
AND AGRO AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM): (a) to (d). 
Yes, Sir. The NSIC has made significant 
contribution to the growth of small scale 
industries in India. It has been helping 
in building up the culture of 
entrepreneurship in different parts of the 
country. The Corporation renders 
assistance to small scale sector in the 
following manner: 

1 . Supply of machInes on hire 
purchase basis. 

2. 

3. 

4. 

Supply of machines on lease 
basis to existing units for their 
expansion, modernisation and 
technology upgradation. 

Marketing of small scale 
industries products as well as 
exports. 

Enlistment of competent units 
for participation in Govt. Stores 
Purchase Programme. 
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5. 

6. 

Training in several technical 
trades at their Prototype 
Development· & Training 
centres and their Sub-Centes. 

Procurement and supply of 
indigenous and imported raw 
materials. 

So far, NSIC has provided financial 
support to 30,000 small scale units under 
their hire purchase and equipment leasing 
schemes. Further, machines worth 
Rs. 400 crores have also been supolied 
on the above mentioned two schemes. 
30% of the above have been supplied 
in backward areas. The Corporation has 
been providing assistance to the units set 
up in rural and backward areas for 
balanced regional growth and also to 
generate employment. The Corporation 
has been conducting Enterprise Building 
Programme in these areas. Concessions 
in the rate of interest, earnest money and 
service charge in StJpplying machines on 
hire purchase basis are available to small 
scale units in the backward areas. 

In order to motivate rural youths 
towards industrial activity, the Corporation 
provides technical training to persons 
coming from backward and rural areas 
io its Protot/r:e Dev£'lopment & TF· lIog 
Centres located at Okhla, Howrah, Rajkot, 
Madras and Hyderabad and four Sub­
Centres at Kashipur and Aligarh (in Uttar 
Pradesh), Dindigual (Tamil Nadu), 
Khammam (Andhra Pradesh) and 
Dp.velor:-menl-cum-Training centre at 
Guwahati (Assam). PDTCs and Sub­
Centres have completed several training 
programmes and have trained a large 
number of persons. These Centres also 
provide common facility services to the 
small scale units located in these areas. 
Further, these Centres have also 
developed and upgraded tools and 

equipments needed by the local artisans. 
such as steel processing drum for 
irrigation pump by the Kashipur. Centre, 
T type Gas Flow Valve by the Aligarh 
Centre, Cobbler Kit by the Dindigul centre, 
Carpenter Kit by the Khamman Centre. 

Capital Goods Sector 

*325. SHRI S.M. LALJAN BASHA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) ttJe performance of capital goods 
sector during each of the last three 
years; 

(b) whether this sector has shown 
a poor performance during the period; 

(c) if so , tht:; reasons therefor; 

(d) whether the last three Union 
Budgets have also adversely affected the 
growth of this sector; and 

(e) if so, the steps proposed to 
stimUlate the growth of this sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MEt~T OF INDUSTRIAL JE'IEL:)PMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SHAI): (a) 
and (b). As per the Index of Industrial 
Production released by the Central 
Statistical Organisation, the capital goods 
sector has recorded a growth of (-) 9.0% 
in 1991-92, (-) 0.1% in 1992-93 and 
(-) 5.3% in 1993-94. 

(c) and (d). The performance of 
capital goods sector was affected due to 
demand constraints in general, tight 
monetary policy and short-term impact of 
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the stabilisation measures adopted in the 
wake of severe balance of payment crisis 
in 1991. 

(e) The rationalisation and reduction 
in customs and excise duties, reduction 
in corporate tax, extension of MODVAT 
tv capital goods sector, reduction in 
minimum lending rates on term loans are 
aimed at providing stimulus to the growth 
of capital goods sector. 

Jawahar Rozgar Yojana 

*327. SHRI HARISH NARAYAN 
PRABHU ZANTYE: 

SHRI CHHITUBHAI GAMIT: 

Will the PRIME MINISTER be 
pleased to state: 

(a) the total outlay and physical 
assets created under J.R.Y. in the country 
during the last three years, year-wise and 
State-wise; 

(b) the target fixed and achieved 
during the above period in this regard, 
State-wise; 

(c) whether inadequate allocation 
has adversely affected the people in 
drought-affected areas; and 

(d) if so, the reaction of the 
Government thereto and the remedial 
rr,easu;'es takan/proposed to be taken in 
this regad? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
AND MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY 
AFFAIRS (DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI RAMESHWAR 
THAKUR): (a) and' (b). The State-wise 
release of funds and the physical assets 
created under Jawahar Rozgar Yojana 
(JRY) during the last 3 years are given 
in the attached Statements I to IV. The 
targets under JRY are fixed only for 
generation of mandays. The 'State-wise 
employment targets fixed and the 
achievements made under JRY during 
the last 3 years are given in the attached 
Statement V 

(c) and (d). Adequate allocation 
has been made under JRY to all the 
States and Union Territories on the basis 
of proportion of rural poor in a State/U,T, 
to the total rural poor in the country, 
However, to intensify efforts in the areas 
where there is cocentration of 
unemployment and under-employment 
and also droughts-prone areas, the JRY 
has been intensified in 120 backward 
districts in the country by allocating 20% 
of the total funds under JRY. subject to 
a minimum of RS.700 crores exclusively 
for these districts. All the districts in 

, which majority of the blocks are in the 
drought-prone areas are included in the 
list of these 120 backward districts. 

The Government is also 
implementing an Employment Assurance 
scheme with effect from 2nd October. 
1993 in all the drought-prone areas in the 
country. This programme aims at 
providing assured employment of 100 
days of unskilled work to the rural poor 
during the lean agricultural season in 
these areas. 
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STATEMENT-I 

Resources Released Under Jawahar Rozgar Yojana During 1991-92 to 1993-94 

SI StatelUT's Resources Released (Centre+State) 
No. (Rs. in Lakhs) 

1991-92 1992-93 1993-94' 

2 3 4 5 

1. Andhra Pro 19124.26 21418.39 3362.78 

2. Arunacha! Pr. 93.03 251.50 188.84 

3. Assam 4334.33 6194.14 8917.990 

4. Bihar 35825.21 46904.44 67587.70 

5. Goa 353.49 406.13 426.81 

6. Gujarat 8188.77 10244.79 13202.98 

7. Haryana 2352.21 2366.87 2098.40 

8. Himachal Pro 1035.25 1182.10 1235.76 

9. J & K 2419.13 2139.63 2656.70 

10. Kamataka 10100.38 14252.56 21238.89 

11. Kerala ·6594.09 7899.66 6327.35 

12. Madhya Pro 23885.31 33629.94 45569.94 

13. Maharashtra 17060.46 25049.79 32318.06 

14. Manipur 141.28 645.13 355.49 

15. Meghalaya 612.24 461.10 241.20 

1 '=-. Mozoram 263.66 249.82 459.30 

17. Nagaland 723.55 746.51 672.01 

18. Orissa 10438.69 16389.03 27203.73 

19. Punjab 1785.37 1702.19 1614.09 

20. Rajasthan 9475.52 17064.22 17705.65 

21. Sikkim 344.68 394.60 240.03 

22. Tamil Nadu 21336.44 23241.96 25033.46 

23. Tripura 563.99 669.61 679.71 



41 Written AnswelS SRAVANA 26,1916 (SAKA) Written Answers 42 

2 3 4 5 

24. Uttar Pro 44549.52 58887.46 67363.58 

25. A & N Islands 52.16 62.58 81.93 

26. West Bengal 12690.30 25220.33 26504.31 

27. Chandigarh 0.00 0.00 0.00 

28. D & N Haveli 80.67 91.02 73.75 

29. Daman & Diu 4.38 20.28 20.28 

30. Delhi 0.00 0.00 0.00 

31. Lakshadweep 28.18 60.08 56.48 

32. . Pondicherry 12.36 315.82 126.23 

234648.90 318161.58 403617.32 

Including Release of JRY and Intensified JRY. 
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STATEMENT-V 

Employment target and achievement under Jawahar Ro~gar Yojana during 
1991-92 to 1993-94 

(Lakh Mandays)' 

SI. StatelUT 1991-92 1992-93 1993-94' 

No. 

Target Achieve- Target Achieve- Target Achieve-

ment ment ment 

2 3 4 5 6 7 

1. Andhra Pradesh 698.88 680.41 659.76 677.93 1025.61 1028.90 

2. Arunachal Pradesh 12.47 6.57 10.01 6.52 10.01 4.85 

3. Assam 100.94 124.02 119.72 109.72 228.90 278.24 

4. Bihar 893.77 847.68 937.94 1036.16 1467.71 1474.25 

5. Goa 10.96 9.56 8.36 8.12 10.12 8.53 

6. Gujarat 244.25 254.13 236.73 235.03 211.40 232.64 

,. Haryana ::7.67 37.49 33.71 32.63 38.64 33.29 

8. Himachql Pradesh 30.47 34.16 29.77 26.16 33.73 34.54 

9. J & K 95.88 60.37 62.87 43.01 72.75 31.04 

10. Kamataka 418.36 401.64 441.08 418.29 718.01 651.30 

11. Kerala 138.98 177.08 138.63 134.54 113.47 120.43 

1~. Madhya Pr. 812.43 945.39 643.77 709.66 766.00 769.25 

13. Maharashtra 654.72 771.64 838.77 823.53 1378.27 1188.50 

14. Manipur 3.87 5.11 9.84 5.23 14.84 6.68 
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2 3 4 5 6 7 8 

15. Meghalaya 23.07 12.02 11.61 8.90 16.89 9.55 

16. Mizoram 3.71 5.95 4.37 4.78 5.24 6.32 

17. Nagaland 21.71 27.92 20.74 15.47 14.74 16.02 

18. Orissa 300.09 348.86 306.52 326.39 557.70 522.96 

19. Punjab 29.42 19.76 24.67 31.78 29.93 38.57 

20. Rajasthan 242.64 387.63 340.62 339.09 426.66 450.37 

21. Sikkim 9.58 13.62 6.66 13.42 8.19 10.14 

22. Tamil Nadu 521.03 831.73 671.94 767.86 853.62 881.10 

23. Tripura 19.02 20.71 18.10 13.94 22.04 23.41 

24. Uttar Pro 1472.69 1562.14 1389.00 1469.29 1779.57 1791.16 

2". West Bengal' 544.0B 491.99 557.24 525.55 563.81 533.56 

26. A & N Islands 2.68 2.18 4.47 1.71 3.27 1.81 

27. D & N Haveli 3.51 3.94 3.55 2.70 2.73 2.34 

28. Daman & Diu 1.45 0.88 1.63 0.12 1.63 0.59 

29. Lakshadweep 2.64 2.23 2.55 2.68 2.62 2.21 

30. Pondicherry 3.37 5.20 3.32 3.81 5.16 4.27 

Total 7354.35 8092.01 7537.95 7821.02 10383.26 10156.82 
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New Drug Policy 

*328. SHRI R. SURENDER 
REDDY: 

SHRI SARAT PATTA­
NAYAK: 

Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to state: 

(a) whether the announcement of 
the long-awaited new drug policy has 
been further deferred; 

(b) if so, the reasons therefor; 

(c) whether the Prime Minister has 
recently indicated some guidelines/norms 
on which the new drug-policy should be 
based; 

(d) if so, the details thereof; and 

(e) the exact date by which the 
new drug policy is likely to be announced? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI RAM LAKHAN 
SINGH YADAV): (a) to (e). The Review 
of the Drug Policy 1986, after due 
examination is at an advanced stage and 
modifications needed would be announced 
after finalisation of the decisions in this 
regard. 

Sindri Unit of Fertilizer Corporation 
of India 

*329. SHRI ATAL BIHARI 
VAJPAYEE: Will the Minister of 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) the achievements of Sindri unit 
of the Fertilizer Corporation of India in 
each of the last three years; 

(b) the production capacity, actual 
production with percentage of capacity 
utilisation and reasons for low capacity 
utilization during these years, item-wise; 

(c) when this unit was declared sick 
and referred to the Board of Industrial 
and Financial Reconstruction; and 

(d) the various proposals and 
schemes made by the Fertilizer 
Corporation of India and the 
recommendations made by the Ministry 
of Chemicals and Fertilizers and the 
Ministry of Finance for revival of this 
unit? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI RAM LAKHAN 
SINGH YADAV): (a) and (b). The details 
of installed capacity and actual production! 
capacity utilisation of the Sindri unit 
during the last 3 years are given below: 

(Production in '000 MT) 

Item Annual Yearwise Production and Capacity 
Installed Utilisation 
Capacity 1991-92 1992-93 1993-94 

Prodn. %Cap. Prodn. %Cap. Prodn. %Cap. 
Utln. Utln. Utln. 

Ammonia 297.0 163.2 54.9 205.2 69.1 186.8 62.9 

330.0 225.6 68.3 295.5 89.6 244.1 74.0 
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Item Annual Yearwise Production and Capacity 

-Ammonium 
Sulphate 

Ammonium 
Nitrate 

Nitric 
Acid 

Ammonium 
Bicarbonate 

Coke 

Installed 
Capacity 

320.0 

9.0 

78.9 

3.0 

111.7 

1991-92 

Prodn. %Cap. 
Utln. 

8.7 2.7 

15.8 176.0 

48.9 62.0 

3.4 111.7 

110.1 98.6 

Utilisation 
1992-93 1993-94 

Prodn. %Cap. Prodn. %Cap. 
Utln. Utln. 

0.2 0.1 0.0 0.0 

18.9 210.0 18.1 201.0 

55.4 70.2 50.8 64.4 

3.9 128.3 3.7 122.7 

87.1 78.0 109.9 98.4 

• Lying closed since March, 1992 due to uneconomic operations. 

The main reasons of low capacity 
utilisation have been equipment problems 
due to ageing of the plants and liquidity 
constraints that affected procurement of 
inputs and in effecting timely renewals 
and replacements. 

(c) and (d). The Board of Fertilizer 
Corporation of India Ltd. (FCI) referred 
the company to the Board for Industrial 
and Financial Reconstruction (BIFR) on 
20.4.1992, on 6.11.1992, the BIFR 
declared FCI as a sick company, including 
iR. Sindri unit. 

For revamp and revival of the 
Sindri unit, the Board of FCI submitted 
a proposal estimated to cost Rs. 152 
Cf'")res (Janu3ry 1993 prices\, alongwith 
other financial reliefs. In the the 
meanwhile, in its hearing held on 
14.7.1994, BI FR directed the Operating 
Agency viz. the Industrial Credit & 
Investment Corporation of India Ltd. 
(ICICI), to evaluate independently all the 
altematives for rehabilitation of the various 

units of FCI from the angles of technical, 
financial and commercial viability. Any 
final decision on the revival of Sindri unit 
would depend upon the outcome of the 
proceedings before the BIFR, which is a 
quasi-judicial authority. 

[Translation] 

Joint Ventures 

-330. SHRI SATYA OED SINGH: 
SHRIMATI DIPIKA H. 
lO?IWALA.: 

Will the PRIME MINISTER be 
pleased to state: 

(a) the de,ails a •• he joil1l ventJre 
proposals approved for generating non­
conventional energy during the last two 
years; 

(b) the places where these projl:lcts 
have been set up; 
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(c) tho number of such proposals. 
under consideration of the Govemment; 
and 

(d) the .-:ost of each project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENT:ONAL 
ENE::r={GY SOURCES AND MINIS- C:R OF 
STATE IN THE MINISTRY OF AGRI­
CULTURE (SHRI S. KRISHNA. KUMAR': 
(a) to (d). Joint Venture proposals f~r 
generating Non Convent:cnal energy arc 
not required to be arproved by the Ministry 
of Non-Conventional Energy Sources. 
Foreign Investment Promotion P02.rd 
(FIPS) approves foreign investment i. jOint 
ventures. During last two years three joint 
venture proposals in the field of renewable 
energy have been approved by the FIPB. 
One jOint venture is between Sun Sources 
Cannon Energy Limited, Irldia find Cannon 
Power Corporation, USA at a total cost of 
Rs. 60 crores for alternate energy projects 
like Solar, Wind etc. in India. The second 
Joint venture is between Owimax Services 
(Inc!'l) Pvt. Ltd. and Mis Owimax cf Russia 
at a cost of Rs. 10 Lakhs for providing 
services in India in the field of photovoltalcs. 
semiconductors, non-conventional energy 
sources and pollution control. The third jOint 
venture is between Peerless Developers 
Ltd. Calcutta and Mis Frazer N~sh 
Research Ltd. U. K. forthe manufacture of 
solar passenger transport vehicle powerea 
by batteries supplemented by photovoltaic 
charging at a total project cost of Rs. 2COO 
lakhs. No other proposal is pending. None 
of the three projects approved by FIPE! 

have commenced ot'eralions yet. 

[English] 

NRI Investment an Eastern Stat~s 

"331. KUMARI FRIDA TOP: J: Will 
the PRIME MINISTER be ploased t') 

state: 

(a) the quantum of NRL investmont 
in the Eastem States including Orissa 
after the announcement· of the new 
I:beralisation pc!icy; 

(b) whether NRI investment in this 
region is slow due to lack of marketing 
and transporting fac:!ities; and 

(c) if so, tne remedial steps taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
18 proposals involving NRI investment of 
Rs. 318.56 crores, have received 
Government approval upto 30th June, 
1994 for setting up of industries In the 
eastern region viz. Bihar, Orissa, Sikkim, 
Wef.t Bengal and Andaman & Nicobar 
Islands, after the New Industrial Policy, 
1991, 

(b) 1'<0. Sir. 

(c) Does not arise. 

[Translation] 

Remote Sensing Projects 

'332. SHRI SURENDRA PAL 
PATHAK: Will the PRIME MINISTER be 
pleased to state: 

(a) the number 01 remote sensing 
projects Implemented under the National 
NDtural Resources Management System 
so far. State-wise; 

(1.;) T'~ nre3S benefited from tnese 
projOCtS an he details of these benefits: 

emu 
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(c) the steps taken to expand these 
projects to cover the far flung villages of 
the country? 

THE MINISTER OF STATE IN THE 
PRIME MINSTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) and (b). 
Several remote sensing application 
projects have been carried out in the 
country under the National Natural 
Resources Management System 
(NNRMS), of Department of Space in 
coordination with Central and State user 
Departments. The details of the projects 
carried out State-wise and the areas 
which have been benefited from these 
projects are as follows: 

National Wasteland Mapping 

Maps have been prepared 
identifying type and extent of wastelands 
at village level for 237 selected districts 
spread over all States. These maps have 
been provided to Department of 
Wasteland Development and District 
AuthoJjties towards taking up wasteland 
reclamation measures. 

LanduselLandcover Mapping 

Nationwide mapping for I;mduse/ 
cover on 1 :250,000 scale has been 
carried out for all the States. The data 

has been provided to the Planning 
Commission towards agroclimatic based 
regional planning. 

National Drinking Water Technology 
Mission 

Hydrogeomorphological maps have 
been prepared for all the States for 

identifying potential ground water prospect 
zones. These maps are being used by 
Ministry of Rural Development, State 
Public Health Engineering Departments, 
and State Ground Water Departments 
towards locating drinking water sources 
for problem villages. 

Agricultural Drought Monitoring 

Using satellite based vegetation 
index data, drought reports are being 
generated to assess and monitor 
agricultural drought at district level for 10 
drought prone States (Andhra Pradesh, 
Tamil Nadu, Maharashtra, Gujarat, 
Madhya Pradesh, Rajasthan, Bihar, 
Kamataka, Haryana and Punjab). This 
information is provided to Department of 
Agriculture & Cooperation, State Agri­
culture Departments and District 
Authorities towards taking up appropriate 
relief measures. 

Forest Cover Mapping 

Based on multidate satellite remote 
senSing data. biennial forest cover 
mapping to monitor forest cover changes 
is being carried out by Forest Survey of 
India for the entire country. These maps 
provide information on the status of 
forests as well as help in identifying 
areas for afforestation and agroforestry. 

Crop Acreage and Production 
Estimation 

Satellite remote sensing based 
estimation of crop acreage and production 
forecast for major crops covering major 
parts of the country are being provided 
10 De. .nenl of Agriculture & 
Cooperation and State Agricultural 
Departments. This project provides 
information for Wheat. Rice & Sorghum 
for 11 States (Punjab. Haryana. Uttar 
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Pradesh, Andhra Pradesh, Madhya 
Pradesh, Orissa, Rajasthan, Tamil Nadu, 
Maharashtra, Kamataka and Assam). 
Oilseeds in 9 States (Gujarat. Rajasthan. 
Madhya Pradesh, Andhra Pradesh, 
Karnataka. Punjab, Tamil Nadu, 
Maharashtra and Haryana) and cotton 
crops in 5 States (Maharashtra. Andhra 
Pradesh, Madhya Pradesh. Gujarat and 
Punjab). These crop statistics are meant 
for agriculture planning purposes. 

Flood Mapping 

Using satellite data, near realtime 
mapping of flooded areas and estimation 
of damage is being carried out for all 
major river basins. This information is 
being provided to Flood Control Boards, 
Central Water Commission & State 
Irrigation Departments towards taking up 
flood control/relief measures. The major 
river basins in Assam. Bihar. Andhra 
Pradesh and Uttar Pradesh are covered. 

Project Vasundhara 

Minerai targetting has been carried 
out uSing satellite data for Peninsular 
India covering Tamil Nadu. Andhra 
Pradesh, Kamataka and Kerala. The 
data base IS being used by GSI for 
further mineral prospecting studies. 

Ocean Resources 

Coastal zone maps for entire 
country has been prepared and infor­
mation provided to Department of Ocean 
Development and Stale Government: 
These maps give information on the 
status of wetlands. estuaries as well as 
identifying prospective sites for 
acquaculture. 

Marine Resources 

Fishery potential charts are being 
generated using satellite data and the 
same are being disseminated to all 
Maritime State Fisheries Departments. 
Fisheries Survey of India and Fisherman 
Cooperative societies for improving the 
fish catch. 

Command Area Development 

Satellite based remote sensing data 
has been used for monitoring crops! 
irrigation status in major command areas 
in Uttar Pradesh, Kamataka and Andhra 
Pradesh. This information is being 
provided to Command Area Development 
Authorities, Central Water Commission 
and Ministry of Water Resources towards 
optimising use of water for irrigation. 

Mapping of Saline/Alkaline Soils 

Mapping of saline/alkaline soils and 
estimation of areas of different types of 
salt affected land for all the States has 
been carried out at 1 :250.000 sclae using 
satellite data towards taking corrective 
measures. 

Environmental Impact Assessment 

Satellite remote sensing data has 
been used to assess the Impact of 
mining. super-thermal power stations. 
industries and urbanisation on 
environment. Specific areas covered are 
Kudremukh Iron-ore mining In Karnataka. 
mining In Goa. Korba super-thermal power 
station In Madhya Pradesh, coal mining 
in Jharia (Bihar), chemical Industnes In 

Karnataka and nver pollulton assessment 
for Yamuna. 
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Integrated Mission for Sustainable 
Development 

Under the Integrated mission for 
Sustainable Development (IMSD), locale 
specific action plans at microlevel for 
some selected districts in all States are 
arrived at based on integration of thematic 
information on various natural resources 
derived from space based remote sensing 
data. The locale specific action plans 
essentially recommend optimal land and 
water management practices towards 
ensuring sustainable development at 
mircro-Ievel. 

(c) The various programmes using 
remote sensing data are essentially aimed 
at benefiting the far flung rural areas of 
the country. Under the Integrated Mission 
for Sustainable Development (IMSD), the 
locale-specific action plans include 
identification of sites for water harvesting, 
afforestation, agro-forestry, agro­
horticulture, fuel-wood and !odder 
development as well as measures for soil 
and water conservation. Implementation 
of these action plans is being taken up 
oy concerned Central/State authorities 
'integrating them appropriately with 
ongoing developmental schemes such as 
Drough-t Prone Area Development 
Programme, Desert Developmeent 
Programme and Hill Area Development 
Programme. 

SI. Name of the 
No State/UT 

1. Goa 

2. Haryana 

[English} 

Rural Sanitation 

*333. SHRI S.B. SIDNAL: 
SHRI SUDHIR SAWANT 

Will the PRIME MINISTER be 
pleased to state: 

(a) the amount allocated by the 
Government for rural sanitation 
programme during 1993-94, State-wise: 

(b) whether the State Governments 
have asked for additional funds for the 
purpose; 

(c) if so, the details thereof; and 

(d) the achievements made under 
the programme, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTIAMBHAI HARJIBHAI 
PATEL): (a) to (d). Statement I showing 
State-wise allocation of funds under 
Central Rural Sanitation Programme 
(CRSP) during the year 1993-S)4 is 
attached. Statement-II showing State­
wise achievements made under the 
programme is attached. 

The additional funds asked for by 
the State Governments for rural sanitation 
programme during 1993-94 was as under: 

(Rs In lakhsJ 

Amount Enhanced 
Allocated Amount 

for 1993-94 asked 

1.94 20.00 

25.52 1500.00 
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SI. Name of the Amount Enhanced 
No State/UT Allocted Amount 

for 1993-94 asked 

3. Himachal Pradesh 26.28 345.00 

4. Maharashtra 201.80 420.68 

5. Punjab 25.96 482.00 

6. Rajasthan 94.86 120.00 

7. Tamil Nadu 166.82 219.00 

8. Uttar Pradesh 391.43 3287.82 

9. Andhra Pradesh 157.48 175.48 

10. J & K 34.65 100.00 

11. Madhya Pradesh 184.16 189.77 

Total 1310.90 6859.75 

STATEMENT-I 

Allocation under CRSP for 1993-94 

(Rs. in fakhs) 

SI. State fUT Allocation for 1993-94 
No. 

1. Andhra Pradesh 157.48 

2. Arunachal Pradesh 4.25 

3. Assam 57.47 

4. Bihar 279.79 

5. Goa 1.94 

6. Gujarat 71.01 

7. Haryana 25.52 
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SI. State/UT 
No. 

8. Himachal Pradesh 

9. J & K 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15, Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

SRAVANA 26,1916 (SAKA) 

26. Andaman & Nicobar Islands 

27. Daman & Diu 

28. Lakshadweep 

29. Pondicherry 
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Allocation for 1993-94 

26.28 

34.65 

127.76 

97.20 

184.16 

201.80 

7.47 

8.03 

2.16 

5.58 

110.54 

25.96 

94.86 

2.09 

166.82 

11.30 

391.43 

151.29 

0.40 

0.11 

0.62 

0.61 
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SI. State/UT Allocation for 1993-94 
No. 

30. Delhi 0.62 

31. Chandigarh 0.11 

32. Dadra & Nagar Haveli 0.27 

2250.00 

33. CAPART 750.00 

Total 3000.00 

Note: Central assistance of Rs. 5 lakh was proposed to be given wherever the allocation was less 
than this amount. 

STATEMENT-II 

1992-93 1993-94 1994-95 

States/UTs CRSP MNP TOTAL CRSP MNP TOTAL (CRSP+ 
MNP) 

Andhra Pro 3564 6014 9579 6551 6551 13102 22052 

Arunachal Pro 0 400 400 0 545 545 0 

Assam 0 20 20 276 678 954 267 

Blnar 0 0 0 1701 2621 4322 4267 

Goa 119 1429 1548 16 1427 1443 185 

Gujarat 0 '3502 13502 4621 10600 15221 6060 

Haryana 21531 86126 107657 13401 39350 52751 6982 

Himachal Pro 61 65588 65649 4154 63876 68030 1557 

J & K 0 9092 9092 1140 7472 8612 1552 

Kamataka 922 '3280 4202 2259 4153 6412 2332 

Kerala 2168 0 2168 7868 6878 14726 3309 

Madhya Pro 0 69 69 12378 5643 18021 887 

Maharashtra 2472 2321 4793 0 1093 1093 0 
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1992-93 1993-94 1994-95 ---
States/UTs CRSP MNP TOTAL CRSP MNP TOTAL (CRSP+ 

MNP) 

Manipur 20 2299 2319 500 1503 2003 184 

Meghalaya 0 1132 1132 0 1048 1048 146 

Mizoram 0 0 0 0 0 0 

Nagaland 161 0 161 69 179 248 0 

Oriss~ 1461 431 1892 0 550 550 104 

Punjab 0 2156 2156 2274 4301 6575 140 

Rajasthan 0 12430 12430 6477 6477 12954 151 

Sikkim ·333 210 543 250 200 450 0 

Tamil Nadu 2500 2500 5000 900 900 1000 291 

Tripura 0 622 622 276 795 1071 185 

Uttar Pro 0 69590 69590 43858 5993 49851 6500 

West Bengal 9675 9675 19370 6770 

A & N Islands 456 333 789 0 456 456 92 

Chandigarh 

D & N Havelli 13 0 13 0 

Damman & Diu 0 0 0 0 0 0 0 

Delhi 

Lakshadweep 0 0 0 10 0 10 18 

Pondicherry 140 31 171 0 

Capart 12760 0 12760 30051 30051 

All India 48528 279545 328073 148978 182995 331873 64053 
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[Trans/ation] 

20 Point Programme 

*334. SHRI BRIJBHUSHAN 
SHARAN SINGH 

SHRI BALRAJ PASSI: 

Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whether the pace of 
implementation of the 20 Point Prog­
ramme in the country is quite slow; 

(b) if so, the reasons therefor; 

(c) whether complaints have been 
received regarding the misuse of funds 
allocated for the programme; 

(d) if so, the detatils thereof; and 

(e) the action proposed to be taken 
by the Govemment to accelerate the 
implementation of the programme? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) to (e). A 
Statement of All India Performance, 
targets and achievements in the years 
1 '392-83 and 1993-94 of items identified 
for monthly monitoring under TPP in the 
attached Statement reveals that during 
the year 1993-94, the cumulative achieve­
ment has been 'Very Good' (90% and 
above performance) for 21 items, 'Good' 
(80%-90% Performance) for 3 items and 
'Poor' (Below 80% Performance) for 3 
items with reference to targets. During 
the year 1992-93, the cumulative 

achievement has been 'Very Good' for 
19 items, 'Good' for 3 items and 'Poor' 
for 5 items with reference to targets and 
for the remaining one item Le. 'Sub­
Centres' no target was set. Thus, the 
pace of implementation of the 20-Point 
Programme in the country is not slow. 

The Department of Programme 
Implementation has not received any 
complaint regarding misuse of funds 
allocated for the programme. 

As regards implementation of 
programme under 20-Point Programme 
which is a continuous process, the 
Department of Programme 
Implementation monitolS the progress 
through Management Information System 
consisting of (a) Monthly Progress Report 
(b) Capsule Report and (c) Half-yearly 
Progress Report. Out of the 119 items 
monitored by the Department 65 items 
are monitored quantitatively and 54 items 
are monitored qualitatively. Of the 65 
quantitatively monitored items only 28 
items are amendable to monthly 
monitoring. Data in respect of 28 items 
is received from the State/UTs on a 
monthly basis and compiled for Monthly 
Progress Report. For Half-Yearly Progress 
Report nodal officers at the Central 
Departments/Ministries level coordinate 
collection of information from State slUTs 
and send it to the department of 
Programme Implementation for the 
preparation of Half-Yearly Report. The 
efforts in this direction, have been further 
intensified by the field visits of the 
officers and inducting them into the "Area 
Officer's Scheme of Monitoring Rural 
Development Programme" constituted by 
the Ministry of Rural Development. It is 
an important mechanism for monitoring 
the implementation of programmes with 
special reference to quality, timeliness 
and proper achievement of targets. 



105 Written AnswelS 

I­
Z 
w 
:i 
w 

~ 

E 
g 

'E 
'5 0 a.z 

-= 0 (/)z 

SRAVANA 26,1916 (SAKA) 

o 

<D 

10 

CIJ 

o 

C') 

r-: 
CIJ 
<D 
CIJ 

o 

R 
10 
CIJ 

<Il 
o 
Z 
o o 
o 

CIJ 
0> 

0> 
0> 

co 
c: 
co 
'0 
>-
:u 
CD 
N o a: 

10 
CIJ 

<Il o 
Z 
o o o 

CIJ 

0> 
a 
I'-

10 
0) 
o 

<D 
cci 
0> 
10 

f"­
a 
10 

<Il 

~ 
:J. 
o 
o 
o 

f"-
0> 
V 
CIJ 

0> 
f"-

CIJ 

f"-
0> 
CIJ 
CIJ 

<Il o 
Z 

c: 
o 
~ 
is: ::c 
co 

..c: 
<1> a: .... 
:::l 
o 
.0 
j 
"0 

<1> 
"0 
c: o m 

o o 

o 
C') 
f"­
lO 
('t) 

<Il o 
Z 

f"-
0> 

'<t 
<D 

0> 
10 
CIJ 

<Il o 
Z 

CD <Il 
c: U 
:i! 
c: I .;;: 

Cl U 

Written AnswelS 106 

o 
'<t 
<D 

0> 
10 
f"-

<Il 
o 
Z 

<Il 
U 
I 

a. 

o 
a 
C') 

<Il o 
Z 

<Il 

~ 
"E 
<1> 
U 
.0 
:::l 
(/) 

0> 
<Xl 

C'! 
CIJ 
CIJ 
CIJ 

0> 
CIJ 
'<t 
CIJ 

<Il 
o 
Z 

u Cl 
<Xl <Xl 

10 
<Xl 

o 
<Xl 

<D 
0) 
CIJ 

10 

<D" 
-.i 
CIJ 
CIJ 
l!) 

<Il 
o 
Z 

o 
o o 

0.: 
u.: 

« 
0> 

...: 



107 Written Answers 

o 

L{) 

M 

o co 

L{) 

oj 
C1> .,.... 
C\I 

en 
o 
Z 
o 
o 
o 

c 
o 
~ 
.!!? 
=t: 

CD en 
'0 

o co 

o 
o 

.,.... 
o 
(0 
C\I 

o 
(0 

'" C\I 

L{) 
C1> 
L{) 
C\I 

en 
o 
Z 
o o 
o 

~ 
g 

CD 
en o 
2 

u 
C1> 

M 
C1> 

o 

~ 
C\I 

co 
oj 
C1> 
C\I 

en o 
Z 
o o 
o 

en 
CD 
'6 
~ c 
«S 
Cl 
c « 

o 
Ol 

'" M 
C\I 
M. 
C\I 

co 
It) 
C1> 
C1> 

L{) 

It) 
Ol 
L{) 
C\I 

en o 
Z 

o 
o 
o 

« 

It) .,.... 

o 
ci 
o 
C1> 

~ 
Z 
o 
o o 

CD 

AUGUST 17,1994 

'" oj 
C1> 
L{) 

en 
o 
Z 

o o 
o 

.,.... 
C\I 

Ol 
oj 
C1> 
M 

~ 
C\I 
C\I 
M 

M 
ci 
M 
M 

en o 
Z 

o o 
o 

o 
(0 

en 
o 
Z 
o 
g 

en I­
«Sen 3l:._ «u en 
«S ... ... ._ 0 

1l!:!:.. 

co 
o 

~ 
Z 

o 
o o 

o 
"<t 

ci 
C\I 

Written Answers 108 

'" oj 
L{) 

Ol 
N 
L{) 

en 
o 
Z 

o 
o o 

W 
"<t 

en o 
Z 

o 
o 
o 

L{) 

o 
o 

o 
oj 
o 
L{) 
M 

o 
ci 
o 
L{) 
"<t 

en o 
Z 

c o 
~ 
'E 
«S 

"l .,.... 
C\I 
o 

o 

~ 
o 

en 
~ 
CCl 
U 
Ql 
I 

o 
o 
o 

CD 
.c 

0::'£ 
CD CCl 
~ ~ 
I- « 

« 
(0 



109 Written Answers 

co co ,... co 
C\I 

0 ,... 
C\I C') 
C\I C') 
C\I C') 

co co 
0 C\I 
C\I ,... 
v C') 

co co 
co ..... 
co C\I 

C') 

C\I 0 
U; v 

C\I 
V 

en en 
0 0 
Z Z 

CIl "0 c. <D 
0 ~ .s::. 
en ti 
Q) <D 

iii t .;;:: "0 
Q_ <D <D c: Cl 
.iij <D ~ c. 
u. 0 :> 

co « 
Ol 

..j Il'i 
C\I C\I 

co 
Il) 

Il) 
co 

co 
ai 
C\I v 

v 
..j 
C\I v 

v 
Il'i ,... 
C\I 

": 
co 
Il) 
C\I 

en 
0 
Z 
0 
0 
0 

"0 
Ol 
CIl .0, ... 
<D 
c: 
w 
CIl 
Qi 
CIl c. 
E 
j 

Q_ 

!Xl 
Ol 

ID 
C\I 

co 
0 

ci 
co 
C\I 
C\I 

C') 

ai 
Il) ,... 

0 
..j ..... 
C\I 
C\I 

c. 
Il'i 
C\I co 

en 
0 
Z 
0 
0 
0 

CIl 
.s::. 
.!2 
"5 
.s::. 
() 

"0 
<D 

~ ... c. 
.E 

() 
0> 

,...: 
C\I 

SRAVANA26, 1916 (SAKA) Written Answers 110 

,... 
C') 

~ ..-
!P 

,... 
ID 
Il) 

C\I 
0) 
C') 

v 
..j 

en 
0 z 
0 
0 
0 

en 
<D 
iii 
§. 
CIl 
C as 
0:: 
CIl as 
CJ 
o· 
iii 

0 
0> 

ai 
C\I 



111 Written AnswelS AUGUST 17,1994 Written AnswelS 112 

Projects Sponsored by KVIC 

*335. SHRI RAM NIHOR RAI: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the proposals/projects 
for setting up those industries which are 
recommended by the Khadi and Village 
Industries Commission/District Village 
Industries Officer are getting delayed in 
several States including Uttar Pradesh as 
the Nationalised Banks are not financing 
these projects in time; 

(b) if so, whether the Govemment 
have received any complaints in this 
regard; 

(c) the steps taken to ensure that 
such proposals/projects are disposed of 
by the Banks within the time limit; and 

(d) whether there is any proposal 
under consideration to allow KVIC 
sponsored projects to be financed by the 
State Financial Corporations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF SMALL SCALE INDUSTRIES 
A:-JD AGRC AND RURAL INIJUSTRIES) 
(SHRI M. ARUNACHALAM): (a) and (b). 
Yes, Sir. 

(c) The Government is aware of 
this problem. Prior to 1977, the loan and 
grant to the certified KVI institutions and 
State KVI Boards were provided from 
budgetary grants. However, due to 
continuous increase in the financial 
requirements of these institutions and 

State Boards on the one hand and 
budgetary constraints on the other, it was 
felt that these institutions should approach 
nationalised banks for their credit needs. 
Accordingly the Government of India 
introduced the interest subsidy scheme. 

Presently, these institutions are 
issued the Interest Subsidy Eligibility 
Certificates by the Commission and based 
upon these certificates, they approach 
the nationalised banks for. the bank 
-credit. Some of these banks have not 
honoured these certificates and have 
also taken a lot of time in advanCing the 
loans. The interest on these loans is 4% 
and the difference between the normal 
bank rate of interest and the subsidised 
rate of interest is met by KVIC through 
grant from this department. 

This matter has been engaging the 
attention of the Government and it was 
also discussed in the High Power 
Committee (H.P.C.) on KVI sector chaired 
by the Prime Minister. Based upon the 
directives from the HPC, a Sub­
Committee was appointed by the Reserve 
Bank of India to look into the matter. The 
Sub-Committe has submitted its report. 
On the tasis of the I ecomml.mdation~; of 
the Sub-Committee the Reserve Bank of 
India has issued a circular vide their 
letter No. PLNFS. BC. 16/06/06. 12//94-

95 dated 28th July, 1994 advising the 
nationalised banks to honour the Interest 
Subsidy Eligibility Certificates and also 
treat KVI Sector, irrespective of their size 
of operations and location, under Priority 
Sector Advances. 

(d) There is no bar on the KVI 
institutions to approach the Financial 
Corporations for the credit requirements. 
These institutions are also covered under 
SFC's financing. 
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[English] 

Growth of Industries 

*336. SHRI RAMESH 
CHENNITHALA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the growth of some 
sectors of industry has suffered after the 
introduction of the new industrial policy; 

(b) if so, the details thereof; 

(c) the reasons for their slow growth; 
and 

(d) the remedial steps being taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
and (b). According to the index of industrial 
ploduc1bn rnleased by CSO, tile industrial 
sector has recorded an overall growth of 
3.0% in 1993-94. The 3 broad sectors 
of industry, Le. mining and quarrying, 
electricity and manufacturing have 
recorded positive growth of 2.5%, 7.3% 
a,ld 2.2% respectively. 

(c) The industrial sector has 
recorded moderate growth since the 
announcement of new Industrial Policy, 
due to demand constraints in general, 
tight monetary policy and short term 
impact of stabilisation measures adopted 
in the wake of severe balance of payment 
crisis in 1991. 

(d) The policy initiatives taken in 
the new industrial policy in July 1991, the 
trade policy and supporting fiscal and 

monetary measures announced in the 
subsequent budgets are all aimed at 
accelerating the growth of industrial 
production. 

[Translation] 

Agricultural Development 

*337. SHRI N.J. RATHVA: 
SHRI PROBIN DEKA: 

Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) the amount provided to various 
States for the development of agriculture 
during each of the last two years, State­
wise; 

(b) the amount actually utilised by 
the State Governments; 

(c) whether State Governments 
have sought additional funds for the 
purpose during the last as well as the 
current year: 

(d) if so, the details thereof. State­
wise; and 

(e) the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
Information regarding allocation for 
Agriculture and Allied Activites, State­
wise for the years 1992-93 and 1993-94 
are appended. The attached Statement 
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also jndicates the actual expenditure (c) to (e). No State Govemment 
State-wise for the year 1992-93 and the has sought additional funds during the 
approved revised outlays for the year last year and in the current year for 
1993-94. agricultural development. 

STATEMENT 

(in Rs. crores) 

SI. State 1992-93 1992-94 

No. Approved Actual Approved Revised 
Outlay Exp. Outlay Outlay 

1. Andhra Pradesh 41.23 57.64 59.87 59.42 

2. Arunachal Pradesh 34.66 32.70 39.60 35.52 

3. Assam 133.31 74.45 139.33 100.95 

4. Bihar 150.37 71.53 158.02 38.34 

5. Goa 10.73 9.n 11.26 10.76 

6. Gujarat 126.26 126.23 126.26 110.54 

7. Haryana 71.26 70.40 75.83 66.91 

8. Himachal Pradesh 86.60 84.06 93.58 84.45 

9. Jammu & Kashmir 80.86 78.62 91.90 85.64 

10. Kamataka 152.02 137.12 213.03 209.26 

11. Kerata 154.55 123.57 161.30 164.51 

12. Madhya Pradesh 188.45 137.75 181.64 167.29 

. '\3. Maharashtra 256.50 193.53 343.31 282.76 

14. Manipur 21.47 20.93 23.60 18.05 

15. Meghalaya 37.56 34.26 44.74 43.59 

16. Mizoram 22.48 21.75 26.27 23.67 

17. Nagaland 22.40 8.60 23.60 16.99 

18. Orissa 161.42 131.29 137.87 100.19 
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SI. State 

No. Approved 
• Outlay 

19. Punjab. 96.45 

20. Rajasthan 171.20 

21. Sikkim 13.30 

22. Tamil Nadu 215.67 

23. Tripura 68.85 

24. Uttar F'radesh 3n.51 

25. West Bengaf 89.72 

[English] 

Task Force for Distance Education 

*338. PROr=. UMMAREDDY 
VENKATESWARLU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have 
constituted any task force for preparation 
0, mOClules for distance ed J(.atiCln and 
post-literacy campaign; 

(b) if so, the main objectives of this 
task force; 

(c) whether State Governments are 
involved therein; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RAMESHWAR 

1992-93 1993-94 

Actual . Approved Revised 
Exp. Outlay Outlay 

53.74 82.64 n.66 

128.24 182.15 166.13 

13.91 14.32 12.88 

260.36 237.39 241.59 

39.58 62.90 28.45 

300.18 312.94 253.52 

4204 67.48 54.60 

THAKUR): (a) and (b). The Ministry of 
Rural Development has constitued a 
Task Force consisting of officials of the 
Ministry of Rural Development to prepare 
a set of modules for Distance Education 
and Post Literacy Campaign in 
consultation with the Indira Gandhi 
National Open University (IGNOU) and 
the Literacy Missidi; of the _Ministry of 
Human Resource Development for use 
by Panchayati Raj representatives as 
well as the rural people. The modules are 
expected to generate greater awareness 
regarding the role of Panchayati Raj 
Institutions to provide information about 
their powers and responsiblities and about 
various rural development programmes. 
The work related to such modules is 
currently under way. 

(c) and (d). In the context of the 
revitalisation of Panchayati Raj Institutions 
following the Constitution (73rd 
Amendment) Act. 1992 and subsequent 
changes in the State legislations. the 
Ministry has initiated a number of training 
and other activities with the State 
Government for promoting awareness 
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generation and imparting of information 
to the elected representatives as well as 
officials connected with Panchayati Raj 
Institutions. The efforts of the M:nistr/ in 
Distance Education and Post Literacy 
Campaign is a part of this total effort. 
The State Governments wi!! have an 
opr·~'iunity to interact 0: ,ce the ~nodules 
have been prepared. 

The Conft)rence of Mini$ters and 
Secretaries in charge of Panchayats of 
States and Union· Territories in thair 
metting held on 3rd July, 1993 had, apart 
from other recommendations, resolved 
that in order to promote wide 
dissemination of information and 
~nowledge on the Panchayat System and 
to spread 3wreness among the people, 
publicity materiai in local languages be 
prepared and arrangements be made fc:r 
its wide-spread distribution. Further. 
holding of conventions/seminars/ 
sammelans etc. to highlight tile sa Hen! 
features of the Panchayat System at the 
State, District and 810ck levels was 
rect.,nmended. The necessity of ir· ;-arting 
adequate training .tq.. a!1 functionaries 
involved in the Panchayati Raj System 
was also acknowledged and 
recommended. Action is being taken 
accordingly . 

Conference of Public Sector 
Undertakings 

*339. SHRI RABI RAY: 
SHRI RAM NAIK: 

Will the PRIME MIN!STER be 
pleased to state: 

(a) whether the GO'le:nm~ilI ha'Je 
recently convened a conference of the 
Ch;..,f Executives of Public Sector 
Undertakings at New Delhi to eAamine 
the issues relating to the rev:val of sick 
units; 

(b) if so, the detail::; thereof; 

\,~} !he recommendations made 
ther!:,,:: and 

(d) the reactic'") of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
!'I.!N!STRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
(lmi (b). Conference of the Chief 
Executives of Public Sector Undertakings 
under the DepaJtment of Heavy Industry 
was held on 20th July, 1994 to discuss 
the problems and prospects of the 
undertakings. Different aspects such as 
Fl.estll:cturi!1g, Modernisation, Financial 
Management. Marketing Strategy, 
Managemell! of Transition and Manpower 
related issues were discussed in the 
meeting. 

(c) riecommenoations relating to 
revival of sick units made by the 
par~icipa!1ts from the public sector 
und&rtakings included providing financial 
support at concessional rate of interest. 

(d) Decisions will be taken on the 
merit and circumstances of the case of 
each sick public undertaking. 

National Leather Development 
Programme 

'340. SHRI ANANTRAO 
DESHMUKH: Will be PRIME M!NISTER 
be pleazad (0 ctate: 

(a) me main objer:tives of the 
Nationa! Leather Development 
Programme: 
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(b) the targets fixed and 
achievements made under this 
programme during each of the last three 
years; and 

(c) the total assistance provided for 
implementation of various projects under 
this programme during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
The main objectives of the National 
Lealher Development Programm€ are­
(i) Human Resource Development, (ii) 
Product Development, (iii) Research and 

Development, (iv) Support Services, (v) 
Pollution Control, & (vi) Export Promotion. 

(b) The National Leather 
Development Programme has been under 
implementation since June, 1992. The 
duration of the Programme is four years. 
The status regarding targets fixed and 
the achievements made so far is enclosed 
as Statememt. 

(c) The total assistance provided 
so far under this programme is estimated 
at US $ 7.20 million from the UNDP 
contribution and Rs. 100 million from 
counterpart funding by partiCipating 
institutions. 

STATEMENT 

Objectives & Outputs - Status of Delivery 

As on 30 June 1994. 

Output Description Target date Status Remarks 
of completion 

2 3 4 5 

Obective: Human resource Development (HR) 

:-ootwear Technology Trainil"''l May 1993 Oct. 1993 
Courses, at CFTC Agra. 

2 Footwear Technology Training May 1993 Oct. 1993 
Courses, at CFTC Madras. 

3 Footwear Technology Training May 1993 Sep 1993 
Courses, at CLRI Madras. 

4 Footwear Technology Training May 1993 Aug. 1993 
Courses, at FOOl NOIDA UP 

5 Footwear Technology Training May 1993 Aug. 1993 
Courses, at IILP Madras 

6 Footwear Operatives Training Oct. 1992 Oct. 1992 
Centre, Dewas 
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2 

7 Footwear Operatives Training 
Centre, Ambur 

8 Footwear Operatives Training 
Centre, Delhi 

9 Footwear Operatives Training 
Centre, Bombay 

10 Footwear Manuals and Methodology 
Development ofCentre, 
Bombay FOOl, NOIDA 

11 . Leather Garment Design and 
Production Technology 
Courses at IILP, Mardras 

12. Leather Garment Design and 
Production Technology 
Courses at IIlP, Madras 

13. I.eather Garment Design and 
Production Technology 
Courses at NIFT, New Delhi. 

14. Leather Garments Operative 
Training Centre, Vaniyambadi 

,5 Leather Goods Design and 
Production Technology Cou.rses 
at CLRI Calcutta. 

16 Leather Goods Design and 
Production Technology 
Courses at CLRI Madras 

F. LeatI-Jer Goods Design C'nd 
Production Technology 
Courses at IILP, Madras 

18 Leather Goods Operatives 
(Women) Training Centre 
Kundrakudi 

Not delivered - Postponed indefinitely. 

3 5 

Mar. 1993 Feb. 1993 

Sep. 1993 Dropped 

Mar. 1994 Mar.1994··· 

Gec. 1995 Dec. 1995 

July 1993 Sept. 1993 

June 1994 Sept. 1994 Postponed to 

July 1993 Sept. 1993 

Oct. 1993 June 1994 

July 1993 Sept. 199 

July 1993 Sept. 1993 

July 94 

Postponed 
to Oct. 94 

January 
1994 

June 1994 postponed 
to July, 1994 

. July 1993 July 1993 
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2 3 4 5 

19 Post graduate courses in Continuing 
Footwear Technology, 
at CLRI, Madras 

20 Post graduate Courses in April 1994 August 1993 
Footwear Technology at 
FOOl, NOIOA, U.P. 

21 Management Training Courses April 1994 April 1994 
for footwear industry at 
FOOl NOIOA U.P. 

22 Machine Maintenance Training January July 1993 
Courses at POTC, Madras 1993 

23 Footwear Design and Pattern April 1993 Feb 1993 
Making Courses at FOOl NOIOA 

24 Footwear Design and Pattem April 1993 Feb 1993 
Making courses, at CLRI 
Madras (CAD) 

25 Footwear Skill Upgradation July 1993 June 1994 Postponed 94 
Centre Postponed to I<VIC 
Ambala, Haryana 

26 Short term training for Oct 1992 Oct 1992 
industry representatives in 
footwear manufacture in 
Leicester Southfields College, 
UK (by CLE) 

27 Short term training for Oct 1992 Oct 1992 
industry representatives in 
footwear deSign at Ars 
Sutoria, Milano (by CLE) 

28 Short term training for Oct 1993 Oct 1993 
industry representatives in 
footwear deslgn at Ars 
Sutoria Milano (by CLE) 
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2 

29 Footwear - Designing & Pattem 
Making Module-GLRI Madras 

30 Garments-Designing & Module 
CLRI, Madras 

31 Leather Goods-Designing & 
Pattem Making Module­
CLRI, Madras 

32 Leather Goods-dwsigning & 
Pattem Making -Module -
CLRI, Madras 

Objective:Product Development (PO) 

Standardised foot measurement 
and last system by CLRI Madras 

2 Technical assistance to footwear 
manufacturing units by 
FOOl, NOIOA 

3 Technical assistance to leather 
garment making units by 
NIFT, New Delhi. 

4 Technical assistance to 
leather goods making units by 
CLm, Madras/C:1lcutta 

5 Technical assistance to footwear 
component making units, 
by FOOl, NOIDA UP 

6 CAD services hr footwear by 
FOOl, NOIOA 

7 CAD services for footwear by 
FOOl, NOIOA at Madras 

8 CAD services for footwear by 

eLRI Madras 

9 Range building in footwear 
at FOOl, NOIOA 

3 4 5 

Nov 1994 

Nov 1994 

Nov. 1994 

Nov. 1994 

Mar. 1994 Dec 1994 

92-95 92-95 

92-95 92-95 

Aug 1993 Oct 1993 

92-95 92-95 

April 1993 April 1993 

April 1993 Sept 1993 

April 1993 Feb 1993 

June 1993 Sept 1993 
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2 

10· Range building in footwear 
by CLRI Madras 

11 Range building in garments 
by CLE Madras 

12 Range building in leather 
Goods by CLE Madras 

13 Range building in footwear 
by CLE Madras 

3 4 

June 1993 Aug 1993 

June 1993 April 1994 

June 1993 April 1994 

June 1993 April 1994 

Objective: Research and Development (AD) 

Upgraded technology for 
split leather upgradation 
CLRI Madras 

2 Upgraded technology for 
hamess leather processing 
CLAI Kanpur 

3 Technology development for 
chemicals for footwear and 
lea'her product sectors 
CLAI Madras 

4 Technology development and 
upscaling for enzymatic 
dehairing agents, CLRI 
Madras 

5 Footwear Testing Laboratory, 
at CLRI Madras 

6 Footwear Testing laboratory, 
at FOOl NOIDA 

Objective: Support Services (55) 

Upgrading selected machines, 
by POTC, Madras 

Dec 1993 Jun 1994 

Dec 1993 Jun 1994 

Dec 1995 Dec 1995 

June 1995 June 1995 

July 1993 Nov 1993 

July 1993 Nov 1993 

Dec 1993 June 1994 

5 

Postponed 
to Oct '94 
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2 

2 Development of prototypes 
of selected sole making 
machines by PDTC Madras 

3 Mould designing by CAD by 
CLRI, Madras 

4 Resource Centre, FDDI 
NOIDA 

5 Market Research Unit, CLE 

Objective: Pollution Control (PC) 

Common Effluent Treatment 
Plant, Calcutta by GOWB 

2 Cleaner Proess Technology, 
Calcutta by GOWB 

3 Chrome Recovery by GOWB 

4 Technology for effluent 
treatment in isolated 
tanneries by GOWB 

5 Improved lab facility for 
effluent treatment by GOWB 

Objective: Export Promotion (EP) 

Image Promotion Programme 
USA by CLE 

2 Image Promotion Programme 
FRG/EC by CLE 

3 Joint Venture Promotion 
in India by CLE 

4 Investment Promotion in 
India by PMUICLE GOI 

3 4 

Dec 1993 June 1994 

Dec 1994 DEc 1994 

Mar 1993 Sep 1993 

May 1993 June 1994 

Dec 1995 Dec 1995 

Dec 1995 Dec 1995 

DEc 1995 DEc 1995 

Dec 1995 Dec 1995 

Dec 1995 Dec 1995 

1993 1993/94 

1994 1994/95 

1993 1993/94 

93-95 93-95 

5 

Postponed 
to Oct '94 
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2 

5 ISO-9000 campaign by PMUI 
FDDI/CLRI IILP 

6 Promotion of modernisation 
of leather industry in 
India seminar by PMUlCLRI 

Objective: Coordination (CD) 

Coherent Professional Traininq 
System by PMU 

2 Programme for Development 
of women in leather industry 
by PMU 

3 Development of improved 
Statistical system by PMU 

4 Development of leather 
cOl1lplexes India - seminar 
by PMU 

5 Augmentation of raw material 
for leather industry - seminar 
by PMU 

6 Chemicals for leather industry 
in India - seminar by P'\llU 

Explosion in Ordnance Depot, 
Sri nagar 

3163. PROF. SUSANTA 
CHAKRABORTY: 

SHRI RAMCHANDRA 
GHANGARE: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
since identified the forces behind the 

3 4 

93-95 93-95 

June 1993 June 1993 

Dec 1993 Jul 1994 

Dec 1992 Dec 1993 

Dec 1993 Jun 1994 

June 1993 Jue 1993 

Dec 1992 Dec 1992 

Jan 1993 Jan 1993 

5 

Postponed 
to Oct'94 

powerful explosion that rocked an 
ordnance depot in Srinagar on March 29. 
1994; 

(b) if so, the details thereof: and 

(c) if not, the reasons for delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) and (b). The 
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departmental court of inquiry ordered to 
look into the incident has examined the 
matter threadbare. No evidence of any 
physical attack or sabotage has emerged 
from the investigation. The explosion was 
most likely caused due to Acidental 
detonation. 

(c) Does not arise in view of 
(a) and (b) at/ove. 

Fertilizer Pricing Policy 

3164. SHRI R. SURENDER 
REDDY: Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to state: 

(a) whether the norms on which the 
much-delayed sixth Pricing Policy for 
fertilizers should be based have since 
beeil announced; 

(b) if not, the reasons therefor; and 

(c) the time by which they are likely 
to be announced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS f,ND FERTI­
LILERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVE­
LOPMENT (SHRI EDUARDO FALEIRO): 
(a) to (c). The policy parameters for the 
Retention Price-cum-Subsidy Scheme for 
the Sixth Pricing period have not been 
announced yet. The parameters could 
not be finalised earlier as it was felt 
appropriate to await the report of the 
Joint Parliamentary Committee on 
Fertilizer Pricing. On receipt of the report, 
inter-ministerial consultations were held. 
The proposals are under finalisation. 

Committee on Central Projects 

3166. SHRI R. SURENDER 
REDDY: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whether a six-member Ministerial 
Committee headed by the Minister of 
Commerce for suggesting ways and 
means for timely implementation, 
execution and completion of the Central 
Projects has submitted its report; 

(b) if so, the details of the 
recommendations made by the committee; 

(c) the action taken by the 
Government thereon; 

(d) whether any guidelines have 
been laid down in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir, 

(b) to (c). The Report is presently 
under active consideration of the 
Government. At this stage it is not 
possible to give the details as the 
Government have yet to take a final 
decision on this Report. 

[Translation] 

Metropolitan Cities 

3167. SHRI VISHWANATH 
SHASTRI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 
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(a) whether the State Governments 
have sent proposals to the Union 
Government to declare some of their 
cities as metropolitan cities; 

(b) if so, the details thereof; and 

(c) the action being taken by the 
Union Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P. K. THUNGON): (a) No proposal 
from the State Governments to aeclare 
some of their cities as metropolitan cities 
has beeen received by the Government 
of India. Urban agglomerations with a 
population of more than one million are 
defined as metropolitan cities by the 
Census of India. According to 1991 

• Census, there are 23 such metropolitan 
agglomerations/cities. 

(b) and (c). Do not arise. 

[English] 

Cashew Tree Plantation 

3168. PROF. SAVITHRI 
LAKSHMANAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government have 
initiated steps for promotion of cashew 
tree plantation on non-forest wastelands 
in the southern region; 

(b) if so, the achievement made so 
far; 

(c) the areas identified for this 
purpose so far; 

(d) whether such plantation will be 
under the farmers care or natural care; 
and 

(e) the details of centrally sponsored 
schemes already in force or yet to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS 
DEVELOPMENT) (COL. RAO RAM 
SINGH): (a) Yes, Sir. 

(b) and (c). As a follow up of an 
inter-Ministerial Conference of Southern 
State at Cochin on 20th October, 1993 
the Department of Wastelands 
Development is promoting cashew tree 
plantation by harmonising the two 
Centrally Sponsored Schemes of the 
Ministry of Agriculture and the Department 
of Wastelands Development. The 
Department of Wastelands Development 
has sanctioned three projects in 
Pudukottai district of Tamilnadu, 
Prakasam district of Andhra Pradesh and 
Malappuram, Kannur, Kasargode districts 
of Kerala to cover an area of 4738 
hectares. In these projects, the cashew 
tree plantation component has been 
funded under the Ministry of Agriculture'S 
Centrally Sponsored Integrated 
Programme for the Development of 
cashew. The planting of forestry and 
fodder species including grasses is funded 
under the Centrally Sponsored Scheme 
of the Integrated Wasteland Development 
Projects of the Department of Wastelands 
Development. 

(d) All plantations raised under 
integrated wastelands development project 
scheme are to be protected with active 
cooperation and participation of the local 
communities. In the case of plantations 
raised on private lands, these will be 



139 Written Answers AUGUST 17, 1994 Written Answers 140 

protected by individual owners of the 
private holdings. The plantations on 
common and Govemment lands will be 
protected by digging cattle proof trenches 
and with help of local communities. 

(e) The centrally sponsored scheme 
of the Ministry of agriculture includes 
various combinations of components such 
as (i) Development of new plantations 
with clones conforming to export quality. 
(ii) Maintenance of cashew plantations 
raised in previous years. (iii) Adoption of 
intensive pest control measures. (iv) 
Replanting/rejuvenation of old and 
uneconomical cahsew gardens. (v) 
Adoption of comprehensive production 
technology. (vi) Establishment of regional 
nurseries. (vii) Transfer of scientific 
technology. (viii) Development of farm 
based model processing unit for cashew 
apple etc. 

Under the Integrated Wastelands 
Development Project Scheme of the 
Department of Wastelands Development, 
1 00% assistance is provided by the 
Central Government. The projects 
sanctioned under this scheme are based 
on datailed micro-planning of micro­
watersheds and envisages such activities 
an afforestatio.l, silvip'lsture df1'ielo;;ment, 
pasture development, horticulture 
development, soil & moisture 
conservation, distribution of fuelwood 
saving devices etc. 

Sublettting of Shops 

3169. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to 
the reply given on July 29, 1991 to 
Unstarred Question No. 831 and state: 

(a) whether the requisite information 
has since been collected; 

(b) if so, the details therefor; 

(c) if not, the reasons thereof; and 

(d) the time by which the information 
is likely to be collected? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) Ye's, Sir. 

(b) The details of unauthorised 
constructions in various markets reported 
by C. P. W. D. are given in the Statement 
enclosed. As regards subletting of shops, 
subletting complaints were reported in 14 
cases and action has been taken as per 
rules to cancel the allotment after issue 
of show cause notice. Out of these 14 
caSHS, subletting has been removed in 
3 cases. 

(c) and (d). Do not arise. 

STATEMENT 

SI. Markets No. of Cases No. of Cases No. of Cases 
No. where unautho- where unautho- where unautho-

rised constn. rised constn. rised constn. is 
reported has been still existing 

removed 

1. S-I, R.K. Puram 22 16 6 

2. 8-11, R.K. Puram 3 2 
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SI. Markets No. of Cases No. of Cases No. of Cases 
No. where unautho- where unautho- where unautho-

rised constn. rised constn. rised constn. is 

3. S-III, R.K. Puram 

4. S-IV, R.K. Puram-

5. P.G. Market 

6. Kamla Market 

7. Nanak Pura 

B. Ring Road 

9. S-VI, Site 'D' R.K. 
Puram (Mohan Singh Market) 

10. S-XII, R.K. Puram 

11. I.N.A. (Mohan Singh Market) 

12. I.N.A. Market 

13. S-VI, R.K. Puram 

14. S-VIII, R.K. Puram 

Financial Assistance to Voluntary 
Organisations 

3170. SHRI RAM KAPSE: Will the 
Minister of PLANNING AND 
P!lOGHAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government provide 
assistance to the volunta)')' organisations 
for welfare schemes; 

(b) if so, the amount allocated for 
these schemes during 1993-94 and 
disbursements made during the same 
year; 

reported has been still existing. 
removed 

2 2 

9 9 

11 11 

9 9 

23 20 3 

66 66 

23 23 

9 4 5 

2B 28 

27 4 23 

3 3 

4 2 2 

(c) whether such cases are decided 
on quarterly basis; and 

(d) if so, the disbursements made, 
and NGOs involved in each kind of 
disbursement, for the quarter ending 
June, September, December and March 
of the financial year 1993-94? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Yes. Sir, 

(b) to (d). Information is being 
collected from different Ministries! 
Departments. 
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Poverty Alleviation Programmes 

3171. SHRI G. GANGA REDDY 

SHRI K.T. VANDAYAR: 

Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) the total outlay for Andhra 
Pradesh and Tamil Nadu during the 
Seventh and Eighth Five Year Plan for 
poverty alleviation and employment 
generation programmes: 

(b) the estimated number of persons 
living below poverty line brought above 

State 

1. Andhra Pradesh 

2. Tamil Nadu 

Seventh 
Plan 

93929.19 

82881.54 

(b) The estimates of number of 
persons living below poverty line at State 
level during the Seventh Plan and Eighth 
Plan period are not available. The State­
wise poverty is however, estimated from 
th8 NC'tional Sample Survey Data on 
Household Consumer Expenditure. The 
latest estimates available in this regard 
relate with the year 1987-88 only. The 
estimates made by the Planning 
Commission on this basis in respect of 

State 

1. Andhra Pradesh' 

2. Tamil Nadu 

Seventh 
Plan 

2913.43 

3537.59 

the poverty line in these States during 
the period; and 

(c) the total number of mandays of 
work generated in these States during 
this period? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) The total 
outlay approved for the major pverty 
alleviation and employment generation 
programmes in respect of Andhra Pradesh 
and Tamil Nadu during the Seveth and 
Eighth Five Year Plan are as under:-

1992-93 

28012.28 

24932.48 

1993-94 

43779.84 

34437.93 

(Rs. lakhs) 

Eighth Plan 

1994-95 

41687.71 

35295.94 

number of poors in Andhra Pradesh 
during 1987-88 are 19.57 million and in 
respect of Tamil Nadu 17.69 million 
during the same year. 

(c) The total number of mandays 
work generated in the States of Andhra 
Pradesh and Tamil Nadu during the 
Seventh and Eighth Five Year Plan 
periods is as under:-

(Lakh Mandays) 

Eighth Plan 

1992-93 1993-94 

677.93 1014.37 

767.86 892.06 
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Bio-Technology-based Industries 

3172. SHRI SANAT KUMAR 
MANDAL: Will the PRIME MINISTER be 
pleased to state the details of the bio­
technology-based products/industries 
which have been identified/planned for 
being set up by the govemment or 
private sector during the next five years? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): Govemment 
has set up M/s. Bharat Immunologicals 
& Biologicals Corporation Ltd. at 
Bulandshahr (U.P.) for the production of 
Oral Polio Vaccine. Many Private Sector 
units have identified areas for the 
production of: recombinant Hepatitis B 
vaccine; recombinant interferons; 
restriction endonucleases; biofertilizers; 
biopesticides; tissue culture-raised 
plantlets of omamental and horticultural 
plants; hybrid seeds; mushrooms; 
fe.mentation based antibioti ~~;; poultry, 
animal and human vaccines; and 
diagnostics against various diseases. 

Unauthorised Construction on 
Defence Lan::! 

3173. SHRIINDRAJIT GUPTA: Will 
the PRIME MINISTER be pleased to 
refer to the reDly given on March 9, 1994 
to the Unstarred Question No. 2436 and 
state: 

(a) the names of the "A" class or 
class "I" cantonments within the Central 
Command; 

(b) the details of old lease within 
the above class cantonments where 
unapproved building plans including multi­
storeyed buildings are coming up or have 
already been completed; 

(c) whether the Govemment have 
received representations for referring the 
issues to CBI for investigation; and 

(d) if so, the details thereof and 
further action proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) Class "I''' 
cantonments in central command are: 
(1) Agra, (2) Allahabad, (3) Babina, 
(4) Bareilly, (5) Dehradun, (6) Danapur, 
(7) Jabalpur, (8) Jhansi, (9) Kanpur, 
(10) Lucknow, (11) Meerut, (12) Mhow. 
(13) Morar, (14) Ramgarh, (15) Ranikhet, 
(16) Saugar, (17) Shahjahanpur, 
(18) Varanasi. 

(b) A total no. of 3904 cases of 
unauthorised constructions including 2 
cases of multi,t:>reyed c:mE'tru-:;tion were 
detected for both old grant and leased 
sites during the last three years. Action 
has been initiated against the parties 
under the jJrovisions of the Cantonments 
Act, 1924. 

(c) No, Sir. 

(d) Does not arise in view of reply 
to (c) above. 

Netherlands Management 
Cooperation Programme 

3174. SHRI BAPU HARI CHAURE: 
Will the PRIME MINISTER ~e pleased to 
state: 



147 Written Answers AUGUST 17,1994 Written Answers 148 

(a) whether Netherlands 
Management Cooperation Programme 
funded by the Dutch Government, has 
offered to extend its advisory and 
consultancy services to India's small and 
medium enterprises; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSRTY (DEPART­
MENT OF SMALL SCAI!E INDUSTRIES 
AND AGRO AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) and (c). Do not arise. 

Kaiga Atomic Power Plant 

3175 DR. VASANT NIWRUTTI 
PAWAR: Will the PRIME MINIS1 cR be 
pleased to state: 

(a) the total amount spent on Kaiga 
Atomic Power Plant in Karnataka so far; 

(b) whether the Government of 
Karnataka have some differences with 
U lion -3ovemrnent on this IJI:mt; 

(c) if so, the reasons therefor; and 

(d) the steps taken to resolve these 
differences and complete the 
commissioning of the plant as per 
schedule? 

THE MINISTER OF STATE IN THE 
PRMIE MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 

OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) A sum 
of Rs. 976.13 crore has been spent on 
the Kaiga Atomic Power Project upto 
June, 1994. . 

(b) No difference exists between 
the Government of India and the 
Government of Karnataka on this plant. 

(c) and (d). Do not arise. 

Agriculture and Rural Development 

3176. SHRI RAMA KRISHNA 
KONATHALA: Will the Minister OF 
PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the per capita total amount 
allocated to Andhra Pradesh for agriculture 
and rural development for the last three 
years: 

(b) the funds sought by the State 
Government and approved by the 
Planning Commission for the purpose 
during the above period; and 

(c) the reasons for such a big 
difference? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Per capita 
and total allocation for Agriculture and 
Rural Development in Andhra Pradesh 
for the last three years are indicated 
below: 

Year Total 
Allocation 

(Rs. Lakhs) 

1991-92 13336 

Per Capita 

(Rs.) 

20.1 
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Year Total 
Allocation 

(Rs. Lakhs) 

Per Capita 

(Rs.) 

1992-93 

1993-94 

13347 

16284 

20.1 

24.6 

(b) Planning Commission provides 
Central Plan assistance to the States as 
bloc:. grants and not as assist?'1ce to 
individual sectors/programmes. Sectoral 
outlays are provided within the overall 
size fixed for the Annual Plans. 

(c) Does not arise. 

Disposal of Pension Cases 

3177. SHRI PRAMOTHES 
MUKHERJEE: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the defence cantonment 
authorities working under the 
Cantonments Act of 1924 have been 
withholding payments of pensions to their 
ex-employees; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) and (c). Do not arise in view 
of (a) above. 

Development of Vigyan Bhawan 

3179. SHRI GURUDAS KAMAT: 
Will the Minister of URBAN 
DE'.'ELOPMENT be pleased to state: 

(a) whether Vigyan Bhawan has 
been further modified recently; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) and (b). The 
Vigyan Bhwan was damaged by fire in 
April. Thereafter it was renovated and put 
into use in Nov. 1994. No further 
modification has been done after 
November, 1993. 

Development of NCR 

3180. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the matching amount 
has been contributed by the participating 
States for the development of National 
Capital Region Plan during the Eighth 
Five Year Plan; and 

(b) ;' so. the details thereof. State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) Yes, Sir. 

(b) The State Government of Uttar 
Pradesh and Rajasthan have made tthe 
following contribution upto June. 1994 for 
executing the NCR projects during the 
period from 1992-93 to 1994-95. 

Uttar Pradesh Rs. 16.62 crores 

Rajasthan Rs. 9.75 crores 
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The State Government of Haryana 
does not make any contributions to the 
implementing agency i.e. HUDA. However, 
the implementing agency had contributed 
out of its own funds an expenditure of 
Rs. 2.41 crores during the 8th Plan 
period till December, 1993. 

Products of F.A.C.T. 

3181. SHRI P.C. THOMAS: Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the products of 
Fertilizers and Chemicals Travancore 
Limited are in great demand in India and 
abroad; 

(b) if so, the details of each such 
product, its annual production and quantity 
earmarked for export annually; and 

(c) the manner in which the gypsum, 
a byproduct of FACT is put to use? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI­
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AI-JD DEPARTMENT OF OCEAN DEVE­
LI1PMENT (S~RI ECUARDO FAL:::'RO): 
(a) and (b). The Fertilisers and Chemicals 
Travancore Limiterl (FACT) is engaged 
in the manufacture of various fertilizers, 
chemicals and petro chemicals. The 
production of various items during 1993-
94 was as given below: 

SI. Item Production 
No. (In '000 Mt) 

1. Ammonium Sulphate 180.7 

2. Urea 242.3 

3. Factamfos (NP 20:20) 564.1 

SI. Item 
No. 

4. Caprolactam 

5. Nitric Acid 

6. Soda Ash 

Production 
(In '000 Mt) 

39.7 

3.4 

5.1 

Except caprolactam, a petro 
chemical which is partly exported, all the 
other products are sold in the indigenous 
market only. During the year 1993-94, 
2804 tonnes of caprolactam was exported 
by FACT. The company plans to export 
6000 tonnes of caprolactam during 
1994-95. 

(c) Phospho gypsum obtained as 
a by-product in the manufacture of 
phosphoric acid has no use in FACT and 
has only a limited commercial use. An 
economically attractive process which 
can use large quantities of phospho 
gypsum for the manufacture of other 
products is yet to be developed. However, 
small quantities of phospho gypsum are 

. used in the manufacture of partition 
panels, plaster boards and as retarder in 
cement manufacture. 

[Translation] 

Units of Bharat Bhari Udyog Nigam 
Limted 

3182. SHRI LAKSHMI NARAIN 
MANI TRIPATHI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether various units of the 
Sharat Shari Udyog Nigam Limited are 
faCing grave financial crisis and running 
in loss due to non availability of work as 
per their capacity: 

(b) if so, the reasons for non­
availability of work to these units; 
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(c) the number of the wagons for 
which supply order was placed on the 
wagon manufacturing units of the 
company during 1991-92, 1992-93, 
1993-94 and 1994-95 so far; and 

(d) the sqheme formulated by the 
Government to run these units efficiently? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEAPARTMENT OF HEAVY IN­
DUSTRY) (SHRIMATI KRISHNA SAHI): 
(a) and (b). Yes, Sir. Some of the units 
of the Bharat Bhari Udyog Nig'am !imited 
(B8UNL) are facing financial crisis on 
account of non-availability of adequate 
orders particularly from the Ministry of 
Railways for wagons. 

(c) The wagon orders received by 
various units of BBUNL from 1991-92 
onwards are as under:-

1991-92 

1992-93 

1993-94 

1994-95 

(in FWUs) 

11982.5 

12502.5 

9250.0 

4560.0 

(d) The companies have te evolve 
alternative strategies to cope up with 
changes in business environment. 

[English] 

Unemployment 

3183. SHRI SYED SHAHABUDDIN: 
V\oiIJ the Minister of PLAN.\!,NG AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the level of unemployment since 
first year of the current Five Year Plan 
Year-wise and State-wise: 

(b) the names of the States which 
provide unemployment allowance to the 
unemployed youth; and 

(c) the total number of beneficiaries 
under the various employment generation 
schemes during the same years, year­
wise and State-wise? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Estimates 
of unemployment at the beginning of 
1992-93, 1993-94 and 1994-95 are given 
below: 

Beginning of Estimated 
the Year Unemployment 

(millions) 

1992-93 17.0 

1993-94 17.3 (P) 

1994-95 18.5 (P) 

P - Provisional 

Such estimates have not been made 

State-wise. 

(b) According to the information 
available the State Governments of 
Assam, Bihar, Haryana. Maharashtra, 
Kamataka, Kerala, Punjab, Tamil Nadu 
and West Bengal have been paying 
unemployment allowance at varying rates 
to certain specified categories of 
jobseekers. 

(c) A Statement showing the 
phYSical achievements under the 
important national level employment 
generation scherr.es, State-wise, during 
1992-93 and 1993-94 is enclosed. 
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Development of Satellite Towns 

3184. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the progress made in the 
development of sateHite towns around 

. metropolitan cities during the last three 
years; and 

(b) the Central and States funds 
spent thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) and (b). 
Development of satellite towns is taken 
up by the metropolitan development 
authorities concerned in different States 
as regional development and related 
matters fall within the jurisdiction of State 
Governments. As far as Delhi is 
concerned, the Regional Plan 2001 and 
the Strategy and the financing 
mechanisms approved by the National 
Capital Region Planning Board for 
implementing the regional plan have 
recommended development of new 
townships alongside the existing 8 
selected priority towns/complexes, viz. 
Meerut, Hapur, Bulandshahr-Khurja 
complex, Panipat, Rohtak, Bhiwadi­
Dharuhera-Rewari Complex, Palwal and 
Alwar and the two DMA towns viz. 
Bahadurgarh and Kundli. It has been 
reported that the total expenditure 
incurred on the projects during the last 
4 years was Rs. 71.82 crores consisting 
of Rs. 53.80 crores as the NCR Planning 
Board's share and Rs. 18.02 crores as 
State Government's share. 

A Centrally Sponsored Scheme for 
Integr€lted Development of Small and 

Medium Towns was introduced during 
1979-80 with the objective of balanced 
urban development in the country, 
provIsion of infrastructure facilities to 
support employment generating activities, 
resource generating sC.hemes for 
maintenance of infrastructural facilities 
created, development of growth centres 
for betterment of rural hinterlands and 
arresting migration of rural population to 
larger cities. This scheme ooes not 
specifically cover satellite towns around 
major metropolitan cities. From the 
inception of the scheme till date 645 
number of towns have been covered and 
a central assistance of Rs. 208.37 crores 
have been released to the States under 
the Scheme. 

Purchase of Cheeta and Chetak 
Helicopters 

3185. SHRI RAMCHANDRA 
GHANGARE: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the attention of the 
Govemment has been drawn to the 
adverse comments of the Comptroller 
and Auditor General of India in his Audit 
Report No. 9 of 1994 regarding the 
delayed and flawed purchases of Chetak 
and Cheeta Helicopter for Air Force 
resulting losses of crores of rupees; and 

(b) if so, the action taken or 
proposed to be taken against the persons 
held responsible? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) and (b). The C&AG, 
in report No. 9 of 1994 for the period 
ended March 1993, has pOinted out that 
the delay in sanctioning the procurement 
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of engines resulted in extra financial 
~urden of Rs. 6.69 crores. 

The requirement of these engines 
got deferred due to extended life of 
engines and as such no loss was caused 
to the Govt. 

[Translation] 

Unauthorised Structures on DDA 
Land 

3186 SHRI PHOOL CHAND 
VERMA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) . ~hether attention of the 
Government has been drawn to the 
news-item regarding unauthorised 
structures on DDA land appearing in 
Hindi daily "Rashtriya Sahara" dated July 
15, 1994; 

(b) if so, whether the Government 
propose to demolish the unauthorised 
shops constructed on DDA land; and 

(c) if so, the details thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI PK THUNGON): (a) Yes, Sir. As 
per the report received from the Delhi 
Development Authority, encroachments 
have been noticed on DDA land in Pratap 
Nagar. Unauthorised residential as well 
as commercial structures exist on some 
portions of DDA land. Unauthorised 
residential structures, existing since 1990, 
could not be demolished due to stay from 
the court. 

(b) and (c). Unauthorised structures 
are demolished by DDA as per procedure 
established by law. 

[English] 

Bulk Drug Prices 

3187. DR. SUDHIR RAY: 
SHRI SUDARSAN RAY­

CHAUDHURI: 

Will the Minister of CHEMICALS 
AND FERTILISERS be pleased to state: 

(a) the details to the bulk drugs 
which fall under DPCO, 1987; 

(b) whether the Government have 
cut the prices of some of these drugs 
during 1993-94 and 1994-95 till date; 

(c) if so, the details of such drugs 
and reasons for their price-cut; 

(d) whether the Government 
propose to cut the prices of some more 
arugs; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI­
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVE­
LOPMENT (SHRI EDUARDO FALEIRO): 
(a) to (e). The bulk drugs which are 
under price control are listed in Schedule-I 
and Schedule-II of the Drugs (Price 
control) Order, 1987, a copy of which is 
available in the Parliament House Library. 
The prices of indigenously produced 
Scheduled bulk drugs are fixed/revised 
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on the basis of cost-cum-technical study 
Reports submitted by the Bureau of 
Industrial Costs and Prices (BICP) and 
in .accordance with the provisions of 
DPCO, 1987. The prices of bulk drugs 
are revised both upward and downwards, 
which is an on going process, and are 
notified in the official gazette, from time 
to time. 

Ordnance Factories 

3188. SHRI MOHAN RAWALE: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the attention of the 
Government has been invited to a news­
item appeared in the Economic Times 
dated June 8, 1994 regarding diversi­
fication and utilisation of sparable 
capacities by Ordnance ylothing Factory, 
Avadi; 

(b) if so, the facts thereof; and 

(c) the future plan of the 
Government in regard thereto? 

THE MINISTER OF STATE IN THE 
M~NSTRY OF DEFENCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) Ordnance Clothing Factory, 
Avadi (OCF) manufactured 53, 652 nos. 
of sports wear shirts in 1993-94 for 
export to USA at the price of US $ 5.45 
and 5.78 for two different designs. A 
further order for 40,000 shirts could not 
bl?! availed of for want at export quota. 

(c) An order for export of leather 
garments is in hand and a quota for 
export of two lakh textile garments in 

1994-95 has been allotted to ordnance 
clothing factories. 

Company Law Board 

3189. SHRI SANDIPAN BHAGWAN 
THORAT: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government 
propose to reorient and restructure 
Company Law Board; 

(b) if so, the details thereof; and 

(c) tne steps being taken/proposed 
:') avoid overlapping in function of 
Company Law Board and BIFR/SEBI? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) No such proposal is 
presently under consideration of the 
Government. 

(b) Does not arise. 

(c) Company Law Board is a Quasi­
judicial body and there is no overlapping 
in the functions of the Company Law 
Board and BIFR/SEBI. 

[Translation} 

Economic Growth of States 

3190. SHRI NITISH KUMAR 
SHRI NAWAL KISHORE 

RAI: 

Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 
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(a) whether the Government have 
revised the rate of economic growth of 
each State under the new economic 
policy; . 

(b) if so, the details thereof; 

(c) whether there is no uniformity 
in the rate of economic growth of the 
States; 

(d) if so, the reasons therefor; and 

(e) the steps being taken by the 
Government to maintain uniformity in the 
economic growth of every State? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) State 
Governments estimate the Net State 

Domestic Product (NSDP) of the State 
and its growth. 

(b) and (c). A Statement showing 
State-wise Annual Growth rate of NSDP 
for the year 1990-91 onwards is annexed. 

(d) Growth in NSDP differ among 
the States for various reasons like 
histOrically uneven development of 
infrastructure, industrial and 
entrepreneurship developf11ent in various 
regions, year to year variations in rainfall 
and subsequent droughts and floods. 

(e) The State Governments are 
implementing development plans for 
increasing income and growth rate of the 
States. The Central Government provides 
Central assistance for State plans 
according to a formula in which higher 
weightage is given 10 States which have 
lower per capita income. 

STATEMENT 

Annual Growth Rate of Net State Domestic Product (NSDP) at constant 
(1980-81) prices over previous year 

SI. State/U.T. 1990-91 1991-92 1992-93 1993-94 
No. (P) (Q) (A) 

2 3 4 5 

~ Andhra Pradesh I. 1.6 1.1 (-)0.7 

2. Arunachal Pradesh 3.5 4.9 

3. Assam 4.8 7.0 5.4 

4. Bihar 8.9 (-)6.1 1.6 

5. Goa 7.5 1.9 1.7 

6. Gujarat 0.8 (-)3.9 14.6 

7. Haryana 9.1 1.7 5.1 

8. Himachal Pradesh 0.5 (-)0.7 
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2 3 4 5 

9. Jammu & Kashmir 3.0 3.7 4.1 

10. Kamataka 0.1 12.4 2.0 

11. Kerala 7.7 6.4 . 7.4 7.7 

12. • Madhya Pradesh 19.2 (-)7.4 2.5 

13. Maharashtra 5.3- (-)3.6 8.9 

14. Manipur 7.3 10.4 

15. Meghalaya 11.8 11.4 7.5 

16. Nagaland (-)0.9 3.2 

17. Orissa (-)10.4 11.4 (-)2.8 

18. Punjab 1.8 4.9 4.1 

19. Rajasthan 15.7 (-)8.9 11.8 (-)6.9 

20. Sikkim 10.1 

21 Tamil Nadu 7.4 5.9 2.2 

22. Tripura 5.4 

23. Uttar Pradesh 5.6 1.4 1.0 

24. West Bengal 2.9 5.9 4.3 

25. A & N Islands (-)1.8 (-)8.8 

26. Delhi 5.4 7.3 

27. Pondicherry 3.1 3.4 2.0 

All India Net Domestic 
Product at Factor Cost 4.7 0.5 3.8 3.6 

P: Provisional Q: Quick Estimates A: Anticipated 

Source: Directorate of Economics and Statistics of respective State Governments. through. S.S. 0 .. 
Govt. of India. 
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HansalSaras Aircrafts 

3191. SHRI RAM PRASAD 
SINGH: 

SHRI MANJA Y LAL: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the National Aerospace 
Laboratories, Bangalore is going to 
manufacture light weight fibre glass made 
two-seater Hansa aircraft; 

(b) if so, the estimated cost of this 
aircraft and the date by which it is likely 
to be available; 

(c) whether cooperation has also 
been sought from any private company 
in manufacturing this aircraft; 

(d) if so, the details thereof; 

(e) whether there is a proposal to 
manufacture eight to fourteen seater 
aircraft named 'Saras' in India by non­
resident Indians; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PHIME MINISTER'S OFFICE AND 
MINIStER OF STATE IN THE DEPART­
MENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) National 
Aurospace Laboratories (NAL) has 
developed the design know-how for the 
Hansa aircraft and licensed it to a private 
sector company. 

(b) The private sector company 
expects to price the aircraft at Rs. 25 

lakh and the first commercial version of 
the aircraft is to be flight tested in June, 
1995. 

(c) and (d). Yes, Sir, the private 
sector licensee for the Hansa has partially 
financed the design and development of 
the aircraft. 

(e) and (f). NAL is jOintly developing 
8-14 seater 'Saras' aircraft in collaboration 
with Myasischev Design Bureau (MDB), 
Russia on work sharing basis. A company 
called Management Strategies, USA, 
owned by an NRI, is cl'rrently negotiating 
with NAL to participate financially in the 
design, development and prototype testing 
of the saras aircraft. 

[English] 

Indian Foundry Industry 

3192. SHRI GABHAJI MANGAJI 
THAKORE: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Indian foundry 
industry is eligible to get assistance 
under IDBI and the World Bank financing 
schemes for pollution control programmes; 

(b) if not, the reasons therefor; 

(c) whether several foundry units 
have been closed down/are likely to be 
closed down due to non-eligibility of 
getting the ~l)ove assistance; and 

(d) the steps taken/proposed to be 
taken by the Government to make 
necessary arrangement to provide funds 
for the purchase of pollution control 
equipments by these units? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
All industrial concems which fall under 
section 2(c) of the IDBI Act, 1964 are 
eligibe for assistance under Wond Bank 
Une of Credit for pollution control which 
includes foundary projects also. Under 
the Wond Bank Lina of Credit, IDBI 
sanctions assistance for individual projects 
in the normal course and also for common 
effluent treatment plants in inaustrial 
estates/clusters of industries for treatment 
and disposal of liquid and solid wastes. 

(b) Not applicable. 

(c) Some foundary units have been 
closed down in areas such as Agra for 
not being able to comply with the emission 
standards. 

(d) Necessary provision already 
exists as mentioned in part (a) of the 
reply. 

[Translation] 

FastlProC8ssed Food Items 

3194. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Foreign Investment 
Promotion Board has examined and 
approveo some proposals in regard to 
foreign cooperation for production ot fastl 
processed food items; and 

(b) if 50, the details of each proposal 
so approved during 1993-94 and 1994-
95, till date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI):(a) 
and (b). Yes, Sir. Details of the foreign 
investment proposals approved by FIPB 
for production of fastl processed food 
items during the period from April, 1993 
to June, 1994 are attached in the 
Statement. 
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{English] 

Houses to Persons Below Poverty 
Line 

3195. SHRI K. MURALEE DHARAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total amount allocated to 
Kerala for construction of houses for the 
people living below povertY line; and 

(b) the number of such houses 
proposed to be constructed during the 
current year? 

THE MINISTER OF STATE IN THE 
MINIS'fRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MEND AND MINSTER OF STATE IN 
THE MINISTRY OF . PARLIAMENTARY 
AFFAIRS (SHRI RAMES.HWAR 
THAKUR): (a) Under Indira Awas Yojana 
an amount of Rs. 529.61 lakhs has been 
allocated to the State of Kerala as central 
share for 1994-95, for construction of 
houses for the SCs/STs and freed bonded 
labourers. In addition, the State can 
utilize Rs. 1324.02 lakhs (213rd of the 
funds fdr Million Well Scheme). for lAy 
in 1994-95. 

(b) During the current year, 12,570 
houses are proposed to be constructed 
under indira .~was Yojana. 

Bee-Keeping 

3197. SHRI ANANTRAO 
DESHMUKH: 

SHRI K.PRADHANI: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
made any study to assess the 
employment potential and export 
prospects of agriculture; 

(b) if so, the details thereof; 

(ci whether any comprehensive 
scheme for the development of bee­
keeping has been formulated; 

(d) if so, the details thereof, State­
wise; and 

(e) the funds allocated for the 
purpose State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF SMALL SCALE INDUSTRIES 
AND AGRO AND RURAL INDUSTRIES) 
(SHRi M. ARUNACHALAM): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). As far as KVIC is 
concerned, no comprehensive scheme 
for Bee-keeping has been specifically 
formulated. However, financial assistance 
is provided to K.V.I. Boards and directly 
aided institutions, who take up this 
programme as per the approved pattern 
of assistance. 

(e) A Statement is attached. 
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CAPART Assistance for Sanitation 

3198. SHRI MANJA Y LAL: Will the 
PRIME MINISTER be pleased to state: 

(a) the total number of projects 
pertaining to Central Rural Sanitation 
Programme financed by the Council for 
Advancement of People's Action and 
Rural Technology (CAPART) during the 
last three years; 

(b) the criterion/policy adopted by 
the Government for making this 
programme effective-and comprehensive; 
and 

(c) the target fixed in this regard 
for the ensuing three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTIAMBHAI HARJIBHAI 
PATEL): (a) Council for Advancement of 
People's Action & Rural Technology 
(CAPART) has sanctioned 1122 projects 
under Central Rural Sanitation Programme 
during the last three years from 1991-
92 to 1993-94. 

(b) The objective of the Central 
Rural Sanitation Programme is providing 
clean environment in the villages. Under 
this programme, CAPART assists 
voluntary agencies for construction of 
sanitary latrines and for generation of 
aV/arensss amongst the boneficiaries. 
The implementation of the programme is 
reviewed from time to time for making 
it more effective and comprehensive. The 
programme was last reviewed in 1992 
and the criteria for assisting voluntary 
a~encies under the programme now is 
as under:-

(a) 

(b) 

(c) 

(d) 

Beneficiaries are the target 
group of families below the 
poverty line. 

The grant from CAPAFlT is 
80% of the project cost. 

The beneficiaries' ccontribution 
is 20% of the project cost. 

The project should be for 
construction of a minimum of 
20 latrines in a village. 

Every project sanctioned under this 
programme is subject to monitoring 
through independent monitors at one 
stage or the other during or after the 
completion of the project. By and large 
the programme is being implemented 
satisfactorily. Beneficiaries are making 
use of sanitary latrines and there is 
greater awareness amongst them for 
keeping the house and the surroundings 
neat and clean. 

(c) No targets have been fixed 
under this programme for the ensuing 
three years. However, the current year's 
(1994-95) budget for the programme is 
Rs. 12 crores, 

{English] 

National Quality Council 

3199. SHRI DHARMANNA 
MONDA YY A SADUL: Will the PRIME 
MINISTER be pleased to refer to the 
reply given to usa No. 2088 on March 
10, 1993 and state: 

(a) the progress made 'so far in 
setting up of the proposed National 
Quality Council for coordination in 
production of industrial and consumer 
items; 
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(b) if not, the reasons for delay; 
and 

(c) the time by which it is likely to 
be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) fo 
(e). The proposal regarding setting up of 
a National Quality Council is under 
consideration of the Govemment. 

[Trans/ation] 

National Renewal Fund 

3200. SHRI RAM TAHAL 
CHOUDHARY: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Govemment have 
set up a 'National Renewal Fund'; 

(b) if so, the targets fixed for 
providing financial assistance from the 
said fund during 1993-94 and 1994-95; 
and 

(c) the amount, if any, provided 
under this fund so far undertaking-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
Yes, Sir. 

(b) The funds amounting to 
Rs. 1040.40 crores had been provided 
for the National Renewal Fund in the 
Revised Estimates 1993-94. For the year 
1994-95, the budget estimates are 
Rs. 700.00 crores. 

(c) The amount provided 
undertaking-wise is in the attached 
Statement 

STATEMENT 

A. 

Allocation of funds to National Renewal Fund 

Ministry/PSU R.E. 
1993-94 

For Implementation of Voluntary Retirement Scheme 

Ministry of Chemicals & Petro-chemicals 92.00 

Department of Chemicals & Petro-Chemicals 42.00 

1. Smith Stanistreet Pharmaceuticals Ltd. 1.50 

2. Bengal Chemicals and Pharmaceuticals Ltd. 2.00 

3. Bengal Immunity Ltd. 2.00 

(Rs. in crores) 

B.E. 
1994-95 

107.00 

27.00 

1.00 

2.00 

0.50 
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Ministry/PSU 

4. Indian Drugs and Pharmaceuticals Ltd. 

5. Hindustan Insecticide Ltd. 

Department of Fertilizers 

1. Hindustan Fertilizer Corporation Ltd. 

2. Fertilizer Corporation of India Ltd. 

3. Pyrites, Phosphates & Chemicals Ltd. 

4. Projects and Development India Ltd. 

Ministry of Civil Aviation & Tourism 

Department of Tourism 

1. Indian Tourism Development Corporation 

Ministry of Civil Supplies, Consumer 
Affairs and Public Distribution 

1. Hindustan Vegetable Oils Corporation Ltd. 

Ministry of Defence (Non-plan) 

1. Bharat Earth Movers Ltd. 

2. Viguan Industries Ltd. (Subsidiary of BEML) 

3. Mazagon Docks Ltd. 

Ministry of Food Processing Industries 

Modem Food Industries Ltd. 

Department of Heavy Industry 

1. Engineering Industries 

2. Consumer Industries 

3. Other Industries 

Written Answers 198 

R.E. B.E. 
1993-94 1994-95 

34.00 21.00 

2.50 2.50 

50.00 80.00 

15.00 34.00 

20.00 34.00 

0.50 1.00 

14.50 11.00 

8.73 0.00 

8.73 0.00 

8.73 0.00 

12.00 5.00 

12.00 5.00 

10.00 18.00 

10.00 00.00 

0.00 5.00 

0.00 13.00 

2.00 1.00 

2.00 1.00 

191.00 107.00 

96.00 

16.50 

4.50 
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MinistrylPSU 

Ministry of Mines 

1. Bharat Gold Mines Ltd. 

2. Hidustan Copper Ltd. 

3. Mineral Exploration Corporation Ltd. 

4. Bharat Aluminium Company Ltd. 

5. Hindustan Zinc Ltd. 

Ministry of Steel 

1. Hindustan Steel Works Construction Ltd. 

2. Bharat Refractories Ltd. 

3. Bird Group of Companies 

Ministry of Surface Transport 

1. Delhi Transport Corporation 

2. Central Inland Water Transport Corpn. 

Ministry of Ports, Lighthouses and 
Shipping 

1. Hindustan Shipyard Ltd. 

2. Hooghly Dock & Port Engineers, Ltd. 

Ministry of Textiles 

1. National Jute Manufactures Corpn. 

2. British India Corporation 

3. Jute Corporation of India 

4. National Textile Coporation Ltd. 

5. Elgin Mills 
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R.E. 
1993-94 

82.48 

18.48 

40.00 

6.00 

8.00 

10.00 

36.00 

30.00 

2.00 

4.00 

70.00 

60.00 

10.00 

12.00 

10.00 

2.00 

131.32 

10.00 

0.75 

0.50 

100.00 

17.15 

B.E. 
1994-95 

55.00 

15.00 

17.50 

5.00 

7.50 

10.00 

28.00 

20.00 

3.00 

3.00 

49.00 

40.00 

9.00 

6.00 

6.00 

0.00 

119.00 

6.00 

13.00 

2.00 

84.00 

12.00 
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Ministry/PSU 

6. Cawnpore Textile Mills 

Ministry of Urban Development 
and Housing 

1. Hindustan Pre-fab Ltd. 

Ministry of Water Resources 

1 . Rashtriya Pariyojana Nirman 
Nigam Ltd. 

Department of Atomic Energy 

·1. Electronic Corporation of India ltd. 

Ministry of Coal 

1. Coal India Ltd. 

Total: 

B. Investments in Public Enterprises 

Ministry of Textiles 

1. Cawnpore Textile Mills 

2. Elgin Mills 

3. N.T.C 

Total: 

{English] 

Price Control in Drugs 

3201. SHRI UPENDRA NATH 
Vr:RMA: Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to state: 

R.E. B.E. 
1993-94 1994-95 

2.92 2.00 

6.42 0.00 

6.42 0.00 

12.00 0.00 

12.00 0.00 

5.00 5.00 

5.00 5.00 

120.00 0.00 

120.00 0.00 

790.95 500.00 
---

61.00 0.00 

1.00 0.00 

10.00 0.00 

50.00 0.00 

61.00 0.00 

(a) whether in order to evade price 
control, major pharmaceutical companies 
are getting their products manufactured 
in through small scale sector under the 
changed names selling them themselves; 

(b) If so, the facts thereof; 
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(c) whether Ranbaxy company in 
order to evade price control is getting 
'Revital' medicine manufactured in small 
scale sector and selling it at exorbitant 
price much highar than the price fixed 
by the Govemment; 

(d) if so, the action taken by the 
Government against it; 

(e) whether high turnover drugs like 
Syprofloxocin and Porfloxocina are kept 
out of price control; and 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI­
LIZES AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) and (b). Small scale units 
are exempt from price control in relation 
to formulation based on bulk Drugs listed 
in Category II under the drugs (Prices 
Control) Order, 1987. However, this 
exemption is not admissible it SSI drug 
units enter into any kind of trading 
arrangement with the organised sector 
units and any violation of these provisions 
are actionable in accordance with the 
provisions of the Drugs (Prices Control) 
Order, 1987. 

(c) and (d). On receIVIng such 
reports, Madhya Pradesh Government 
has been advised to take appropriate 
action in accordance with the provisions 
of Drugs (Prices Control) Order, 19871 

Essential Commodities Act, 1955. 

(e) and (f). The Review of the Drug 
Policy, 1986, inter-alia covers exclusion! 

inclusion of drugs under Price Control 
and is at an advanced stage of finalisation. 

[Trans/ation] 

Sewage Disposal Schemes of 
Madhya Pradesh 

3202. SHRI SURAJBHANU 
SOLANKI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government 
have received any proposals from the 
Government of Madhya Pradesh 
regarding assistance to sewage disposal 
scheme in the major cities of the State; 

(b) if so, the details thereof; and 

(c) the reaction .of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) Yes Sir. 

(b) Sewerage and Sewage Disposal 
Project of 4 major towns viz. Gwalior. 
Jablapur. Indore and Shivpuri have been 
received by the Union Government. The 
estimated cost of the Gwalior Sewerage 
and Sewage Disposal Project is Rs. 2730 
lakhs. The estimated cost of Jabalpur 
Sewerage and Sewage Treatment Project 
for phase-I is Rs. 4557 lakhs and 
phase-II is Rs. 3240 lakhs. The Indore 
Sewerage Project Phase-I is Rs. 5480 
lakhs and that of Shivpuri Sewerage 
Project is Rs. 18966 lakhs. 

(c) The Gwalior and Jablapur 
Sewerage and Sewage Disposal Projects 
have already been approved from the 
technical angle by the Union Government. 
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Regarding the Indore Town Phase-I 
sewerage project it is stated that the 
State Govt. are yet to depute an official 
to discuss the obsevations/comments of 
the project as made by the Union Govt. 
for modifying the proposals, Shivpuri 
Town Sewerage Project, needs some 
modification in the light of the observations 
made by the Government and conveyed 
to the State Govt. 

Foreign Capital Investment 

3203. SHRI UPENDRA NATH 
VERMA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the actual foreign capital 
investment in the country vis-a-vis 
approved foreign investment proposals 
during the last three years is only 5% 
as reported in the Jansatta, dated July 
22, 1994; 

(b) if so, the reasons therefor; and 

(c) the corrective measures taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SMT. KRISHNA SAHI): (a) No, 
Sir. From 1991 to June 1994, Rs. 
15735.69 crores of foreign direct 
investment has been approved while 
actual inflow of foreign investment in the 
country has been Rs. 3943.10 crores. 
This amounts to 25.06% of the total 
foreign direct investment approved during 
the said period. 

(b) and (c). These approvals have 
been accorded recently and include mega­
projects for power, oil refinery etc. whose 
gestation period is longer. 

Capacity of SHEL 

3204. SHRI KASHIRAM RANA: Will 
the PRIME MINSTER be pleased to 
state: 

(a) whether the proposed increase 
in the capacity of the Bharat Heavy 
Electricals Limited has been reduced 
from 38,000 megawatt to 30,000 
megawatt during the Eighth Five Year 
Plan; and 

(b) if so, the facts thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHAN SAHI): (a) 
No, Sir. 

(b) Does not arise. 

Treatment of Contaminated Water 

3205. SHRI VILASRAO NAG­
NATHRAO GUNDEWAR: Will the Minister 
of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether the Government of 
Maharashtra have sought loan from 
"HUDCO" for the treatment of 
contaminated water in different cities; 

(b) if so, the details thereof; and 

(c) the amount proposed to be 
released by "HUDCO" during 1994-95? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) No Sir. 
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(b) and (c). Question does not 
arise. 

[English] 

MRTP 

3206. PROF. SAVITHRI 
LAKSHMANAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of cases pending 
before the Monopolies and Restrictive 
Trade Practices Commission relating to 
the Govemment undertakings and private 
firms separately during 1993-94; 

(b) tne reasons for delay in settling 
the cases; 

(c) whether show cause notices 
have been issued to the companies. who 
have voilated the MRTP rules; and 

(d) if so, the action taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AloJD 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) and (b). The Moncpolies 
and Restrictive Trade Practices 
Commission does not maintain separate 
data in respect of enquiry instituted 
against Govemment undertakings and 
private firms. As (in 30th June, 1994, a 
total of' 9 MonopolistiC Trade Practice 
Enquiries, 501 Restrictive Trade Practice 
Enquires and 522 Unfair Trade Practice 
Enquiries were pending before the MRTP 
Commission. These enquiries are at 
different stages of consideration before 
the Commission. 

The MRTP Commission IS a quasi­
judicial body and proceedings before it 

are deemed to be judicial proceedings. 
For conduct of its functions, the 
Commission is required to follow the 
procedures laid down in the MRTP Act, 
1969, MRTPC regulations, 1991; Indian 
Penal Code and the Cr. P.C., 1973, 
compliance of mandatory provisions of 
which necessarily takes time. 

(c) and (d). The MRTP Commission 
is empowered to file a complaint in the 
Court of Session if the respondent is 
found to have violated the order or has 
failed to comply with the obligations 
imposed. The Commission takes 
necessary action as contemplated under 
the Act whenever any violation or non­
compliance of its orders is noticed. 

Musical Garden 

3207. DR. RAMESH CHAND 
TOMAR: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development 
Authority propose to develop a musical 
garden in the capital; 

(b) if so, whether some sites have 
been selected for this purpose: 

(c) the time by which the 
construction work on such a garden is 
likelY to be started and completed; and 

(d) the estimated expenditure 
in'lolved therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) Yes, Sir. 

(b) No, Sir, 
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(c) and (d). The proposal is at 
conceptual stage; hence, the questions 
of time frame and estimated expediture 
do not arise 

Small and Tiny Sector 

3208. SHRI CHinA BASU: 
SHRI N. DENNIS: 
SHRI M. KRISHNASWAMY: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Govemment have 
evaluated the contribution made by the 
small and tiny sector towards the National 
economy as a whole; 

(b) if so. the findings of such 
evaluation; 

(c) whether the Government have 
any proposal to provide a package 
programme for the enhancement of the 
role of this sector: and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF SMALL SCALE INDUSTRIES 
AND AGRO AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM): (a) and (b). 
The Government is continuously 
monitoring the performance and 
contribution of the small and tiny sector 
to National economy. The small scale 
sector acounts for about 40% of the total 
industrial output and about 33% by way 
of direct exports to the country's total 
exports. In the year 1993-94 production 
of the small scale sector has been 
provisionally placed at Rs. 236525 crores 
at current prices, employment at 139.38 
lakh number for 23.84 lakh SSI units. 

(c) and (d). The role of small scale 
sector in the development of economy of 
India has been fully recognised by the 
Government. The development of small 
scale industries has been, therefore, 
receiving high priority in the programmes 
of industrial development of the country 
and increasing the flow of assistance to 
the sector has been one of the salient 
features of the policy of the Government. 

The Government has taken a 
number of meaures which include 
proviSion of institutional support and a 
package of incentives and concessions 
like concessional finance, excise benefits, 
marketing support through reservation of 
items for exclusive production, reservation 
of items for purchase from small scale 
units, machinery on hire purchase 
technical consultancy services, testing 
facilities, common facility services. 
pruvision of industrial accommodation 
and other infrastructural facilities. 

The package of incentives and 
concessions is kept under constant review 
and modifications are made from time to 
time, depending on the needs of the 
situation and objectives in view. A number 
of steps have been taken subsequent to 
announcement of policy of liberalisation 
sucfJ as enhancement in the limit of plan: 
and machinery in respect of tiny units 
from Rs. 2 lakhs to Rs. 5 lakhs irrespective 
of the location of the unit. inclusion of 
business and industry related services as 
tiny units. Further, the distinction between 
registered and unregistered units for the 
purpose of availing of concession under 
the General Excise Exemption Scheme 
for SSI Sector has been done away with. 
The policy measures for promoting and 
strengthening small, tiny and village 
enterprises laid in Parliament on 
6th August, 1991 are intended to impart 
more vitality and growth impetus to small 
scale industries. 
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However, the primary responsibility 
for the development of small scale and 
tiny sector rests with the State 
Governments. The Central Govemment 
only supplements their efforts in this 
regard. Most of the states/Union 
Territories have announced their industrial 
policies with special incentives/facilities in 
favour of small and tiny sector. 

[Trans/ation] 

Dependants of Deceased Defence 
Personnel 

3209. SHRI PRABHU DAYAL 
KATHERIA: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of dependants of 
deceased defence personnel whom em­
ployment was provided during 1991-92; 
1992-93 and 1993-94; 

(b) the number of such cases 
pending at present and the number of 
persons likely to be provided employment 
during 1994-95; and 

(c) the details of other measures 
being taken by the Government to remove 
the hardships being faced by the family 
members of the deceased defence 
personnel? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) and (b). Information 
is being collected and will be laid on the 
Table of the House. 

(c) A Statement is enclosed. 

STATEMENT 

Family members of the deceased Defence personnel are entitled for the follwoing 
benefits: 

I. Families of those defence personnel who die in war or war-like operations 

(a) Pension & Gratuity: 

Families are given liberalised specialJamily pension equal to reckonable 
emoluments last drawn. Gratuity is given at the specified rates, 
depending upon the rank and length of service. 

(b) Benefits under Army Group Insurance Scheme: 

Families are entitled to death benefits at the following rates: 

Officers Rs. 3.85 lakhs 

JCOs/ORs Rs. 1.65 lakhs 
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(c) Other benefits: 

Financial assistance at the following scale is admissible: 

Army Officer's Benevolent Fund: 

Next of kin of officers are entitled to maximum financial grant of 
Rs. 20,000/-

Army Wives' Welfare Association Fund: 

Officers Rs. 5,000 

JCOs Rs. 4,000 

ORs Rs 3,000 

Disabled Army Personnel, Widow & Orphans fund (DAPWO): 

Officers Rs. 2,000 

JCOs Rs. 1,500 

ORs Rs. 1,000 

Defence Sercvices Officers' Provident Fund/Armed Forces Personnsi Provident 
Fund and Leave Encashment, as admissible. 

Employment assistance 

Upto two dependents of Service Personnel killed or severely wounded in the 
operations are entitled to Priority IIA for employment in Group 'C' and '0' 
posts filled through DGE&T/Employment Exchanges. 

Educational concessions 

Children of Defence personnel killed or disabled in action who are studying 
in educational institutions under the Department of Education, are entitled to 
the following educational concessions; 

(i) Complete exemption from tuition fee and other fees levied by the 
educational institution concerned; 

(ii) Grants to meeet hostel charges in full for those studying in boarding 
schools and colleges; 

(iii) Full cost of books and stationery; and 
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(iv) Full cost of uniform, where this is compulsory. 

Grant for construction/repair of houses 

50% of grant paid to war widows by the State Governments for construction/ 
repairs of houses is re-imbursed by the Centre, subject to a maximum of 
Rs. 5,000/-

Grant for marriages of daughters of war widows 

The Kendriya Sainik Guard gives a grant of Rs. 1,000/- for marriages of 
daughter of a war widow. 

Rail Travel concession 

75% concession in rail fare for travel in Second Class is available to war 
widows. 

Rehabilitation 

Allotment of agencies for sale of petroleum products, vegetables and milk. 

II. Families of Defence Personnel who die in Service on account .of causes 
attributable to Military Service are given special Family Pension at the following 
rates. The families are also entitled to gratuity at the rates depending upon 
the rank and the length of service of deceased Defence Personnel: 

Reckonable Emoluments 

(a) If the widow is childless: 

(i) Not exceeding 
Rs. 1500/-

(ii) Between Rs. 1,500/­
and Rs. 3,000/-

(iii) Exceeding 
Rs. 3,000/-

(b) If the widow has child/children 

Irrespective 
of pay 

Rates of Special Family pension 

50% of pay. 

40% of pay subject to a 
minimum of Rs. 750/-

30% of pay subject to a 
minimum of Rs. 1,200/-
and a maximum of Rs. 1 ,250/-

60% of pay subject to. a 
minimum of Rs. 750/- and 
a maximum of Rs. 2,500/-
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III Families of those Defence Personnel who die on account of causes neither 
attributable to nor aggravated by Military Service are entitled to family pension 
at the following rates. They are also entitled to gratuity at rates depending 
upon the rank and the length or service: 

Pay last Drawn 

(I) Not exceeding 
Rs. 1,500/-

(ii) Between Rs. 1,500/­
and Rs. 3,000/-

(iii) Exceeding Rs. 3,000/-

IV Other Benefits: 

Rates of Pension 

30% of pay subject to a 
minimum of Rs. 375/-

20% oi pay subject to a 
minimum of Rs. 4501-

15% of Ray subject to a 
minimum of Rs. 600/- and 
maximum of Rs. 1,250/-

Families of deceased Defence Personnel who are in receipt of family pension 
are provided: 

Free medical facilities in Defence hospitals; 

CSD facilities at the nearest canteen; 

Widows of deceased Defence Personnel in penury are considered for 
financial assistance from the Welfare Funds of the Kendriya Sainik Board. 

Concessions are provided to children for recruitment in the Armed Forces 
in terms of relaxed physical standards. A concession of 10 marks is also 
given on overall score. 

Families are also provided assistance to settle in self-employment ventures 
by way of vocational training, financial assistance, etc. 
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JRY in Maharashtra Autonomous body for sick 
undertakings 

3210. SHRI NAWAL KISHORE 
RAI: 

SHRI NITISH KUMAR: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government are 
contemplating to set up a new 
autonomous body for the revival of sick 
Public Sector Undertakings in the country; 

(b) if so, the facts in this regard; 

(c) whether the Government have 
also ascertained the possibilities of the 
speedy disposal of the cases by reviewing 
the present working of the Board for 
Industrial and Financial Reconstruction; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTEMNT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
No, Sir. 

(b) Does not arise. 

(c) and (d). The Board for Industrial 
and Financial Reconstruction (BIFR) is 
now functioning with full strength 
Presently, all the posts of members and 
Chairman of BIFR have been filled up by 
the appointment of experienced persons 
who have varied experiences in the field 
of labour accounting and managemeni. 
It is expected that BIFR shall be in a 
position to take decisions on the cases 
expeditiously depending upon the 
complexities of individual cases. 

3211 SHRI DAnA MEGHE: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government 
have sanctioned fund for the constructton 
of roads and lavoratories under Jawahar 
Rozgar Yojana in the rural areas of 
Maharashtra; 

(b) if so, the details thereof; and 

(c) the number of villages in which 
these facilities are yet to be provided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RAMESHWAR 
THAKUR): (a) to (c). The primary objective 
of Jawahar Rozgar Yojana (JRY) is the 
generation of additional gainful employ­
ment for the unemployed and under -
employed rural people living below the 
poverty line. Implementing Agencies Le. 
District Rural Development Agencies 
(DRDAs)lZilla Parishads (ZPs) and village 
Panchayats can take up any work which 
generates employment, subject to the 
conditions laid down in the JRY manual. 
Though, construction of Lavatories and 
Rural Roads are permiSSible activities 
under JRY, Union Government have not 
sanctioned separate funds for this purpose 
to any State including the State of 
Maharashtra. 

No separate records of villages in 
which these facilities are provided/yet to 
be provided are maintained at the Central 
level. 
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Diversion of FundtI 

3212. SHRI RAMESHWAR 
PATIDAR: WID the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) the allocation made to Madhya 
Pradesh for Irrigation projects and the 
amount actually utilised 80 far; 

(b) whether the Govemment of 
Madhya Pradesh have sought permission 
from the Union Govemment to utIIIae the 
funds allocated for irrigation projects on 
other projects; 

(c) if 80, the reaction of the Union 
Government thereto; and 

(d) the time by which permission 
is likely to be granted in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Allocations 
made to Madhya Pradesh for Irrigation 
Sector during the Eighth Plan (1992-97) 
and Annual Plan during 1992-93. 1993-
94 and 1994-95 and expenditure during 
1992-93 and 1993-94 are given beIow:-

Madhya Pradesh 

ApproV9d Outlay and Expenditure for 
Irrigation Sector 

(Rs. crores) 

Year Approved Expen-
Outlay diture 

Eighth plan 2656.24 
(1992-97) 

1992-93 531.45 363.09 

Year 

1993-94 

1994-95 

Approved 
Outlay 

543.03 

543.30 

Expen­
diture 

383.09 

(b) No such request for permission 
to divert funds from Irrigation Projects to 
other projects In Madhya Pradesh has 
been received in this Ministry. 

(c) and (d). Do not arise. 

[English] 

Solar Energy Equipments 

321'3. SHRI SHANKER SINH 
VAGEHLA: WiR the PRIME MINISTER 
be pleased to state: 

(a) the details ot the projects 
undertaken for development of Non­
Conventional Energy Sources In Gujarat 
during the last three years; 

(b) the agencies and firms which 
have been licensed to manufacture solar 
energy equipments in the State and 
subsidy given to those agencies; and 

(c) the facilities and subsidy 
available to those who want to establish 
industries to manufacture solar energy 
and other non-conventional energy 
equipments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER 
OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR): (a) Ministry on Non­
Conventional Energy Sources is 
implementing a wide ranging programme 
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tor development and utilzation of Non­
Conventional Energy Sources in the entire 
country including the State of Gujarat. 
Apart from installation of various 
renewable energy systems including bio­
gas, improved chull18, solar thermal, 
solar photovoltaic. biomass, etc. in the 
domestic sector, 14.48 MW wind power 
pro;ects, 10 KW SPY power plants and 
5,86,900 LPO industrial solar water 
heating systems have been installed 
during the last three years in Gujarat. 

(b) and (c). Manufacture of solar 
energy products is delicensed and no 
license is issued by the Government. 
However, 33 companies are registered 
as manufacturers of solar water heating 
system, solar stills, IOIar cookers, solar 
air heaters and timber kilns in the State. 
In addition, 12 companies are registered 
88 suppliers of soter photOYOltaic systems 
In the Sta1e. 

Solar energy and other non­
conventional energy equipments 
manufacturers are being provided various 
incentives whidl Inctude concessIonal 
rates of customs duty on i1lport of capital 
equipments, raw material, consOO18bles, 
and finished produds. Soft loan tending, 
exemption of excise duty on sale of 
finished products and 100% depreciation 
is also available to the manufacturers as 
well as users. 

Bharat Brakes and VatYes Umtted 

3214. SHRI AJOY MUKHO­
PADYAY: WlH the PRIME MINISTER be 
pleased to state: 

(a) whether the Bharat Brakes and 
Valves Umted (BBVL) Is the supplier of 
some components of the air brake system 
to the indian Raltways; 

(b) if so, the details of the orders 
placed by the Indian Railways on BBVL 
for vacuum exhausters during each of 
the last three years, till dale; 

(c) lhe reasons for cut in these 
orders by the Railways; 

(d) whether the matter has been 
taken up with the Railways; 

(e) if so, their response thereto; 
and 

(f) the reasons for non-revival of 
this company so far which is under 
BIFR? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART· 
MENT OF INDUSTRIAl DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS· 
TRY) (SHRIMATI KRISHNA SAHI): (a) 
Bharat Brakes and Valves Umted (SBVL) 
supplies air brake systems and also 
spares to the Indian Railways. 

(b) The details of orders placed by 
the Indian Railways on BBVL for vacuum 
exhausters during the last three years till 
date are as under:-

1991-92 

1992-93 

1993-94 

1994-95 
(Upto July, 1994) 

(Value in Lakhs) 

351.92 

337.32 

369.00 

146.30 

(c) to (e). The MInIstry of Railways 
have I8ken a poley ded8ton to switch 
0'f9I' from dual brake sy&tem namely 
vacuum brakes and air brakes as at 
present to single air brake system. 
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Vacuum brake therefore, will be replaced 
by air brakes and therefore requirement 
of exhausters to the Railways will be 
phased out. 

(f) BBVL is presently bek:-e the 
BIFR. The final decision of the viability 
of BBVL will depend on BIFR's recommen­

dations. 

Production of Honey 

3215. SHRI N. DENNIS: Will the 
PRIME MINISTER be pleased to state: 

(a) the steps taken by the 
Govemment to increase the honey 
production in TamO Nadu and Kerala; 
and 

(b) the details of assistance provided 
to these States during each of the last 
three years for the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF SMALL SCALE INDUSTRIES 

AND AGRO AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM): (a) The 
KVIC implements normal programme fo 
Bee-keeping through directly aided 
institutions & State KVI Boards in Tamil 
Nadu and Kerala. Apart from this KVIC 
has also taken up rehabilitation 
programme at the cost of Rs. 34.88 lakhs 
in the Kerala State & Kanyakumari. 
District of Tamil Nadu. The steps taken 
for the promotion of Bee-keeping industry 
under the purview of KVIC includes the 
development of bee-keeping industry on 
modern scientific Hnes, exploring and 
trying to cover the plantation also. The 
KVlC has also introduce<tthe high yielding 
varieties of honey bees, namely, apis 
melilfera, in most of the part of the 
countIy in order to inCrea8e the output 
of honey. 

(b) The dlstrict-wise details of 
assistance provided to Kerala & TamA 
Nadu are not readily available with the 
central office of KVIC. Bombay. However 
the details of the assistance provided 
during' the last 3 years to Kerala & Tamil 
Nadu areas as under:-
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Rent Controllers Mega City Plan 

3216. SHRIMATI DIL KUMARI 
BHANDARI: Will the Minister of URBAN 
DEVLOPMENT be pleased to state: 

(a) whether Rent Contollers have 
been appointed in all States and Union 
Territories; 

(b) the number of cases lying 
pending with Rent Controllers; 

(c) if so, the details thereof and the 
reasons therefor; and 

(d) the steps taken/proposed to be 
taken to curb rent disputes in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) Rent is a 
State subject and the State Governments 
are responsible for the appointment of 
Rent Controllers as per the provisions of 
the relevant State Rent Act. 

(b) and (c). Since this is a State 
matter details are not collected and 
maintained by the Central Govemment. 

(ci) The model rent control legislation 
providing for balancing the interest of the 
landlords and tenants, has been 
formulated by the Central Govt. and 
forwarded to the State Govemments. 
This is expected to curb rent disputes in 
future. 

3217. DR. ASIM BALA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names of cities developed/ 
to be developed as Mega City in the 
country; State-wise; 

(b) whether the Government of 
West Bengal has sent any proposal in 
this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
·MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) The names 
of cities proposed for development under 
the Mega City Scheme State-wise are as 
follows:-

Maharashtra 

West Bengal 

Tamil Nadu 

Andhra Pradesh 

Kamataka 

Bombay 

Calcutta 

Madras 

Hyderabad 

Bangalore 

(b) and (c). Yes, Sir. The 
Government of West Bengal has sent a 
proposal for the Calcutta Mega City 
Programme. The finanCing pattern for the 
Mega City Scheme is 25% Central share: 
25% State share: 50% Institutional 
financing. The details of allocations 
proposed are as under: 
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(I) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

Sector 1993-94 & 
1994-95 

Water Supply 36.30 

Drainage & Sanitation 24.30 

Solid Waste Management 3.30 

Traffic & Tansportation 32.40 

Bustee Improvement 3.30 

Housing & New Area 51.00 
Development 

Commercial Development 29.70 

Environmental 2.10 
Improvement & Restoration 

Total 182.40 

Fluoride affected villages in 
Andhra Pradesh 

3218. SHRI SOBHANADREES· 
WARA RAO VADDE: WiD the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment of 
Andhra Pradesh has forwarded proposals 
to provide safe drinking water to Auoride 
affected villages in Andhra Pradesh; 

(b) if so, the details thereof; and 

(c) the action taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 

1995-96 • .19984'7 Total 

36.30 48.40 121.00 

~ 24.30 32.40 81.00 

3.30 4.40 11.00 

32.40 43.20 108.00 

3.30 4.40 11.00 

51.00 68.00 170.00 

29.70 39.60 99.00 

2.10 2.80 7.00 

182.40 243.20· 608.00 

(DEPARTMENT OF RURAL DEVELOP· 
MENT) (SHRI UTIAMBHAI HARJIBHAI 
PATEL): (8) Yes, Sir. 

(b) and (c). Under the sub-Mission 
of Rajiv Gandhi National Drinking Water 
Mission on control of fluorosis, a project 
to cover 97 villages in Rangareddy District 
at an estimated cost of Rs. 377.60 lakh 
has been sanctioned. 

The following four projects have 
also been received from Govt. of Andhra 
Pradesh recently, and are under technical 
scrutiny:-

1 . Integrated FfuorOlia control 
project in AnanhIpur DIIlt to 
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cover 1470 villages at an 
estimated cost of As. 2821.473 
lakhs. 

2. Project for providing safe 
drinking water to villages 
affected with excess fluoride in 
Karimnagar Parlia-mentary 
Constituency in Karlmnagar 
District to cover 82 villages at 
an estimated cost of Rs. 
1006.70 lakhs. 

3. Project for providing safe 
drinking water supply to villages 
affected with excess fluoride in 
Hanumakonda Assembly 
Constituency area of Warangal 
District to cover 24 villages at 
an estimated cost of Rs. 790.00 
lakhs. 

4. Project for providing safe 
drinking water to villages 
affected with excess fluoride in 
Vinukonda Assmebly Consti­
tuency area of Guntur District 
to cover 52 viRages at an 
estimated cost of Rs. 480.00 
lakhs. 

Orders to Sick Public Sector 
Undertakings 

3219. SHRI BASUDEB ACHARIA: 
Will the PRIME MINISTER be plei:lS8d to 
state: 

(a) whether many Public Sector 
Undertakings are reluctant to place orders 
on these Undertakings which have been 
referred to BIFR; 

(b) if so, the facts thereof; 

(c) whether this phenomellf)ll is 
compouding the problems of sick 

undertakings which are under BIFR 
making their revival process more difficult; 

(d) if so, the details thereof; and 

(e) the steps taken to protect the 
interest of these sick undertakings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
Placing of orders by one public sector 
on another depends on the capacity of 
the public sector enterprise to supply 
products of required specifications, of 
specific standards and quality, adherance 
to the delivery schedules at competitive 
rates etc. Whether the supplying 
enterprise has been referred to BIFR or 
not does not play the key role in the 
decision to place the orders by one on 
another. 

(b) to (e). Do not arise 

Union Carbide Company 

3220. SHRIMATJ MALINI BHATIA­
CHARY A: Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to state: 

(a) whether the Government are 
aware that the Union Carbide Company 
in Bhopal is seeking to dismantle its 
machinery; 

(b) wheth8r this is being done with 
the prior permission of the Government; 

(c) whether C.B.!. is still in charge 
of the Union Carbide Company factory 
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Blo-Gas plants at Bhopal and the factOlY was declared 
attached by the court order; 

(d) whether any _s victims' 
organisations have l'l'\lI('ed the court for 
prevention of such dismantling; and 

(e) if so, the steps taken by the 
Union Government to prevent such a 
move by the Union CarbIde Company? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI­
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) Central Bureau of 
Investigation (CBI) has been infrorned by 
the Union Carbide India Umited (UCIL) 
that the work of inspection, cleaning and 
dismantling of plant, equipment, 
structures, tanks, vessels, etc. other than 
MIC structure, its storage area andlor 
sevinlMIC control room, was in progress. 

(b), (c) and (e). The CBI has 
informed that the plant and equipments 
of UCIL, Bhopal, were not seized during 
investigations and these are not case 
properties of the criminal case against 
the accused persons. The factory was 
Dot declared attached by any Court 
Order. No action is therefore, considered 
necessary by the Government in this 
regard. 

(d) An application has been filed in 
the court of the Chief Judicial Magistrate, 
Bhopal requesting for restraining Union 
Carbide Corporation (UCC) from alienating 
its properties before the final decision in 
the criminal case. 

3221. SHRI THOTA SUBBARAO: 
DR. K.V.R. CHOWDARY 
DR. KRUPASINDHU 

BHOI: 

WiH the PRIME MINISTER be 
pleased to state: 

(a) the number of blo-gas plants in 
the country as on March, 31, 1994, 
State-wise; 

(b) the number of biogas plants 
proposed to be installed during 1994-95 
state-wise; 

(c) whether there is any proposal 
to give the financial assistance to the 
State Government for the development 
of bIogas plants and for research work; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER 
OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR): (a) Information is given in the 
enclosed Statement-l 

(b) Information is given in the 
enclosed Statement-ll 

(c) and (d). Financial assistance is 
being provided to State Governments 
and nodal agencies for promotion and 
setting up of family type as well as 
community, institutional and nlght-soil 
based blogas plants during the year 
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1994-95 under two separate Central 
Sector Schemes, whereas funds for 
Research and Development on BIogas 

are being sanctioned to universities, 
research organisations and other 
institutions on a project by project basis. 

STATEMENT I 

Number of 8/ogas Plants Set-up In dIffemet States and Union Territories upto 
Match 31, 1994 

Andhnl Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

KeraJa 

Madhya Pradesh 

Mahareshtra 

Manipur 

Meghalaya 

MIzoIam 

Nag: Id 

Number of famIy type 
BIogas Plants 

152897 

126 

13119 

80378 

2293 

231400 

26324 

34150 

1067 

136835 

40124 

71713 

536533 

782 

329 

1009 

194 

Number of 
Community, Institutional 

& Night-8oiI based 
Biogas Plants 

85 

15 

96 

12 

3 

4 

10 

84 

178 
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SIater\Jnion Number of family type Number of 
Tenitory BIogas Plants Community. Institutional 

& Night-soil based 
Biogas Plants 

Orissa 94007 32 

Punjab 24306 198 

RajasIhan 50086 41 

SiIddm 1215 

Tamil Nadu 168266 69 

Tripura 470 

UU8r Pradesh 243128 236 

West Bengal 73961 9 

Andaman & Nicobar 108 

Chandigarh 82 

Dadra & Nagar Haveli 159 

Daman & Diu 10 

Delhi 629 

Pondicheny 530 

Others 1875 89 

Total 1988095 1153 
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Physical TslpSfS AIIocat8d to Diffel8lJt States! Union Territories for Setting up of 
8ioga$ Plants during the Year 1994-95 

StatelUnion 

Territory 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Gujarat 

. Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Karala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Physial Targets (Nos.) Allocated 

Family Type 
Biogas Plants 

20000 

10 

1000 

3000 

200 

38000 

2000 

1800 

50 

18000 

1500 

15000 

20000 

150 

too 

100 

12000 

3000 

Community, Institutional 
& Night-soif Based 

Biogas Plants 

3 

2 

7 

2 

4 

10 

27 

2 

20 
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PhysHll Targets (Nos.) Allocated StateJUnion 

Territory Family Type Communfty, Institutional 
Biogas Plants & Night-soil Based 

Blogas Plants 

Rajasthan 5000 

Sikkim 150 

TamH Nadu 8000 20 

Tripura 50 

Uttar Pradesh 1000 40 

West Bengal 6000 5 

Andaman & Nicobar 5 

Chandi!Jarh 5 

Dadra & Nagar Haveli 3 

Daman & Diu 2 

Delhi 10 5 

Pondicherry 15 

Others 34750 50 

Total 200000 200 

• Khadi and VIIage Indu8IrIes CommissIon, National DaIry Development Board, and voluntary 

orgBIlsalOilS. 

capital Outlays for Armed Forces 

3222. SHRI AMAL DATTA: WiD the 
PRIME MINISTER be pleased to state: 

(a) the details of the expenditure 
incurred under the head capital outlay for 
the Army. the Navy and the Air Force 
sepandeIy; and 

(b) the reasons for incurring 
additional expenditure over and above 
the budget estimate of 1993-94 and the 
details of the items on which the said 
expenditure incurred? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
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MALLlKARJUN): (a) and (b). Expendilura financial and economic condition during 
booked In the prov1sionai accounts for the last three yeara; 
1993-94 under the headlCapItaI OUtlay 
for the three Services is as under: 

Army Rs. 2270.49 Crores 

Navy Rs. 1381.32 Crores 

AIr Force Rs. 2633.10 Crores 

The expendwre incurred is within 
the sanctioned Qudget estimates plus 
supplementary obtained. 

The reasons for incurring additional 
expenditure over and above the Budget 
Estimates of 1993-94 were mainly the 
unification of exchange rates and 
contractual obligations. A Supplementary 
grant of Rs. 1388.38 Crores under 'voted' 
was obtained to meet this additional 
expenditure. The break up of this 
additional expenditure for the three 
services is as under: 

Army Rs. 531.84 Crores 

Navy Rs. 345.33 Crores 

Air Force Rs. 511.21 Crores 

The additional expenditure was 
incurred mainly under Aircraft and 
Aeroengine, Naval Fleet, other equipment 
and Heavy and MedIum vehicles. 

Public Sector Undertakings 

3223. DR. VISWANATHAM 
KANITHI: Will the PRIME MINISTER be 
pleased to state: 

(a) the details of the Public Sector 
Undertakings which have improved their 

(b) the details of the sick Public 
Sector Undertakings which have been 
revived during the period; and 

(c) the remedial measures proposed 
for the remaining sick undet1akings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) <SHRIMATI 
KRISHNA SAHI): <a) Enterprise-wise 
details of financial performance for last 
three years are given in summarised 
profit and loss account in Volume-III of 
Public Enterprises Survey 1992-93 
whereas details of physical performance 
are available in Statement No. 23 A in 
Volume-I, Pages 8-134 to S-161 of 
Public Enterprises Survey 1992-93 laid in 
the Parliament on 23.2.1994. 

(b) and (c). As on date, there are 
50 sick industrial Public Sector Enterprises 
which have been registered with BIFR for 
formulation of revival/rehabilitation 
schemes. The BIFR appoint operating 
agency for each such sick enterprise who 
suggest the remedial measures. Such 
remedial measures are enterprise specific 
depending on the causes of sickness. So 
far, the revival scheme in respect of 
Indian Drugs and Pharmaceuticals limited 
has been approved by the BIFR for final 
implementation. 

inventories of hnpofted Technology 

3224. DR. K.D. JESWANI: Will the 
PRIME MINISTER be pleased to state: 

(8) whether the preparation of 
inventories of imported technology/heavy 
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equipments for public sector undertakings 
under the administrative control of the 
Ministry of Industry is being carried out; 
and 

(b) if so, the time by which it is 
likely to be finalised and placed on the 
Table of the House? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
Yes, Sir. 

(b) The excercise is being carried 
out and likely to be completed by end 
of August, 1994. 

3225. SHRI SHANTARAM 
POTDUKHE: WIt the PRIME MINISTER 
be pleased to state: 

(a) whether the Government have 
introduced any scheme for the welfare 
of rural wot1<ers in unorganised sector; 

(b) if so, the details thereof; 

(c) the extent to which this scheme 
is beneficial to rural woti<ers; and 

(d) the allocation of funds made 
therefor during the current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRt UTT AMBHAI HARJIBHAI 
PATEL): (a) to (c). Integrated Rural 

Development Programme (IRDP) and 
Jawahar Rozgar Yojana (JRY) are two 
major poverty afteviation programmes 
being implemented by the Government 
for welfare of the rural workers, including 
agricultural and non-agricultural wot1<ers 
HYing below the poverty Hne .. The main 
aim of IRDP is to create self employment 
opportunities for the small and marginal 
farmers, agricultural labourers and rural 
artisans through financial assistance in 
the form of subsidy by the Government 
and tenn credit extended by financial 
institutions for productive and income 
generating assets. Similarty, the main 
aim of JRY is to generate additional 
gainful employment tof unemployed and 
under employed men and women in the 
rural areas. People living betow the 
poverty nne are the target group under 
this programme and preference is given 
to SClST and freed bonded labourers. 
30% employment opportunities are 
earrnat1<ed for women. BesIdes the 
Central Government has also introduced 
an Employment Assurance Scheme (EAS) 
w.e.f. 2 Oct., 1993 in the backward areas 
of the country covering drought prone, 
~rt areas, tribal areas and hiRy areas. 
This scheme alms at providlrlg assured 
employment of 100 days of unskilled 
manual work to the rural poor whO are 
in need of employment and seeking for 
it. 

(d) The allocation of funds for IRDP 
and JRY during 1994-95 is as under:-

Programme 

(i) IRDP 

(ii) JRY 

(jII) EAS 

Amount allocated 
(Rs. in Croras) 

1098.22 

3855.00 

1200.00 
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Permission to Multinational 
Companies 

3226. SHRI CHETAN P. S. 
CHAUHAN: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Govemment have 
taken a decision to grant permission to 
some multinational companies to make 
agreements with Indian companies for 
marketing of the items reserved for small 

scale sector; 

(b) if so, the names of these 
companies; and 

(c) the fields in which permission 
has been granted to them to sign 
agreements with Indian companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT. 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) to 
(c). Yes, Sir. Details of the approvals 
granted to Multinational companies to 
enter into agreements with Indian 
companies for marketing of the items 
reserved for the Smalt Scale Sector, 
during the post-poficy Sector (August, 
1991 to June, 1994) is in the attached 
Statement. 
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[Eng/ish] 

Defence Land Policy 

3227. SHRI ANNA JOSHI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 
received representations from different 
organisations etc. for making suitable 
changes in defence land policy in regard 
to repair and constructions of old grant 
bungalows in cantonment areas; and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) Such changes as are felt to be 
essential will be duly carried out. 

Land Reform Laws 

3228. SHRI HARADHAN ROY: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government 
have received any proposal from the 
Government of West Bengal for inclusion 
of Land Reform Laws in the 9th Schedule 
of the Constitution; and 

(b) if so,' the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
RAMESHWAR THAKUR): (a) and (b). 

Yes, Sir. A proposal seeking inclusion of 
seven land reform laws in the Ninth' 
Schedule to the Constitution has been 
received from the Government of West 
Bengal. the details of laws are given 
below: 

1. 

2. 

The West Bengal Land. 
Reforms (Amendment) Act, 
1981 

The West Bengal Land 
Reforms (Amendment) Act, 
1986 

3. The West Bengal Land 
Reforms (Second Amendment) 
Act, 1986 

4. The West Bengal Land 
Reforms (Third Amendment) 
Act, 1986 

5. The West Bengal Land 
Reforms (Amendment) Act, 
1989 

6. The West Bengal Land 
Reforms (Amendment) Act, 
1990 

7. The West Bengal Land 
Reforms Tribunal Act, 1991. 

Petro-Chemical Project 

3229. DR. AMRIT LAL KALIDAS 
PATEL: Will the MINISTER OF 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the Government have 
approved the proposal to set up a Petro­
Chemical Project in Gujarat; 

(b) if so, the details thereof; and 
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(c) the. location of the project and 
the estimated cost involved on the 
proposed project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND 
MINISTER OF STATE IN THE 

SI. Cracker 
No. Capacity 

1. 7.5 Lakhs TPA of 
ethylence (Expansion 
from 4 Lakhs TPA 
to 7.5 Lakhs TPA) 

2. 8 lakhs TPA of 
ethylene 

Housing Societies in U.P. 

3230. DR. SAKSHIJI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names of cooperative 
housing societies in Uttar Pradesh which 
were given financial assistance by 
HUDCO and the amount of assistance 
given; and 

(b) the time by which the financial 
assistance is likely to be given to the 
remaining societies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) The names 
of Cooperative Housing Societies :n Uttar 
Pradesh which were given lindncial 
assistance by HUDCO (as on 30.6.94) 

DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO):(a) to (c). In the last two years 
Government have approved two proposals 
from Mis. Reliance Industries Limited for 
setting up cracker units for the 
manufacture of ethylene and other 
downstream products. The details are 
given below: 

Location 

Hazira 

Jamnagar 

Estimated cost 
(Rs .ICrores) 

621 

1732 

and the amount of assistance given to 
each of the societies are given below:-

SI. Name of Housing Amount of 
No. Society HUDCO Loan 

(Rs. in lakhs) 

1. Uttar Pradesh Sahakari 1000.00 
Awas Sangh Ltd. 

2. D.C.M. Cooper"liive Ltd. 17.59 

3. Anuyogi Sahakari Awas 23.64 
Samati Ltd. 

Total 1041.23 

(b) HUDCO has reported that no 
proposal of any Cooperative society in 
Uttar Pradesh is pending in HUDeO. 
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Voluntary Retirement Scheme (b) if so, the recommendations 

3231. SHRI ARJUN CHARAN 
SETHI: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of worker who have 
availed of voluntary retirement scheme in 
Central and State Public Sector 
Undertakings during the last three years; 

and 

(b) the alternative programmes 
made for their retraining and 
redeployment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEAPRT­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI):. (a) 
131 PSEs have informed that during 
1989-90 to 1992-93, 98,513 employees 
opted ror voluntary retirement. 92 PSEs 
have fumished Nil information. Information 
in respect of State Public Sector 
Undertakings is not available since they 
are not under the administrative control 
ot the Central Government. 

(b) For retraining and counselling 
of rationalised workers five schemes 
have been approved for implementation 
on pilot scale basis. 266 rationalised 
workers have already been given training 
as on 31.5.94. 

Special Category States 

3232. S8RI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of 
PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether a committee of experts 
has been set up to recommend solution 
for the financial problems of special 
category States; 

made by the committee; and 

(c) the steps taken to implement 
those recommendations? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) The recommendations made by 
the committee may be seen in the 
Statement attached. 

(c) The recommendations 
concerning the Central Government have 
been accepted and implemented; in 
regard to the recommendations relevant 
to the States. The States have been 
requested to take follow up action: in 
regard to the recommendations relevant 
to the banking and financial institutions 
and other central and centrally sponsored 
corporations and organisations. Ministry 
of Finance have been requested to take 
follow up action. 

STATEMENT 

Recommendations for Durable Solution 

In finding durable solutions to the 
financial problems of the Special Category 
States, the issues which needed attention 
are: (a) the States' past financial liabilities 
arising either because of the UT period 
or out of Centre directed/related 
expenditure in their territories; (b) the 
limited resource base. with increased 
administrative and other expendi1ures on 
essential State organs; and (c) the need 
to reduce the non-plan gap emerging 
after the devolution as per the Finance 
Commission recommendations. Positive 
measures to overcome these problems 
need to be taken not only by the the 
Central Govemment but also by the 
State Governments themselves. 



. .::133 Written Answers AUGUST 17,1994 Written Answers 264 

4.2 The search for durable solution 
involved the following steps: 

(i) . Identification of such liabilities 
of the states carried from the 
past which these States may 
find it difficult to meet, given 
their limited resources and 
capacities and which may now 
be written off to enable the 
States to start on a clean 
slate; 

(ii) Assessment of their resource 
mobilisation capabilities, 
exploration of ways of 
mobilising additional resources 
and possibilities of reducing 
expenditure; 

(iii) Consideration of measures to 
limit the non-plan gap arising 
due to maintenance liabilities 
in respect of previous Plan 
Schemes; and 

(iv) Reviewing the line of 
demarcation between plan and 
non-plan expenditure. 

4.3 The Committee, after studying 
the issues along the lines indicated above, 
have attempted to design a package of 
measures relevant to the medium-term, 
that is, the period of the Eighth Plan, 
1992-97. In doing so, however, the 
committee have taken a view that while 
bearing in mind the specific State-wise 
problems, the measures should reflect a 
ComlTlon strategy for all the States. The 
committee have also kept in view the 
earlier decisions of the NDC in respect 
of (a) additional financing which :::an be 
mobilised by way of utilisation of external 
aid by these State~; and (b) specified 
level of transfer of plan funds to meet 
the non-plan gap, for which the present 

NDC decision is ~ined to 10 per cent 
of normal Central (net) assistance. 

4. The Committee feels that in view 
of the overall resource constraint there 
is need to look into the possibilities of 
shari~g certain common administrative 
overheads required for governance 
particularly in respect of those States 
which are geographically contiguous and 
have had a common past. This would 
require a separate study by the States 
themselves. Such a common sharing of 
certain administrative overheads can result 
in reduction in expenditure. Instances of 
some common overheads may be a 
common Governor, common High Court, 
common University, common Institutes of 
technology and research and others. In 
smaller States, two or three related 
departments may be combined to form 
a single department. 

4.5 In what follows, the Committee's 
recommendations are brought out a~ 

those relevant to (i) the Centra 
Government; (ii) the State Governments; 
(iii) the financial system; and (iv), other 
Centrally sponsored/supported institutions. 

4.6 In view of the background to 
the creation of the Special Category 
States and the financial difficulties 
inherited from the past as well as 
cumulated over years, the Committee 
recommends the following: 

(i) The loans given dt*ing the UT 
period and the debt services 
thereof in relation to the States 
of Arunachal Pradesh and 
Mizoram may be written off in 
order to enable these States to 
start from a clean slate and 
manage their finances in a 
new set up. This may be made. 
effective from 1992-93. 
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(ii) 

(iii) 

(iv) 

Loan and debt service liabilities 
of Arunachal Pradesh on 
account of Pre-Statehood 
liabilities for purchases of 
equipments including 
helicopters meant for security 
as was decided by the 
Govemment of India may be 
written off. 

The date of application of 
revised pattern of Central 
assistance to Assam and J&K 
to 90 per cent grant and 10 
per cent loan may be preponed 
to 1.4 .1990. This would benefit 
the two States to the extent of 
around Rs. 85 crores in 
1992-93. 

The States should get due 
returns on their natural 
resources which are available 
for use and development of 
the rest of the nation. Thus, 
the royalty wherever due on 
the natural resources including 
hydro electric generation gas/ 
oil etc., should be revised 
expeditiously. 

The formula that has been evolved 
by the department of Power in 
respect of new Central hydro electric 
power projects provides the "home" 
State 12 per cent of the power 
generated by the power stations 
free of cost. This is intended to b.e 
in the nature of royalty given to the 
"home" State. The Himachal 
Pradesh Govemment has however, 
claimed royalty for the surrender of 
water rights in relation to all the 
Central sector and other State 
sector owned or operated hydel 
projects located in Himachal 
Pradesh. Such a proposal has 
several inter-state implications and 

all the other States in the region 
will have to be consulted before a 
view can be taken. It is understood 
that the claim of the State 
Government for 12 per cent free 
power in the case of Baira Siul in 
lieu of the existing 1.5 paise per 
unit royalty is being processed by 
the Department of Power. If this 
proposal is accepted, this will result 
in an incremental revenue of Rs. 
6.5 crores annually for Himachal 
Pradesh. It is open to the 
Government of Himachal Pradesh 
to levy a duty on the electricity 
generated. Madhya Pradesh has 
levied a duty on the electricity 
generated within the State. The 
State Government have been 
collecting the duty from NTPC 
power stations also even though 
the other States in the region, 
Maharashtra and Gujarat, to whom 
NTPC sells power from these power 
stations, have contested the extra 
levy. If on the analogy of Madhya 
Pradesh, Himachal Pradesh also 
levies an electircity duty of say 15 
paise per unit, this will yield a total 
annual benefit of around Rs. 85 
crores for the State from the 
electricity generated from central 
power stations. However, it is 
necessary for the State to keep in 
view the long term implications of 
levying electricity duty on Centrally 
generated power. In the longrun 
indiscriminate levy of electricity duty 
may act as a deterrent to inter­
State power flows. Nevertheless, 
the major physical resource that 
the Himachal Pradesh as a State 
has for raising the revenue is the 
vast hydro-electric potential that 
exists in the State. 

The State of Assam has been 
pressing for the revision of royalty 
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gap, following the decision 
taken by the NDC Committee 
in October 1990. All the ten 
States have not availed of this 
option.Given the substantial 
amount of Central assistance 
for funding their plans, the 
non-plan gap may be brought 
down significantly if the 
provision is raised to 20 per 
cent and if the States avail of 
the option . 

on crude oil. It is understood that 
the Ministry of Petroleum have set 
up a committee for considering the 
revision of royalty and that the 
committee has submitted the report 
which is under consideration of the 
Central Govemment. A decision on 
revision of royalty should be taken 
expeditiously and a decision taken 
during the current year (1992-93), 
will benefit Assam substantially 
because of arrears due from April 

. 1990. 

(v) 

(vi) 

Given the resource constraint 
and development require­
ments, committed liability in 
respect of maintenance expen­
diture for the development 
schemes of the previous plans 
may have to be. seen as 
continuing development plan 
liability in the case of these 
State. Such liability may be 
considered by the Planning 
Commission, after due assess­
ment, as part of the plan· 
approved from year to year. 
This would enable these States 
to take out substantial expen­
diture from non-plan account 
resulting in the reduction of 
non-plan resollrce gap. The 
committed liability in respect of 
maintenance expenditure of the 
Seveth Plan Schemes to be 
transferred to non-plan is 
estimated at Rs. 484 crores for 
1992-93. 

The Planning Commission have 
already been agreeing to the 
requests of these States to 
utilise 10 per cent of Gentral 
(net) assistance allocated for 
the plan for the purposes of 
partially meeting the non-plan 

(vii) In the past, these States have 
not been able to get additional 
assistance in respect of 
utilisation of external aid 
because of formal/informal 
restrictions C¥' because of their 
institutional, technical financial 
and other difficulties in 
preparing and implementing the 
projects. Financial and technical 
assistance to these States may 
be provided by the Centre for 
preparing projects which might 
qualify for extemal aid. Similarly 
forrnallinforrnal restrictions on 
extemally-aided projects may 
be removed. 

4.7 Implementation of the 
Recommendations (i), (ii), (iii), (v), and 
(vi) would reduce the non-plan deficit of 
these States by about Rs. 1200 crores 
in 1992-93. In additon, the State of 
Assam will gain as a result of revision 
of royalty on oil, while Himachal Pradesh 
through the imposition of electricity duty 
may be able to raise an additional Rs. 
100 crores per annum. Thus, the Non­
plan deficit of these States taken together 
would come down considerably. In regard 
to the remaining non-plan gaP. the States 
should take appropriate steps for raising 
revenues as well as reducing expenditure, 
to cover the gap. The State of Jammu 



269 WrltfBn.Anewers SAAVANA 26, 1916 (SAKA) Written Answers 270 

& Kashmir abmds as a case by itself its 
problems need to be tackled 
independently .. While some of our 
recommendations will also benefit the 
State, for the time being the total net 
Central atlSistance to the State must go 
to meet the development expenditure 
whether it be on the plan or non-plan 
account. 

4.8 In addition, as an incentive to 
the Special Category States to start the 
process of correction of the imbalance in 
their budget, we recommend that, during 
1992-93, 10 per cent of the net normal 
Central assistance may be given as an 
additionality over and above the approved 
entitlement. The assistance may be given 
in 6.equal monthly instalments beginnin"g 
from "October 1992 and will be subject 
to the" condition that in the month 
preceding the Stete is n~t 1n overdraft 
on any single day. A State in overdraft 
on any day in a particular month will 
forfeit the benrfit of the additionality in 
the following month. However, full drawal 
of the ways and means limit allowed by 
Reserve Bank of India will not cause 
forfeiture. It Is our belief that this measure 
will go a long way in" ~ the States 
in initiating the process of comtCtion. For 
Sikkim arid Jammu & Kashmir, !he two 
States who do not bank with the ~ 
Bank of India, the present level of 
overdraft wiI be taken as the benctvnat1( 
tor reckoning performance. From 1993-
94 0I'lWllfds, the Planning Commission 
should build in a substantial fiscal 
performance criterion in del8nnlning and 
disburisng the special category states 
entiUement d normal cenIraI usietance. 

4.9 The mc.ommenclation in relation 
to States .. .. follows: 

(I) The State's foremost task in 
bringin down the non-plan gap 

(ii) 

is to cut non-plan revenue 
expenalture. Specific measures 
need to be taken towards 
achieving this objective. There 
is a need for reducing the ratio 
of non-plan revenue 
expenditure to total revenues, 
on an average, at least by 3 
p,er centage points over the 
next few years. But in view of 
the problem at hand, certain 
effective measures need to be 
taken now without any delay 
so that they result in significant 
reduction in non-plan 9CW' this 
year. 

The States may separately 
show the Ministries'/ 
Departments' establishment 
strength and expenditure on 
salaries and allowances in line 
with the Union's Expenditure 
Budget. This would enable them 
to closely lo'ok at the 
possibilities~f reducing the ratio 
of expenditure on pay and 
allowances to total non-plan 
expenditure. For this reason, 
there should be no general 
expansion in the establishment 
stregth. As indicated earlier, in 
Chapter 3 (Annexure 3.8) the 
employees on the pay roll of 
the Government are 
disproportionately large 
compared to population. There 
is thus, a case for reducing the 
overmanning to bring the total 
number of employees in line 
with the relative size of 
population and area. 
Govemment employment is 
very expensive and should not 
be used as a means for 
employment generation. 
Expansion of employment in 



271 Written Answers AUGUST 17, 1994 Written Answers 272 

(iii) 

(iv) 

(v) 

government should be linked 
to productive plan schemes. 
The plan schemes to promote 
self-employment should be 
given due priority in allocations 
of available outlay. 

In view of small size of the 
States, they should look at the 
possibilities of creating common 
administrative over-head or 
sharing common facilities of a 
specialised and costly nature 
such as higher research and 
educational institutions. This is 
particularly applicable to the 
geographically contiguous 
States. 

Since committed liablilities for 
maintenance expenditure in 
respect of previous plan 
schemes constituted a 
significant share in the 
expenditure of these States. 
they may closely review the 
schemes with the objective of 
weeding them out without 
seriously affecting social 
purpose. 

In view of the developmental 
process which has already 
started in these States, the 
rising incomes and considerable 
public sector expenditure there 
is scope for expanding the 
revenue-base of these States. 
Sales tax being an important 
source of tax revenue needs 
certatiri reforms for which steps 
should be taken in regard to 
restructuring the groups, 
eliminating enormous 
concessions and exemptions. 
If possible, steps should be 

taken to raise some resources 
from agricultural and allied 
'activities including plantations. 

(vi) Among non-tax revooues, 
wherever possible resources 
should be mobilised from forest 
and related activities by 
expanding afforestation and 
introducing suitable crop cycles, 
improving degraded forests and 
harvesting forast products of 
value like honey, herbal items 
and productions of medicinal 
value. This will be an important 
step in preserving ecology and 
environment and will also yield 
good revenues over the time. 

4.10 Particular attention of the 
financial institutions and the banking 
systems should be drawn towards the 
following suggestions:-

(i) Financial institutions should 
take a sympthetic look at the 
applications from these States 
for increased sanctions; 

(ii) the banking system should aim 
at increasing the credit deposit 
ratios in these States for which 
States also should take certain 
initiatives; and 

(iii mutual funds including UTI 
should participate in States' 
disinvestment programme that 
may be undertaken. 

The Committee feels that if the 
sanctions of the financial institutions are 
increased, the pressure on the public 
outlays of these States will go down. For 
example, it is reported that the amount 
of credit sanctioned by the National Bank 
for Agriculture and Rural Development 
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(NABARD) to cooperative and regional 
rural bank has made considerable 
headway in the development of rural 
areas of the north eastern region, 
particularly of non-farm activities. A 
systematic utilisation of the resources of 
the region, supported by increased loans 
from institutions, will also help in finding 
a durable solution to the financial problems 
of the States. 

4.11 There are a number of Central 
and Centrally Sponsored Corporations 
and Organisations which provide funds 
for economic and social activities, 
particularly in the infrastructure and 
service sectors. These bodies should 
take a sympathetic view of the needs and 
demands of these States. Such support 
would not only help these States to 
reduce their expenditure liabilities, but 
would also contribute to better 
performance of the infrastructural and 
service sectors in these States which will 
in turn accelerate the growth process. 
The North Eastern Council can play an 
important role in this regard in relation 
to the States who are members of the 
Council. 

4.12 The problems of the Special 
Category States have always received 
particular attention in the distribution of 
the Central assistance, 30 per cent of the 
total after providing for Area Programmes 
a:ld extemally aided projects is allocated 
to these States. In addition, the North 
Eastem Council also receives an additional 
allocation. The central assistance is now 
given to all Special Category States in 
the form of 90 per cent grant and 10 per 
cent loan. Despite all these special 
considerations, these States are still 
having difficulties. This committee has 
recommended some steps which may 
ease their financial difficulties. This 
committee has identified certain loans 

and debt service payments which can be 
written off. The committee also strongly 
recommends that royalty revisions relating 
to natural resources wherever due should 
be made elcpeditiously as the resource 
base of these States is limited. As an 
incentive to start the process of correction 
of the fisc,", imbalance, for the current 
year the Committee has recommended 
addiitional Central assistance provided 
certain conditions are met with respect 
to fiscal management. However, it is 
necessary to build in fiscal performance' 
as a criterion in determining the share 
of each State in normal Central assistance 
in the coming years. A strong effort must 
be made by all these States to cut 
revenue expenditures and raise revenues 
so that any remaining non-plan gap is 
bridged. 

Leather Industry in Kanpur 

3233. SHRI JAGAT VIR SINGH 
DRONA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there are inadequate 
facilities for leather industry in Kanpur; 

(b) if so, the reasons therefor; 

(c) whether froreign investors are 
hesitating to start their industries in 
Kanpur, as a result thereof; and 

(d) the remedial steps p'roposed in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI)~ (a) 
No, Sir. 
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(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Shapurkandi project 

3234. SHRI PAWAN KUMAR 
BANSAL: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whether. the Government of 
Punjab have submitted any proposals 
regarding Shahpurkandi project on Ravi 
river to the Union Govemment; 

(b) if so, the details thereof; 

(c) whether the same has been 
technically cteared by Central Water 
Commission; 

(d) if so, whether the work has 
since been slatted on this project; and 

(e) if not, the time by which the 
work is likely to start? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) to (e). Shahpurl<andi hydro­
electric project with an installed capacity 
of 168 MW on Ravi river in Punjab at 
all estimated cost of Rs. 895.08 crores 
including interest during construction (IDC) 
of Rs. 153.56 crores has been accorded 
investment approval by Planning 
Commission on 5th July, 1993 subject to 
the resolution of inter-state aspects to 
the mutual satisfaction of an the concemed 
States before the commissioning of the 

project. The project was techno­
economically cleared by Central Electricity 
Authority in August, 1992. Since the 
project is not a multipurpose one. 
Clearance from Central Water 
Commission is not required. This is an 
ongoing project and as per the 
construction schedule proposed by the 
Project authorities, the project is proposed 
to be completed in 5 years. 

Report on Population 

3235. SHRI ANKUSHRAO RAO­
SAHEB TOPE: Will the Minister of 
PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the National 
Development Council has mooe any 
recommendations on population; 

(b) if so, the details thereof; and 

(c) the steps taken by the 
Government to implement these 
recommendations? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) to (c). A 
Sub-Committee of NDC on Population 
constituted on the basis of decision taken 
by National Development Council at its 
meeting held on 23rd-24th December. 
1991 submitted its report on 
14th November, 1992. The report was 
considered at the 46th meeting of NDC 
held on 18th September, 1993. The NDC 
endorsed the recommendations made by 
the Sub-Committee on Population and 
directed the nodal Ministry i.e. Department 
of Family Welfare to initiate further action. 

The major recommendation of the 
NDC is formulation of a National 
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population Policy. The Department of 
Family Welf~re set up a group of experts 
under the Chairmanship of Dr. M.S. 
Swaminathan to prepare a draft policy. 
The group of experts had presented its 
report in May 1994. The other 
recommendations relate to strengthening 
of infrastructurre, area specific 
microplanning, training of personnel. Inter­
sectoral co-ordination,· role of organised 
sector, research, incentives and 
disincentives. Financing of Family Welfare 
Programme etc. The Department of Family 
Welfare has already initiated action to 
implement these recommendations as 
mentioned above. 

[Translation] 

Land Records 

3236. SHRI AVTAR SINGH 
BHADANA: Will the PRIME MINISTER 
be pleased to state: 

(a) the details of achievements 6f 
computerisation programme of land 
records during the last three years; and 

(b) the quantum of work yet to be 
done and the time by which it is likely 
to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RAMESHWAR 
THAKUR): (a) and (b). Druing the last 
three years Le. 1991-94, 41 projects on 
Computerisation of land records have 
been sanc~ioned by Govt. of India with 
100 per cent financial assistance Rs. 
8.96 crores have been provided for the 
same. The projects are in various stages 
of implementation and some States like 

Madhya Pradesh, Andhra Pradesh and 
Rajasthan have distributed computer print 
outs of record of rights to the land 
holders. 

It is an ongoing programme and is 
proposed to be continued on an expanded 
basis in the years to come. 

(English] 

National Hebftat Management 

3237. SHRI K. PRADHANI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the main functions of the National 
Habitat Management; 

(b) whether any branches of this 
Institution have been set up; 

(c) if so, the details thereof; State­
wise; and 

(d) the specific work undertaken by 
these Institutions during the last three 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) to (d). There 
is no National level imatitution named 
National Habitat Management. However, 
an autonomous organisation named 
National Institute of Habitat Management 
(NIHM) has been functioning at 
Bhubaneshwar under the aegis of Housing 
& Urban Development Department, Govt. 
of Orissa. Presently, the institute is being 
funded by UNICEF and Govt. of Orissa. 
The Institute is a multi-disciplinary body 
conceived for promoting sustainable , 
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human settlement by exploring and 
preserving the habitat system. The 
Institute focuses on the study of 
environment and eco-system, planning, 
development and management of 
habitat's social and economic systems. 
It aims at functioning as an institute of 
excellence engaged in active research, 
need based training, consultancy and 
policy analysis in the fields of 
environmental and development of cost­
effective habitat technology. 

The institute has no branch in any 
other part of the country. 

The specific works undertaken by 
the Institute during the last three years 
(upto 31.7.94) are given in the enclosed 
Statement. 

STATEMENT 

Specific works Undertaken by the 
National Institute of Habitat 

Management during 1992-93, 
1993-94, 1994-95 (Till 31.7.1994) 

1. 

2. 

3. 

A Training Programme of 
Trainers under Urban Basic 
Services for the poor was 
organised by National Institute 
of Habitat Management in 
collaboration with UNICEF from 
22nd to 26th February, 1993. 

An integrated Training Progra­
mme on cost effective building 
materials and construction was 
organised by National Institute 
of Habitat Management betwe­
en 24.4.1993 and 30.4.1993, 
at Narangarh Building Centre. 

An Advocacy Course in Urban 
Basic Services for the Chair­
persons of different Urban Local 

4. 

5. 

6. 

7. 
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Bodies of the State was 
organised between 7th and 8th 
and also on 13th and 14th 
May, 1993, by the National 
Institute of Habitat Management 
in two batches. This is the first 
course of its own kind, 
launched by NIHM, in 
collaboration with UNICEF and 
Housing and Urban 
Development Department. 

An Orientation Course in Urban 
Basisc Services for the 
Executive Officers of different 
ULBs of the State was 
organised in two batches from 
23.06.1993 to 28.06/1993 and 
from 04.08.1993 to 07.08.1993 
by the NIHM. 

A Training Programme for 
Health Personnel was 
conducted by the Institute of 
Habitat Management from 
23.08.1993 to 25.08.1993. 

Training on Urban Manage­
ment programme was conduc­
ted by the Institute from 
15.09.1993 to 17.09.1993 and 
23.09.1993 respectively. 

A communication Workshop on 
Building Centre on Cost­
effective technology was 
organised by NIHM at the 
Narangarh Building Centre on 
18:9.1993. The Workshop was 
attended by Scientist from 
CBRI (Roorkee), BMPTC, 
HUDCO, III Kharagpur, Political 
Leaders, Administrator, Media 
persons. 
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During the said workshop 25 
women masons were also 
trained on cost-effective 
technology. 

8. . Besides on 04.10.1993 a 
Workshop was organised in 
the Institute, on Women and 
Sustainable Developmen't 
where only women were the 
partiCipants. 

9. Orientation Course for Core 
RCVs. 

10. 

11. 

Two orientation courses for 
core RCVs (Resident 
Community Volunteers) from 
18.01.1994 to 19.01.1994 and 
from 21.01.1994 to 22.01.1994, 
68 participants were organised. 
The course aimed at exposing 
total urban problems. 

Orientation Course on shelter 
and Kalinga Kutira 12.1.1994 
to 13.1.1994. 

An Orientation Training 
Programme on Shelter and 
Kalinga Kutira was conducted 
from 12.1.1994 to 13.1.1994. 
The course objective was to 
familiarise the participants with 
the cost-effective technology 
and rural housing. 

Orientation Course for State 
Training Institute, SUDA & 
resource persons. 

An orientation course for STI, 
SUDA & resource persons was 
conducted on 8.4.1994. The 
Course aimed to impart and 
create awareness on training 
and assessment, research etc. 

12. 

13. 

Workshop on Awareness 
Builiding for proposed World 
Bank Project. 

This workshop was held on 
9.5.1994, 16.5.1994 & 
17.5.1994 in which the 
Chairpersons, Executive 
Officers, Engineers, Councillors 
participated. The Workshop's 
object was to create awareness 
on the reforms on Urban 
Development Sector 74th 
Constitutional Amendment Act 
World Bank Project overview 
etc. 

Advocacy Course for the 
Councillors of Puri, 
Bhubaneswar & Berhampur 
Municipalities. 

Three number of Advocacy 
Course of two days duration 
each was conducted by NIHM 
for councillors of Bhubaneswar, 
Puri & Berhampur on 3.7. 1994 
to 4.7.1994 to 18.7.1994 and 
from 24.7.1994 to 25.7.1994 
respectively. The aim of the 
Course was to create 
awareness on UBSP objectives, 
Community Participation and 
Coveragence etc. 

Participation in International 
Trade Fair at Pragati Maidan 
New Delhi - 14.11.1993 to 
23.11.1993. 

The Building Centre Narangarh 
was invited by India 
International Trade Fare 
through HUDCO to Project its 
work at Pragati Maidan, New 
Delhi from 14.11.1993 to 
23.11.1993. 
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1. 

2. 

The Cost-effiective Building 
Materials and Technology were 
demonstrated in India. 
Intemational Trade Fair held at 
Pragati Maidan, New Delhi from 
14.10.1993 to 24.10.1993. 

The Institute has taken up a 
research project on street 
children in collaboration with 
the UNICEF. 

Besides the above 
achievements the institute has 
been actively associated in 
doing the benchmark survey in 
respect of 13 UBSP Towns 
with the help of Intemal Faculty 
members. 

Allotment of School Sites 

3238. DR. LAL BAHADUR RAWAL: 
Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether a few school sites were 
aIfotted to the various societies in Delhi 
during 1987-90; 

(b) if so, t!'le details thereof; 

(c) whether the building plans of 
school sites have been approved; 

(d) if not, the reasons therefor; and 

(e) the time by which the plans are 
likely to be approved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINIf)TRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) Yes, Sir. 

(b) During 1987-90, 116 sites were 
allotted to the various societies/ 
institutions. The year-wise break-up of 
these allotments is as under:-

Year ADotments made 

1987 

1988 

1989 

1990 

Total 

36 

35 

33 

12 

116 

(c) to (e). These questionS are 
general in nature and not specific to any 
particular case. However, whenever the 
Society or the Institution applies for 
sanction of the building plans, the same 
are considered in accordance with the 
provisions laid down in the building bye­
laws and MPD-2001. The time stipulated 
for sanction of the plans is 60 days. In 
addition to the time taken by Delhi Urban 
Arts Commiesion and Chief Fire Officer; 
Delhi Fife Service wherever their approval 
is required. 

Rural W ... r Suppty 

3239. SHRI J. CHOKKA RAO: Will 
the PRIME MINISTER be pleased to 
state: 

(a) the assistance proposed to be 
given by the Union Government to the 
Govemment of Andhra PrMieeh for water 
supply to pNbIem viIIIIges under M.N.P. 
and A.R.W.S.P. during 1904-95 and the 
number of villages propoaed to be 
cov~; 

(b) whether the Government of 
HoHand has agreed to tInance water 
supply schemes in NaIgonda district of 
Andh,. P~; and . 
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(c) if so, the details thereof and the 
number of villages proposed to be 
covered? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTT AMBHAI HARJIBHAI 
PATEL): (a) During the year 1994-95 an 
allocation of Rs. 46.44 crore has been 
made under ARWSP (out of which Rs. 
23.22 crore has been released) and a 
provision of Rs. 46.44 crore has been 
made in the State Sector MNP for the 
purpose of rural water supply in Andhra 
Pradesh. A target to coverage of 4000 
habitations has been fixed for the year 
1994-95. 

(b) and (c). Under Nethe.r:fands 
assisted project, AP-III to cover 60 villages 
and 397 habitations (which include certain 
enroute habitations also) in Nalgonda 
District and 25 villages in Rangareddy 
District was formulated at an estimated 
cost of Rs. 273.86 crore under Bilateral 
assistance programme and sent to 
Government of Netherlands for 
consideration. 

Joint Ventures 

3240. SHRI A. ASOKARAJ: Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the Government 
propose to set up Joint Venture of 
KRIBHCO, IFFCO an ~CF abroad; and 

(b) if so, the details thereof and the 
financial implicatins involved therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER ...oF 
STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND 
DEAPRTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) and (b) . .i\-Memorandum 
of Understanding was signed on 30.7.1994 
between the Government of India 
KRIBHCO, and RCF and the Government 
of the Sultanate of Oman and the Oman 
Oil Company to prepare a Detailed 
Feasibility Report (DFR) for setting up a 
join venture nitrogenous fertilizer project 
in Oman. 

The DFR will be based on the 
following assumptions: 

(i) Capcacity 

(ii) Estimated 

(iii) Debt: 

Equity Ratio 

3500 MTPD (Ammonia) 

4400 MTPD (Urea) 

Us $ 819 million. In 

cost addition, the financing 

charges would be about 

US $ 78 million. 

3:1 

Government of Indiall FFCOI 
KRIBHCO have also signed another 
Memorandum of Understanding on 
6.3.1994 with Islamic Republic of IranI 
Qeshm Free Area Authority for exploring 
the possibilities of setting up a joint 
venture nitrogenous fertilizer plant in 
Qeshm Island of Iran. Details and 
financial implications will be known only 
after preparation of the Pre-feasibility 
Report. 

Disinvestment of Undertakings 

3241. DR. Y.S. RAJASEKHAR 
REDDY: Will the PRIME MINISTER be 
pleased to state: 
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(a) whether the Chief Execut~es of 
Central Public Sector Undertakings have 

appealed to the Government to decide 
disinvestment or privatisation of those 
undertakings which are not viable and 
chronically loss incurring; 

(b) if so, the details thereof and the 
reaction of the Government thereto; 

(c) whether the working group on 
"Management of transition" led by the 
Chairman of Hindustan Paper Corporation 
has also submitted its recommendations 
regarding improving the efficiency of 
PClblic Sector Undertakings by overhauling 
of rules and procedures; 

(d) if so, the details of the 
recommendations so made; and 

(e) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MII\iISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRiMATI KRISHNA SAHI): (a) to 
(e). The information is being collected 
anc; will be laid on the Table of the 
House. 

Salt Market 

3242 SHRI SANAT KUMAR 
MANDAL: Will the PRIME MINISTER be 
pleased to slate: 

la! the major obstacles which are 
preventing the Indian salt industry from 
becoming a major player in the World 
sail market; and 

(b) the effective measures taken/ 
proposed to be taken in this regard? 

. THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (DEPART­

MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
Major obstacles facing the Indian sait 
industry to export salt are its inabifity-to 
supply quality salt as per specifications 
asked for by importing countries, slow 
rate of loading due to inadequate 
infrastructural facilities at Indian ports, a 
large numeber of small salt works in the 
country leading to inconSistency in quality 
and inadequate financial resources of 
salt produsers to establish werehousing 
facility. 

(b) Government is encouraging 
establishment of salt refineries to upgrade 
the quality of salt to meet the requirements 
of foreign buyers. The other steps 
proposed are:-

(i) 

(ii) 

(iii) 

entering into bilateral 
agreements with other countries 
for supply of salt; 

including salt as an item in the 
counter trade agreements: and 

upgrading the infrastructural 
facilities available at the Indian 
ports. 

Replacement of Old Water Pipes 

3243. SHRI ANADI CHARAN DAS: 
Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government of 
Orissa has sought financial aid trom 
HUDCO to replace old water pipes of 
Bhubaneshwar and Cuttack; 

(b) if so, the details thereof; and 
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(c) the reaction of the Government 

thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) No Sir. 

(b) and (c). Question do not arise. 

[Translation] 

CAPART Assistance to Voluntary 
Organisations 

3244. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any assistance has 
been given to certain voluntary 
organisations in Gujarat through CAPART; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTIAMBHAI "ARJii3HAI 
PATEL): (a) Yes, Sir. 

(b) Till 30th June, 1994, 328 projects 
involving Rs. 1509. 86 lakhs have been 
si'nctiored to ill voluntary organisations 
in Gujarat. 

[English] 

13eh3viour of Monsoon 

3245. SHRI SANAT KUMAR 
MANDAL: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the attention of the 
Governmen·. has been invited to the 
news-item captioned "Meteorologists 
upbeat over monsoon" appearing in the 
'Economic Times', New Delhi dated the 
July 23, 1994; 

(b) if so, how the monsoons have 
behaved as per latest reports received 
from the Meteorologicai Department; and 

(c) the details of the contingency 
plan drawn up for regions like the sub­
Himalayan West Bengal which had not 
received good rainfall like other regions? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) Yes, Sir. 

(b) The progress of monsoon rainfall 
over the country is monito,ed by 
evaluating the departures of total rainfall 
from the normal rainfali in respect of 
meteorological subdivisions and districts. 
For this purpose, the country is divided 
into 35 meteorological sub-divisions. The 
rainfall is classified as Excess (+20'00 or 
more), Normal (+19% to -19%), deficient 
(-20% to-59%) and scanty (-60°'0 or less) 
according to the percentage departure of 
rainfall from their normal (criteria given 
in brackets). 

During the period from 1st June 
to 10th August, 1994. 28 out of 35 
meteorologicai sub-divisions and 71°,c 
of the districts of the country received 
excess to normal rainfall. The deficient 
sub-divisions are Sub-Himalayan West 
Bengal and Sikkim (-47%), Marathawada 
(-43%), Bihar Plains (-39%), 
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Rayalaseema (-34%), Arunachal Pradesh 
(-31 %), Tamil Nadu & Pondicherry 
(-23%), and Nagaland, Manipur, Mizoram 
& Tripura (-20%). It may be seen that 
the deficiency in Nagaland, Manipur, 
Mizoram, & Tripura and Tamil Nadu & 
Pondicherry is marginal. 

During this period Sub-Himalayan 
West Bengal (North Bengal) and Sikkim 
received 70.4 cms. of rain as against its 
normal of 132.5 cms. Rainfall deficiency 
at this point of time (Le. upto 10th 
August, 1994) is therefore, the highest 
over Sub-Himalayan West Bengal and 
Sikkim. There are 5 meteorological 
districts in North Bengal. The percentage 
departure of rainfall from their normals 
during the period 1st June to 10 the 
August, 1994 in these districts are: West 
Dinajpur (-69%); Cooch Behar (-64%); 
Jalpaiguri. (-39%); Maida (-33%) and 
Darjeeling (-32%). 

Thus, it may be seen that the 
rainfall during this period in all the 
districts of North Bengal were either 
deficient or scanty although over all 
rninfall situation in the country is quite 
satisfactory so far. 

(c) Government of India has 
circulated to the State Governments, a 
Contingent Plan for crop production with 
tha objective 01 minimising reduction in 
the productign of Agricultural commodities 
due to adverse climatic conditions by 
selecting appropriate varieties of crops 
and production technologies. This Plan 
has b~n formulated, keeping in view the 
vagaries of mor1'Soon like delayed onset. 
long interspell of dry period, early 
withdrawal and heavy rains causing floods. 
BaSed on this palan, State Governments 
formulate location specific crop production 
strategies. 

Detection of Pregnancy 

3246. SHRI SHIV SHARAN 
VERMA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether a simple ki~ to detect 
pregnancy at home within one week after 
conception, developed by Department of 
Biotechnology is likely to enter market 
soon; and . 

(b) if so, the details with specification 
thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRt 
BHUVNESH CHATURVEDI): (a) and (b). 
The National Institute of Immunology, 
under the administrative control of the 
Department of Biotechnology has 
developed a Simple-to use colour change 
dipstic assay to detect pregnancy within 
one week of conception. The technology 
has been passed on to Mis. Ranbaxy 
Laboratories Pvt. Lt~. The product has 
been marked by them under the Trade 
Name "Precise-100". The product is 
already in the market. 

[Translation] 

Surface Water Level 

3247. SHRI SURENDRA PAL 
PATHAK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
conducted any study regarding the 
surface water by the remote sensing; 
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(b) if so, the details thereaf; 

(c) whether the Govlimment have 
formulated any scheme to ensure 
availability, of drinking water in such 
areas where level of grownd water has 
steeply declined; 

(d) the names of areas in the 
country where the level of ground water 
has declined below the normal water 
level; and 

(e) the strategy formulated by the 
Govemment to deal with this situation? 

THIS MINISTER OF STATE IN 
THE PRIME MINISTER'S OFFICE AND 
MiNISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) Yes, Sir. 

(b) The major studies carried out 
using space based remote sensing are: 

Under the national landuse/land 
cover mapping project distribution 
and spread of all surface 
waterbodies (larger than 56ha) in 
the country have been mapped 
on 1 :250,000 sclae as on October 
1988 and January/February 1989. 

Surface waterbodies of Andhra 
Pradesh, Assam, Bihar, Orissa, 
Uttar Pradesh and West Bengal 
were mapped on 1 :25J, 000 sclae 
for pre and post-monsoon seasons 
fo 1989 to identify suitable 
acquaculture sites. 

Storage capacity evaluation was 
carried out for Ghataprabha, 

Bhadra, Tungabhadra, Malaprabha 
and Krishnarajasagar reservoirs 
in Kamataka State using multidate 
satellite date during 1992-93. 

Water quality of major reservoirs 
such as Ukai (Gujarat), 
Ramaganga (Uttar Pradesh) and 
Dal Lake (Jammu & Kashmir) 
have been assessed. 

The studies which are being taken 
up are nationwide wetland 
mapping, reservoir storage 
assessment of 64 major command 
areas and mapping of surface 
water bodies under 'integrated 
mission for Sustainable 
Development. 

(c) Central Ground Water Board, 
Ministry of Water Resources has 
proposed a scheme to assist State 
Governments in artificial recharge of 
ground water for areas faced with situation 
of ground water decline and the same 
is proposed for consideration of 
Government. 

(d) Fall in ground water levels of 
more than 4 metres has been observed 
in parts of certain districts in the States 
of Andhra Pradesh, Gujarat, Haryana, 
Karnataka, Madhya Pradesh, Maharashtra 
Punjab, Rajasthan, Tamil Nadu, Uttar 
Pradesh and West Bengal. A list of these 
districts is given in the enclosed 
Statement. 

(e) Government has circulated a 
Model bill for Control and Regulation of 
Ground Water Development on scientific 
lines, to the States. A scheme to assist 
States in the augmentation of ground 
water recharge has also been formulated, 
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List of districts with the pockets where fall in ground water level is more than 4 
metres on long term basis (May, 1981 to May, 1990) pre-monsoon situation 

State 

Andhra Pradesh 

Gujarat 

Haryana 

Kamataka 

Madhya Pradesh 

Maharashtra 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

[English] 

Name of the districts 

Mahaboobnagar, Kurnool, Prakasham, Chittoor 

Junagarh, Amreli, Jamnagar, Rajkot, Surendranagr, 
Kuchchh, Bhavnagar, Ahmedabad, Vadodara, 
Gandhinagar, Sabarkantha, Mehsana, Banaskantha 

Faridabad, Rewari, Hissar, Gurgaon, Mahindragarh 

Tumkur, Hassan, Mandya, Mysore, Kolar 

West Nimar, Sehore, Rajgarh, Hoshangabad, Guna, 
ChhindV'{ara, Seoni, Narasinghpur, Bhind, Balaghat, 
Jabalpur, Raipur, Bastar, Dhar, Sagar, lJjjain 

Dhule, Jalgaon, Buldhana, Akola, Chandrapur 

Fridkot, Sangrur 

Sirohi, Barmer, Dungarpur, Rajasamand, Jalore, Plai, 
Jodhpur, Nagaur, Bikaner, Ajmer Tonk, Jaipur Sikar, 
Sawai Madhopur, Alwar, jhunjhunun, Dausa, 

Dharmapurti, Salem, Tanjavur, Pasumpon 
Mathuramalingam, Kanyakumari, Combatore, Madurai 

Lalitpur, Agra Mathura, Hardoi, Sitapur Aligarh, 
Bulandshahar, Ghaziabad, Bijnor, Muradabad, 
Lakhimpur, Kheri, Kanpur, Fatehpur, Allahabad, 
Mirzapur, Banda, Pratapgarh 

Bankura, Purulia 

multi-national companies or their Indian 
counterpart; 

Leasing out of Public Sector 
Undertakings (b) whether proper evaluation of 

the assets of these undertakings has 
been made; 

3249. SHRI PRAMOTHES 
MUKHERJEE: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government are 
exploring possibilities of leasing out some 
of the Public Sector Undertakings to 

(c) if not, the reasons therefor; 

(d) whether some agreements have 
already reached in this regard on a much 
less lease rent amount or fixed payments 
in exchange of these undertakings; and 
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(e) if so, the facts thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
No, Sir. 

(b) and (c). Do not arise in view 
of (a) above. 

Paper Mills 

3250. SHEll RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to refer to the reply given to 
Unstarred Question No. 522 on July 27, 
1994 regarding paper mills and state: 

(a) the steps taken to remove the 
quality constraints, variety requirements 
and transportation time-lag constraints, 
faced by the Hindustan Paper Corporation 
Limited in order to supply its products to 
Super Bazar and the Kendriya Bhandar; 

(b) the details of the dealers/ 
stockists/Government bodies/direct cus­
tomers to whom HPC sells its products 
in Delhi; 

(c) whether the entire quantity of 
ploducts produced by HPC per month is 
sold out; 

(d) if not, the manner in which the 
unsold quantity is disposed of; 

(e) whether there is any p~oposal 
to establish one or two more government 
paper mills in the country; and 

(f) if so, the details thereof, location 
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY JNDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
According to Hindustan Paper 
Corporation, Kendriya Bhandar and Super 
Bazar cater to small requirements of 
various Govt. Departments of Typewriting 
paper, duplicating paper and creamwove 
paper. The requirement is so less that 
it is not economical for Hindustan Paper 
Corporation to supply these papers which 
come under the purview of their 
production. Matter was taken up by 
Hindustan Paper Corporation officials with 
Kendriya Bhandar and Super Bazar to 
give order for a sizeable quantity viz. 
minimum one truck load to be delivered 
at one time keeping a minimum 1 to 1 ~'2 
months time for transportation of paper 
from Assam to Delhi. 

(b) In Delhi, Hindustan Paper 
Corporation are supplying to the following 
stockists:-

1. Universal Traders 

2. B.N. Paper Co. 

3. Delhi Paper Products 

4. Aggarwal industries 

5. Mittal Traders. 

Orders procured by these stockists 
from various customers are also executed 
as per approved policy of the Corporation. 

Hindustan Paper Corporation Ltd. 
are also supplying directly to Central/ 
State GO\,ernment departments, besides 
Autonomous bodies, Institutions, etc. 
Some prominent customers are 
Directorate General of Supplies and 
Disposal, Ministry of Urban Development, 
NCERT, etc. 
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(c) and (d). The productions of 
Hindustan Paper Corporation Ltd. are 
sold in due course. 

(e) and (f). There is no proposal 
to set up any new paper fmill by the 
Cental Public Sector Und&rtakings. 

Improvement of Forestry and 
. Alkaline Soil in Assam 

3251. SHRI PROBIN DEKA: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether any scheme has been 
formulated to improve forestry and alkaline 
soil in wasteland or hilly areas in Assam; 

(b) if so, the details thereof; 

(c) the names of the districts 
selected for these schemes; 

(d) t~le time by which these schemes 
are likely to be implemented and the 
acreage of land likely to' be covered 
under these schemes in the State; and 

(e) the number of persons likely to 
be benefited through these schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(['EP.l.i=lTMc.NT OF WASTELANDS 
DEVELOPMENT) (COL. RAO RAM 
SINGH): (a) to (e). The information is 
being collected and will be laid on the 
Table of the House. 

Branches of C.A. T 

3252. SHRI S.B. SIDNAL: Will the 
PRIME MINISTER be pleased to state: 

(a) the total number of branches of 
Central Administrative Tribunal in the 
country and the date on which they were 
set up together with their locations 
separately; 

(b) the strength of posts in different 
categories in each of these branche~ and 
the number of posts that are lying 
vacant; 

(c) the number of cases pending 
as on date, bral1ch-wise; and 

(d) the time by which the vacant 
posts are likely to be filled up and the 
pending cases disposed of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SMT. 
MARGARET ALVA): (a) Statement-I 
showing the location of the Benches of 
Central Administrative Tribunal together 
with the dates on which they were set 
up is attached 

(b) Statement-II showing the 
sanctioned strength ot poses along with 
the vacant posts in different categories 
in each of the Benches of the Central 
Administrative Tribunal is attached. 

(e) Statemer,f../IJ ~t . .Jv.'iny :he 
number of cases pending in each Bench 
of the Central Administrative Tribunal as 
on 30.6.1994 is enclosed. 

(d) The oosts are filled according 
to the provisions of the Administrative 
Tribunals Act and the relevant rules after 
followintg the prescribed procedure and 
adjudging the suitability of candidates. As 
this is an ongoing feature. and new 
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vacancies also keep on arising, H is not The time taken tor the disposal of 
possible to specify a time limit by which pending cases will be in accordance with 
all the posts can be filled up. the judicial procedure. 

STATEMENT-I 

SI. Ntme of the bench Date of setting up Location 
No. 

1. Principal Bench 1.11.85 New Delhi 

2. Ahmedabad Bench 30.6.86 Ahmedabad 

3. Allahabad Bench 1.11.85 Allahabad 

4. Bangalore Bench 3.3.86 Bangalore 

5. Bombay Bench 1.11.85 Bombay 

6. Calcutta Bench 1.11.85 Calcutta 

7 Chandigarh Bench 3.3.86 Chandigarh 

8. Cuttack Bench 30.6.86 Cuttack 

9. Emakulam Bench 1.9.88 Emakulam 

10. Guwahati Bench 3.3.86 Guwahati 

11. Hyderabad Bench 30.6.86 Hyderabad 

12. Jabalpur Bench 30.6.86 Jabalpur 

13. Jaipur Bench 15.10.91 Jaipur 

14. Jodhpur Bench 30.6.86 Jodhpur 

15. Lucknow Bench 15.10.91 Lucknow 

16. Madras Bench 1.11.85 Madras 

17. Patna Bench 30.6.85 Patna 
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STATEMENT-II 

SI. Name of the P.B. All Bng Born Cal Chd 

No. Post San Vac San Vac San Vac San Vac San Vac San Vac 

t. Chairman 0 0 0 0 0 0 0 0 0 0 

2. Vice Chairman 2 0 0 0 0 o. 0 

3. Member 2 0 5 0 3 0 3 0 3 0 3 0 

4. Registrar 0 0 0 0 0 0 0 0 0 0 
(Principle Bench) 

5. Registrar 0 0 0 0 

6. FA & CAO 0 0 0 0 0 0 0 0 0 0 0 

7. Joint Registrar 0 0 0 0 0 0 0 0 

8. Deputy Registrar 5 0 2 0 2 2 2 

9. Deputy Director 0 0 0 0 0 0 0 0 0 0 

10. Deputy Controller 0 0 0 0 0 0 0 0 0 0 
of Accounts 

11. PPS to Chairman 0 0 0 0 0 0 0 0 0 0 0 

12. Accounts Officer 2 0 0 0 0 0 

• 
13. Section Officer 12 2 4 4 4 0 4 0 4 0 

14. Court Officer 5 0 3 0 2 0 2 0 2 0 2 0 

, 15. Private Secretary 2 2 6 4 4 4 4 2 4 

16. Senior Personal 2 0 0 0 0 
Assistanl 

17. Junior Accounts 4 0 0 0 
Officer 

18. Assistant 11 0 5 2 3 0 3 0 4 3 0 

19. Court Master 12 0 6 4 4 0 4 4 4 

20. Hindi Translator 3 0 0 0 0 0 0 0 



305 Written Answers SRAVANA 26,1916 (SAKA) Written Answers 306 

SI. Name of the P.B. Air Bng Bom Cal Chd 

No. Post San Vac San Vac San Vac San Vac San Vac San Vac 

21. Junior Librarian 3 0 0 0 

22. Care Taker 3 6 6 0 0 

23. Senior Accountant 3 0 0 0 0 0 0 0 0 0 

24. Junior Accountant 5 2 0 0 0 0 0 0 0 0 0 0 

25. Upper Division 27 12 12 3 7 0 9 10 0 8 3 
Clerk 

26. Stenographer 7 3 2 2 2 0 2 2 0 2 2 
Grade 'D' 

27. Lower Division 40 2 24 0 10 6 12 14 4 11 2 
Clerk 

28. Hindi Typist 3 2 0 0 0 0 0 0 0 0 

29. State Car Driver 7 0 4 0 3 0 3 0 3 0 3 0 

30. Photocopier 3 0 0 0 0 0 

31. Despatch Rider 0 0 0 0 0 0 0 0 

32. Gestener Operator 0 0 0 0 0 

33. Senior Library 3 2 0 0 0 0 0 
Attendant 

34. Junior Library 0 0 0 
Attendant 

35. Daftry 11 3 3 0 3 3 0 3 0 3 0 

36. Jamadar 5 0 0 0 0 0 

37. Peon 46 0 20 0 15 0 18 15 0 18 0 

38. Safaiwala 6 0 2 0 2 0 2 0 2 0 2 0 
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Sf. Name of the P.B. All Bng Born Gal Chd 

No. Post San Vae San Vae San Vae San Vae San Vae San Vae 

39. Chowkidar 6 2 o 2 o 2 0, 2 o 2 o 

40. Mali o o o o o o o o 

Total 263117 22 29 14 86 13 82 10 85 12 22 

Note: Abbreviations used: 

San - Sanction 

Vae - Vacant 

Bng - Bangalore Guw - Guwahati 

Born - Bombay Mad - Madras 

P.B. - Pri~1 Banch Cal - Calcutta Em - Emakulam 

All - Allahabad Chd - Chandigarh Jab - Jabalpur 

• Appointment offer made. Yet to join 

STATEMENT -IIA 

51. Name of the Guw Mad 

Jod -Jodhpur Hyd - Hyderabad 

Pat - Palna Jpr - Jaipur 

Ahm - Ahmedabad Lkw - Lucknow 

Cut - Cuttaek 

Em Jab Jod 

No. Post San Vae San Vae San Vae San Vae San Vae 

1. Chairman 

2. Vice Chairman 

3. Member 

4. Registrar 
(Principle Bench) 

5. Registrar 

f;. Fft & CAO 

7. Joint Registrar 

8. Deputy Registrar 

9. Deputy Director 

10. Deputy Controller 
of Accounts 

11. PPS to Chairman 

12. Accounts Officer 

o 

o 

o 

o 

o 

o 

o 

o 

o 

o 

o o o 0 

o o 

o 3 0 

o o o 0 

o 

o o o 0 

o o o 0 

2 2 2 0 

o o o 0 

o o o 0 

o o o 0 

o 

o o o o o 

o o 

3 o o 3 

o o o o o 

o o o o o 

o o o o o 

2 o 2 

o o o o o 

o o o o o 

o o o o o 

Q 
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SI. Name of the Guw Mad Em Jab Jod 

No. Post San Vac San Vac San Vac San Vac San Vac 

13. Section Officer 4 O· 4 0 3 4 4 0 

14. Court Officer 0 0 2 2 0 2 

15. Private Secretary 2 2 4 2 4 0 2 4 

16. Senior Personal 0 0 0 
Assistant 

17. Junior Accounts o· 0 0 0 0 
Officer 

18. Assistant 0 4 3 3 0 3 0 2 0 4 

19. Court Master 2 0 4 0 4 4 2 0 

20. Hindi Translator 0 0 0 0 0 0 0 1 0 

21. Junior Librarian 0 0 0 0 

22. Care Taker 0 0 0 0 

23. Senior Accountant 0 0 0 0 0 0 0 0 0 0 

24. Junior Accountant 0 0 0 0 0 0 0 0 0 0 

25. Upper Division 3 0 4 7 0 0 0 6 10 
Clerk 

26. Stenographer ~ 2 2 2' 2 0 0 2 
Grade 'D' 

27. Lower Division 2 12 4 10 4 11 3 7 11 
Clerk 

28. Hindi Typist 0 0 0 0 0 0 0 0 

30. Photocopier o o o o o 

31. Despatch Rider o o o 0 o· 0 o o o 
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SI. Name of the Guw Mad Em Jab Jod 

No. Post San Vac San Vac San Vac San Vac . San Vac 

32. Gestener Operator 0 0 0 0 0 0 0 

33. Senior Library 0 1 . 0 0 0 0 
Attendant 

34. Junior Library 0 0 0 0 0 0 0 
Attendant 

35. Daftry 0 3 0 3 0 3 0 3 0 3 

36. Jamadar 0 0 0 0 0 

37. Peon 14 0 15 0 15 14 13 0 

38. Safaiwala 0 2 0 2 0 2 0 2 0 2 

39. Chowkidar 0 2 0 2 0 2 0 2 0 2 

40. Mali 0 0 0 0 0 0 0 0 

Total 21 78 10 80 6 61 12 94 23 79 

STATEMENT-liB 

SI. Name of the Pat Ahm Cut Hyd 

No. Post San Vac San Vac San Vac San Vac 

f. Chairman 0 0 0 0 0 0 0 10 

2. Vice Chairman 0 0 .() 0 0 

3. Member 0 3 3 0 0 3 

·4. Registrar 0 0 0 0 0 0 0 0 
(Principle Bench) 

5. Registrar 0 

6. FA & CAO 0 0 0 0 0 0 0 0 
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51. Name of the Pat Ahm Cut Hyd 

No. Post San Vac San Vac San Vac San Vac 

7. Joint Registrar 0 0 0 0 0 0 0 0 

8. Deputy Registrar 0 2 2 2 0 2' 

9. Deputy Director 0 0 0 0 0 0 0 0 

10. Deputy Controller 0 0 0 0 0 0 0 0 
of Accounts 

11. PPS to Chairman 0 0 0 0 0 0 0 0 

12. Accounts Officer 0 0 0 

13. Section Officer 3 3 4 3 4 3 4 

14. Court Officer 2 2 0 2 2 

15. Private Secretary 4 4 2 4 4 2 2 4 

16. Senior Personal 0 0 0 
Assistant 

17. Junior Accounts 0 0 
Officer 

18. Assistant 3 2 3 3 2 0 3 

19. Court Master 4 3 2 3 3 2 

20. Hindi Translator 0 0 0 0 0 

21. Junior Librarian 0 0 

22. Care Taker 0 0 0 

23. Senior Accountant 0 0 0 0 0 0 0 0 

24. Junior Accountant 0 0 0 0 0 0 0 0 

25. Upper Division 3 7 3 9 5 5 0 9 
Clerk 

26. Stenographer 2 3 3 0 0 2 
Grade 'D' 
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51. Name of the Pat Ahm Cut Hyd 

No. Post San Vae San Vae San Vae San Vae 

27. Lower Division 2 9 0 12 2 7 12 9 
Cieri< 

28. Hindi Typist 0 0 0 0 0 0 0 

29. State Car Driver 0 3 0 3 2 0 3 

30. Photocopier o. 0 

31. Despatch Rider 0 0 0 0 0 

32. Gestener Operator 0 0 0 0 

33. Senior Library 0 0 0 
Attendant 

.34. Junior Library 0 0 0 0 0 
Attendant 

35. Daftry 0 3 0 "3 3 3 0 3 

36. Jamadar 0 0 0 

37. Peon 15 15 7 9 0 15 

38. Safaiwala 0 2 0 2 0 2 0 2 

39. Chowkidar 0 2 0 2 0 2 0 2 

40. Mali 0 0 0 0 0 

Total 22 84 32 55 10 12 47 53 

STATEMENT -IIC 

51. Name of !tie Jpr Lkw Total 

No. Post San Vac San Vae San Vae 

1. Chairman 0 0 0 0 

2. Vice Chairman 0 0 0 0 10 0 , 
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SI.. Name of the Jpr Lkw Total 

No. Post San Vac San Vac San Vac 

3. Member 7 0 7 0 47 

4. Registrar (Principle Bench) 0 0 0 0 

5. Registrar 0 0 0 0 14 10 

6. FA & CAO 0 0 0 0 0 

7. Joint Registrar 0 0 0 0 3 3 

8. Deputy Registrar 0 0 32 12 

9. Deputy Director 0 0 0 0 

10. Deputy Controller of Accounts 0 0 0 0 

11- PPS to Chairman 0 0 0 0 

12. Accounts Officer 0 0 0 0 16 3 

13. Section Officer 3 3 3 11 21 

14. Court Officer 0 33 3 

15. Private Secretary 2 2 65 30 

16. Senior Personal Assistant 0 0 0 0 16 4 

17. Junior Accounts Officer 0 0 20 .5 

18. Assistant 2 0 2 0 69 12 

19. Court Master 2 O· 2 0 66 15 

20. Hindi Translator 0 10 4 

21. Junior Librarian 0 3 0 19 6 

22. Care Taker 0 19 9 



319 Written Answers AUGUST 17,1994 Written Answers 320 

SI. Name of the Jpr Lkw Total 

No. Post San Vac San Vac San Vac 

23. Senior Accountant 0 0 0 0 4 

24. Junior Accountant 0 0 0 0 ·5 2 

25. Upper Division Clerk 5 2 5 152 40 

26. Stenographer Grade 'D' 0 0 37 14 

27. Lower Division Clerk 9 6 0 217 37 

28. Hindi Typist 0 0 10 0 

29. State Car Driver 0 42 9 

30. Photocopier 0 19 5 

31. Despatch Rider 0 0 0 0 7 

32. Gestener Operator 0 0 0 0 12 3 

33. Senior Library Attendant 0 0 17 4 

34. Junior Library Attendant 0 0 0 0 12 3 

35. Daftry 3 0 3 50 8 

36. Jamadar 0 0 21 2 

37. Peon 9 0 7 0 209 5 

38. Safaiwala 2 0 2 0 38 0 

39. Chowkidar 2 0 2 0 38 

40. Mali 0 0 0 0 8 2 

Total 53 0 50 0 1507 771 

Note: Abbreviations used: 

San - Sanction Bng - Bangalore Guw - Guwahan Jod -Jodhpur Hyd - Hyderabad 

Vac - Vacant Bom - Bombay Mad - Madras Pat - Patna Jpr - Jaipur 

P .B. - Principal Bench Cal - Calcutta Em - Emakulam Ahm - Ahmedabad Lkw - Lucknow 

. All - Allahabad Chd - Chandigarh Jab - Jabalpur Cut - Cuttack 
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Sl. Name of No. of cases pending 

No. the Bench on 30.6.94 

1. Principal Bench 6949 

2. Ahmedabad Bench 1661 

3. Allahabad Bench 6795 

4. Lucknow Bench 2260 

5. Bangalore Bench 889 

6. Bombay Bench 2664 

7. Calcutta Bench 3492 

8. Chandigarh Bench 3712 

9. Cuttack Bench 12n 

10. Guwahati Bench 692 

11. Hyderabad Bench 2162 

12. Jabalpur Bench 2217 

13. Jodhpur Bench 484 

14. Jaipur Bench 1216 

15. Madras Bench 1744 

16. Patna Bench 850 

17. Emakulam Bench 1087 

Total 40151 

Revision of Pay Scales of LDCsI 
UDCs 

3253. SHRI NANDI YELLAIAH: will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the Government 
propose to revise the pay scales of LDCs 
and UDCs; and 

(b) . if so, the stage at which the 
matter stands at present together with 
the time by which it is likely to be 
finalised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SMT. 
MARGARET ALVA): (a) and (b). Issues 
relating to revision of pay scales, including 
that of LDCs, now come within the 
purview of the 5th Pay COmmission. 
However, the issue of revision of pay 
scale of UDCs is with the Board of 
Arbitration since May, 1992 and the 
award of the Board is awaited. 

Import of RIFA-S 

3255. SHRI R. SURENDER 
REDDY: Will the Minister of CHEMICALS 
& FERTILIZERS be pleased to state: 

(a) whether the Govemment have 
taken a final decision on the import policy 
of RIFA-S; 

(b) if so, the details thereof; 

(c) the basic difference, if any, 
between the policy followed last year and 
the proposed policy; 

(d) whether the interest of the 
consumers/patients and the domestic 
manufacturers of RIFA-S has been given 
the weightage while formulating and 
finalising the new policy; and 

(e) if so, the details thereof? 



323 Written Answers AUGUST 17, 1994 Written Answers 324 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI­
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVE­
LOPMENT (SHRI EDUARDO FALEIRO): 
(a) to (e). Yes, Sir. The import policy for 
Rifampicin intermediates was announced 
on 26.7.94. MIs. Gujarat Themis Biosyn 
Limited (GTBL) and MIs. Lupin Chemicals 
limited have been recongnised as 
indigenous manufacturers of refampicin 
intermediates for the purpose of the 
policy. The units that lift their requirement 
from any of the two manufacturers will 
be allowed import in the ratio of 1 
(indigenous):1 (imported) as against the 
ratio of 1 (indigenous):2 (imported) 
followed last year. This change has been 
effected considering that while the 
indigenous production has picked up and 
is likely to be about 150 tonnes. the 
demand is expected to be about 300 
tonnes during the year 1994-95 and the 
balance quantity would have to be 
imported. 

[Translation] 

Foreign Investment Proposals 

3256. SHRI RAM KAPSE: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of foreign investment 
proposals in food processing, agro-based 
industries and textile sector approved by 
the Govemment in June 1994; 

(b) the amount involved in each of 
these proposals; and 

(c) the details of such proposals 
which are export oriented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) to 
(c) Details of foreign investment proposals 
approved in June, 1994 in food processing. 
agro-based industries and textile sectors 
are given in the attaced Statement. These 
include export oriented units. 
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[English] 

Central 'Vigilance Commissions 

3257. SHRI RAM NIHOR RAI: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the Central Vigilance 
Commission monitors the activities of the 
vigilance divisions of the ministries/ 
attached offices regarding the complaints 
received by them against class 'A' & 'B' 
officials of the ministries/attached offices; 

(b) if so, the details thereof; 

(c) whether the complaints so 
received are examined/processed by the 
controlling officers of the vigilance divisions 
of the ministries; 

(d) if so, the details thereof; 

(e) the number of complaints 
received against class 'A' & 'B' officials 
in the Ministries of Food and Agriculture 
during each of the last three years and 
the action taken thereon; and 

(f) -the number of complaints 
disposed of by the respective controlling 
officers and the number of cases referred 
to vigilance sections and further to the 
Central Vigilance Commission along with 
details thereof during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONEL, PUBLIC 
G~IEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (a) The 
Central Vigilance Commission keeps itself 
informed of the activities of the vigilance 
division in the ministries through their 
respective Chief Vigilance Officers. 

(b) This is done through the 
prescribed quarterly statistical returns as 
well as by calling for special reports in 
case of specific complaints which required 
a more detailed probe. 

(c) and (d). Complaints received in 
Ministries/Departments/Offices in respect 
of the employees under their 
administrative control are dealt with by 
the admini-strative Ministry/Department 
concerned. 

(e) and (f). Ministry of AgricuHure 
(Department of Agriculture & Cooperation) 
received 19 complaints in 1991 , 27 
complaints in 1992 and 14 complaints in 
1993. That Ministry disposed of 5 cases 
in 1991, 15 cases in 1992 and 10 cases 
in 1993. During the same period, Ministry 
of Agriculture sent 14 files to the CVC 
for their advice. Ministry of Food received 
3 complaints in 1991, 10 in 1992 and 8 
in 1993. During this perod, 9 cases were 
referred to the CVC, 10 cases were 
disposed of by the controlling officers. 

Use of Vacant Defence Land 

3258. SHRI THOT A SUBBARAO: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government 
purpose to permit the use of vacant 
defence lands for non-defence purpose; 

(b) if so, the details thereof and the 
terms and conditions for granting for 
such permission; and 

(c) the total defence land in terms 
of acres proposed to be spared for non­
defence uses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE MINISTRY 
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OF PARLIAMENTARY AFFAIR~ (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) and (c). Do not arise in view 
of reply to (a) above. 

Ocean Research 

3259. SHRI BRAJA KISHORE 
TRIPATHY: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Govemment are 
taking necessary steps for augmenting 
the area of ocean research to enable the 
country to meet its international 
obligations; 

(b) if so, the details thereof; 

(c) whether the Govemment are 
also introducing any course in modelling 
of ocean parameters and deep-sea 
explorations in marine science through 
various universities; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI­
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND Di:PARTMENT OF OCEAN DEVE­
LOPMENT (SHRI EDUARDO FALEIRO): 
(a) Yes, Sir. 

(b) The two intemational treaties 
thlt InJ:a s;g"ed, namely the Antarctic 
Treaty, 1959, the UN Convention on the 
Law of the Sea, 1982, enjoin fulfilment 
of certain obligations on Inida as a 
signatory country. Thus, the Department 
of Ocean Development ha~ embarked 

upon the following two major research 
programmes: 

(1) Antarctic Research. 

(2) Seabed Mining Programme. 
Antarctic research is carried ouf in various 
branches of Antarctic science like Antarctic 
Geology, Glaciology, Atmos-pheric 
Phenomenon, Antarctic Biology and 
Human Physio-Iogy. 

Under deep seabed mining 
programme, three major areas, namely, 
viz. (1) Survey and Exploration; (2) Deep 
Seabed Mining; and (3) Metallurgy of 
Manganese Nodules have been taken up 
for technology development. 

(c) and (d). The Department of 
Ocean Development has strengthened 
the Centre of Atmospheric Sciences at 
Indian Institute of Science, Bangalore for 
introducing the R&D Programme as well 
as Training Programme for Ocean 
Atmosphere Coupling Modelling. The deep 
sea exploration is carried out at the 
Research & Development level by the 
National Institute of Oeanography, Goa. 

Desert Development Programme 

3260. SHRI PHOOL CHAND 
VERMA: Will the PRIME MINISTER be 
pleased to state: 

(a) the areas covered under the 
Desert Development Programme, state­
wise; 

(b) the total areas proposed to be 
covered under the programme during 
1994-95, state-wise; and 
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(c) the amount allocated and utilized 
for the purpose during 1992-93, 1993-94 
and 1994-95 till date, state-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RAMESHWAR 

State Total area 
to be 

covered 

Hot Desert 

1. Gujarat 

2. Haryana 

3. Rajasthan 

Cold Desert 

1. J & K 

2. Himachal Pradesh 

2 

9.37 

17.62 

208.75 

96.70 

.29.70 

Total 362.14 

LRD Land Resources Development 

WRD Water Resources Development 

THAKUR): (a) State-wise areas identified 
for coverage under Desert Development 
Programme (DDP). and areas treated 
under the three core sectors, namely, 
Land Resources Development, Water 
Resources Development and Afforestation 
and Pasture Development, since inception 
of the programme Le. 19n-78 upto 
1993-94 are as under: 

(Area in Lakh Hectares) 

Area treated 

LRD WRD A &F 

3 4 5 

0.09 0.07 0.33 

0.19 0.17 0.33 

1.01 0.29. 1.66 

0.05 .0.07 0.05 

0.04 0.03 0.08 

1.38 0.63 2.45 

A&F Afforestation & Pasturre Development 

(b) The areas fixed by the States themselves to be treated in each of the core 
sector activities under DDP during 1994-95 are as given below: 

(Area in Hectares) 

State Area to be treated 

LRD WRD A&F 

2 3 4 

Hot Desert 

1. Gujarat 1035 460 1535 
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2 3 4 5 

2. Haryana NA NA NA 

3. Rajasthan 37014 2765 12418 

Cold Desert 

1. J&K* 524 857 181 

2. Himachal Pradesh 1180 146 ~863 

Total 39753 4228 15997 

LRD Land Resources Development 

WRD Water Resources Development 

A&F Afforestation & Pasture Development 

NA Not Available 

Out of two DDP districts i.e. Leh & Kargil the information is available for Leh only. 

(c) Statewise amout allocated and Programme· (DDP) during 1.992-93 to 
utilised under the Desert Development 1994-95 is given in the table below: 

(Rs. in Lakhs) 

State 1992"93 1993-94 1994-95 

Alloc- Utili- Alloc- Utili- AIIoc- Utili-
ation sation ation sation ation sation* 

2 3 4 5 6 7 

1. uujarat 225.0(J 208.82 337.50 874.93 382.00 7636 

2. Haryana 425.00 469.30 637.50 663.56 718.00 40.68 

3. Rajasthan 3000.00 3650.47 5700.00 4679.n 6450.00 799.81 

4. Himachal Pradesh 200.00 228.91 300.00 283.30 340.00 

5. J & K 300.00 294.45 450.00 388.23 510.00 

13.13 

21.40 

Total 4950.00 4851.95 7425.00 6389.79 8400.00 951.38 

Utilisation upto June, 1994 

Trysem 

3261. SHRI M.V.v.S MURTHY: Will 
the PRIME MINISTER be pleased t.o 
state: 

(a) whether the Government have 
revised the norms of payment of stipends 
to rural youths under TRYSEM; 

(b) if so, the details thereof; 
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(c) the States where this sctl'eme 
has been implemented sucessfully; and 

(d) the number of rural youths 
benefited therefrom during the last three 
years, State-wise? 

, recurring expenditure involved in TRYSEM 
have been revised from 1.6.94.· The 
details of the revised norms are given in 
the attactled Statement I. 

THE MINISTER OF STATE IN THE. 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTTAMBHAI HARJIBHAI 
PATEL): (a) and (b). Yes, Sir. The nQrms 
relating to stipend rates in respect of 

(c) and (d). The TRYSEM scheme 
is being implemented in all the Statesl 
UTs except ()elhi and Chandigarh. The 
numbr-r of rural youth trained under 
the scheme, state-wise, during the last 
three years is given in the attached 
Statement II. 

STATEMENT I 

Item 

Stipend per trainee per month 

(a) Training in ITI, Community Polytechnic, 
Polytechnic Engineering Colleges, Tool 
Rooms, Technology Parks, National or 
State Level Technical Training Institutions, 
Institutions run by the reputed voluntary 
organisations and which are approved by 
Secretary, Rural Development of the State 
Government or UT, Krishi Vigyan Kendras, 
Agriculture Colleges, Universities and other 
institutions specifically approved by the State 
Level Co-ordination Committee (SLCC)· 

(b) Training in other recognised and registered 
institutions not convered by (a) 

(c) Trainig with master craftsman 

STATEMENT II 

Number of Youth Trained Under Trysem 

StatelUT 

1 . Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

1991-92 

18106 

221 

9152 

32598 

1992-93 

17340 

487 

8026 

32649 

Rate 

Upto Rs. 500 

Upto Rs. 350 

Upto Rs. 200 

1993-94 

18047, 

886 

9970 

28566 
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State/UT 1991-92 1992-93 1993-94 

5 Goa 2578 2552 272 

6 GUjarat 24192 11209 12037 

7 Haryana 4402 7067 6536 

8 Himachal Pradesh 1973 1581 810 

9. Jammu & Kashmir 2053 855 1469 

10 Kamataka 12956 13407 15171 

11 Kerala 7362 7919 5549 

12 Madhya Pradesh 28921 22156 54111 

13 Maharashtra 17587 21418 23063 

14 Mampur 1438 218 617 

15 Meghalaya 155 316 358 

16 Mlzoram 1713 1186 1348 

17 Nagaland 738 247 596 

18 Onssa 25194 15595 9985 

19 Punjab 5003 4237 3870 

20 Rajasthan 9908 12549 10813 

21 Slkklm 359 161 184 

22 Tamil Nadu 9233 18985 16082 

2:-1 Tnpura 1185 2502 1689 

24 Uttar Pradesh 70430 57645 63649 

25 West Bengal 17828 15223 17421 

26 Andaman & Nlcobar Islands 338 361 476 

27 Daman & DIu 123 00 30 

28 D & N Havell 43 74 25 

29 Lakshadweep 38 28 4 

30 Pondlcherry 383 0 184 

31 Deihl 834 

30,70,044 2,75,993 3,03,821 



341 Written Answers SRAVANA 26, 1916 (SAKA) Written Answers 342 

I.R.D.P. 

3262. SHRI S.M. tALJAN BASHA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of the foreign 
agencies involved in various rural 
development projects, state-wise; 

(b) the quantum of foreign 
assistance involved therein, project-wise; 
and 

(c) the manner in which people are 
likely to be benefited therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI un AMBHAI HARJIBHAI 
PATEL): (a) The International Fund for 
Agricultural Development (IFAD) is 
assisting a project for development of 
credit of rural poor in the state of 
Maharashtra. The project will initially be 
ir"plemented In the districts uf Yavatmal, 
Chandmpur, Nanded and Pune. 

(b) A total amout of U.S. Dollars 
1,355,200 is proposed to provide as 
Ivans ,u self-help groups. 

(c) (i) 

(ii) 

People are likely to be 
benefited by an 
improvement in the provision 
of financial services to the 
rural poor in the project 
area by the commercial 
banks; and 

by creation and operation of 
self-help groups, savings 
mobilisation as the basis of 
lending to rural people in 
the project areas. 

Bharat Heavy Electricals Limited 

3263. SHRI KHELAN RAM 
JANGDE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Bharat Heavy 
Electricals Limited is lagging behind in 
international market in manufacturing 
eletrical appliances; 

(b) if so, whether its capacity 
utilisation has declined during 1994-95 
vis-a-vis 1993-94, and 1992-93; 

(c) if so, the reasons therefor; 

(d) the orders placed by the Union 
Government on this company during 
1992-93, 1993-94 and 1994-95 so far; 
and 

(e) the efforts being made by the 
Government to improve the power 
generation capacity of BHEL? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
No, Sir. BHEL does not manufacture 
electrical appliances. 

(b) and (cl. Do not arise. 

(d) BHEL manufactures power and 
industrial equipmenls. Orders, are secured 
by BHEL from various utilities. Central 
undert8;kings and private companies for 
its product range both in domestic and 
international market. The order secured 
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by BHEL during the period I'br 1992-93 
to 1994-95 are as under:-

(Rs. crores) 

Year Value 

1992-93 3386 

·1993-94 3120 

1994-95 2120 
(Till date) 

(e) The company is not engaged 
in power generation. It only manufactures 
and supplies power generating 
equipments. 

[Translation] 

Heavy Engineering Corporation 
Limited 

3264. SHRI RAM TAHAL 
CHOUDHARY: Will the PRIME MINISTER 
be pleased to state: 

(a) the investment made by the 
Union Government and private sector 
SElparately in the Heavy ~l1gineering 

Corporatin Ltd., Ranchi; 

(b) the loss suffered by the 
Corporation during 1990-91, 1991-92 and 
1992-93; 

(c) the number of officers who took 
voluntary retirement during the last three 
years, till date; and 

(d) the total amount provided for 
this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
The details of investment made by Central 

Government in Heavy Engineering 

Corporation.Umited (HEC), Ranchi as on 
31.3.1994 is as under: 

(Rs. in crores) 

Share capital 286.00 

Unsecured loans 260.00 
from Govt. 

Total 546.00 

There is no investment in HEC by 
the Private sector. 

(b) Losses incurred by Heavy 
Engineering Corporation Ltd. (HEC) during 
the years 1990-91, 1991-92 and 1992-
93 are Rs. 99.51 crores, Rs. 192.65 
crores and Rs. 127.25 crores respectively. 

(c) The number of employees who 
. took voluntary retirement during the last 
three years, till date has been 4461. 

(d) The total amount provided for 
this purpose has been Rs. 95.47 crores. 

{English] 

Indian Manpower 

3265. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Planning 
Commission has undertaken a study to 
identify and quantify the emerging demand 
for our skilled, semi-skilled and highly 
skilled manpower in various countries; 

(b) if so, the details thereof; 

(c) if not, whether it is proposed to 
make any such study in the context of 
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the fast changing intemational requirement 
for these classes of manpower; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) It is not considered necessary 
as the trend in demand for various skilled 
category workers can be gauged from 
information from various official and non­
official sources. 

[Trans/ation] 

Infrastructure Development 

3266. SHRI SATYA DEO SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government 
propose to involve the private sector in 
the infrastructure. development; 

(b) if so, the action taken by the 
Govemment to create enV,ronment in 
this regard; and 

(c) the faci~ties beingllikely to be 
provided to the private sector therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SHAI): (a) to 
(c). Government has taken various 

,.m~asures to encourage private sector 

participation in key infrastructural sectors. 
The policy package in the power sector, 
inter-alia, includes reduction of import 
duties, a five-year tax holiday for new 
power project and a 16% retum on 
equity. Govemment has also amended 
the Coal Mines (Nationalisation) Act, 
1973 to allow private sector participation 
in development of Coal Mines for the 
purpose of captive consumption of power 
generation and other end uses to be 
notified. For iron and steel industry such 
provision already exist. Private sector 
participation is also being considered in 
the hydro-carbon and telecom sectors. 

{English] 

Instrument for Monitoring Water 
Salinity 

3267. SHRI D. VENKATESWARA 
RAO: 

SHRI BOLLA BULLI 
RAMAIAH: 

SHRI M.v.V.S. MURTHY: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether a unique instrument for 
monitoring salinity in water has been 
developed by the National Geophysical 
Research Institute (NGRI); 

(b) if so, whether this instrument 
was successfully tested in NGRI campus 
in Andhra Pradesh; 

(c) if so, whether this instrument is 
likely to be used in other States; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
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(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTTAMBHAI HARJIBHI 
PATEL): (a) A device'to control electric 
pump operating> in coastal areas by 
sensing quantitatively the salinity of the 
water that is being pumped out is 
developed in NGRI (The pump will b.e 
switched off after the salinity of the water 
that is being pumped out exceeds the set 
threshold level). 

(b) Preliminary tests were carried 
out with this instrument in NGRI campus 
in Nellore district, Andhra Pradesh. 

(c) and (d). The instrument still 
needs exhaustive trials and for this 
p.urpose two more instruments are being 
assembled to be installed in Nallore 
district, Andhra Pradesh at the request 
of Panchayati Raj Department, Andhra 
Pradesh for continuous operation. 

Land Degradation 

3268. SHRI SHANTARAM 
POTDUKHE: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government have 
taken any steps to create general 
awareness to reverse the process of land 
degradation and to accelerate 
regenerative capabilities of non-forest 
wasteland through preventive measures;· 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS 
DEVELOPMENT) (COL. RAO RAM 
SINGH): . (a) and (b). Yes, Sir. The 
following measures have been undertaken 
to create general awareness by the 
Department of Wastelands Development 
to reverse the process of land degradation. 
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Publication of literature on 
wastelands development, im­
portant activities of the Depart­
ment, Technology Bulletins, 
Pamphlets to highlight specific 
projects. 

Making short-duration films on 
on-going wastelands develop­
ment projects. 

Organising training for NGOs/ 
farmers/National Service 
Scheme (NSS) coordinators 
and fields level workers. 

Institution of a national award, 
- namely, 'Rajiv Gandhi Parti­

Shoomi Mitra' with the objective 
of according recognition to the 
outstanding work done' by 
individual and institutions for 
development of non-forest 
wastelands. 

Holding of seminars on 
important activities and 
schemes of the Department. 

Holding of training programmes 
on different schemes of t!'le 
Department. 

Logo competition was held after 
the creation of the new 
Department. 

Through the print media new 
initiatives, activities and 
schemes of the Department 
are highlighted. 

Under the Grant-in-Aid scheme, 
10% of the funds are eannaked 
for administration and 
awareness raising activities. 
Similarly, a component under 
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the Integrated Wastelands 
,Development Project Scheme 
is meant for awareness raising 
and eliciting people's 
involvement. A specific progra­
mme also exists under the 
Technology Extension Scheme 
for holding farmers training and 
farm days' 

Tapping the electronic media 
for wide coverage of activities 

. of the Department. 

Participating in the multi-media 
campaign being organised by 
the Ministry of Rural 
Development. 

Awareness raising is an on-going 
process. For this purpose, in 1994-95, a 
sum of Rs. 30 lakhs has been earmarked. 

Drinking Water Schemes-

3269. SHRI KASHIRAM RANA: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the State Governments 
have sought special assistance for 
drinking water schemes during 1994-95; 

(b) if so, the details thereof, State­
wise; and 

(c) the steps taken by the 
Government in this regard? 

THE M!~ISTEF1 OF ST~TE IN THE 
MINISTRY OF RURAl. DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTIAMBHAI HARJIBHAI 
PATEL): (a) Yes, Sir. 

(b) The following State Governments 
have asked for special ,ssistance 

for drinking water schemes during 
1994-95: 

State 

Manipur 

Tripura 

Normal 
allocation 

under 
ARWSP 

309.00 

350.00 

(Rs. in /akhs) 

. Allocation 
asked for 

by the 
State 

600.00 

899.00 

(c) The State Govt. of Manipur has 
been informed that the demand for special 
allocation of Rs. 600.00 lakhs will be 
considered only after 75% of 
Rs. 309.00 lakh (normal allocation) is 
utilised by them. 

The State Govt. of Trip'Jra has 
been asked to furnish the details of 
liability in respect of incomplete schemes 
and the new schemes to enable the 
Central Govt. to consider the demand for 
special allocation of Rs. 899.00 lakhs. 

(Translation] 

Mini Hydro Power Project. in 
Maharashtra 

3270. SHRI VILASRAO NAG­
NATHRAO GUNDEWAR: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of mini hydro power 
projects in Mahara~htr3 b mspect of 
which construction work has been started 
and completed during the last three 
years, name and location-wise; and 

tb) the capacity of each of these 
projects and amount involved therein? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF NON-COVENTIONAL 
ENERGY SOURCES AND MINISTER 
OF STATE IN THE MINISTRY OF AGRI­
CULTURE (SHRI S. KRISHNA Klil'v1AR): 
(a) and (0). Five small hydro power 

projects of station capacity upto 3MW 
have been taken up in Maharashtra 
during the last three years, of which one 
project has been ccmpleted. Details of 
the proje::,s are given in the attached 
Statement. 

STATEMENT 

Details of Small Hydro Power Projects CompJeted/Taken up During Last Three 
Years in Maharashtra State 

SI. Name of the District 
No. Project 

1. Dhom Satara 

2. Terwanmedhe Sindhudur9 

3. Surya R.B.C. Thane 

4. Karanjwan Nasik 

5. Majalgaon Beed 

• Expenditure incurred upto March. 1994. 

{English] 

Hindustan Organic Chemicals 
Limited 

3271. PROF. SAVITHRI 
LAKSHMANAN: Will the Minister of 
CHEMICALS Arm FERTILIZER be 
pleased to state: 

(a) whether the Hindustan 0rganic 
Chemicals Limited is on the verge of 
closure; 

(b) if so, the details thereof and the 
reasons therefur; and 

Installed Estimated Status/ 
capacity cost Commissioning 
(KW) (Rs./lakh) schedule 

2x1000 544.00' Commssioned in 
March, 92 

1x200 38.05 1995-96 

1x750 190.45 1994-95 

3x3000 360.07 1995-96 

3x750 488.60 1995-96 

(c) the remedial measures taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) to (c). MIs. Hindustan 
Organic t;hemicals Limited has been 
making profit and has been paying 
dividends tor the last several years. 
During 1993-94. net profit of the company 
was Rs. 21.36 crores. The company is 
in good health and the question of its 
closure does not arise. 
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Retraining and Re-employment 

3272. SHRI CHinA BASU: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the Govemment have 
decided to create campus for retraining 
and re-employment of the retrenched 
workers and employees affected by the 
closure of various sick units in the 
country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
and (b). With the assistance from the 
National Renewal Fund (NRF), retraining 
or rationalised workers has started at five 
locations namely, Ahmedabad, Bombay, 
Calcutta, Indore and Kanpur by different 
agencies on a pilot scale basis in 
1993-94. In addition to this, assistance 
from the NRF would also be available for 
retraining of rationalised workers at 21 
different advanced traing institutes! 
industrial training institutes in the country 
under the aegis of Ministry of Labour. 

[Translation J 

Profit by Public Sector 
Undertakings 

3273. SHRI PRABHU DAYAL 
KATHERIA: Will the PRIME MINISTER 
be pleased to state: 

(a) the names of public sector 
Undertakings which are eaming profits 
during the last three years and the profit 
eamed by each of them year-wise; 

(b) the names of those undertakings 
whose shares were sold by the 
Govemment during 1993-94; and 

(c) the total amout eamed by the 
Govemment from the sale of these 
shares? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
The names of P.S.U.'s which are eaming 
profit during the last three years and the 
profit eamed by each of them year-wise 
is detailed in Statement No. 7-A of 
Vol-I (page-S-43 to S-46) of public 
Enterprises Survey 1992-93 laid on the 
table of the House on 23.2.1994. 

(b) and (c). The shares of Bharat 
Electronics Ltd., Bharat Earth movers 
Ltd. Bharat Heavy Eleetricals Ltd., 
Hindustan Petroleum Corporation Ltd., 
Mahanagar Telephone Nigam Ltd. and 
National Aluminium Company Ltd. were 
disinvested in Marett!April, 1994 and an 
amount of Rs. 2282 erores was realised. 

[English] 

Renting out of Buildings by 
Cultural Organisations 

3274. SHRI PRABHU DAYAL 
KATHERIA: wiil the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment have 
recently laid down a policy regarding use! 
misuse of buildings constructed by cultural 
organisations; and 

(b) if so, the details thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINI$TER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 

(SHRI P.K. THUNGON): (a) Yes, Sir. 

(b) Details are given in the enclosed 
Statement. 

To, 

Sir, 

STATEMENT 

NO.344/94ILD 
Government of India 

Ministry of Urban Development 
(Land Division) 

Nirman Bhavan, New Delhi-11 0011. 

The Land and Development Officer, 
Nirman Bhavan, New Delhi.' 

Dated the 21st March, 1994 

Subject:- Allotment of land to various institutions - use of premises. 

As your are aware, the question of utilisation of land allotted for various institutional 
purposes and utilisation thereto has been under consideration of the Govt. for quite 
some time. Instances were brought to the notice of the Ministry wherein the premises 
constructed by the various institutions have been let out to similar institutions and even 
to publiC sector under:takings. The entire issue has been looked into by the Govt. and 
1t has been decided that-

(i) The allottee ~ions should put up the building by fully utilising the permissible 
FAR; 

(ii) The institution can let out a portion of the buiit up area to institutions of similar' 
nature after obtaining prior permission of the lessor by furnishing a copy of the 
certificate of registration and a copy of memorandum and articles of association 
of the licensee institutions; 

(iii). The instituttor , may alGo be allowed to sublet a portion of the premises not 
exceeding '5% of built up space with prior approval of the lessor for service 
organisations like r .:mks, on payment of 25% of the licence fee received. 

(iv) The institution can also be allowed to utilise a portion of the pr~mises for the 
purpose of residence of the functionaries of the organisation subject to the 
clJ •• cftitio.1 that tile area ')'1 used does not exceeci 15% (If the built up space subject 
to a maximum of 150 Sq. Mtr.; and 

(v) The total area sublet under the above categories and the area used for residential 
purposes should however not exceed 40% of the buiH up area. 
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2. In cases where institutions have already sublet a portion of the premises, the above 
documents should be furnished to the L&DO within a period of six months for 
regularising such cases. For this purpose, L&DO shoyld issue a general notice to all 
the institutions. However, in cases where subletting is without prior permission of the 
lessor, the same will attract a penalty of 10% of the commercial land rates for the 
area sublet. 

3; As regards construction of the building it is provided that-

(a) Building plans should be got sanctioned from the local body wihtin a period of 
one year from the date of handing over of the possession 01 land; 

(b) Occupancy certificate should be obtained within 3 years from the sanction of the 
building plan and completion certificate and plans should be furnished to the L&DO ' 
within a period of 4 years from the date of sanction of the building plan. 

(c) During the period of construction, namely upto the date of the sanction of the 
occupancy certificate by the local body, temporary structures for storage and 
security need not be objected to by the lessor; and 

(d) If any institution puts up temporary construction for running bona fide activities 
due to lack of funds for construction of the building and as long as extension 
for construction of the building is granted, such temporary construction need not 
be objected provided that built up area is within the permissble limits. 

4. The above instructions will take effect from the date of issue and the past cases 
if any decided otherwise will not be reopened. 

5. This issues with the concurrence of the Finance Division vide their I.D.Note No. 
469/F/94 dated 16.3.1994. 

Cases against Defaulting 
Companies 

3275. DR. VASANT NIWRUTTI 
PAWAR: Will the PRIME MINISTER be 
pleased to stat&: 

(a) the number of cases registered 
against the defaulting companies during 
the last two years; 

- (b) the details thereof; and 

Yours faithfully, 

SdI­

(B.R. Dhiman) 

Under Secretary to the Govt. of India. 

(c) in how many cases penalty has 
been imposed and the amount recovered 
from defaulting companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) The number of cases 
launched against the defaulting companies 
during the last two years were: 

1992-93 

1993-94 

7120 

8780 
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(b) Statements A & B showing the 
details of cases launched during the last 
two years under the various provisions 
of the Companies Act, 1956 are enclosed. 

year 1992-93 and penalty of Rs. 82,18,668 
in 4056 cases has been imposed during 
the year 1993-94. The amount of' fine 
imposed is recovered through 'courts and 
credited to the revenues of the States. 
The data about recovery on this account 
is not maintained by the Central 
Government. 

(c) Penalty of Rs. 37,49,283 has 
been imposed in 3933 cases during the 

STATEMENT A 

Details of cases launched against defaulting companies during the year 1992-93 

SI. Section of 
No. the Companies 

Act, 1956 
or Rules 

2 

1. 17 

2. 22(2) 

3. 58A 

4. Rule 3(1) 
(a) of 
Deposit 
Rules 

5. Rule 4-A of 
Deposit 
Rule 

6. Rule 10/11 
of Deposit 
Rules 

7. 60 

8. 63 

9. 68 

Nature of Defaults 

3 

Non-compliance of the requirements 
of section 17 

Non-compliance of section 22 of the 
Companies Act for rectification 
of name of the company 

Acceptance/Invitation of deposits 
not in terms of rules made etc. 

Acceptance of deposits by companies 
on demand and/or short notice 

Non delivery to Registrar a 
statement in lieu of advertisement 

Non-filing of annual retums of 
deposits (Acceptance of Deposits 
Rules, 1975) 

Violation of requirements relating 
to registration of prospectus before 
publication 

Mis-statement in prospectus 

Fraudulantly inducing persons to 
invest money 

No. of 
cases 

filed 

4 

3 

2 

40 

13 

3 

4 

7 
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234 

10. 73 (2) (a) Non-payment of access/amount of 2 
shares/debentures within prescribed time 

11. 75 Non-compliance of section 75 of 
Companies Act in filing retums 4 

12. 108 

13. 113 

14. 142 

15. 146 

16. 149 (2A) 

17. 150 

18. 159/162 

19. 165 

20. 166/168 

21. 193 

22. 205A 

23. 209A 

24. 210(5) 

25. 211 

of allotments 

Transfer of shares made without proper 
instrument of transfer. 

Limitation of time for issue of 
certificate of shares 

Default in filing wifh the Registrar of 
registration of the particulars of 
charge created by the company on 
satisfaction of charge. 

Non-maintenance of the registered 
office of the company. 

Commencement of new business without 
passing Special Resolution. 

Not maintaining Register of Members. 

Non-filing of Annual Retums with 
Registrars. 

Non-holding of statutory meeting after 
commencement of business of the 
company 

Non-holdinng of...annual general meeting 

Non-compliance of minutes of proceedings 
of general meeting and of Board and 
other meetings. 

Unpaid dividends not transferred to 
Special Dividend Account and the 
General Revenue Account. 

Book of Accounts etc. not showing properly 
to inspectors. 

Non-laying of Annual Accounts in Annual 
General Meeting. 

Forms and contents of Balance Sheets filed 
with the Registrar of Companies, not being 
~rue and fair. 

89 

3 

2960 

11 

221 

2 

2 

12 

411 

8 
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26. 212 

27. 219 

28. 220 (3) 

29. 2338 

30. 260 

31. 269 

32. 283 

33. 286 

34. 293 

35. 295 

36. 297 

37. 299(4) 

38. 301 (4) 

39. 303 (4) 

40. 304 

41. 317 

42. 370 
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3 

Non-inclusion of certain particulars 
by the holding companies of its 
subsidiaries. 

Not supplying copies of balance 
sheet etc. to shareholders on demand. 

Non-filing of Balance Sheets with the 
Registrars of Companies. 

Non-appointment of Cost Auditor or not 
submitting of Cost Report 

Appointment of additional director in 
an irregular way. 

Non-compliance of the provisions of the 
Act regardir:g appointment of Managing 
or whole time Directors or Manager. 

Not vacating the office of director as 
provided by law. 

Not giving notice of the meeting of Board 
of Directors. 

Restriction on power of Board. 

loans to Directors etc. without 
approval of the Central Government 

Board's sanction not taken for certain 
contracts in which particular Director 
is interested. 

Non-disclosure of interest by Directors. 

Not maintaining register of contracts. 

Non-filing of return of change in 
Directors. 

Directors etc. not to hold office or 
place of profit. 

Managing Director not to be appointed for 
more than 5 years. 

loans etc. to companies under the same 
mangement without approval of the 
Central Gcwernment. 

4 

5 

3014 

5 

5 

11 

9 

5 

4 

3 

3 
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2 3 

43. 372 Non-compliance of provisons of the 
Act relating to purchase of shares, 
investments' in other companIes . 

44. 374 

45. 383A 

46. 614 A 

47. 628 

48. 629 A 

. 
Penalty for contravention of section 
372 or 373 . 

Failure' of the company to have 
whole time secretary. 

Powers of courts trying offences 
under the Act. to direct the filing 
of documents with the. Registrars 

Making false statement in any retum, 
report, balance sheet, prospectus 
statement of other document 

Penalty where no specifiC penalty 
provided in the Act or under Indian 
Companies Act, 1913. 

Total 

STATEMENT B 

4 

6 

4 

235 

8 

7120 

Details of cases launched against defaulting companies during the Year 1993-94 

SI. Section of 
N\). the Companies 

Act, 1956 
or Rules 

2 

1. 17 

2. 22 (2) 

3. 43 (A) 

4. 58A 

5. Rule 4-A 
of deposit 
rules. 

Nature of defaults 

3 

No. of cases 
filed during 

the year 

4 

Non-compliance of the requirements of Section 17. 3 

Non-compliance of section-22 of the Companies 
act for rectification of name of the company. 

Non-compliance of section 43A of the Companies '2 
Act. 

Acceptancellnvitation of deposits not in terms 16 
or rules made etc. 

Non-delivery to Registrar a statement in lieu 
of advertisement. 
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6. Rule 10/11 
ot. Deposit 
Rules 

7. 56 

8. 60 

9. 63 

10. 68 

11. 70 

12. 73 (2) (A) 

13. 75 

14. 84 (4) 

15. 113 

16. 146 

1-7. 147 

18. 149 (2A) 

19. 150 

20. 153 8 

21. 159/162 

22. l65 
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3 

Non-filing of annual returns of depOSits 
(Acceptance of Deposits Rules, 1975) 

Matters to be stated and reports to be set 
out in prospectus. 

Violation of requirements relating to regis­
tration of prospectus before publication . 

. Mis-statement in prospectus. 

Fraudulantly inducing persons to invest 
money. 

Prohibition of allotment in certain cases 
unless statement in lieu of prospectus 
delivered to Registrar. 

Non-payment of access amount of sharesl 
debentures within prescribed time. 

Non-compliance of section 75 of Companies Act 
in filing returns of allotments. 

Manner of issue or renewal of certificate 
or issue of a duplicate certificate. 

Limitation of time for issue of certificate 
of shares. 

Non-maintenance of the registered office 
of the company. 

Publication of name by company 

Commencement of new business without passing 
special resolution. 

Not maintaining Register of Members. 

Non-compliance of the provisions of Companies 
Act regarding declaration as to shares and 
deDentures held in Trust. 

Non-filing to annual returns with Registrars. 

Non-holding fo statutory meeting after 
commencement of business of the company. 

4 

10 

2 

3 

33 

39 

2 

2 

2 

2 

2 

3723 

8 
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2 3' 4 
, 

23. 166/168 Non-holding of annual general meeting. 509 

24. 193 

25. 205A 

26. 209A 

27. 210 (5) 

28. 211 

29. 217 (2A) 

30. 220 (3) 

31. 2338 

32. 234 (4) 

33. 283 (2A) 

34. 292 

35. 295 

36. 297 

37. 299 (4) 

Non-compliance of minutes of proceedings of 
general meeting and of Board and other 
meetings. 

Unpaid dividends not transferred to special 
dividend account and the general Revenue 
Account. 

Books of accounts etc. not showing property 
to inspectors .. 

Non-laying of annual accounts in annual 
general meeting. 

Forms and contents of Balance Sheets filed 
with the Registrar of CompaJlies, not being 
true and fair. 

The Board's report include a statement 
showing the names of every employee 
of the company. 

Non-filing of balance sheets with the 
Registrars of Companies. 

Non-appointment of Cost Auditor or not 
submitting of Cost Report. 

The company and each such person shall 
be punishable if he refuses or neglects to 
furnish any information or explanation. 

Not vacating the office of director as 
provided by law. 

Certain powers to be exercised by Board 
only at meeting. 

Loans to Directors etc. without approval 
of the Central Government 

Board's sanction not taken for certain 
contracts in which particular Director is 
interested. 

Non-disclosures of interest by Directors. 

3 

4 

669 

7 

.3452 

3 

3 

3 

3 

5 
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2 

38. 301 (4) 

39. 370 

40. 371 

41. 372 

42. 374 

43. 383 A 

44. 614 A 

45. 628 

46. 629 A 

47. 631 
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3 

Not maintaining register of contracts. 

Loans etc. to companies under the same 
management without approval of the Central 
Government. 

Penalty for contravention of Sections 
369, 370 & 370A 

Non-compliance of provisions of the Act 
relating to purchase of shares. 

Penalty for contravention of Section 372 or 373 

Failure of the company to have whole 
time secretary. 

Powers of courts trying offences under 
the Act to direct the filing of documents 
with the Registrars. 

Making false statement in any return, 
report, balance sheet, prospectus 
statement of other document. 

Penalty where no specific penalty provided 
in the Act or under Indian Companies 
Act, 1913 

Penalty for improper use 01 words 
'Umited' and 'Private limited' 

Total: 

4 

5 

2 

7 

4 

78 

145 

5 

3 

2 

8780 

Safety Measures in Atomic Power 
Plants 

(b) il so, wh'ether the committee 
~,as slJ~:nitted its lincir gs; :lnj 

3276. SHRI SARAT PATIANAYAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
constitued a technical committee to 
enquire into the safety measures in 
Atomic Power Plants; 

(c) II so, the actio!' taken/proposed 
to be taken by the Government thereon? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
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MINISTER OF STATE IN THE. MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) and (b). 
No, Sir. No separate committee has been 
constituted to enquire into safety 
measures in atomic plants. The safety 
review and safety surveillance is a 
continuing process. The Atomic Energy 

. Regulatory Board (AERB) which is vested 
with the authority to enforce safety 
stipulations in nuclear power plants and 
related facilities has ensured that multi­
tier safety review committees are in place 
to carry out its mandate. The safety 
review and surveillance are carried out 
during siting, design, construction, 
commissioning, operation an.d 
decpmmissioning of various plants. The 
AERB also has the authority to set up 
Expert Committees to investigate into 
any special safety related incident or 
issue, on a case to case basis. 

Safety is enforced by continuous 
review of all safety related aspects based 
on reports received from each facilities 
and by inspecting the facilities regularly. 

(c) Does not arise. 

{Translation] 

Development of Rural Areas 

3277. SHRI DATTA MEGHE: 
SHRI PROBIN DEKA: 

Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whether the Union Government 
have formulated any special schemes for 
the development of backward, rural and 
tribal areas of Maharashtra and Assam; 

(b) if so, the details thereof; 

(c) the funds all04ated for 
development of these areas during each 
of the last three years; and 

(d) the number of the people 
benefited therefrom year-wise and 
category-wise? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) to (d). The 
planning and development of an area 
and allocation of funds for the purpose 
is primarily the responsibilityy of the 
concerned State Governments. The 
Central Government supports the States, 
including Maharashtra and Assam, in 
development of backward, rural and tribal 
areas through Special Area Programmes 
such as Tribal S .... b Plan (TSP) , Hilt Area 
Development Programme (HADP), 
Westem Ghats Development Programme 
viz. Integrated Rural Development 
Programme (IRDP). Jawahar Rozgar 
Yojana (JRy) and Employment Assurance 
shceme (EAS). The details of these 
programmes are given in Statement 
annexed. 
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STATEMENT 

Regardmg Development of Rural Areas by Shn Datta Meghe and 
Shn Probm Deka 

State/ Allocations (Rs crore) No of Beneflclanes 

Programme 1991-92 1992-93 1993-94 1991-92 1992-93 1993-94 

Maharashtra 

WGDP 1350 1362 1384 

TSP 20086 22656 26500 

IRDP 5546 5228 9174 197967** 177651" 217671" 

JRY 20425 25852 26839 771 64'" 82353'" 112994'" 

(1st Stream) 

JRY 10218 5856'" 

(2nd Stream) 

EAS 3306' 3153'" 

Assam 

HADP 3887 3887 4205 

TSP 7969 9571 10250 

IRDP 1414 1332 2770 46416" 40204" 63031" 

JRY 51 15 6421 8105 12402'" 10972'" 27824'" 

(1st Stream) 

JRY 

(2nd Stream) 

EAS 2588' 3175'" 

@ The figures for No of beneficlanes are not malntamed 

Funds released 

No of families assisted 

Lakh Mandays 

Drug Consultative Committee 

3278 SHRI RAMESHWAR 
PATIDAR W," the MINISTER OF 
CHEMICALS & FERTILIZERS be pleased 
to state 

(a) whether the Drugs Consultative 
Committee had recommended to the 

Union Government to ban certain 
hazardous formulations, 

(b) If so, the names of the 
formulations, and 

(c) the action taken or proposed to 
be taken by the Government on the 
recommendations? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI­
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVE­
LOPMENT (SrlRI EDUARDO FALEIRO): 
(a) to (c). Information will be collected 
and laid on the Table of the House. 

[English] 

Rare Earths Minerals in Kerala 

3279. SHRI N. DENNIS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government 
propose to establish industries in 
Kanyakumari District utilizing the rare 
earths minerals available in the coastal 
villages; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE DEPART­
M'::NT :::>F ATOMIC ENERG'/ AND DE­
PARTMENT OF SPACE AND MINISTER 
OF STATE IN THE MINISTRY OF 
SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) and (b). 
Indian Rare Earths' Zirconium Plant at 
Manavalakurichi is being marginally 
expanded to increase the production of 
dry fruit and other value added zirconium 
products. In addition, a Garnet recovery 
facility is being proposed to be set up 
at Indian Rare Earth's MK plant. 

Development of Non-conventional 
Energy Sources 

3280. DR. ASIM BALA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government 
propose to replace the conventional 
energy sources with that of non­
conventional energy sources gradually; 

(b) if so, the details thereof; and 

(c) the programme likely to be 
undertaken by the I.ndian Renewable 
Energy Development Agency in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER 
OF STATE IN THE MINISTRY OF AGRI­
CULTURE (SHRI S. KRISHNA KUMAR): 
(a) and (b). Ministry of Non-conventional 
Energy Sources is implementing a wide 
ranging programmes for promotion and 
utilisation of Non-conventional Energy 
Sources with a view to supplement the 
conventional energy sources wherever 
possible. Emphasis is being given to rural 
energy programmes which include biogas, 
improved chulha, biomass, solar energy 
and power generation from solar, wind, 
biomass, small hydro etc. 

(c) Indian Renewable Energy 
Development Agency has been providing 
concessional financing and soft loans to 
a variety of renewable energy projects 
which include generation of electricity 
from wind, small hydro, biomass, solar 
energy, generation of biogas from 
industrial effluents; and biomass utilisatiort 
etc. and others. 

National Renewal Fund 

3261. SHRI BASUDEB ACHARIA: 
Will the PRIME MINISTER be pleased to 
state: 
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(a) the total amount spent so far 
from the National Renewal Fund since 
its inception; 

(b) the amount out of it, spent for 
voluntary retirement scheme,· retraining 
and re-deployment of workers and for 
other safety network; and 

(c) the actual number of work­
force retrained and re-deployed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 

Activity 

(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY. INDUSTRY) (SHRIMATI 
KRISHNA SAHI): (a) The total amount 
spent from the National Renewal Fund 
during 'the two ·yeats of 1992-93 and 
1993-94 . is Rs. 650.24 crores and As. 
537.23 crores respectively, according to 
data furnished by the Administratil(e.: 
Ministries of Central Public Sector units. 

(b) The amount spent on different 
activities is fumished below: 

(Rs. in crores) 

.1992-93 1993-94 

(i) 

(ii) 

Voluntary Retirement Scheme 

Investment in Public 
Enterprises 

528.24 

122.00 

476.06 

61.00 

(iii) For Workers Compensation 
Payments, Workers 
Retraining, etc 

Total 

(c) A total of 266 rationalised 
workers had been· retrained as on 30th 
June, 1994, in the five loations at 
Ahmedabad, Indore, Kanpur, Calcutta 
and Bombay. 

[Translation] 

Development of Counter Magnet 
Cities under NCR 

3282.' SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of URBAN 
DEVELOPMENT be pleased to siate: 

(a) the amount allocated by the 
Union Govemment for the development 

0.17 

650.24 537.23 

of some selected cities as counter magnet 
cities under the National Capital Territory 
during the last three years and the 
amount utmsed out of it, year-wise; and 

(b) the provision made for their 
development during 1994-95? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINloiTER OF STATE IN THE 
MINISTRY OF' WATER RESOURCES 
(SHRI P.K. THUNGON): (a) The Ul)ion 
Government does not make separate 
townwise allocations in their demand for 
grants for Counter Magnet Cities in the 
scheme of providing budgetary support to 
the NCR Planning Board. 
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The funds released by the NCR 
Planning Board during the last thre.e 

years for development of counter magnet 
areas are as under: 

1991-92 Rs. 2.00 crores - Rs. 1.00 crore for Gwalior in Madhya Pradesh 
and Rs. 1.00 crore for Patiala in Punjab 

Nil 1 r92-93 

1993 Rs. 2.00 crores for Kota in Rajasthan. 

(b) For 1994-95 the NCR Planning 
Board has made tentative provision of 
Rs. 15.00 crores for development of 5 
counter magnet areas. The town-wise 
allocation will depend upon the annual 
action plans for each counter magnet 
areas to be submitted by the respective 
State Governments/area development 
authorities. 

[English} 

Decongestion of Delhi 

3283. SHRI THOTA SUBBARAO: 
Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government 
propose to shift the Central Govemment 
offices out of De!hi to decongest Delhi; 

(b) if so, the names of the offices 
which have been shifted out so far and 
proposed to be shifted ou1; and 

(c) the time by which these 
remaining offices are likely to be shifted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) and (b). 
Yes, Sir, as per details given in the 
enclosed Statement. 

(c) Since the actual shifting depends 
upon a number of factors like construction! 
hiring of builidngs, selection/ allotment of 
land, cost of land, etc. no definite time 
frame can be fixed by the Government 
during which these offices can be made 
to shift outside Delhi. 

STATEMENT 

A. Details of offices proposed to 
be shifted outside Delhi 

SI. Name of Officp.s 
No. 

1. Coast Guard headquarter; 

2. Research & Development Centre 
Postal Department 

3. Dte. of Inspection. Northern 
Inspection Circle, Department of 
Supply < 

4. National Crime Records Bureau 
under Ministry of Home Affairs 

5. Deptt. of Light Houses and Light 
Ships. 

6'. Central Institute of Research ar,"; 
Training in Employment Service, 
Ministry of Labour 

7. Commissioner of Payments, 
Deptt. of Industrial Development 

8. Deptt. of Publication 

9. CPWD Training Institute 
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SI. Name of Offices 
No. 

10. National Academy of Customs, 
Excise and Narcotics 

11. All India Soil and Land Use 
Survey, Deptt. of Agriculture and 
Cooperation 

12. National Capital Region Planning 
Board 

B. Offices shifted during last 4 
years 

1. Postal Staff College 

2. National Labour Institute 

3. National Vocational Training 
Institute 

Bharat Heavy Plates and Vessels 
Limited 

3284. DR. VISWANATHAM 
KANITHI: Will the PRIME MINISTER be 
pleased to state: 

(a) the financial position of the 
8harat Heavy Plates and Vessels Limited. 
VisaKhapatnam at present; 

(b) whether this undertaking is 
accepting the global tenders at much 
lower cost than the prevailing market 
prices: 

(c) if so. tr.e reasons therefor; 

(d) whether the Government 
propose to conduct any inquiry in this 
regard; and 

(e) if so, the details thereo!? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART-

MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
Bharat Heavy Plates and Vessels Limited 
(BHPV) isa profit making public sector 
undertaking. The ne! profits for the last 
three years are given below: 

(Rs. in crore) 

Year Profit 

1991-92 1.56 

1992-93 2.07 

1993-94 2.50 
(Provisional) 

(b) The company has been bidding 
for jobs in domestic as well as global 
tenders taking the overall interest of the 
company into consideration. The success 
of this approach is evident in the improved 
profitability of the company. 

(c) to (e). Do not arise. 

Shortage of Officers in Armed 
Forces 

3285. SHRI SHRAVAN KUMAR 
PATEL: Will the PRIME MINISTER be 
pleased to state: 

(a) whether attention of the 
Government has been invited to the 
news-items captioned "The greying of the 
Army: India runs out of officers" appearing 
in the Indian Express dated July 17, 
1994; 

(b) if so, the facts thereof; and 

(c) the steps being taken to remedy 
the situation? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) In the Indian Army, the average 
age of commanding officers is 43 to 45 
years. 

There are a few shortages in the 
rank of captain and below. This however 
has not affected the operational potential 
of the Army. 

(c) Some of the steps taken to 
reduce the deficiency in officer's cadre 
include (i) getting a large panel 'Of 
successful candidates from UPSC by 
marginally lowering the cut off percentage 
in written examination but riot lowering 
of standards at Service Selection Board; 
(ii) release of additional vacancies for 
direct entry to maKe up for the shortfall 
of Army Cadet College entry; and (iii) 
revival of University entry sche~e and 
Short Service Commission (Technical) to 
broaden the base for selection. Measures 
taken to reduce the average age of 
commanding officers of battalion include 
liberalization of premature retirement 
policy in case of officers who stand 
superseded for the next rank. 

Private Investment in Naval 
Dockyards 

3286. SHRI RAMESH CHENNI­
THALA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Goverdment 
PiOPOSO to allow private investment j; 

the Naval Dockyards: and 

(b) if so, the details thereof' 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINIS­
TER OF STATE IN .THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) Does not arise. 

Assistance to State Textile 
Corporation 

3287. DR. K.D. JESWANI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government 
have received any proposals from the 
Govemment of Gujarat for asssistance 
froIU the National Renewal Fund for 
restructuring of State Textile Corporation 
Limited, and for settlement of dues of 
workers of the closed mills, under 
liquidcKion during the last two years; 

(b) if so, the details thereof; 

(c) whether the State Government 
has constituted a Steering Committee at 
the instance of the Union Government in 
this regard; 

(d) if so, whether the Steering 
Committee has since made its 
reommendations; anci 

(e) if so, the time by which these 
proposals are likely to be cleared and 
assistance from NRf yiven? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
and (b). The original proposal sought 
assistane amounting to Rs. 115.14 crores 
from the National Renewal Fund for 
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retrenchment compensation and 
rehabilitation of displaced workers. 

(c) and (d). Yes, Sir. The State 
Government have revised the proposal 
and the revised requirement of funds 
from NRF amounts to Rs. 96.83 crores. 

(e) The revised proposal will be 
processed and decided upon after the 
modalities for operationaliSing NRF have 
been finalised. 

Working Group of Chief Executives 

3288. PROF. UMMAREDDY 
VENKATESWARLU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Working Group of 
Chief Executives of Public Sector 
Undertakings has made any 
recommendations to the Government on 
the issue of streamlining their operations 
and manpower development; 

(b) if so, the details of the other 
recommendations made by the Group; 
and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT 
CF HEAV'.' INDUSTRY) (SHRIMATI 
KRISHNA SAHI): (a) The Working Group 
of Chief Executives of Public Sector 
Undertakings under the Deptt. of Heavy 
Industry has recommended trimming of 
the manpower. restructuring and re­
d3signing cf jobs, adoption of mult:ple­
skill jobs, and intensive human resources 
developemnl efforts in order to raise the 
productivity level. 

(b) The other recommendations 
made by the Chief Executives. include 
modemisation apd restructuring of PSUs, 
financial support for revival of sick units, 
allowing PSUs 10 raise funds from the 
market etc. 

(c) Decision will be taken on case 
to case basis. 

Satellite Township of Jammu 

3289. SHRI MOHAN RAWALE: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether any project for setting 
up a satellite township near Jammu city 
has been approved; 

(b) if so, the details thereof; 

(c) the amount likely to be spent 
on the projects; and 

(d) the time by which the work on 
the project is likely to commence and be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) No proposal 
regarding setting up of a Satellite township 
01 Jammu has been receivedl approved 
by Ministry of Urban Development. 

(b) to (d). Do not arise. 

Development of Slums in Orissa 

3290. DR. KRUPASINDHU BHOI: 
Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 
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(a) whether the Government of 
Orissa has submitted any scheme to the 
Union Govemment for bilateral assistance 
for the development of slums in some 
cities; 

(b),if so, the names of such cities; 
and 

(c) the steps taken by the 
Government to arrange. bilateral 
assistance for the development of these 
slums? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) Yes, Sir. 

(b) Cuttack (Slum Improvement 
project in the city of Cuttack.) 

(c) The project proposal was 
submitted. for the consideration of 
o /erseas development administration of 
UK for bilateral assistance. ODA has 
agreed to the project proposal in principle 

. and a grant agreement has also been 
signed between Govemment of India and 
Govemment of UK for taking up a 
preliminary phase in seven slums in 
Cuttack. 

Year Production 

[Translation} 

T.V. Sets by ECIL 

3291. DR. SAKSHIJI: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of T.V. sets 
manufactured by the Electronics 
Corporation of India Limited and the 
number of TV. sets sold during the last 
three years, year-wise; 

(b) whether the demand of T.v. 
sets of this Undertaking is declining as 
compared to private companies; 

(c) if so, the reasons therefor: 

(d) whether the Government have 
formulated any scheme to popularise 
T.V. sets of this Undertaking; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) The 
number of TV sets manufactured and 
sold by ECIL during the last 3 years is 
as under:-

Sale 

Colour TV B&W TV Colour TV B&W TV 

1993-94 17105 29874 18598 32345 

1992-93 14725 28446 15928 30269 

1991-92 14738 27641 16892 30870 
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customer satisfaction interviews 
communicated through press 
to the market net work. 

(b) No, Sir. However, ECIL is 
experiencing the market fluctuation felt ill 
the countrywide market. During 1993-94-
when the countrywide market for TVs 
experienced a growth ECIL also registered 
a growth compared to 1992-93. 

(c) Does not arise 

(d) and (e). No, Sir. No specific 
scheme has been formulated by the 
Government. However, to sustain growth, 
strategies to popularise the product as 
per normal trade practices are done. The 
following are some of the steps taken to 
popul~se TVs produced by ECIL. 

1 . Technology based image build­
up of ECIL's product with 20 
years of technical expertise in 
product design and manu­
facture. 

2. Sales promotion schemes 
offering attractive discounts to 
customers during major sports 
events festive season, etc. 

3. New model launching publicity 
fonctions organised periodically 
depending upon the priority 
areas of sales networks by 
convening press conferences 
and insertions of brand 
strengths etc. 

4. Brand promotion strategy of 
popularising EC TV through 

{English] 

Implementation of 2C)..point 
Programme 

3292. SHRI BAPI.! HARI CHAURE: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the details of progress made in 
implementation of 20-point programme in 
Maharashtra during the last three years; 
and 

(b) the details of progress likely to 
be made during the current year in this 
regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGq): (a) Statement I 
showing targets and achievements for 
the last three years i.e. 1991-92, 1992-
93 and 1993-94 in respect of Maharashtra 
State for the items identified for monthly 
monitoring under the 20-point programme 
is enclosed. 

(b) Statement II indicating the 
Annual Target for 1994-95 and the 
progress of implementation during April­
June, 1994 for Maharashtra is enclosed. 
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STATEMENT -II 

S_ Name: Mesharashtra 

51. Point Point Apr1hJun'94 Annual 

No.Code· Description Units Target 

Target Ach. % 1994-95 

1. 01 I.R.D.P (Families) Nos. 27289 1309 5 181926 

2. 01B Jawahar Rozgar Yojana Nos. 32373000 0 0 161864000 
(Mandays) 

3. 01C 5S1 Units (Regd) Nos. 5000 3240 65 20000 

• 4 .• 05A Distribution of Acres 5998 124 2 29991 
Surplus Land 

5. 07A Drinking Water Problem Nos. 750 o . 0 3000 
Solved (VLG) 

6. 080 Immun. of Children Nos. 307380 404160 131 2049200 
(OPT, POLIO & BCG) 

7. O9A FP Sterilisation Nos. 9000 74000 822 60000 

8. 098 Ea. Sterilisation - Nos. 50600 127926 253 340188 
IUD, C & OP 

9. O9C ICDS Blocks Nos. 206 175 85 206 

Operational (CUM.) 

10. 090 Anganwadies(CUM.) Nos. 31137 25359 81 31137 

11. llA SC Families Assisted Nos. 22950 2462 11 153000 

12. llB ST Families Assisted Nos. 20000 314 2 100000 

13. 11B House Sites Allotted Nos. 357 0 0 1700 

(Families) 

14. 14B Construction Assistance Nos. 357 0 0 1700 

(Families) 

15. 14C Indira Awaas Yojana Nos. 4164 0 0 19827 

(Houses) 

16. 140 EWS Houses Provided Nos. 450 533 118 4500 

1:'. 14!; LlG Houses Nos. 500 925 185 5000 
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51. Point PoInt 

No.Code De~ 

18. 15 Slum Improvement (POP.) 

19A 16A Tree Plantation on 

Private Lands 

198168 Area Covered - Public & 

Forest Lande 

20. 198 Pumpsets Energised 

21. 19C Improved Chullahs 

22. 19D Sia-Gas Plants (State) 

Sainik Schools 

Units 

Nos. 

Nos. 

Hect. 

Nos. 

Nos. 

Nos. 

3293. SHRI P .C. THOMAS: Will 
the PRIME MINISTER be pleased to 
state: 

(a) the results of the latest study 
carried out to assess the performance of 
Sainik schools in the country; 

(b) the measures proposed for 
in prov:ng tha perfJrmanc( of these 
schools and to provide better service 
conditions to the staff and teachers 
engaged therein; and 

(c) the stape at which the 
construction work of Sainik school in 
Trivandrum district of Kerala stl\l1ds at 
present and the progress made therein 
since acquisition of land, year-wise? 

-,'HE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND MINIS­
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) During 1992-93, two 
stUdies were carried out to assess the 

Aptff-Jun'84 

Target Ach. 

36800 39535 

3750000 o 

5700 o 

5760 7603 

10000 1777 

3000 1647 

Annual 

Target 
% 1994-95 

107 368000 

o 125000000 

o 190000 

132 48000 

18 200000 

55 20000 

performance of Sainik school students in 
class XII examination and admission to 
NDA. The combined academic 
performance of the schools during the 
period 1988 to 1992 had gone up from 
48.6% to 58.4%. Since inception, the 
Sainik schools have sent 4647 cadets to 
the NDA till date. They have brought 
public schools education within the reach 
of the common man. 

(b) Services Selection Board 
oriented and motivational training for the 
cadets, improved regular in-service 
training for all the functionaries and 
closer supervision of the schools has 
been undertaken. Academic and 
administrative staff of the Sainik schools 
are entitled to pay and allowances, 
Pensionary and other benefits similar to 
those for Central Government employees. 
In addition to this, stafff get free 
accommodation and 15 units of electricity 
per month free of charge. 

(c) Sainik school Kazhakootam was 
established in 1962. Possession of 100 
hectares of land was taken in 1961. By 
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1964-65, .construction of the main building 
of the school, accommodation for the 
service officers, teachers, administrative 
staff, dormitories for the cadets and 
school.mess building had been completed. 
Further additionslimprove-ments have 
been done from time to time. 

Targets under Poverty Alleviation 
- Programme 

3294. SHRI ANKUSHRAO RAO­
SAHEB TOPE: Will the PRIME MINISTER 
be pleased to state: 

(a) the targets set under the major 
poverty alleviation programmes during 
the last two years, State-wise; 

(b) the extent to which these have 
been achieved, State-wise; 

(c) the reasons for not achieving 
these targets, if any; and 

(d) the steps taken/proposed to be 
taken to strengthen implementation of 
these programmes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTTAMBHAI HARJIBHAI 
PATEL): (a) to (c). Integrated Rural 
Development Programme (IRDP) & 
Jawahpr Rozgar Yojana (JRY) are two 
major pt,verty alleviation programmes 
being implemented by the Central 
Government in the rural areas. The 
targets and their extent of achievements 

under these programmes durjng the last 
two years, are given in Statements I &11. 
As may be seen from the Annexures, the 
tagets s.et under each programme have 
been broadly achieved: _ 

(d) For. effective implementatiQn of 
these programmes; the Govt. has initiated 
several steps in the recent past. These 
include (i) Constitution of High Power 
Expert Committe to review IRDP and 
suggest suitable m6difications to improve 
the programme; (ii) Extension of family 
credit plan; (iii) introduction of. Deve­
lopment Audit involving an as~esment of 
performance against objectives; (iv) 
package of increase in the level of 
assistance under IRDP; and (v) revision 
of norms for IRDP programme infra­
structure etC. 

Similarly, under JRY, Intensified 
JRY (IJRY) and Employment Assurance 
Scheme (EAS) have been introduced to 
generate additional gainful employment 
for unemployed and under-employed men 
and Women in rural areas. The IJRY is 
being implemented in 120 backward 
Districts in the country where there is 
concetlation 0·; (Jnemploymen~ and un(1er­
employment. The EAS is in operation 
w.e.f. 2nd October, 1993 in the Revamped 
Public Distribution System (RPDS) blocks 
covering drought prone areas, desert 
ares, tribal and hilly areas of the country. 
This scheme is now implemen~d in 1 ne 
RPDS blocks. The scheme aims at 
providing assured empolyment of 1 00 
days of unskilled manual work to the 
rural poor who are in need of employment 
and seeking for it. 
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Statement indicating Targets & Achievements for IRDP during 1992-93 & 1993-94 

(/Vo. of Families) 

51. State 1992-93 1993-94 

No. Target Achievement Target Achievement 
,(Provisonal) 

2 3 4 5 6 

1 . Andhra Pradesh 13809 179038 204024 259697 

2. Arunachal Pradesh 12519 13642 16630 15207 

3. Assam 37711 40204 67158 63381 

4. Bihar 276337 264252 387248 335908 

5. Goa 2608 2456 3446 736 

6. Gujarat 56861 61842 74909 79725 

7. Haryana 63606 23349 17989 34026 

8. Himachal Pradesh 4871 6956 5863 9128 

9. Jammu & Kashmir 6803 7331 11193 7408 

10. Kamataka 86425 103856 136981 132861 

11. Kerala 46950 50517 49836 53698 

12. Madhya Pradesh 183097 184083 258521 242673 

13. Maharashtra 147906 ln651 222394 217671 

14. Manipur 1092 8158 4848 6333 

15. Meghalaya 3275 3011 4655 2635 

16. Mizoram 5216 3474 6971 4684 

17. Nagaland 54n 3996 7273 4368 

18. Orissa 90457 98226 165479 160000 

19. Punjab 11507 25248 12792 33736 

20. Rajasthan 88189 101366 107400 116567 



407 Written AnsWElIS AUGUST 17, 1994 Written AnSWElIS 408 

2 3 4 5 6 

21. Sikkim 1043 1142 1352 1218 

22. Tamilnadu 123969 144987 184436 214888 

23. Tripura 3863 11414 15000 16297 
• 

24. Uttar Pradesh 369554 387961 4163541 445403 . 
25. West Bengal 154457 171695 182836 73818 

26. A & N Islands 1304 895 1726 492 

27. Chandigarh 

28. D & N Haveli 261 300 372 372 

29. Delhi 

30. Daman & Diu 522 524 690 507 

31. Lakshadweep 133 156 159 81 

32.Pondicherry 1043 1043 1407 1407 

AU India 1875135 2068773 2569942 2534925 

STATEMENT -II 

Statement indicating Employment Target and Achievement under JRY & EAS 
during 1992-93 to 1993-94 

(Lakh Mandays) 

31. 5tatelUTs 1992-93 1993-"94 1993-94 

No. JRY JRY EAS· 

Target Acheive- Target Achieve- Achieve-
ment ment ment 

2 3 4 5 6 7 

1. Andhra Pradesh 659.76 677.93 1025.61 1028.90 62.42 

2. Arunachal Pradesh 10.01 6.52 10.01 4.85 3.64 

3. Assam 119.72 109.72 228.90 278.24 31.75 

4. Bihar 937.94 1036.16 1467.71 1474.25 31.44 
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2 3 4 5 6 7 

5. Goa 8.36 8.12 10.12 8.53 

6. Gujarat 236.73 235.03 211.40 232.64 6.75 

7. Haryana 33.71 32.63 38.64 33.29 15.20 

8. Himachal Pradesh 28.77 2.6.16 33.73 34.54 0.05 

9. Jammu & Kashmir 26.87 43.01 72.75 31.04 3.46 

10. Kamataka 441.08 418.29 718.01 651.30 32.12 
/ 

11. Kerala 138.63 134.54 113.47 120.43 2.60 

12. Madhya Pradesh 643.77 709.66 766.00 769.25 51.26 

13. Maharashtra 838.77 823.53 1378.27 1188.50 31.53 

14. Manipur 9.84 5.23 14.84 6.68 NR 

15. Meghalaya 11.61 8.90 16.89 9.55 Nil 

16. Mizoram 4.37 4.78 5.24 6.32 8.52 

17. Nagaland 20.74 15.47 14.74 16.02· 33.92 

18. Orissa 306.52 326.39 557.70 522.96 31.43 

19. Punjab 24.67 31.78 29.93 38.57 

20. Rajasthan 340.62 339.09 426.66 450.37 50.00 

21. Sikkim 6.66 13.42 8.19 10.14 0.82 

22. Tamil Nadu 671.94 767.86 853.62 881.10 10.96 

23. Tripura 18.10 13.94 22.04 23.41 16.14 

24. Uttar Pradesh 1389.00 1469.29 1779.57 1791.16 15.00 

25. West Bengal 557.24 525.55 563.81 5:p.56 52.53 

26. A & N Islands 4.47 1.71 3.27 1.81 0.10 

27. D & N Haveli 3.55 2.70 2.73 2.34 0.04 

28. Daman & Diu 1.63 0.t2 1.63 0.59 Nil 

29. Lakshadweep 2.55 2.68 2.62 2.21 NO 

30. Pondicherry 3.32 3.81 5.16 4.27 

Total 7537.95 7821.02 10383.26 10156.82 491.68 

• Targets are not fixed by the Central Govt. 
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Solar Heating System Different TIme Zones 

3295. SHRI J. CHOKKA RAO: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the Government 
propose to divide India into different time 
zones; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) No, Sir. 

(b) Question does not arise, Sir. 

Watch Industry 

3296. SHRI GURUDAS KAMAT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Indian watch industry 
is facing threat from multi-national 
companies; 

(b) if so, the reasons therefor; and 

(c) the remedial steps proposed in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
and (b). No, Sir. 

(c) Does not arise. 

3297. SHRI K. PRADHANI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have 
a proposal to popularise solar heating 
systems in different parts of the country; 

(b) if so, the steps taken in this 
regard during the last three years; state­
wise; 

(c) the schemes drawn-up for the 
Eighth Plan and for the Ninth Plan, if any; 
and 

(d) the funds earmarked for the 
purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER 
OF STATE IN THE MINISTRY OF AGRI­
CULTURE (SHRI S. KRISHNA KUMAR): 
(a) Yes, Sir. 

(b) The Government have been 
popularising solar heating systems in the 
country for water heating. air heating. 
desalination and cooking applications 
through various promotional measures. 
Soft loans are being made available for 
the installation of solar heating systems 
through Indian Renewable Energy 
Development Agency. Solar thermal 
systems are also being popularised 
through various publicity measures. State­
wise achievements made during last 
three years are given in the enclosed 
Statement. 

(c) and (d). It is planned to install 
2.75 lakh square mtrs. of collector area 
and to sell 3.0 lakh solar cookers during 
the Eighth plan period. Rs. 80 crores 
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have been eannamed for solar thennal details are available for the Ninth Plan 
prog-remme for the Eighth Plan. No which has not been fonnulated. 

STATEMENT 

Statewlse Physical Achievements of Solar Water Heating Systems & Solar 
CookelS During last 3 YeatS 

51. StatesNTs Solar Water Heating Solar Cooker 
No. System (M2) (Nos.) 

91-92 12-93 93-94 91-92 92-83 93-94 

1. Andhra Pradesh 292 1454 298 507 2309 3010 

2. Arunachal Pradesh 45 

3. Assam 150 80 

4. Bihar 1004 730 

5. Goa 44 199 35 

6. Gujarat 12,994 2330 5534 2930 1898 1123 

7. Haryana 228 872 240 6449 3925 154 

8. Himachal Pradesh 755 148 1430 4309 2867 5087 

9. Jammu & Kashmir 36 86 

10. Kamatai<a 3938 4920 3566 

11. Kerala 246 190 588 22 17 

12. Madhya ,Pradesh 7714 2214 3000 20,500 28,805 29,000 

13. Maharashtra 7612 3310 1902 5811 2526 3443 

14. Manipur 312 98 200 

15. Meghalaya 30 -, 

16. Mlzoram 33 48 
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SI.. StateslUTs Solar Water Heating Solar Cooker 
No. System (M2) (Nos.) 

91-92 92-93 93-94 91-92 92-93 93-94 

17. Nagaland 

18. Orissa 60 45 190 222 

19. Punjab ·685 1718 601 2056 2216 1000 

20. Rajasthan 300 1110 1262 2052 4094 882 

21. Sikkim 132 

22. Tamil Nadu 2837 1608 1028 132 24 

23. Tripura 63 2 

24. Uttar Pradesh 5998 2764 800 7000 1227 3400 

25. West Bengal 1156 1276 167 

26. A & N Islands 21 

27. Chandigarh 683 32 61 350 240 

28. I;) & N Haveli Islands 

29. Daman & Diu Islands 

30. Delhi 3483 1314 2869 3829 3372 

31. Lakshadweep Islands 

32. Por.dicheny 245 326 

33. IREDA 9953 

34. Others (without subsidy) 5555 

48.362 24,595 40,198 54,815 51,817 51,331 



417 WdIfen AnSW6ts 

TRYSEII 

SRAVANA 26, 1916 (SAKA) Written Answets 418 

3298. SHRt K. MURALEE DHARAN: 
Will the P.RIME MINISTER be pleased to 

state: 

(a) the number of rural youths 
trained under TRYSEM in Kerala during 
the last three. years, year-wise; and 

(b) the details of SC/ST and others 

among them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVaOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTT AMBHAI HARJIBHAI 
PATEL): (a) and (b). The position 
regarding the number of rural youths 
trained under TRYSEM in Kerala during 

..... the last three. years and SC/ST and 
others among them is given in the 
attached Statement. 

STATEMENT 

Year 

1991-92 

1992-93 

1993-94 

Total 

[Translation1 

No. of 
trained 

youth 

7362 

7919 

5549 

20830 

.. 
Per Capita Income 

3299. SHRI N.J. RATHVA: Will the 
Minister of PLANNING AND 
PROGPAMME IMPLEMENTATION be 
pleased to state: 

(a) the per capita income of rural 
and u(ban people at present in Gujarat; 
and 

(b) the schemes formulated for 
increasing their per capita income? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PlANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 

No. of 
SClST in 

trained 
youths 

2779 

3043 

2384 

8206 

No of 
, Women in 

the trained 
youth 

4980 

5382 

3742 

14104 

No. of Handi­
capped youth 

in trained 
youths 

45 

15 

10 

70 

GIRIDHAA GOMANGO): (a) The Central 
Statistical Organisation (CSO) prepares 
estimates of rural-urban per capita income 
only at the all-India level. 

(b) One of the basic ob;ectives of 
the five year plan programmes in the 
country as also of Gujarat is to enhance 
the per capita iAcomes of the urban and 
rural population. 

{English1 

-
Integrated Management for 
Sustainable Development 

3300. SHAI SANAT KUMAR 
MANDAL: Will the PRIME MINISTER be 
pleased to state: 
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(a) whether the Union Govemment 
are formulating an action plan under the 
Integrated Management for Sustainable 
Development (IMSD) covering 157 
districts throughout the country to achieve 
effective management of natural 
resources; 

(b) if so, the broad outlines of tl1is 
plan; 

(c) the districts likely to be covered 
thereunder, stateswise; and 

(d) the basis on which these districts 
have been selected? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND ~CHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (8) Yes, Sir. 

(b) Under the Integrated Misssion 
for Sustainable Development (IMSD), 
locale specific action plans at the Micro­
level are arrived at by integration and 
analysis of information on various natural 
resources derived from space based 
remote sensing data. The methodology 
involves generation of thematic maps on 

land use/cover, types of wastelands, 
forest cover/types, surface water 
resources, drainage, potential ground 
water zones, geomorphology and soil 
types using satellite data and. its 
integration with meteorOlogical, s0cio­
economic and other relevant data. The 
locale specifIC action plans essentially 
recommend optimal land and water 
management practices towards ensuring 
sustainable development at the micro 
level. Implementation of these action 
plans is being taken up by concerned 
centraVstate authorities integrating them 
appropriately with ongoing developmental 
schemes such as drought prone areas 
development programme, desert develop­
ment programme and hill areas develop­
ment programme. 

(c) In all, 157 districts in the country 
covering nearly 45% of India's 
geographical area have been taken up 
under the IMSD programme. The list of 
districts State-wise, is enclosed as 
Statement. 

(d) The basis for selecting the 
districts is the.t they are covered under 
ongoing developmental schemes such as 
drought prone ar'3a development 
programme, desert development 
programme and hill area development 
programme, being perennially affected 
by drought or flood or desertification as 

STATEUif.fP as having large extent of wastelands. 

List of 157 DistricJs Covered under IMSD 

SI. State 
No. 

1 . Andra Pradesh 

No. of Dists. 

15 

Names of Districts 

Anantapur 
Mahbubnagar 
Kumool 
Chlttor 
Ranagareddy 
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SI. State No. of Dists. Names of Districts 
No. 

Cuddapah 
East Godavari 
Prakasam 
Nalgonda 
Adllabad 
Karimanagar 
Nizamabad 
Warangal 
Khamman 
Medak 

2. Arunachal Pradesh East Siang 

3. Assam 2 Kalbianglong 
Kamrup 

4. Bihar 7 Nawadah 
Singhbhum 
Rohitas 
Dhanbad 
Godda 
Munger 
PaJamau 

5. Goa Goa 

6. Gujarat 0 Kutch 
Surenderanagar 
Amrelli 
Banaskanta 
Rajkot 
Mehsana 
Ahmedabad 
Junagam 
Bhavnagar 
Panchmahal 

7. Haryana 7 Bhiwani 
Hiss8r 
Mahendergam 
Gurgaon 
Sirsa 
Kamal 
Rewari 
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SI. State No. of Dists. Names of Districts 

No. 

8. Himachal Pradesh 5 Chamba 
Lahual & Spiti 
Kinnaur 
Kangra 
Hamirpur 

9. Jammu & Kashmir 4 Leh 
Kargil 
Doda 
Udhampur 

10. Kamataka 12 Gulbarga 
Bidar 
Bellary 
Raichur 
Chttradurga 
Belgaum 
Tumkur 
Dharwad 
Chickmagalur 
Bijapur 
Kolar 
Hassan 

11. Kerala 3 Malapuram 
Kasargod 
Palakkad 

12. Madhya Pradesh 10 Datia 
Raipur 
Betul 
Manclsaur 
Shadol 
Raisen 
Dhar 
Khargaon 
Sidhi 
Jhabua 

13. Maharashtra 14 Sholapur 
~Osmanabad 

Beed 
Pune 
Aurangabad 
Nasik 
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SI. State 
No. 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 
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No. of Dists. 

7 

3 

19 

Names of Districts 

Jalna 
Sangli 
Satara 
Ratnagiri 
Dhule 
Jhalgaon 
Chandrapur 
Ahmednagar 

Imphal 

West Khasi 

Aizwal 

Kohima 

Sundergarh 
Ganjam 
Phulbani 
Bolangir 
Sambalpur 
Keonjhargarh 
Kalahandi 

Sangrur 
Hoshiarpur 
Bhatinda 

Sikar 
Dungarpur 
Ganganagar 
Jodhpur 
Bikaner 
Ajmer 
Tonk 
Bharatpur 
Pali 
Banswara 
Jaipur 
Jalore 
Jaisalmer 
Barmer 
Dausa 
Sawai Madhopur 
ChUN 
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SI. State No. of Diats. Names of Districts 

No .. 

Jhunjunu 
Nagaur 

21- Sikkim Entire Sikkim 

22. Tamilnadu 10 Madurai 
Chidambranagar 
Ramanathapuram 
Pasumpon 
Pudukottai 
Kamarajar 
Tirunelveli 
North Areot 
Nilgiris 
Dhramapuri 

23. Tripura North Tripura 

24. Uttar Pradesh 18 Jhansi 
Banda 

Allahabad 
Mainpuri 
Bharaich 
BaJia 
Lakhimpuftteri 
SIlapur 
T ehItgaIhwaI 
Aimora 
Pithorgam 
Paurigarhwal 

ChImoIi 
MIrzapur 
Hemirpuf 
Jatan 
Gonda 
LaIi1pur 

25. West Bengal 3 PwuJia 
BInkl$A! 
~ 

Total No. of DistrictS 157 
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Hili and TriIMII AntII Development 
Programme 

• 3301. SHRI N.J. RATHVA: Will the 
Minister of PLANNING AND 
PROGRAMME IMPLEMENTATIOW be 
pleased to state: 

(a) the financial assistance provided 
to Gujarat under the Hill and Tribal Area 
Development Programme; 

(b) whether the union Government 
propose to constttute any expert team to 
conduct study and make 
recommendations for the development of 
above areas of the State; 

(c) whether the Government of 
Gujarat has requested the UnioIl 
Govemment for the additional assistance; 
and 

(d) if so, the reaction of the Union 
Government thereto? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNtNG AND 
PROGRAMME IMF'lEMENTATlON (SHRI 
GIRIDHAR GOUANGO): {a) Approwed 
plan outlay for 1994-as for Gujarat for 
Tribal ANa Development Progranvne 
under · ..... IIIy-epoIWIOIad .memes end 
Tribal sub-pIan .... As. 1.23 croras and • 
Rs. 237.71 CfONI8 reepecti¥eIy. Th81'9 is 
no HUI Area Development Programme in 
Gujarat. 

(b) There Is no such proposal. 

(c) No, Sir. 

(d) Does not arIae. 

PMsion to Civilian Retirees 

3302. SHRI RAMA KRISHNA 
KONATHALA: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government 
propose 100% neutralisation of the cost 
of living for civilian pensioners drawing 
a basic pension upto Rs. 3,500/- per 
month; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (a) and 
(b). For the purpose of regulating 
Deamess Relief to pensioners, they have 
been divided into three categories based 
on the basic pension received by them 
to provide for neutralisation against 
inftation for price rise beyond average 
CPI 608 from 1st July 1986. 

(i) 

(il) 

(iii) 

Pension upto Rs. 17501- p.m. 
is being allowed 100% 
neutralisation; 

pension between As. 1750 and 
As. 30001- per months is being 
allowed 75% neutralisation; 

pension above Rs. 30001- per 
month Is being allowed 65% 
neutralisation. 

Form above, pensioners who fall in 
category (i) above are getting less than 
Rs. 35001- per month of basic pension 
and are being allowed 100% neutralisation 
against price rise. The present scheme 
of providing Deamess Relief to pensioners 
is based on the recommendations of the 



431 Written Answers AUGUST 17, 1994 Written Answers 432 

4th Pay Commission. Government is not 
proposing to change the scheme. 

Acquisition of Shoes for Armed 
Forces 

3303. SHRI PRAMOTHES 
MUKHERJEE: Will the PRIME MINISTER 
be pleased to state: 

(a) whether in pursuance to the 
Government's decision the armed forces 
have been taking their supplies of boots 
or shoes from any Central Government 
undertakings; . 

(b) if not, the reasons therefor; 

(c) whether the Government have 
got the question of cost examined by the 
BICP; and 

(d) if so, the facts and details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) to (d). After fully 
booking the capacity of the Ordnance 
Equipment Factory, orders for 
pr~urernent of boots are placed on 
various suppliers including PSUs, in 
accordance with Government Orders in 
force from time to time. According to 
orders presently in force, PSUs are not 
eli9ible for any price preference, but if 
the price quoted by PSUs is within 10% 
of the lowest valid price bid, purchase 
preference may be granted to the public 
enterprise concerned, i.e., the PSU will 
have to make the supply at the lowest 
valid bid rate. Under these orders, 
involvement of Bureau of Industrial Costs 
and Prices (BICP) is not required. 

Development of Cities as Magnet 
Towns 

3304. SHRI PROBIN DEKA: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the names of the Cities and 
towns proposed to be developed as 
magnet towns in the North-Eastern States; 

(b) the plan proposed to be 
formulated in this regard, city-wise; and 

(c) the allocation of funds made 
during the current year; city~wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) to (c). The 
plans for development of Magnet towns 
are prepared by the concerned town 
planning authorities in State Govern­
ments. Local and regional conditions vary 
from town to town, and plans tor 
development of magnet towns differ 
between places. Govemment of India 
have not received plans - physical or 
economic - formulated or proposed to be 
formulated for development of Magnet 
towns in the North-Eastem States. 

However, project proposals are 
being received from States including 
those in North-Eastern region for taking 
up certain infrastructure development 
schemes in small and medium towns 
selected by the State Governments under 
the Integrated Development of Small & 
Medium Towns (IDSMT) Scheme. There 
are no specific allocations for any city/ 
town as the releases of Central assistance 
are dependent on the project reports 
conforming to IDSMT guidelines including 
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availability of State share and institutional 
finance. 

Plan Expenditure 

3305. SHRI SYED SHAHABUDDIN: 
Will . the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to refer to the reply given to 
Unstarred Question No. 1497 on August 
3, 1994 and state the actual outlay under 
the Annual Plan 1993-94 and its break-

up between a State's own resources and 
the Central allocation, State-wise? 

THE MINISTER OF STATE OF 
THE;. MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (st-tRI 
GIRIDHAR GOMANGO): A· Statement 
indicating the break-up between States 
own resources and Central support (State­
wise) for the Revised Outlay of Annual 
Plan 1993-94 is enclosed. 

STATEMENT 

Statement giving the Revised Outlay of Annual Plan 1993-94 and its Break-up 
between Central Support and States Own Resources 

(Rs. crores) 

SI. States 1993-94 

No. Revised Outlay States Own Central 
(Total) Resources Support 

1. Andhra Pradesh 1851.00 329.79 1636.20 

2. Arunachal Prdesh @ 263.91 30.67 290.14 

3. Assam @ 872.00 - 303.20 1171.48 

4. Bihar 750.00 - 758.59 1783.57 

5. Goa 144.50 82.39 62.11 

6. Gujarat 1900.00 1101.35 793.86 

7. Haryana 839.08 323.57 439.23 

8. Himachal Pradeh © 562.82 - 465.00 735.56 

9. Jammu & Kashmir @ 684.00 - 1290.58 1119.99 

10. Kamataka 3025.00 1725.40 1204.17 

11. Kerala 1019.77 63.40 956.37 

12. Madhya Pradesh 2018.21 602.45 1334.90 

13. Maharashtra 3832.80 2641.14 1465.09 

14. Manlpur 0 174.84 - 94.38 289.70 
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SI. States 1993-94 

No. Revised Outlay States Own Central 
(Total) Resources Support 

15. Meghalaya @ 281.00 -51.18 309.76 

16. Mizoram @ 181.90 - 71.76 215.91 

17. Nagaland @ 168.41 - 259.34 296.84 

18. Orissa 1095.19 60.28 994.72 

19. Punjab 1140.00 - 329.94 1400.34 

20. Rajasthan 1704.76 436.52 1157.86 

21. Sikkim @ 100.12 - 42.98 118.35 

22. Tamil Nadu 2102.21 454.00 1539.64 

23. Tripura @ 220.03 - 47.92 275.92 

24. Uttar Pradesh 2800.00 - 1041.34 3778.76 

25. West Bengal 1020.94 - 348.74 1369.68 

(I Special Gategory States: The Central support is higher than the revised olltlay as portion 
of Central support is utilised for C<Nering non-plan gap. 

Note: Infonnation is based on latest infonnation on resources position received from the States. 
In case of Arunachal Pradesh, Bihar and Tamilnadu. information is on the basls of estimates 
received at the time of finalisation of Annual Plan 1994-95. The Central support and States 
own resources do not taHy with revised outlay always, as some States cover up the gap 
1hrough deficit financing in case of shortage. 

Working of India Meteorological 
Department 

3306. SHRI RAM KAPSE: Will the 
PRIME MINISTER be pleased to state: 

<a> the reasons of con~tant wrong 
predictions regarding stormy weather and 
rainfall by Meteorological Department on 
Arabian sea fate in the month of June, 
1994; 

(b) the meaaures taken for 
improving the working of MeteoroIogic81 

Dppartment; 

(c) whether the Government 
propoee to give compensation to the 
fishetmen of Urab, Alibagh, Ratnagiri and 
Bombay who have suffered due to these 
wrong predictions; and 

('9 If 80, the details thereof? 

THE MINISTER OF STAJE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHAI 
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BHWNESH CHATURVEDI): (a) The India 
Meteorolgical Department issued warnings 
for rough seas along and off the coasts 
of Kerala, Kamataka, Maharashtra and 
Goa and also for High Seas during the 
month of June, 1994 as and when 
warranted. Weather wamings for strong 
winds and heavy rainfall were also issued 
by India Meteorological Department for 
Kerala, coastal Kamataka and Konkan 
and Goa during the above period to the 
conemed authorities, whenever relevant. 
The wamings for strong winds and heavy 
rainfall were found to be quite accurate 
on verification. 

(b) to (d). Do not arise, Sir. 

[Translation] 

Foreign Companies 

3307. SHRI PHOOL CHAND 
VERMA: 

SH~~G~~~~~A 
SHRI SATYA DEO 

SINGH: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Govemment are 
encouraging the multi-national companies 
and big industrial houses at the expense 
of samll scale industries as reported in 
the Hindi daily 'Rashtriya Sahara' dated 
July 20, 1994; 

(b) if so, the facts thereof; 

(c) whether the Govemment have 
de-reserved the items like biscuits and 
ice-creams; 

(d) If so, the details thereof and the 
reasons therefor; and 

(e) the steps taken to protect the 
small scale sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF SMALL SCALE INDUSTRIES 
AND AGRO AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) Once ao item is reserved for 
exclusive manufacture in the small scale 
sector, no mediuml!arge scale under­
takings are allowed to venture into these 
line of activities. However, mediumllarge 
scaie including multinational undertakings 
can manufacture the reserved items with 
75% export obligation (in case of export­
oriented readymade garments units, it is 
50% with investment limit of Rs. 3 
crores). If an industrial undertaking other 
than small scale industrial undertaking 
was manufacturing an item reserved for 
sma" scale sector prior to the date of 
reservation of the item, it can continue 
to manufacture the item. after obtaining 
a COB licence. Similarly, small scale 
units graduating to medium/large scale 
undertakings can continue to manufacture 
such iterrut after obtaining a COB licence. 

Provision pertaining to 75% export· 
obligation and permitting not more than 
24% equity participation in SSI sector by 
other industrial undertakings both domestic 
and foreign are meant to protect the 
interest of the small scale sector. 

Heavy Engineering Corporation 
Limited. 

3308. SHRI RAM TAHAL 
CHOUDHARY: Will the PRIME MINISTER 
be pleased to state: 
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(a) whether the heavy Engineering 
Corporation Ltd., Ranchi is getting 
adequate purchase orders for the supply 
of shovels and other equipments from 
the Coal India Limited; 

(b) if not, the reasons therefor; and 

(c) the details of the purchased 
orders placed by the Coal India Limited 
on the Corporation during 1989-90 and 
1990-91? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
Orders from Coal India Limited (ell) on 
Heavy Engineering Corporation (HEC), 
Ranchi have reduced considerably during 
the last three years. 

(b) As intimated by Coal India 
Limited (Cll), owing to inadequacy of 
funds the requirement of EKG shovels 
and 250mm drills for 1992-93 aRd 
1993-94 were reviewed by Cil and the 
requirement for these machines were 
met by redeploying the existing machines 
ar.d by other machines already ordered 
on HEC. Hence, no order could be 
placed by Cil for these two varieties of 
machines during 1992-93 and 1993-94. 

(c) The information is being 
collected and will be laid on the Table 
of the House. 

{English] 

Family Courts 

~. SHRI D. VENKATESWARA 
RAO: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the National 
Commission for Women has expressed 
concern about non-functioning of family 
courts of the States; 

(b) if so, the details thereof; 

(c) whether any directive has been 
issued by the Union Government to State 
Government in this regard; and 

(d) if so, the impact thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) to (d). The National 
Commission for Women is of the view 
that family courts set up in the States 
have not been functioning property and 
the States which have not so far set up 
family courts should do so both at the 
State and district levels Yt1thout any 
further delay. The Commission is also of 
the view that more and more women 
lawyers should be appointed as Judges 
of the family courts. Further, the National 
CommissiQrl for Women has instituted a 
study of the rules framed by the State 
Govemments. After such a study has 
been undertaken and t;,e la.::uncte found, 
the Commission proposes to formulate 
model rules for being forwarded to the 
State Governments for edoption. 

Wath ,..":1 to sor-ing 4> of fan;:y 
courts in the StatesIUT s which have not 
so far set up family courts. they have 
been requested to take suitable steps in 
this regard. 

TRYSEM 

3310. SHRI SHANTARAM 
POTDUKHE: Will the PRIME MINISTER 
be pleased to state: 
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(a) whether the Government have 
conducted any study to highlight the 
problems in implementation of the scheme 
of training of rural youth for self­
employment; 

(b) If so, the details thereof; and 

(c) the steps taken by the Govern­
ment to implement the recommendations 
made by' the study group? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTTAMBHAI HARJIBHAI 
PATEL): (a) to (c). An evaluation of the 
scheme of Training or Rural Youth for 
Self Employment (TRYSEM) was carried 
out during June to August, 1993 through 
reputed independent organisations. The 
main findings of this evaluation were that 
more than three fourth of beneficiaries 
of TRYSEM are satisfied with the training 
received. About 55% of the trainess got 
self or wage employment. Lacunae in the 
programme pointed out were lack of 
proper linkages with credit, lack of 
infrastructure, etc. Keeping. in view the 
findings of the evaluation report the 
following measures have been adopted 
by the Government for ~mprovement in 
implementation of the programme:-

(i) Improvement ir:t the selection of the 
candidate for TRYSEM training. 

(ii) Review of the period of training 
and design of the training 
programme. 

(iii) Strengthening of the infrastructure 
facilities under TRYSEM. 

(iv) Stressing better linkage with 
Integrated Rural Development 
Programme (IRDP). 

(v) Strong monitoring mechanism. 

(vi) Improving the qunatum of 
assistance to the trainees and 
training institutions. 

Kakrapar Atomic Power Plant 

3311. SHRI SARAT PATTA­
NAYAK: 

SHRI CHHITUBHAI GAMIT: 
SHRI RAM NAlK: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the commissioning of 
Kakrapar Atomic Power Plant has been 
delayed; 

(b) if 80, the reasons therefor; 

(c) the likely impact of its delay on 
nuclear energy programme of the country; 

(d) the date by which it is likely to 
be commissioned; and 

(e) the details of the amount 
estimated to be spent thereon and the 
amount spent so far? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
M)NISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVED!): (a) and (b). 
Kakrapar Atomic Power Project (KAPP) 
consists of 2 units of 220 MIN each. The 
first unit was commissioned in September, 
i 992 and commenced commercial 

• operation in May 1993. The second unit 
is in final stages of commissioning. There 
has been delay in commissioning of the 
2nd unit mainly due to incorporation of 
safety related engineering changes found 
necessary based on operating 
experiences resulting in increased scope 
and complexity of work. 

(c) The delay in commissioning of 
KAPP units-2 does not afJed completion 
of other power projects and hence the 
nuclear energy programme of the country. 
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(d) The second unit of KAPP is 
expected to achieve criticality In 
September 1994 and commence 
commercial operation by end of 1994. 

(e> The approved cost of the two 
units is Rs. 1335 crore which inctudes 
a sum of Rs. 310 crore being the interest 
during construction. A. eum of As. 1233.00 
cront has been spent upto the end of 
June 1994. 

Nuclear Fuel Compiex 

3312. SHAI MOHAN RAWALE: WiD 
the PRIME MINISTER be pleased to 
state: 

(a) whether the Nulear Fuel 
Complex at hyderabad has devised certain 
methods to treat its effluents 'and ensure 
safety of its workforce; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINiSTER OF STATE IN THE MINISTRY 
OF SClE.'IICE AND TECHNOLOGY (SHRI 
BHUVNESH CHA TURVEDI): <a} and (b). 
The Nuclear Fuel Complex, Hyderabad 
has developed technology to treat its 
effluents bet>re the sarne are either sold 
or discharged. The acidic and aita1line 
waste streams are treated separately. 
The solids containing traces of Uranium 
are collected and sent I3ack to the 
Uranium Corporation of India Ltd., at 
Jaduguda for recovery of Uranium. The 
liquid streams are evaporated in specially 
designed solar evaporation pond. The 
settled and solidified sludge/salts which 
do not contain any radioactive material 
are sold to chemical process industries. 

DDA Aata 

3313. SHRI RAMESHWAR 
PATIOAR: Will the Minister of URBAN 
DEVElOPMeNT be pIeaaed. k> 81at8: 

(a) the reasons for increase In the 
prices of land and boA flatll; 

(b) whether a panel appointed by 
the Government 110 enquint into the 
complaints of the flat ownelS ntgatding 
the use of sub-standard material in the 
construction of flats has submitted Its 
report; 

(c) if so, tile findings thereof; and 

(d) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) .According to 
the DDA. the main reasons for increase 
in cost of flats and land are as follows: 

1. The cost of acquisition and 
development of land has gone 
up,. 

2. 

3. 

4. 

5. 

The land required for infra­
structure facilities etc. by MCD, 
Delhi Electric Supply Under­
taJdng etc. is given free-<>f-coat 
with effect from 1 +&G. 

The. Master Plan ~ a 
sut.tantial pOrtion .of IMd to 
be left green. 20 to 25% of the 
land is left for g ... n spaces. 

Delhi Electric Supply Under­
ta~ng requires that cables 110 
be laid. unctergrOWld. 

The material cost and wages 
have escalated. 
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6. The cost of capital is compara­
tively high. 

7. DDA flats have comparatively 
richer specifications. 

(b) No panel has been appointed 
by the Government in this regard. . 

(c) and (d). Question does not 
arise in view of 'b' above. 

[Eng/ish] 

Urban Development Projects 

3314. SHRI S.B. SIDNAl: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of Urban 
Development Projects received by the 
Union Government from various State 

Governments for approval during the last 
three years till June, 1994, State-wise; 

(b) the number of projects out of 
them accorded approval so 'far, State­
wise; 

(c) the locations where these 
projects are likely to be launched, State­
wise; and 

(d) the expenditure likely to be 
incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) and (b). The 
number of urban development projects 
received by Government of India from 
various State Govemments for approval 
during the last three yeas till June, 1994 
are as follows: 

Integrated Development of Small 1991-92 1992-93 1993-94 
& Medium Towns (IDSMT) Scheme 

No. of projects received 

No. of projects approved 

103 

60 

92 

44 

103 

84 

State-wise details are given in the enclosed Statement / 

II Mega City Scheme 

No. of projects reports received 

No. of projects approved 

(c) The list of towns for which 
pi 0ject!s have been approved under the 
IDSMT scheme, State-wise, during the 
last three years is given in the enclosed 
Statement II. Under the Mega City 
Scheme the names of cities where project 
are to be launched are as follows: 

1994 (upto June) 

Name of State 

Maharashtra 
West Bengal 
Tamilnadu 
Andhra Pradesh 
Karnataka 

5 

Nil 

Name of Town, 

Bombay 
Calcutta 
Madras 
Hyderabad 
Bangalore 
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(d) Under the IDSMT scheme, 
Central assistance released during the 
last three years is as follows: 

For 1994-95, the allocated budget 
for release of Central assistane is Rs. 25 
crores. Under the Mega City Scheme 
which has been newly introduced, the 
allocation for 1994-95 is Rs. 75 crores. 
Expenditure on the approved/likely to be 
approved projects will depend on the 
availability of State share, and institutional 
finance and project reports submitted by 
State Governments conforming the 
scheme gudielines. 

Year 

1991-92 

1992-93 

1993-94 

Rs. in crores 

11.21 

9.44 

16.48 

STATEMENT-I 

No. of Project Reports under 'IDSMT Scheme received from Various StatelUTs 
and Approved during the Last Three YeslS 

SI. Name of the 1991-92 1992-93 1993-94 
No. State No. of No.of No.of 

PIA Towns PIA Towns PIA Towns 
Reed. Covered Reed. Covered Reed. Covered 

1. Andhra Pradesh 6 5 5 4 28 14 

2. Arunachal Pradesh 

3. Assam 4 3 

4. Bihar t 2 

5. Goa 3 3 

6. Gujarat 3 ~ 3 

7. l1aryana 

8. Himachal Pradesh 1 

9. Jammu & Kashmir 2 3 2 

10. Kamataka 9 5 17 7 12 12 

11. KeraJa 4 3 2 
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SI. Name of the 1991-92 1992-93 1993-94 
No. State No. of No.of No.of 

PIA Towns PIA Towns PIA Towns 
Reed. Covered Reed. Covered Reed. Covered 

12. Madhya Pradesh 5 4 3 3 10 2 

13. Maharashtra 13 6 14 9 5 10 

14. Manipur 3 2 3 

15. Meghalaya 5 

16. Mizoram 2 

17. Nagaland 3 

18. Orissa 8 3 7 4 3 1 

19. Punjab 6 4 3 

20. Rajasthan 5 3 9 5 4 

21. Sikkim 2 2 

22. Tamilnadu 5 5 13 8 6 10 

23. Tripura 1 

24. Uttar Pradesh 7 7 5 5 

25. West Bengal 7 5 10 11 ~2 

"UTa 

1. A & Nisland 

2. o & N Haveli 

3. Daman & Diu 2 

4. Lakshdweep 

5. Poodicherry 2 

Total to3 60 92 44 103 84 
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STATEMENT-II 

Names of Towns in Various States 
included under the· Scheme of IDSMT 

during the Last Three Years (1991-
92. 1992-93 and 1993-94) 

SI. Name of StaterT own 
No. 

Andhra Pradesh 

1. Tanuku 

2. Dharmavaram 

3. Ramachandrapuram;1 

4. Tandur 

5. Siddipet-I 

6. Wanaparthy 

7. Kakinada 

8. Jaggayyapeta 

9. Kumool 

10 Cudapah 

11. Nidadavolu 

12. Madanapalli 

13. Chiralla 

14. Rapalle 

15. Ponnur 

16. Narayanpet 

17. Jagitial 

18. Srikalahasti 

SI. Name of Staterrown 
No. 

19. Nizamabad 

20. Anantapur 

21. Vikarabad 

22. Chilakaluripet 

23. Amalalpuram 

Arunachal Pradesh 

23. Tawang 

Assam 

25. North Lakhimpur 

Bihar 

26. Banka 

Goa 

27. Mapusa 

28. Curchoram 

Gujaret 

29. Sidhpur 

30. Viramgaon 

31. Kesnoa 

32. Wadtlwan 

33. Bharuch 

34. Nadiad 

Himachal Pradesh 

35. Hamirpur -------------------
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SI. Name of StatefTown 

No. 

Jammu & Kashmir 

36. Samba 

37. Sopore 

Kamataka 

38. Mallavalli 

39. Rabakavi Banahatti 

40. Dandeli 

41 . Chintamani 

42. Chikmaglur 

43. Tiptur 

44. Gowribidanur 

45. Badami 

46. Gurumitkal 

47. Soundatti 

48. Byadgi 

49. Karwar 

50. Bihar 

51. Haveri 

52. Bellary 

53. Madhugiri 

54. K.RNagar 

55. flkal 

SRAVANA 26,1916 (SAKA) Written Answers 454 

51. Name of 5tatefTown 
No. 

56. Nippani 

57. Doddabllapur 

58. Bailhongal 

59. Mudalgi 

60. Mulbagal 

61. Ungasugur 

Kerala 

62. Shorenur 

63. Chavakkad 

64. Pathanamthitta 

65. Alappuzha 

66. Kollam 

Madhya Pradesh 

67. Datia 

68. Khargone 

69. Shivpur 

70. Raigarh 

71. Sagar 

72. Mandsour 

73. Tikamgarh 

74. Mandla 

75. Mulla; 
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SI. Name of State/Town SI. Name of StatefTown 
No. No. 

Maharuhtl'a 97. Bhusawal 

76. Chalisgaon 98. Deglur 

77. Hingol 99. Gandhiglaj 

78. Buldana 100. Parthur 

79. Nanded Manipur 

80. Savner 101. Lamsang 

81. AchaIpur 102. Simai 

82. Jajgaon 103. ThoubaI 

83. Shrirampur 104. Nambol 

84. Siripur (Warwade) MeghaI8ya 

85. Wani 105. Baghmara 

86. Ambad Mizoram 

87. Ahmednagar 106. Serchhip 

'88. Kopargaon' Nagaland 

89. Latur 107. Mon 

90. Phaltan Oriau 

91. Sangamner 108. Bhadrak 

92. SangII 109. Sundergarh 

93. DhuIe 110. Jagatsingpur 

94. Mulched 111. Jaipur 

95. Pachora 112. Besudevpur 

96. Warora 113. Alhagarh 



457 Written AnswelS SRAVANA 26.1916 (SAKA) Written AnswelS 458 

SI. Name of StatefT own SI. Name of StatefT own 

No. No. 

114. Jharsugoda Tamil Nadu 

115. Oigapahandi 133. Perambalur 

Punjab 134. Kanchipuram 

116. Ferozpur 135. Krishnagiri 

117. Rajpur 136. Villupuram 

118. Malerkotla 137. Tiruttani 

119. Faridkot 138. Bargur 

Rajsthan 139. Idappadi 

120. Oausa 140. Tenkasi 

121. Oholpur 141. Cuddalor 

122. Sawaimadhopur 142. Bhawani 

.123. Nimbahera 143. Komarapalayam 

124. Rajsamand 144. Kuruchi 

125. Jhunjhunu 145. Thirthangal 

126. Ratangarh 146. Awinasasi 

127. Oeoli 147. Adhirampatinam 

128. Vijaynagar 148. Sulur 

129. Chaksu 149. Sathuvachari 

130. Oeogarh 150. Usilampatti 

131. Fateshnagar 151. Manamadurai 

Sikkim 152. Kothagiri 

132. Rangpo 153. Thrivalur 
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81. Name of StateITown 
No. 

154. Ponnari 

155. Palladam 

156. BeIonia 

157. Khowai 

Uttar PnIdMh 

158. Mawana 

159. Kosikalan 

160. Sbndarabad 

161. Biaspur 

162. Mauranipur 

163. Chunar 

164. Muzzaffamagar 

165. Pilkhua 

166. Thana Bhawan 

167. Kotdwar 

168. Kandela 

169. Sirsaganj 

West Bengal 

170. Ghatal 

171. Islampur 

172. Shanitpur 

173. Murshidabad 
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81. Name of StateITown 
No. 

174. Kurseong 

175. JhaJda 

176. Mal 

In. Mirik 

178. Chakda 

179. Rampurhat 

180. DIamond Harbour 

181. Nabadeep 

182. Tamluk 

183. Sonamukhi 
• 

184. Mathabhanga 

185. Ashoknagar-Kalyangarh 

186. Old Maida 

Pondlcherry 

187. Villianur 

188. Ariyankuppam 

Diversification by BHEL 

3315. DR. ASIM BALA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether BHEL is going for 
diversification with new projects; and 

(b) if 80, the details thereof and the 
areas of diversification? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
and (b) Yes, Sir. As a diversification 
measure, Bharat Heavy Electicals Umited 
(BHEL) Is giving thrust to new productsl 
systems like Simulator, 
Telecommunication Systems, Wind 
Electric Generators, Solar Power 
Generating Equipment, Circulating 
FIuIdIsed Bed Boilers and Defence items. 
BHEL has also taken up modemisation 
and plant performance improvement of 
power plant equipments. It is also 
considering to enter financial services 
area. 

Change of Allotment of DDA Rats 

3316. SHRI THOTA SUBBARAO: 
Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether DDA is refusing change 
of allotment even within the same locality 
in genuine cases; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K.THUNGON): (a) and (b). DDA 
had reported that there is a ban on the 
change of location of DDA flats that have 
been once allotted, to registrant. However 
changes within the same locality that 
t.ecome necessary for unavoidable 
reasons, such as change of ftooI' or 
some other cornpetIiI1g circumstances, 
818 pennitted dep8ndIng upoo ~ merls 
of the C8t18. 

Down'. Syftdrome 

3317. SHRI RAMESH CHENNI­
THALA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is a high incidence 
of Down's syndrome among the children 
of the wor1c;ers of the Indian Rare Earths 
plant at Alwaye in Kerala; 

(b) if so, the facts thereof; and 

(c) the measures taken to protect 
the wor1c;ers and their children from this 
hazard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) No, Sir. 

(b) Does. not arise. 

(c) The Indian Rare Earths plant 
has an occupational health programme. 
Under this programme. the health of all 
the plant wor1c;ers is being regularly 
checked with the help of a qualified 
Medical Officer trained in occupational 
health. 

Excavation of Dwarka 

3318. PROF. UMMAREDDY 
VENKATESWARLU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the action plan for 
undertaking excavation work at Dwarka 
has since been approved by the 
Govemment; 
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(b) if so, the details thereof; 

(c) the quantum of funds released 
therefor; 

(d) whether the Government have 
sought the help of UNESCO for their 
expertise in this excavation; and 

(e) if so, the details thereof? 

T~E MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MI['IISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MII'>J1STER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 

• BHUVNESH' C~ATURVEDI): (a) and (b). 
No. Sir. The project is yet to be subm.itted 
to the Government. 

(c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

Share of Bharat Heavy Electricals 
Limited 

3319. SHRI MOHAN RAWALE: Will 
the PRIME MINISTER be pleased to 
'state: 

(a) whether the Bharat Heavy 
• Electricals Limited (BHEL) has offered its 

shares to its employees; 

(b) if so, the details thereof; 

(c) whether only a few employees 
have purchased shares offered by BHEL; 

(d) if so, the reasons therefor; and 

(e) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) SHRIMATI KRISHNA SAHI): (a) 
and (b) In March, 1994, as decided by 
the Govemmr.,t, the shares of BHEL 
held by the President of India not 
exceeding 5% of the paid up capital as 
on 1.4.1992 were offered to the 
employees of BHEL. The details of the 
offer are as under:-

The total offer of shares was not 
to exceed 5% of the paid up 
capital of BHEL. 

Offer was made only to the regular 
employees who were on the rolls 
of BHEL as on 1 .4.1992 and also 
were on the rolls on 17.3.1994. 
The offer was also open ter 
Functional whole-time Directors, 
including whole time CMD who 
are on the rolls as on 1.4.1992. 

The offer was subject to the 
maximum of 200 shares per 
employee. The aforementioned 
5% was to be equally distributed 
among all eligible employees 
including Directors and CMDs. If 
such a distribution results in less 
than 200 shares, reduced equal 
number of shares would be offered 
and adjusted in such a manner 
that it is in multiples of ten. 

The shares were offered to the 
employees at Rs. 62 per share. 

The employees would not be 
permitted to sell or transfer the 
shares for a period of three years 
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from the date of transfer of shares 
to them. 

(c) Out of about 72,000 employees 
of BHEL, only about 17,000 employees 
of BHEL have purchased the shares of 
the company. 

(d) and (e). The purchase Of shares 
of BHEL by an employee is an individual's 
own investment decision. 

French Car Manufacturer 

3320. ~Ri RAM KAPSE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Mahindra & Mahindra 
have obtained necessary clearance from 
the Union Government for the 
manufacture of cars in India with the 
collaboration of a French car 
manufacturing company; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISjRY OF. INDU'STRY (DEPART­
MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY INDUS­
TRY) (SHRIMATI KRISHNA SAHI): (a) 
No, Sir. Gove'mment have not received 
any proposal from. MIs Mahindra & 

.. Mahindra for the manufactCJre of .cars in 
India with the coll~ration of. a French 
car man~acturing company. 

(b) Does not arise. 

AJl'}8mploy,,",nt in Assam 

3321. SHRI PROBIN DEKA: Will 
the Minister of PLANNING AND 
PROGRAMME 'IMPLEMENTATION be 
p'9ase:i to s:ste: 

(a) whether the Union Govemment 
have taken steps to control the 

unemployment problem in rural areas of 
Assam; 

(b) if so, the details thereof; 

(c) the amount allocated' and . . 
released for the purpose dunng the 
Eighth Five Year Plan so far to the State; . 
and 

(d) tbe number.of person!? benefited 
therefrom? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
Employment generation in Assam, as in 
other states, depends on the pace and 
pattem of development in the State for 
which the State Govemment is primarily 
responsible. However, the efforts 9f the 
State Govemment are supplemented by 
the Central Govemment through Central 
Sector and Centrally Sponsored 
Programmes. Three major Centrally 
SponS(lred Programmes which are being 
implemented to increase the employment 
opportur11ties In the n..ral areas are the 
Jawahar Rozgar Yojana (JRY), 
Employment Assurance Scheme ~ (EAS) 
and the Integrated Rural Developm,ent 
.programme (IRDP). JRY and·EAS are 
wage-emplownent programmes wherea! 
the IRDP is a self-employment 
programme. The EAS is being 
impl~rTlAnted in 69 blocks in Assam. 
From'the currerit year 1994-95 the Prime 
Mir1ister's Rozgar Yojana (PMRY), a self 
employment Central Sector Scheme for 
the educated unemployed youth, is being 
implemented in the rural areas also. 

(c) and (d). A State/Tll3nt giving the 
relevant details for 1992-93 and 1993-94 
in respect of the major rural employment 
programmes mentioned above is 
enclosed. 
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Funds Released and Physical Achievement of Important Special Employment 
Schemes for Rural Areas in Assam 

1. IRDP 

(a) Funds released (Rs. lakhs) 
(b) Number of families assisted 

2. JRY 

(a) Funds released (As. lakhs) 
(b) Employment generated (Iakh 

mandays) 

3. EAS 
(Started from October, 1993) 

(a) Funds released" (Rs. lakhs) 
(b) Employment generated 

(lakh mandays) 

4. PMRY 
(Implemented in rural areas 
only from 1994-95) 

1992-93 

1,423.82 
40.209 

6,194.14 
109.72 

1993-94 

2.220.04 
63.81 

6.971.90 
278.24 

2.587.50 

31.75 

Under EAS, no State-wise allocations are made, initially some funds are released to the States 

for respective blocks and subsequent instalments are released on receipt of proposals from the 

districts after they have spent 50% of the available funds (i.e. unutilised balance and the funds 

released including the State matching share). 

Fertilizer Units 

3322. SHRI SHANTARAM 
POTDUKHE: Will the Minister of 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) the number of fertilizer units 
manufacturing a wide range of 
nitrogenous and Phosphatic/Complex 
fertilizers alongwith total installed capacity; 

(b) the number of gas based 
nitrogenous fertilizer plants under 
implementaion; 

(c) the details of the projects, 
expected to be completed during the 
Eighth Plan period; 

(d) whether the Government have 
fixed up any target for production of 
fertilizers during 1993-94; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI­
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVE­
LOPMENT (SHRI EDUARDO FALEIRO): 
(a) There are at present, 48 major 
fertilizer units manufacturing a wide 
range of nitrogenous and phosphatic! 
complex fertHizers. In addition, there are 
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9 units producing ammonuim sUlphate as 
a by-product. Besides, there are about 
80 units in the medium and small scale 
sectors producing single superphosphate 
(SSP). The total instafled capacity of 
fertilizer nutrients in the country as on 
1.4.1994 was as follows:-

Nutrient 

Nitrogen 

PhoIphate 

(Lakh tonnes) 

86.30 

~6.22 

(b) At present, 4 gas based 
nitrogenous fertilizer plants are under 
implementation. 

(c) The following tertilizer projects 
are expected to be completed during the 
Eighth Plan period:-

SI. Name of the 
No. project 

Public Sector 

1. Vijaipur expansion 
project of National 
Fertilizers Ltd., 
Distict Guna 
(Madhya Pradesh). 

Coopelidive Sector 

2. Aon~ expansion 
project of Indian 
Fanners Fertilizer 
Cooperative Ltd., 
District Bareilly 
(Uttar Pradesh) 

Privtde Sector 

3. Sabrala Project 

Estimated cost 
(As. crores) 

987.30 

960.00 

1250.00 
of Tata Chemicals Ltd. 
Distirct Badaun 
(Uttar Pradesh). 

SI. Name of the 
No. project 

4. Shahjahanpur Project 
of Bindal Agro­
Chemicals Ltd. 
Shahjahanpur 
( ttar Pradesh) 

Estimated cost 
(Rs. crores) 

1250.00 

(d) and (e). The following targets 
were fixed in 199~94 for production of 
fertHizer nutrients: 

Nutrient 

Nirtogen 

Phosphate 

(Translation] 

(Lakh MT) 

Target 

78.00 

22.00 

Amenities to Urban Poor 

3323. SHRI SURENDRA PAL 
PATHAK: 

SHRI VILASRAO NAG­
NATHRAO GUNDEWAR: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Union 'Govemment 
have reviewed any schemes to provide 
amenities to urban poor with UNICEF 
assistance; 

(b) if so, the details thereof, State-
wise; 

(c) the details of benefits received 
by the State Govemments from these 
schemes; and 

(d) the progress made in physical 
achievements? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) and (b). No 
such review has been undertaken by the 
Government. However, the UNICEF is 
supporting the Centrally Sponsored 
Scheme of Urban Basic Services for the 

. poor in 15 focus S~ates and 9 non-focus 
States as given in the attached Statement, 
by financing some selected areas vital to 
the quality and sustainability of the 
schemes viz. training capacity building, 
management capacity building, infor­
mation/communication. urban poverty 
studies and policy research, non­
govemment organisations, and intensive 
programme districts. 

(c) and (d). UNICEF assistance 
has contributed towards ope rationalisation 
of Field Training InstitUtes and State 
Training mstitutes in foulteen focus 

. States. Two National institutes viz. the 
National Institute of Urban Affairs New 
I:\8lhi and the Regional Centre for Urban 
& Environment Studies, Hyderabao have 
been strenghtened to provide operational 
support to the States. 4400 community 
v81unteers have been identified to 
familiarise them with the programme, its 
objectIVes and implementation 
responsibilities. A variety of 
cvmmunication materials have been 
produced in Hindi 1'1c1uding a quarterty 
newsletter. 

STATEMENT 

List of Focus States/Non-Focus States 

Focus States 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Delhi 

5. Gujarat 

6. Haryana 

7. Kamataka 

8. Kerala 

9 . Madhya Pradesh 

10. Maharashtra 

11. Orissa 

12. Rajasthan 

13. Tamil Nadu 

14. Uttar Pradesh 

15., West Bengal 

Non-Focus States 

1. Punjab 

2. Himachal Prade$h 

3.' Nagaland 

4. Meghalaya 

5. Tnpura 

6. ~izoram 

7. Mampur 

8. Sikkim 

9. Arunachal Pradesh 

{Eng/ish] 

Ombudsman to Enquire into 
Corruption Charges 

3324. SHRI ATAL BIHAR I 
VAJPAYEE: 

DR. LAXMINARA YAN 
PANDEYA: 

Will the PRIME MINISTER· be 
pleased to state: 
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(a) whether Prime Minister had 
assured Lok Sabha on July 28, 1993 that 
he would have consultations with the 
leaders of various political parties about 
the possibility of bringing forward 
legislation in Par1iament for establishing 
an ombudsman to enquire into the 
charges of corruption, misuse of authority 
etc. by Minister, senior officers and 
executives of Government and the public 
sector undertakings; 

(b) whether such consultations have 
taken place since then, if so, when; 

(c) if not, the reasons for the delay; 
and 

(d) in which States, the institution 
of Lok Pal is already operating? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (a) to 
(c) Prime Minister had stated on 28.7.93 
that he would like to have consultations 
WIth the party leaders on the subject of 

. establishing ombudsman type of authority 
to enquire into charges of corruption and 
abuse of authority by public persons, 
which under1lnes the need for a wide 
national debate and consensus on this 
is.>ue, before finalising legislation on this 
subject. 

(d) The following eleven States 
have so far enacted the Loka Ayukta Act 
and set up such institutions:--

Andhra Pradesh, Assam, Bihar, 
Gujarat, Himachal Pradesh, Kerala, 
Karnataka, Madhya Pradesh, 
Maharashtra, Rajasthan, Uttar Pradesh 
and Orissa (which has since abOlished it). 

Naval Public School, New Delhi 

3325. MAJ. GEN. (RETD.) 
BHUWAN CHANDRA KHANDURI: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the Comptroller and 
Auditor General in his Report No. 9 of 
1993 has commented upon the 
unauthorised use of Government buildings 
for running Naval Public schools; 

(b) whether certain accommodation 
was reappropriated for Naval School at 
New Delhi and then' similar 
accommodation was constructed in 1985. 

(c) if so, the reasons therefor; 

(d) the total arnr'unt involved in 
such unauthorised usage of Government 
buildings; and 

(e) the remedial action taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND' 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SI;iRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) and (c). A small building 
constructed by CPWD in 1951 was 
transferred to the Navy in 19972-73 to 
accommodate Single Sailors due to dire 
need of living space. However, with the 
usage, this buildings was not found 
suitable for the said purpose and therefore 
this surplus accommodation was allowed 
to be used as a schools, as per Gov!. 
instructions issued in this regard. Suitable 
permanent accommodation for single 
sailors was constructed in 1985 as per 
norms laid down by Government. 
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(d) and (e). 00 not arise as there 
is no uanuthorised usage of Government 
building. 

Trial of Vaccines 

3326. SHRIMATI VASUNDHARA 
RAJE: 

SHRI B. DEVARAJAN: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether any vaccine is being 
tested to protect women against pregnacy 
as well as tetanus and cholera; 

(b) if so, the details thereof; and 

(c) the results achieved in this 
regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) and (b). 
Yes, Sir. A vaccine based on Human 
Cnorionic Gonadotropin hormone (BhCG) 
developed by the National Institute of 
Immunology, New Delhi is being clinically 
tested for control of fertility in women. 
The vaccine is using tetanus toxoid, 
dI~htharia toxoid aM choleri' t)xin chain 
B as the carriers. It, therefore , produces 
antibodies simultaneously against both 
the pregnancy hormone (hCG) and 
diseases, namely, tetanus, diphtheria and 
cr.olera 

(c) The vaccine successfully 
completed Phase-I clinical trails in 5 
centres in India. The results showed the 

lack of any side effects of the vaccine. 
It was also found safe and revel"5ible. 
During the last three years, phase-II 
clinical trials have shown that the vaccine 
is effective at antibody tltres above sOng! 
ml. 

12.00 hrs. 

SHRI RAMESH CHENNITHALA 
(Kottayam): Mr. Speaker Sir, Vaikom 
Satyagraha was glorious event in the 
history of India's freedom movement. Its 
importance lies in the fact that it 
represented a major movement by the 
Congress for social emancipation of the 
untouchable masses under the inspiring 
leadership of Shri Mahatma Gandhi. 

12.01 hra. 

[MR. DEPUTy-SPEAKER in the Chair! 

In this movement, all great leaders 
of the freedom struggle, from Kerala and 
neighbouring states participated. Maha!ma 
Gandhi himself came to Vaikom and 
blessed the Satyagrahis. This movement 
became a landmark, as it was after this, 
that a Temple Proclamation, throwing 
open the doors of Hindu temples to the 
untouchables was made. 

Recognising the importance of the 
mo·.Etmd"t in Ii-a histcry of r.l'r fnaedom 
struggle, the Government decided to 
erect a fitting memorial at Vaikom. 
Shrimati Indira Gandhi, late Prime Minister 
of India, had laid the foundation stone 
in 19n. However, nothing so far has 
been done. 

This is an insult to the memory of 
the great leaders of tremendous social 
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significance. I would, therefore request 
the Government to provide some grants 
from the Ministry of Human Resource 
Development for erecting a proper fitting 
memorial at Vaikom. 

{Translation] 

SHRI RAJNATH SONKAR 
SHASTRI (Saidpur): Hon. Deputy 
Chairman, through you I want to draw 
attention towards Uttar Pradesh and 
especially towards eastern part of Uttar 
Pradesh where artificial shortage of 
fertilizers has been created. Although the 
Fertiliser Corporation is allocating fertilisers 
to its dealers, but the latter instead of 
selling it they are sending it to other 
places. A big bungling is going on in this 
particular matter and the farmers are 
very much harassed by it. At the top, the 
most surprising aspect is that prices of 
fertilisers vary from one block to another 
blOCk. In this way, there is a great deal 
of discrepancy in the price of fertilisers 
in different blocks, thirty to thirty-five 
districts are adversely affected by this 
shortage in the eastern Uttar Pradesh. 

Hon. Deputy Chairmar., Sir, 
fortunately the Minister of fertiliser is 
sitting here. I shall request that he should 
immediately make arrangements for 
sending fertilizers them so that the farmers 
may feel relieved. 

{English] 

MR. DEPUTY-SPEAKER: Shri 
Umrao Singh - Not present. 

SHRI P.G. NARAYANAN 
(Gobichettipaiayam): Mr. Deputy-Speaker 
Sir, the people of Tamil Nadu are very 
much disappointed with the reply given 
by the Railway Minister Shri Jaffer Sharief 
Yusterday on the Floor ot tOlS House. 

In this connection, I would like to 
state that several railway projects are 
languishing in Tamul Nadu for want of 
funds. The Railway Ministry is totally 
neglecting Tamil Nadu in the matter of 
released of funds for various projects. 

To cite an instance, the Mass 
Rapid Transport System to decongest 
Madras city is progressing at snail's 
pace. The work on the project which 
commenced way back in 1983 is still 
going on. You will be astonished to note 
that in the last 11 years the Railways 
have completed the work only up to 5 
km. as against the total project length of 
8 km. 

Secondly, while the Railways have 
drastically cut the manufacturing of 
coaches in the Integral Coach Factory 
more orders have been placed on its unit 
at Kapurthala. Is it not a deliberate 
attempt on the part of the Railways to 
make the ICF Madras to starve and close 
down finally? 

Thirdly, the funds allocated for the 
uni-gauge project linking Dindukal to 
Madras are being diverted to Kamataka, 
the home State of the Railway Minister 
While I appreciate the political requirement 
of the Railway Minister to start several 
projects in Karnataka. he has no right to 
divert funds like this. There are also 
several new railway lines to be 
constructed in Tamil Nadu such as 
Metupalayam to Satyamangalam. These 
are pending for a long time. At least this 
new railway line should have been taken 
up this year. 

I, therefore, appeal to the hon. 
Prime Minister to intervene in the matter 
and direct the Railway ~. 

a statement in the House 
of funds to Tamil Nadu 
for the uni-gauge proje, _-
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and the amount so far spent in both the 
States. The Minister should not evade 
this question on the ground that both the 
States fall under the same zonal railway, 
namely, the Southem Railways. Such a 
statement is very essential since there 
are widespread complaints against the 
Railway Minister that he is diverting all 

. funds to Kamataka. Even members from 
Kerala have levelled similar charges 
against the Minister. 

Once again. I appeal to the Prime 
Minister to intervene in the matter and 
see that justice is redered to the people 
of Tamil Nadu. (Interruptions) 

SHRI R. ANBARASU (Madrns 
Central): We all support him. It is a 
deliberate attempt on the part of the 
Railway Minister. Yesterday itself out of 
the four projects announced, three are 
meant for the State of Karnataka. 
(Interruptions. ) 

MR. DEPUTY-SPEAKER: Nothing 
will go on record. 

(Interruptionsr 

SHRI P.G. NARAYANAN: Sir, this 
is a very serious matter. Some reponse 
should come from the Govemment. 

tAR. DEPUTY-SPEAKER: Prof. 
Thomas, you wanted to rai~e a matter 
regarding the need to provide financial 
assistance to Kerala Govemment for 
providing relief to the people affected by 
floods. I may tell you that a statement 
on the flood situation was in the House 
on 2nd August 1994. A discussion was 
also held on the same subject on three 
days, that is 2nd, 3rd and 4th August, 

"Not recorded. 

1994. So, I think you will merely be 
repeating what has already been said. 

(Interruptions) 

PROF. K.V. THOMAS (Ernakulam): 
Sir, you had given direction to the 
Government to make a statement in the 
House with regard to this. You had 
directed the Finance Minister to make a 
statement in the House on tne assistance 
that should be given to the state of 
Kerala for the flood affected people. So 
far nothing has happened. We should at 
least know when the Govemment is 
going to take it up. (Interruptions) 

SHRI RAMESH CHENNITHALA 
(Kottayam): Sir, you had given direction 
to the Govemment to make a statement. 
One week has already passed. So far 
no statement has been made. 
(Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): Sir this is a very serious 
charge. (Interruptions) 

MR. DEPUTY-SPEAKER: Hon. 
Minister is on his legs. 

SHRI p.e. THOMAS 
(Muvattupuzha): I am not saying anything 
against him. We had a statement from 
him. Now, we would like to have a 
statement either from the Finance Minister 
or the Prime Minister. (Interruptions) 

MR. DEPUTY-SPEAKER: You have 
not heard what the hon. Minister has 
said. Let us hear him once again. 
(Interruptions) 



481 SRAVANA 26,1916 (SAKA) 482 

SHRI RAMESH CHENNITHALA : 
Sir, we want the Finance Minister to 
make a statement. (Interruptions) 

MR. DEPUTY-SPEAKER: The hon. 
Minister has replied to that already. If you 
want to hear the hon. Minister, I request 
him once again. (Interruptions) 

MR. DEPUTY SPEAKER: Is it right 
for all of you to stand when the hon. 
Minister is on his legs to reply to you? 
Let us listen to him. Please resume your 
seats. 

[Translation] 

SHRI SURYA NARAYAN YADAV 
(Saharsa): Sir, I am on a point of order. 
(Interruptions) 

(English] 

MR. DEPUTY SPEAKER: Even 
though it is Zero Hour, let us see what 
his point is. 

[Translation] 

SHRI SURYA NARAYAN YADAV 
(Saharsa): Sir, my pOint of order is that 
all the funds of the Railways are spent 
in Karnataka while Bihar is being 
neglected. This is a very unfortunate 
situation. Bihar must not be ignored. 
(Interruptions) . 

(Eng/ish] 

• SHRI E. AHAMED (Manjeri): Sir, 
we want a statement from the Finance 
Minister. (Interruptions) 

MR. DEPUTY-SPEAKER: Let us 
hear what the han. Minister is saying. 
Should we not have patience Mr. Thomas 

is it right to speak when the hon. Minister 
is on his legs? 

(Interruptions) 

MR. DEPUTY SPEAKER: No, 
nothing dOing. Please oblige and take 
your seats. Let us follow certain rules in 
the House. 

SHRI MALLIKARJUN: Deputy­
Speaker, Sir, the feelings that were 
expressed by the hon. Members from 
Kerala the other day in this august House 
have been conveyed to the Finance 
Minister. Now, it is for the Finance 
Minister to decide when to make a 
statement. (Interruptions) 

MR. DEPUTY-SPEAKER: If you 
feel that you are aggrieved and you want 
a specific answer from the Government, 
is there no alternative for you? Today is 
not the last day of the Session. There 
are provisions under the rules. You can 
make use of them and bring the matter 
on th~ floor of the House for discussion. 
Let us go to the next subject. 

SHRI P.C. CHACKO (Trichur): We 
want to know when the Finance Minister 
is going to make a statement. 
(Interruptions) 

MR. DEPUTY-SPEAKER: Mr. 
Chacko, if you are not satisfied with the 
reply given by the hon. Minister on the 
floor of the House, there is a specific 
provision under the rules. You can make 
use of the provisions and bring the 
matter on the floor of the House for 
discussion and the concerned Minister 
will definitely come and reply. 

SHRI P.C. CHACKO: Sir, the 
Finance Minister was directed to make 
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a statement. We have a right to know 
and we are requesting you, Sir, at least 
to tell us when the Finance Minister is 
going to make the statement. 

At least he must tell when the 
Finance Minister is going to make a 
statement in the House. At least this 
should be made clear. (Interruptions) 

SHRI E AHAMED: Sir. you direct 
the Finance Minister. You have every 
authority to direct the Finance Minister. 
(Interruptions). 

MR. DEPUTY-SPEAKER: Mr. 
Thomas, the same thing IS being repeated 
ten times. The Minister is on his legs. 

SHRI MALLIKARJUN: Once again 
I can convey to the Finance Minister that 
there is a demand from the Members of 
Parliament representing Kerala that he 
should come and make a statement as 
early as possible. 

SHRI E. AHAMED: Such a strong 
sense of sentiment should not be brushed 
aside like this. 

SHRI SHRAVAN KUMAR PATEL 
(Jabalpurl Mr. Deputy-Speaker, Sir, the 
Press IS rife with reports of adulteration 
~f petrol with kerosene In Madhya Pradesh 
particularly In rurai Jabalpur While It :s 
causing Immeasurable damage to 
vehicles. it is also causing enVlrc;-,memai 
and air pollution with vehicles throwing 
thick black clouds of smoke Very often 
carburators of cars and other petrol­
drrven vehicles get cnocked and the 
users are stranded half way. All this is 
happening oWing to the Insatiable greed 
of the petrol vendors and distributors to 

make huge profits at the cost of public 
at large. 

Sir, I WOUld, therefore, .urge upon 
the Govemment, particularly, the Minister 
of Pet oleum to impose strict checking 
and to take effective steps to prevent this 
large scale adulteration of p'etrol with 
kerosene. (Interruptions) 

MR. DEPUTY-SPEAKER: Mr. 
Anbarasu, you are a senior Member. You 
cannot expect an answer now. Why don't 
you respect the rules? You have to sit. 
Please do not violate the rules of the 
House. Please sit down. I have called the 
name Shri Vijayaraghavan. 

[Translation] 

'SHRI V.S. VIJAYARAGHAVAN 
(Palghat): Calicut district of Kerala is in 
the grip of an epidemic called 'Wheals'. 
It is spread by mice. So far, nine people 
have died of this disease and hundreds 
are under treatment in the Calicut Medical 
College alone. In my constituency. one 
person died last year. The disease is 
spreading to neighbouring districts like 
Malapuram. Earilier. this ep:demic had 
created havoc In the districts ot 
Thlruvananthapuram and Ernakulam 
claiming many lives The diseasE is 
spread dunng the Monsoon seasor. ThE: 

disease IS caused by the consumption of 
water contaminated With the unne () 
mice or human body coming Into contact 
with such water Effecttve steps 10 check 
this epidemiC IS to be taken betore it 

claims more victims. Send a Central 
Study Team to examine the same. 

[Translationl 

SHRI SUBASH CHANDRA NA YAK 
(Kalahandi); Hon. Deuty Speaker. Sir, I 

• Translation of the speech originally delivered In Malayalem. 
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would like to say something about 
education department of Orissa. 

There were very few high schools 
in Orissa. Now the Government has 
ordered that there should be a high 
school in each and every panachayat. 
People belonging to places in Western 
Orissa like Koraput, Kalahandi, Bolangir, 
Dhankenal, Sambhalpur, Sundergarh and 
Phulbani depend upon agriculture for 
their livelihood. Today, the Government 
has ordered for the opening up of a 
school in each and every panchayat. We 
do not have good harvest, because there 
is no facility for regular irrigation nor is 
there any factory, nor is there any other 
source of income. The necessity of a 
high school is very much there. 

Today, there is a scheme of 
providing Rs. one crore to each and 
every Member of Parliament. But when 
we asked for releasing one lakh ruppes 
to each school according to the rules of 
the Government out of that amount the 
Collector says that only the Government 
school will get the money and the non­
Government school will not get any 
money. 

If we look into it, we find that in 
every district there were three to four 
high schools and now all the existing high 
schools are non-Government high 
schools. 

Through you, I request the hon. 
Prime Minister, Minister of Human 
Resource Development and Rural 
Development that the rupees one crore 
be given for the development of the 
constituency, should be distributed 
judiciously and it should be given to 
everyone. I am citing an example. There 
was a play-ground for playing football in 
"Raja At High School". That plot of land 
was donated by Rani Sahiba on 2.3.1951. 

That plot of land was named as "3-
Khelpuria". That plot was taken up by 
Major Settlement High School on 21 .06.57 
and on 26.08.1965 it got the lease. Now 
the present situation is that the 
Government of Orissa has built up a bus 
stop near that place. I request through 
you that the bus stop should be shifted 
somewhere else and a stadium should 
be built on that place. 

[English] 

SHRI PALA K.M. MATHEW (Idukki): 
I rise to discuss a matter of urgent public 
importance which requires the intervention 
of the Home Ministry. A very tense and 
highly explosive situation is prevailing in 
Tamil Nadu-Kerala border, near Komali 
in Idukki District due to the forced eviction 
of agriculturists by the Government 
concerned. This has created a very 
serious law and order situation and the 
two state Governments have come to a 
collision. This has rendered hundreds of 
people roofles, landless and moneyless. 
They are on the streets. Their condition 
is deplorable and dismal. I request the 
Government to immediately intervene in 
the matter. 

SHRI K. PRADHANI (Nowrangrpur): 
Sir. in my constituency, Nowrangpur. a 
trunk booking Board was set up six 
months back. There are over 100 
telephone connections without STD facility. 
But this Board was shifted to Koraput 
where it is not working properly. This is 
creating lot of troubles for subscribers 
who have to book calls to distant places 
I request. through you, the Communication 
Minister to get the Board rectified and 
make it functional. 

SHRI R. PRABHU (Nilgirisl In 
today's newspaper it is stated that the 
Rajiv Gandhi's murder trial case is not 
taking place. It is being delayed because 
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of the hide and seek defence lawyers are 
playing. As you know Sir, the defence 
lawyers made a big issue that their 
salaries were not enough and they had 
not been properly compensated. Now, 
even though payment has been decided 
some are not appearing before the court. 
So, the trial is being delayed. Last year 
in August, 1993 I raised an important 
issue. Justic Verma had given his report 
and after that he came out with an 
interview which was published in all 
weeklies and newspapers that intelligence 
agencies suppressed certain information 
and did not pass on this information to 
the Tamil Nadu Govemment when Shri 
Rajiv Gandhi was supposed to go there. 

At that time, the hon. Speaker 
observed that it was not proper to raise 
such a sensitive issue in this manner. He 
asked us to give a notice and he would 
allow a full discussion on this. 

I requested the Govemment to 
come out with a statement. One year has 
been passed but there is no statement 
from the Government. We know the ding­
dong battle which the Jain Commission 
and the Government is playing. 

The Jain Commission was 
appointed two-and-an-half years ago and 
till now it has not started working in the 
sense that they do not have a place to 
sit, they do not have a permanent 
address; their address is Vigyan Bhavan. 
Tilis is a vey serious matter. 

MR. DEPUTY-SPEAKER: It is true. 
But there are other important' matters 
also. 

SHRI R. PRABHU: You allow Half­
An-Hour discussion on this. 

MR. DEPUTY-SPEAKER: There are 
provisions in the rules for that. 

SHRI R. PRABHU: I have given a 
notice for that. I am trying to emphasise 
the importance of this matter. This is not 
being taken seriously. Nobody is looking 
even at the notice. Two-and-an-half years 
have passed and we have not gone to 
the bottom of the conspiracy. The man 
who could had been the Prime Minister 
in the next few days was killed in a brutal 
manner and we are still playing a ding­
dong battle with the Jain Commsision. 

The Home Minister or whoever is 
responsible on behalf of the Government 
should come out with a statement giving 
the facts with regard to the status report 
on Jain Commission, murder trial at 
Madras and findings of the Verma 
Commission. Why has not the 
Government accepted certain findings of 
the Verma Commission when the 
intelligence agencies have been indicted 
by him? 

PROF. P.J. KURIEN (Mavelikara): 
We also support him. This is a very 
serious matter. 

SHRI R. PRABHU: We demand 
half-an-hour discussion on this. We have 
given notice for it. We have also given 
notice for a Calling Attention. 
(Interruptions) 

SHRI R. ANBARASU: I also want 
that the Government should make a 
statement on this. 

MR. DEPUTY-SPEAKER: This was 
discussed fully on the floor of this House. 
When there are provisions for it, why 
don't you make use of them? 
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SHRI R. PRABHU: It is for the 
Chair to take it up immediately and 
quickly and give a direction to the 
Government. This matter should be 
discussed in the House this week. This 
is most unfortunate that it is being 
treated in cavalier fashion. (Interruptions) 

PROF. P.J. KURIEN: What he says 
is correct. This is a very serious matter. 

MR. DEPUTY-SPEAKER: You know 
the relevant provisions of the rules. Why 
don't you make use of them? You should 
not say things in a casual manner. Is it 
the Zero Hour where you have to raise 
this issue? 

SHRI R. PRABHU: You can give 
a direction to the Govemment to make 
a statement on this issue .. 

SHRI R. ANBARASU: It is very 
unfortunate that the BJP activists led by 
Miss Uma Bharati attempted to hoist tri­
colour flag in Idgah Maidan which is 
under dispute and created unnecessary 
tension resulting in the firing. Due to the 
firing, I understand five persons were 
killed and 86 were injured. 

I do not know why BJP is interested 
in creating communal clash between 
Hindus and Muslims. I do not know. Why 
does the major Opposition party having 
respectable leader like Mr. Atal Bihari 
Vajpayee and Mr. Lal K. Advani behave 
in such a manner to create communal 
clash in this country? 

Hubli city is known for communal 
harmony and peaceful living and now it 
has been tumed into volcano and tension 
prevails all over the city with the result 
that even state-wide alert has been 
ordered. 

I was told that the State Govemment 
is spending an estimated Rs. 1 crore 

daily for maintaining security in Hubli, 
while the city is suffering a loss of Rs. 
a to 10 crore in trade and business. 

Therefore, this is a very serious 
incident and the Govemment should 
come forward with a statement in the 
House. 

I urge upon the hon. Home Minister 
to make a statement on what has 
happened actually, how many persons 
were killed and what action has been 
taken against the culprit. It is very anti­
national act of promoting ill-wilt among 
the two religions. Those who are indulging 
in anti-national activities should be taken 
to task. 

MR. DEPUTY-SPEAKER: You 
wanted a chance to speak, but now you 
do not allow your other colleagues to 
speak. 

SHRI R. ANBARASU: I urge upon 
the hon. Home Minister to make a 
statement on this. 

MR. DEPUTY SPEAKER: This is 
the grace of the members who get a 
chance early to speak. 

[Translation} 

SHRI BHAWANI LAL VERMA 
(Janjgir): Hon. Deputy Speaker, Sir, in 
my Lok Sabha Constituency on the bank 
of Hansdev river, industrial town Korba 
is not merely in Madhya Pradesh, but 
among the few big industrial centres of 
the country. Here, South-East area's 
twelve mine, N.T.P.C., N.P.E.B.'s & 5 
plants and hundreds of ancilliaries 
industries are located. This town has a 
pupulation of 2 lakhs. From the viewpoint 
of water and air pollUtion, it is among the 
ten most polluted towns of the country. 
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Blasting of the coal mines, breaking of 
coal-pieces and from the conveyor belts 
of coal transportation, the dust particles 
of coal can be easily seen in the morning 
and eveining. The thin layer of these 
particles can be seen on trees and over 
the ceiling of the houses. The smoke 
churned out by the electric plants get 
suspended in the atmosphere to such an 
extent that it even overshadows sunlight 
during sunrise and sunset. Its negative 
effect also falls on the water. The waste 
water of these factories are put in the 
Hansclev river, the river which supplies 
regular water to the whole town. The 
appearance of the Hansdev river makes 
one believe that chemical is put into it. 
The drinking water supplied from there 
is full of odour and thick in substance. 
The combined effect of all this is that the 
citizens there fall victims to the stomach 
and breathing problems. Complaints have 
also reached about its adverse effect on 
pregnant mother and their children. These 
pollutions are a great worry for their 
citizens and life is full of dangers. In 
order to make the town pollution free 
may remedies have been suggested but 
to solve the problem these remedies 
have not proved successful. Pollution 
Control Board has to be more serious 
about it and take some hard decisions. 

Therefore, request the 
Government that to make this industrial 
town pollution free, it must take some 
hard decisions so that permanent 
solutions can be found out 

{English} 

MR. DEPUTY SPEAKER: Now 
papers to be laid on the Table. 

(Interruptions) 

PROF P.J. KURIEN: Sir, I give 
notice every week but I do not get a 

chance to speak. I do not know wh~ 
(Interruptions) 

MR. DEPUTY-SPEAKER: Mr. 
Kurien, you are here and you are watching 
the proceedings that if every speaker 
was to cut down short at least one 
minute, I think 4-5 more Members could 
be accommodated. 

PROF. P.J. KRIEN: Sir, you can 
accommodate 2-3 more Members now. 

MR. DEPUTY-SPEAKER: You know 
better that at 12 0' clock Question Hour 
comes to an end and likewise Zero Hour 
shall have to come to an end at 12.30 
p. m. (Interruptions) 

PROF P.J. KURIEN: Zero Hour is 
not in the Rules. 

MR. DEPUTY-SPEAKER: Zero 
Hour is not in the Rules at all. 
(Interruptions) 

12.32 hrs. 

PAPERS LAID ON THE TABLE 

Review on the Working of and 
Annual Report of the Housing and 

Urban Development Corporation 
Ltd. for 1992-93 and Statemer,t 
showing Reasons for Delay In 

laying these Papers 

{Eng/ish} 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): Sir, I beg to lay on the Table:-

(1 ) A copy each of the following 
papers (Hindi and English 
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versions) under sub-section (1) 
of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government 
of the working of the 
Housing and Urban 
Development Corporation 
Limited, New Delhi, for the 
year 1992-93. 

(ii) Annual Report of the 
Housing and Urban 
Development Corporatio.n 
Limited, New Delhi, for the 
year 1992-93, alongwith 
Audited Accounts and 
comments of the 
Comptroller and Auditor 
General thereon. 

(2) Statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (1) above. 

[Placed in Library. See No. LT 6288/94] 

Memorandum of Understanding bet­
ween Electronics Trade and Tech­
nology Development Corporation 
Ltd. and Department of Electro­

nics for 1994-95 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF 
S TATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND 
[lEPARTMENT OF OCEAN 
['EVELOPMENT (SHRI FDU".RDO 
FALEIRO): Sir, I beg to lay on the Table 
a copy each of the following papers 
(Hindi and English versions):-

(1) Memorandum of Under­
standing between the Electronic 
Trade and Technology 
Development Corporation 
Limited and the Department of 
Electronics fcr the year 1994-
95. 

[Placed in Library. See No.. L T 6289/94] 

(2) Memcrandum cf Under­
standing between the Ccmputer 
Maintenance Ccrpcration 
Limited and the Department cf 
Electronics for Ule year 1994-
95. 

[Placed in Library. See No.. L T 6290/94] 

Notification under High Court 
Judges (Conditions of Service) 

Act, 1954 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): Sir, I beg to lay cn the 
Table a ccpy of the High Court Judges 
(Amendment) Rules, 1994 (Hindi and 
English versicns) published in Nctification 
No.. G.S.R. 558 (E) in Gazette cf India 
dated the 2nd July, 1994 under sub­
section (3) cf section 24 of the High 
Ccurt Judges (Ccnditicns of Service) Act, 
1954. 

[Placed in Library. See No. LT 6291/94] 

Review on the Working of and 
Annual Report of Cement 

Corporation of India Ltd. for 
1992-93 etc. 

{Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART-
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reasons for delay in laying the 
papers mentiond at (1) above. 

MENT OF INDUSTRIAL DEVELOPMENT 
AND DEPARTMENT OF HEAVY 
INDUSTRy) (SHRIMATI KRISHNA SAHI): 
Mr. Deputy Speaker, Sir, I beg to lay on 
the Table:-

(1 ) 

(a) 

A copy each of the following 
papers (Hindi and English 
versions) under sub-section (1) 
of section 619A of the 
Companies Act, 1956:-

(i) Statement regarding 
review by the Government 
of the working of the 
Cement Corporation of 
India Limited, New Delhi, 
for the year 1992-93. 

(ii) Annual report of the 
Cement Corporation of 
India Limited, New Delhi, 
for the year 1992-93, 
alongwith audited accounts 
and comments of the 
Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. L T 6292194) 

(b) 

(2) 

(i) Statement regarding 
review by the Government 
of the working :If the 
Demodhar Cement and 
Slag Limited, Calcutta, for 
the year 1991-92. 

(ii) Annual report of the 
Demodhar Cement and 
Slag Limited Calcutta, for 
the year 1991-92, 
alongwith audited accounts 
and comments of the 
Comptroller and Auditor 
General thereon. 

Two statements (Hindi and 
English versions) showing 

[Placed in Library. See No. LT 6293/94) 

Memorandum of Understanding bet­
ween National Small Industries Cor­

poration Ltd. and Department of 
Small Scale Industries and Agro 

and Rural Industries, Ministry 
of Industry for 1994-95 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF SMALL SCALE 
INDUSTRIES AND AGRO AND RURAL 
INDUSTRIES) (SHRI M. 
ARUNACHALAM): Sir, I beg to lay on the 
Table a copy of the Memorandum of 
Understanding (Hindi and English 
versions) between the National Small 
Industries Corporation Limited and the 
Department of Small Scale Industries 
and Agro and Rural Industries, Ministry 
of Industry, for the year 1994-95. 

[Placed in Library. See No. LT 6294/94] 

Notifications under Administrative 
Tribunals Act, 1985 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MUKUL WASNIK) ON BEHALF OF 
SHRIMATI MARGARET ALVA: Sir, I beg 
to lay on the Table: 

(1 ) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (1) 
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Notification No. G.S.R. 308 
in Gazette of India dated 
the 2nd July, 1994. 

of section 37 of the 
Administrative Tribunals Act, 
1985:-

(i) The Orissa Administrative 
Tribunal (Salaries and 
Allowances and Conditions 
of Service of Chairman, 
Vice Chairman and 
Membe~) Amendme~ 

Rules, 1994 published in 
Notification No. G.S.R. 
500(E) in Gazette of India 
dated the 7 the June, 
1994. 

(ii) The Central Administrative 
Tribunal (Procedure) 
Amendment Rules, 1994 
published in Notification 
No. G.S.R. 564(E) in 
Gazette of India d&led the 
7th July, 1994. 

[Placed in Library. See No. LT 6295/94] 

(2) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (2) 
of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Third 
Amendment Regulations, 
1994 published in 
Notification No. G.S.R. 308 
in Gazette of India dated 
the 2nd July, 1994. 

(ii) The Indian Police Service 
(Fixation of Cadre 
Strenght) Fourth 
Amendment Regulations, 
1994 published in 

(iii) The Indian Administrative 
service (Fixation of Cadre 
Strength) Fourth 
Amendment Regulations, 
1994 published in 
Notification No. G.S.R. 309 
in Gazette of India dated 
the 2nd July, 1994. 

(iv) The Indian Administrative 
Service (Pay) Fourth 
Amendment Rules, 1994 
published in Notification 
NO. G.S.R. 310 in Gazette 
of India dated the 2nd 
July, 1994. 

(v) The Indian Administrative 
Service (Pay) Third 
Amendment Rules, 1994 
published in Notification 
No. G.S.R. 436 (E) in 
Gazette of India dated the 
9th May, 1994. 

(vi) The Indian Police Service 
(Pay) Fourth Amendment 
Rules, 1994 published in 
Notification No. G.S.R. 437 
(E) in Gazette of India 
d~ted the 9th May, 1994. 

(vii) The Indian Forest Service 
(Pay) Fourth Amendment 
Rules, 1994 published in 
Notification No. G.S.R. 
438(E) in Gazette of India 
dated the 9th May, 1994. 

[Placed in Library. See No. L T 6296/94] 
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COMMITTEE ON PRIVATE 
MEMBERS' BILLS AND 

RESOLUTIONS 

(Thirty-Fifth Report) 

[English] 

SHRI SURAJBHANU SOLANKI 
(Dhar): Sir, I beg to present the Thirty­
Fifth report (Hindi and English versions) 
of the Committee on Private Members' 
Bills and Resolutions. 

12.34 hrs. 

STATEMENT BY MINISTER 

Creation of Three Chairs in the 
name of Late Shri Rajiv Gandhi 

in Three Central Universities 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): Sir, I rise to make a 
statement in the House regarding creation 
of University Chairs in the memory of our 
rflvered leader, Late Shri Rajiv Gandhi. 
Tile Govemment has decided to create 
the following chairs to suppon scholarship 
of exellence in areas which were of 
special concern to him: 

(1) 'Rajiv Gandhi Chair for Studies 
in Peace and Disarmament' at 
Jawaharlal Nehru University. 

(2) 'Rajiv Gandhi Chair for 
Comparative Studies in Religon' 
at Banaras Hindu University. 

(3) 'Rajiv Gandhi Chair for studies 
in Protective Discrimination' at 
North-Eastem Hill University. 

Each of the three Chairs will carry 
a salary of Rs. 8000 P.M. plus usual 
allowances. Thus, the incumbent of the 
Chair would be among the highest paid 
Professors in the country and would be 
at par with a National Professor. 

The appointment to each of the 
chairs shall be for a period of three years 
which will be made under the relevant 
clauses of the Acts, Statutes and 
Ordinances of the University concerned. 

The funds for the scheme will be 
made available by the Government to the 
University concemed through University 
Grants Commission in the form of special 
o'ne-time endowment grant of Rs. 45 
lakhs for each chair. From the interest 
on this amount, the university concemed 
would meet all the expenses of the Chair. 

Monitoring Committee for the Chairs 
would be constituted with Chairman, 
University Grants Commission as its 
Chari man and Vice-Chancellor of host 
university, a representative of the Rajiv 
Gandhi Foundation and three eminent 
experts nominated by the Govemment 
from a panel of names put up by the 
Chairmen, UGC, as its members, 

Sir, we do trust that institutions of 
these Chairs would provide fillip to 
academic work in the selected fields of 
study and form a basis for policy 
formulation in these important areas. 
That will be an enduring tribute befitting 
the memory of Shri Rajiv Gandhi who 
ceaselessly fought for these causes until 
his last moment. 
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12.36 hrs. 

MAnERS UNDER RULE 377 

(I) 

{English] 

Need to Allocate More Funds 
for Providing Adequate 
Shelter under the Specified 
Housing Schemes to 
the Backward Communities 
In Srlkakulam District of 
Andhra Pradesh 

DR. VISWANATHAM KANITHI 
(Srikakulam): Shelter is an important 
infrastructure for every family. Because 
of the disparity in the economic structure 
of the people, vast majority of the people 
are living in huts and hutments, which 
are roofed with straw of palm leaves. 
These straw and palm leaves are 
temporary, replaceable, incurring 
increasing renewal cost, vulnerable to 
gale, rain and fire, causing heavy damage 
to property. All farmers, specially the 
poor and marginal farmers, artisans, 
agricultrual workers and labourers, have 
nu other option than to go in for thatched 
roofing. So they are the people who are 
put to hardhlp due to fire, rain, etc. and 
also Incur neavy iosses. This IS usuall~ 

Irrecoverable. When a poor man's dwelling 
It burr,t In a fire accident. hE; tose~ 

evervt~lif1g of If,e r,ousehola T~Ho 

Government ana Genera; l'lsurance 
provide Rs 500 Immedlalely ana 
Rs. 1.000 monltls or years after the 
Incident. 

In the National HOUSing Policy under 
the I.A. Y SCheme all families 01 

Scheduled Trioes and Castes and d tiny 
fraction of economically bacKward classes 
are eligible tor semi-permanent ana 
permanent rural hOUSing. There is also 
a shelter upgradatlon programme for 
economically backward classes in urban 

areas. These programmes must be 
extended I rural areas with increased 
allocation to cover more families in the 
district. 

So, I urge upon the Central 
Government to allot more funds tq enable 
more number of economically backward 
classes comprising about two lakh families 
in the district to get the benefits under 
the lAY. and Shelter Improvement 
Programme. 

(iI) Need to provide aaequate 
supply of electricity at 
concessional rate to Haryana 

(Translation] 

SHRI JANGBIR SINGH (Bhiwani): 
Mr. Deputy Speaker, Sir, Haryana 
occupies the second place in the 
production of foodgrains throughout the 
country but for the last few years the 
farmers of the State have not been 
getting adequate supply of electricity and 
water. Th,e constructIOn of Satluj-Yamuna 
link canal has been lying pending for the 
last many years and due to It. Haryana 
has not been getting ItS full share 

Trle Soutnern Haryana. speCially 
the area .:Jf 1'1) constituency IS sandy 
The rain\, water which used to come 
earlier from H',e IlIli aleas of Alwar which 
IS close to H3f\ '3. has been stopped 
fron; lasl vea' bv Ihi' Rajasthan 
Government. ana on account of :t the 
ground water leve, IS taiilr,g down everv 
year The Q'ouna Nater of thiS area ,S 

sweet ana favourablE- fe, agrrculture but 
the eiectricllY connections are not being 
given tor the tube-wells and due to It the 
burden of loan IS increasing on the 
farmers. 
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The Government of Haryana is 
making all efforts to help the farmers 
but the lack of resources renders it 
helpless. 

Therefore, my submission to the 
Central Government is that adequate 
electricity supply should be provided to 
Haryana at concessional rate and to set 
up a power generation plant, adequate 
central aid should be given and besides 
it the construction work of S.Y.L. Canal 
should be completed soon. 

(iii) 

[English] 

Need for taking up 
Restoration Work and proper 
Maintenance of Tipu SUltan's 
Fort at Belthangadi 
(Karnataka) 

SHRIMATI D.K. THARADEVI 
SIDDHARTHA (Chikmagalur): Sir, I would 
like to draw the attention of the 
Government to the dilapidated condition 
of Jamala Bai Gadai Fort, which has 
historical importance, located at 
Belthangadi Taluk, Dakshina Kannada 
District, Kamataka and it comes in My 
Pllrliamentary (;onstitlJency, Chikmagalur. 

Jamala Bai was mother of Tipu 
Sutan, erstwhile King of Mysore. He built 
this fort on a huge monolith stone and 
fl'lmeC it after his mother. This is one 
of the tourist attraction spots, drawing 
thousands of tourists every year. But this 
is now in a very dilapidated condition. 

I urge upon the Government to 
direct the Archaeological Survey of India 
to take up restoration work and regular 
maintenance of the Fort. 

(iv) Need to Commission Radio 
Station at Nasik in 
Maharashtra early 

DR. VASA NT NIWRUTTI PAWAR 
(Nasik): Sir, it is learnt that Nasik Radio 
Station is technically ready. However, 
there is no staff available there at the 
moment. As Nasik is growing industrially 
and agriculturally besides having a large 
number of educational institutions, this 
Radio Station will be of immense use for 
the farmers, industrialists as well as the 
students. Dealy in commissioning this 
Radio Station will be detrimental to the 
people of the area and would affect 
developmental activities there. 

I urge upon the Government to 
ensure early commissioning of radio 
station at Nasik and recruit the required 
staff there. 

(v) Need to create Additional 
Storage Space at Godowns 
of FCI and to arrange for 
Tirnely Transportation of 
Procured Foodgrains frorn 
Godowns 

SHRI VIJAY NAVAL PATIL 
(Erandol): Sir, I wish to draw the attention 
of the Central Government towards the 
inability of the Food Corporation of India 
to provide enough cOvered storagE; to 
procured rice and other Kharif foodgrains. 
This has led to distress sales by farmers 
for lack of covered storage space. Another 
factor causing lack of space for rice and 
Khari: foodgrains storage is slow 
movement of procured wheat from the 
godowns of the FCI and thus there is 
not enough storage space available to 
the FCI in several States. The FCI is 
unable to move the procured foodgrains 
out of its godowns due to low offll!lie 
by consuming States as wen due fo 
railway transportation difficulties. 



505 Resolution Re: Approval SRAVANA 26,1916 (SAKA)of National Housing Policy506 

I urge upon the Government to 
draw up plans for movement of procured 
foodgrains in FCI godowns and create 
additional storage space, so that there 
is no distress sales by farmers. 

(vi) Need to Provide Compensa-
tion to the Cotton Growers 
of Ferozepur and Faridkot 

. Districts in Punjab Whose 
Crops Have Been Hit by 'Leaf 
Curl' Disease 

SHRI JAGMEET SINGH BRAR 
(Faridkot): Sir, it is learnt that agriculture 
experts of the Punjab Agriculture 
University, Ludhiana have come to know 
by an on-the-spot inspection of cotton 
crops in Ferozepur and Faridkot districts 
of Punjab.that an epidemic disease which 
is called 'Leaf Curl' has broken out, which 
has no remedy except to destroy the 
crop by burying the infected plants in the 
earth. The Government should come 
forward to rescue the farmers of these 
districts by compensating them, as the 
farmers will have to bear the heavy 
losses due to this epidemic disease. 

I, therefore, request the Central 
Government to immediately look into the 
matter and provide adequate relief to the 
f&~mers of these districts. 

12.46 hrs. 

RESOLUTION RE: APPROVAL 
OF NATIONAL HOUSING 

POLICY -Contd. 

{English] 

MR. DEPUTY SPEAKER: Now we 
shall take up the nex1 item - further 
discussion on National Housing Policy. 

Shri Krishna was on his legs. He can 
start now. 

AN HON. MEMBER: What' 

MR. DEPUTY SPEAKER: Shri 
Krishna was on his legs. 

SHRI BIJOY KRISHNA HANDIQUE 
(Jorhat): Mr. Deputy Speaker, Sir, 
resuming the debate from where I left 
yesterday, I reiterate that the National 
Housing Policy, with all its objectives, 
right strategies and pious wishes, when 
set against a bleak and grim housing 
scenario, is no solace in the face of 
overwhelmingly inimical ground realities. 
Not that there is something wrong or 
deficient with the National Housing PoUcy. 
But it has the untold stories of its past 
failures and the present state of 
helplessness. 

Being one of the basic necessities, 
nex1 to food and clothing, and closely 
linked to socio-economic development, 
housing is one of the few targets that 
we have set for the year 2001, byt most 
elusive and, I am afraid, will reamin a 
far cry from attainment of the target till 
a couple of decades next century. 

The Resolution on Global Shelter 
Strategy adopted by the United Nations 
in November, 1988 calls upon the different 
State Governments to formulate a National 
Housing Policy to achieve the goal of "a 
roof over every head by the year 2000". 
This target is now too high to be achieved 
by many developing countries and India 
is no exception to that. There is no doubt 
that it is mainly because of the population 
boom wihch always upset our planning 
perspective in the last three decades. 
And, at the same time, it is our failure 
to assess the population situation properly 
that now a situation has arisen where 
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there are far too many heads to be 
roofed - a situation probably not visualised 
in the U.N. Resolution. In order to meet 
the demand, India would now require 
forty-one million dwelling units in the year 
2001, against fifteen miliion units at 
present. It is estimated that in the next 
seven- years, Rs. 1,800 billion have to be 
spent on the housing stock. In the face 
of such a massive requirement and the 
huge financial involvement, I am afraid, 
the most incorrigible optimist will lose 
heart. Yet, with political will and 
determination, the situation has to be 
met. Better late than never. At lea~t there 
must be a breakthrough. The whole 
problem needs to be sieved through a 
series of action plans, covering a number 
of years. I say: begin with the slums. Our 
priorities are the vulnerable sections, 
whether in the urban sector or in the rural 
sector. It appears that the National 
Housing Policy envisages a major shift 
in the Govenment's role to act more as 
facilitator than as a provider. 

But there must be some exception 
In certain cases. And if there are 
exceptions, iet them be in the case of 
slums. The Govemment must intervene 
and take over the slums in a bid tor 
upgradation. Conditions in slums in India 
are known to the whole world. There IS 
nu need of glossing over thb .SSlle. The 
world did not wait to oe Informed by one 
Dominique Lapplare about the conditions 
of Indian slums. There is, however, no 
point in taking exception to his "City of 
J1Y" k:'0',g f'hed. Th3 whole world knows 
the conditions of Indian slums. This book 
only poses a challenge to human 
conSCience, at least our conscience; the 
nation's conscience. Why I am insistmg 
on Govemment's taking over the slums 
tor upgradation and re-creating conditions 
fit for human living IS because it is the 

vested interest that rules the slums. 
Besides there is, what is called, if you 
kindly permit me to use the word - I do 
not know whether it is parliamentary or 
not - dadagiri. This is the first condition 
of implementing the National Housing 
Policy. Government must put its foot 
down on the slums and re-build and re­
create better conditions by organising 
basic services like drinking water, 
sanitation and communal hygiene etc. 
One definite advantage we have. Here 
is a settled group of humans-does no 
matter legally or illegally - who have at 
least a roof over their head. It is an 
identified group. So we can straightway 
go ahead giving occupancy rights and 
upgradation work. Illegal housing colonies 
need to be' put in the same category. 
Once under Govemment control, I have 
no objection to the Government's post ion 
of being only the facilitator and not a 
provider. But without these determined 
acts, Government will not be in a position 
even t.o be the facilitator themselves in 
the teeth of resistance offered by the 
vested interests that are backed by the 
mafia gangs. 

Then, in respect of action plan, the 
second strategy that claims attention is 
how to make land available to the poor. 
The land is a scarce commOdity and has 
gone beyond the reach of the common 
man. But the poor and the houseless 
rnu~1 r,ct be 18ft te. !t,e ,ne~cy of the 
market economy. As it stands today, the 
Land Acquisition Act neither passes the 
land qUickly to the States nor does it 
ensure timely payment of compensation. 
So, a second thought at tl)e efficacy of 
the land Acquisition Act is imperative. We 
should bear in mind that the major input 
in the housing and infrastructure 
development is the availability of land 
and the land component that constitutes 
75 per cent of cost of our houses and 
apartments. Therefore, without efficient 
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functioning of land market, housing 
development cannot be expected to serve' 
the needs of the poor. And who are 
these poor? They are mostly the 
scheduled castes, the scheduled tribes 
and those who are just synonymous with 
poverty .. 

It is, however, encou'raging to take 
note of a few specific measures proposed 
in the Policy in the interest of scheduled 
castes, scheduled tribes and rural poor. 
This includes prevention of alienation of 
homestead on tribal land, special attention 
to the needs of the S.C. and S.T. and 
other disadvantaged groups and 
avoidance of unnecessary displacement 
of rural settlement due to development 
projects. 

MR. DEPUTY SPEAKER: Shri 
Handique, the time i~ very short. Each 
Member will get 8 or 10 minutes. 
Othsrwise it will be difficult to complete. 

SHRI BIJOY KRISHNA HANDIQUE: 
Sir, please give me a few more minutes. 

Then comes the second factor 
which is the Rent Control Act. It has been 
a major irritant and hurdle in the 
development of new rental housing. 

12.55 hrs. 

[MR. SPEAKER in the Chairj 

It acts as a disincentive for invest­
ment in housing. A house rented out is 
a; go(.d as lost to 'he own'H .• The rent 
once fixed ends up something as 
immutable and one had to go through the 
.Iong ordeal of court proceedings to get 
some relief. So, it is in this context that 
the National Commission on Urbanisation 
has recommended changes in the rent 
control legislation in such a manner that 
the interests of the landlords and their 

tenants would stand balanced. In this 
connection, I must admit that the 77th 
Amendment of 1994 proving for State 
level Rent Tribunals to adjudicate all the 
disputes relating to rent and regulation 
of tenancies, is indeed an advacement 
from the earlier position. 

Sir, then comes the question of 
privatisation and to what extent we use 
the private sector in the housing sector. 
Cooperation is required between the 
Government and the private sector to 
increase the availability of houses and 
also make them affordable by easy loan 
facilities. The demand-supply gap in 
housing shows that in rural, urban and 
metropOlitan areas housing units for 
economically weaker sections and low 
income groups are in short supply. It is 
also rioted that the hardest hit by the 
spiralling cost of construction is the lower 
middle class and the weaker sections 
while the sections with higher purchasing 
power have better access to loan and 
other forms of financing. Thus, there is 
an urgent need for not just housing 
alone, but shelter at an affordable cost. 
So effective house financing to meet 
such a situation is possible only when the 
private sector responds. The private sector 
feels restricted by a number of 
Government pOlicies and sanctioning 
proceoures. 

There is a suggestion that housing 
and real estate business be recongnised 
and accorded the status of an industry 
so that the loans at concessional rates 
and ether incentives available to the 
industrial sector can be utilised by them. 
But at the same time, the private sector 
must behave itself. Guided urban 
development envisages that the private 

. sector can be influenced to provide 
developed plots for low income housing. 
This has been offered as an inducement 
to develop land affected by Urban Rent 
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Control Act and zoning regulation. 
Besides, the style of functioning of the 
Public Housing Agency has been in gross 
violation of the objectives and the 
strategies of the National Housing Policy. 
Instead of taking up the role of a 
motivator and facilitator as advocated by 
the policy, the Public Housing Agency 
has been functioning as a provider, 
promoter and builder. In may cases, we 
have seen that the slum dwellers who 
are given the tenements and lands at a 
low price are tempted and pressurised 
to sell them away and squat elsewhere 
on any available maginal land. 

MR. SPEAKER: Mr. Handique, do 
you need more time? 

SHRI BIJOY KRISHNA HANDIQUE: 
Yes, Sir. 

MR. SPEAKER: you can continue 
after the recess. 

I am happy to announce that an 
aweefT'ent among the leaders of the 
parties to overcome the impasse in the 
House has been arrived at. I shall read 
out the details of the agreement at 
2.30 p.m. I request the members of the 
Opposition Parties to be present in the 
H,)use ?t 2.30 p.m. and the Members of 
the Ruling Party also to be present in 
the House to welcome their colleagJes 
sitting on the Opposition benches. 

(Interruptions) 

PROF. P.J. KURIEN (Mavelikara): 
Mr. Speaker Sir, we are an very happy 
about the agreement. We congratulate 
the Government and the hon. Speaker 
who have taken steps to reach this 
agreement. We have been missing our 
friends on the other side aU these days. 

We are very happy that the Government 
has taken such a positive step. We also 
thank the hon. Speaker who has play~d 
the role of a mediator. 

SHRI INDER JIT (Da~eeling): Sir, 
think it is a glory indeed to our 

democracy. 

MR. SPEAKER: I think we will 
welcome our friends, our colleagues from 
this side in a very fitting manner. 

SHRI R. ANBARASU (Madms 
Central): Sir, shall we garland them? 

MR. SPEAKER: You can do that 
outside. 

The House stands adjourned to meet 
again at 2.30 p.m. 

13.00 hrs. 

The Lok Sabha then adjourned for 
Lunch till Thirty Minutes past 

Fourteen of the Clock. 

14.30 hrs. 

The Lok Sabha re-assembled after 
Lunch at Thirty Minutes past Fourteen 

of the Clock. 

[MR. SPEAKER in the Chai~ 

ANNOUNCEMENT BY SPEAKER 

Submission of a revised and modi­
fied Action Taken report on the 

recommendations of the Joint 
Parliamentary Committee on 

irregularities in Securities 
and Banking Transactions 

{English] 

MR. SPEAKER: Han. Members, 
the Members of all Parties - the Opposition 
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and the Ruling - had expressed their 
views on the Report given by JPC and 
the Action Taken Report on the same 
given by the Government. I am sure they 
had done so to arrive at the correct 
conclusions and the truth in the matter. 

In a democracy and the 
Parliamentary system as per the laws, 
rules, norms and conventions on matters 
of interest for all, demonstrations are 
made, discussions are held and decisions 
are taken. In the instant matter too, all 

. these devices and methqds were used 
to highlight the views of the Members of 
the Parties. At the same time, precautions 
were taken to see that the decent norms 
of the game are followed by all concerned 
and institutions and the systems were 
not allowed to be hurt, because of which 
the agreement arrived between the Parties 
has been possible. 

It is really satisfying and heartening 
to see that all the leaders from all the 
sides and Parties did their best to stick 
to their paints of views as well as to see 
that the prestige, dignity and efficacy of 
the system is kept vibrant, effective and 
intact. 

Very very sincerely I thank them 
all, all the senior leaders, other leaders 
a;ld others who have shown a lot of 
understanding in this respect and who 
have done their best in the matter. But 
for their understanding and sense of duty 
towards the ,cause and the system the 
present understanding between them 
would not have been possible, for 
everybody who values the system and 
the cause would be grateful. The 
agreement reached between all parties 
with respect to the Action Taken Report 
is as follows: 

The points on which action is not 
taken, the points on which action is partly 

taken and the points on which objections 
have been raised by Members of the 
Opposition shall be reconsidered by the 
Government and a revised and modfied 
Report on those points shall be submitted 
by the Government to the House as early 
as possible 

14.36 hrs. 

Hon. Members thumped the desks 

(Interruptions) 

[T rans/ation] 

SHRI RAM VILAS PASWAN 
(Rosera): Mr. Speaker Sir, I would like 
to draw your attention towards the sugar 
scandal. 

MR. SPEAKER: From tomorrow .... 

[English] 

SHRI P.C. THOMAS 
(Muvattupuzha): Sir, we would like to 
congratulate you for your earnest efforts, 
various leaders of the opposition parties, 
the Government and the Prime Minister 
for the agreement which has been arrived 
at and also for safeguarding the 
democracy. 

MR. SPEAKER: No speeches 
please. Everybody has contributed and 
we are all grateful to all those who have 
contributed in arriving at this agreement. 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): There is only one 
hero in this event and that is the speaker. 

MR. SPEAKER: I think everybody 
is congratulating the PreSiding Officer. 
The Presiding Officer alone could not 
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have done all this, Sir, everybody, 
including your goodself, Sir, Vajpayeeji, 
Advaniji, Jaswantji, Sharndji, Ram Vilasji, 
Somnathji, Indrajitji, Safifuddinji, 
Naraynanji, Chandra Jeetji, Shuklaji and 
all other people have contributed in this. 

SHRI P.V. NARASIMHA RAO: 
There is always a player who actually 
scores the goal, Sir. 

14.38 hrs. 

RESOLUTION RE: APPROVAL OF 
NATIONAL HOUSING POLICY - Contd. 

[English] 

SHRI BIJOY KRISHNA HANDIQUE 
(Jomat): Mr. Speaker, Sir, I resume my 
speech in its third phase now. 

The performance of recognised 
specialised institutions in the field of 
house financing is rather poor. It is only 
ten per cent. The remaining 90 per cent 
or so, people always depend upon savings 
or on borrowings from friends and 
relatives. As per the 44th round of the 
National Sample Survey only 5.18 per 
cent of the total finance for rural housing 
come from formal agencies. Regarding 
housing finance from" banking sector, 
only about 11.5 per cent of the 
incremental deposits are allocated for 
housing and almost nothing to rural 
.areas. The Apex Cooperative Housing 
Societies and primary instit~tes too have 
not even touched the fringe of the 
housing and infrastructural problems of 
the rural settlement. Even as ;egards 
HUDCO resources only 15 per cent 
resoorces are earmarked for housing the 

Economically Weaker Sections in rural 
areas. 

Sir, unfortunately in India, in spite 
of the advocacy of National Housing 
Policy, the concept of low cost housing 
has become synonymous with low quality 
housing and has been interpreted to 
mean housing for the poor. This attitude 
must change. Government must 
popularise the concept of low cost housing 
by encouraging the use of cheaper and 
substitute materials. 

According to an estimate, during 
the Eighth Five Year Plan period, nearly 
95,000 million bricks are feared to be in 
short supply, of which 55,000 million 
bricks are meant for housing alone. So, 
we have to find the altematives elsewhere. 
Necessity, however, is a great challenge. 
The country has 45 million tonnes of fly 
ash produced by 70 thermal plants and 
an accumulated stock of more than 10 
million tonnes of pl'losphogypsum at 13 
fetiliser plant sites. So, it is a challenge 
for the BMTPC (Building Materials and 
Technology Promotion Council) and to 
the Government to convert this waste 
into cheaper building materials. 

Before I conclude, I am constrained 
to say that in spite of housing being a 
priority sector in the Eighth Five Year 
plan and both being a basic need and 
a labour intensive activity offering well­
dispersed employment opportunities and 
in spite of an announcement made in the 
two successive Budgets, 1991-92 and 
1992-93, that the promotion of housing 
activity wi" rank high in Government's 
socie-economic commitment, neglect of 
housing is evident from the fact that 
currently less than four dwelling units per 
thousand population per annum get 
constructed in India. But in contrast, 
according to a UN study, a developing 
country like India should aim for at least 
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eight to ten dwelling units per one 
thousand population. annually in the 
coming 20 to 30 years to prevent further 
deterioration in the already grave housing 
situation. I must admit that the National 
Housing Policy is a laudable one, but the 
right strategy must be evolved and the 
Government must muster courage and 
political determination to translate the 
Policy into a reality. 

SHRI MURLI DEORA (Bombay 
South): Sir, I would like to support the 
Policy on National Housing presented 
before Parliament 'on 9th July, 1992. 

It is really sad that the policy which 
was presented two years ago has come 
for discussion to the House after a span 
of nearly two years. We say that the 
basic necessities of a human b~ing are 
food, clothing and shelter. After food and 
clothing, shelter is the most important 
thing which a human being needs. 

Today as per the survey made by 
ihe National Housing Policy, more than 
30 million units short-fall is there in our 
country - more than 20.5 millions in the 
rural areas and more than 10.5 millions 
in the urban areas ... (/nterruptions) Shri 
Somnath Chatte~ee is always disturbing. 

SHRI SOMNATH CHATIERJEE 
(Bolpur): I am discussing about housing 
in India. 

SHRI MURLI DEOR~: This time 
you implement something in Calcutta 
rather than disturbing the Housing Minister 
here. 

. , The basic point th~"Go",h,ment is 
advocating is that' tlle rol\3 of the 
Government is not to btiJi~ hbuses only, 

but to make an appropriate investment 
and create conditions where people can 
.gain and secure adequate housing and 
remove impediments in housing activity. 
Unfortunately, the landlords who are 
there today in the rural areas and urban 
areas are so bad that it is impossible to 
get land especially in the urban areas. 
I come from Bombay and I would like 
to inform the house that the prices of the 
apartment in Bombay for the last three 
years have gone up ten-fold. What was 
Rs. 100 t~ree years back is Rs. 1,000 
today. Those who live in the central 
business place of Bombay city where I 
come from have to commute one and­
a-half hours one way to BOrivelli and 
Dahisar and on an average a commuter 
spends one and-a-half hours one way to 
come to office. It is just impossible for 
him to work when he comes to office. 
What is coming in the way is urban land 

• ceiling. The Government is talking about 
.bringing land reforms. And when this 
concept of urban land ceiling was 
introduced in 1976, it was stated and I 
quote: 

"The Act aims to prevent 
concentration of urban land in a 
few hands to bring about equitable 
distribution and to prevent 
speculative transactions relating to 
scarce and precious urban land." 

But, unfortunately, this Act has 
failed to fulfil the objectives of urban land 
ceiling. Today when the Government is 
talking about economic liberalisation. 
unfortunately, nothing at all has been 
done in the housing sector. I would 
request the Government to either scrap 
this ULC Act totally 'which is a' Central 
Act or to amend it in such a way as to 
allow the State Governments to use the 
vacant land available. In big cities like 
Calcutta, Bombay, Delhi, Madras etc., a 
big chunk of land is available still. But 
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unfortunately, they need permission under 
section 20 and 21 of ULC Act to get the 
clearance and no State Government is 
able to give them the permission. State 
Governments are blaming the Union 
Government and the Union Government 
is blaming the State Governments for not 
issuing the gudelines. I request the hon. 
Minister that when we are discussing this 
Policy, there should be a definite guideline, 
a uniform guideline from the Union 
Government to all the State Governments 
which would stop this racketing in the 
real estate prices and which will mak.e 
more land available. In big cities like 
Bombay, Delhi, Calcutta etc .. builders 
have joined together to create artificial 
scarcity. They have cornered some part 
of the land in big cities and created a 
shortage of housing. Because of this 
shortage, the prices of apartment') have 
gone up very much. So, it is very 
important that the ULC Act is amended. 

Under the ULC Act, the Government 
has identified an excess land of 2.17 
hectares. But hardly one per cent of land, 
out of this, is acquired. The Act which 
was passed as early as in 1976, not even 
one per cent of the land is acquired. 
What is the use of pursuing that Act 
when you cannot implement even one 
per cent of if after a span of 18 years? 
So, I would request the Government to 
come out with a proposal and see that 
this urban land ceiling is scrapped or 
amended. 

As per the projection given by the 
National Buildings Development 
Corporation, by the end of thiS century, 
that is, 2001. 64.4 million more units, the 
houses will be needed in this country. 
This will need over one lakh crore rupees 
of plan funds and the Government does 
not have that. So, the real solution will 

be to allow the private people to build 
their own houses and help them to give 
more and more finances. Although the 
Government has created the National 
Housing Bank and other institutions which 
are giving money yet enough money is 
still not available in the housing sector. 
In developed countries like, in UK, in 
USA, in Western Europe, the amount 
which is given for a family to buy a house 
is exempted from tax. But we do not 
have that in India. In a poor country like 
India, where if a man wants to purchase 
a house, the interest which he pays on 
the amount which he borrows, is not 
exempted from tax. I do not want to 
go into the different sections of the 
Income-Tax Act. But I would request that 
the relevant sections of the Income-Tax 
Act should be amended. This will give 
a boost to the housing construction 
activities and will €:ncourage people to 
buy more and more houses. 

This will also encourage the home 
ownership programmes which are 
permitted. If the entire interest payable 
as tax is allowed. then enough money 
will not be available for the Housing 
Finance Corporation. There are very few 
institutions like HUDCO, the National 
Housing Bank. But there are smaller 
housing finance institutions which do not 
have money. The Government should 
see to it that more money is given to 
these institutions. This can only be created 
if section 54{E) of the Income-Tax Act 
is amended which will give incentives to 
the people to put their savings under 
these institutions. If the deposits in these 
institutions are exempted from tax. this 
will give a boost to mobilise more and 
more money. This will help to provide 
more and more funds to the housing 
sector. 

There was a survey and according 
to that survey with the minimum amount 
of money, maximum amount of jobs can 
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~)e created in the house construction 
activities. With an investment of Rs. one 
crore, over 923 man-years employment 
can be created. This has a cascading 
effect. When you construct a house you 
are not only helping cement and steel 
industries, but you are also helping the 
carpenter, brick-making, furniture-making, 
carpet-making. Several other ancillary 
units will get a boost. I wOl,lld request the 
hon. Minister to see that specially in the 
rural areas landlords must be reformed 
totally so that the heavy amount for land 
which the people have to pay is reduced. 
Today, the cost of construction is not so 
much, but the cost of the land being 
stated is very very high. That is why this 
racketing is going on in urban areas, 
throughout the country. These proposals 
will help a lot and I am very sure, the 
hon. Minister will consider these 
proposals. 

14.52 hrs. 

[MR. DEPUTY-SPEAKER in the Chairj 

SHRI RAMESH CHENNITHALA 
(Kottayam): A reasonable he,use is a 
dream of everyone. A house not only 
give shelter but it also gives social status. 
It is a basic need of a man. But it is 
here that all our plans and programmes 
lack a realistic perspective. The 
Goverrment has not taken housing as a 
serious problem from the very beginning. 
The Government has paid attention only 
in the Eighth Plan period. Up to Eighth 
Plan period, our Govemments had not 
taken this problem as serious one. The 
figure of housing allOCation in the Seventh 
plan w~s only Rs. 2,424 crore which was 
stepped up to Rs. 6,377 crore in the 
Eighth Plan. Thus, in terms of allocations 
due recognition of housing has been 
given only in the Eighth Plan period. This, 
of course, is a part of National Housing 

Policy which again reflects the concern 
of the Governments. I welcome this 
policy because now the Government has 
given adequate importance for this very 
basic problem. As Shri Murli Deora has 
rightly pointed out if we cannot give three 
basic necessities we cannot enjoy all the 
fruits of the freedom. Food, shelter and 
clothing are the three bare necessities of 
a human being. Since independence, if 
had you been able to try to give proper 
attention to this problem of hosing I think, 
we would have been able to achieve the 
target. 

The National Housing Policy is an 
attempt to define and find the framework 
of a solution to this very serious problem. 
What is the dimension of this problem? 
The National Building Organisation has 
estimated that the shortage of housing 
is about 31 million units. By 2001, we 
will be in need of 64.4 million new units. 
For this, how much money do we need? 
According to a study made in 1992-93, 
for the construction of 21 million units Rs .. 
97530 crore will be required. Huge money 
is required for constructing so much of 
units. 

Sir, the outlay for housing during 
the Eighth Plan is Rs. 6,377 crore. This 
will be supplemented by about Rs. 25,000 
crore as institutional finance. There have 
been about Rs. 31,477 crore during this 
plan period as against the actual 
requirement of Rs. 97,530 crore. That 
leaves a big gap of Rs. 66,153 crore so, 
the question before us is how can we 
generate resources for the construction 
of the total units which we require? 

The budgetary support for housing 
in any significant measure is out of 
question. Because of the financial crunch 
of the Government is not in a position 
to allocate more financial support for the 
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construction of the housing units which 
we require. I want to pct"'e a question 
to the hon. Minister through you as to 
why we cannot go for private investment 
in this regard. Take for example NRls. 
Those who want to invest in this sector 
should be utilised for the housing purpose. 
NRls' contribution in this sector will be 
more helpful to solve this very important 
and very serious problem. These funds 
can be utilised for providing houses to 
the middle class and upper middle class 
in the urban areas with rather high cost 
of construction and a large percentage 
of institutional finance within the country 
being diverted to low cost houses for the 
urban poor, slum dwellers and also for 
the rural poor. 

One of the objectives of this policy 
is to curb speculation in land and housing. 
As Shri Murli Deora has rightly pointed 
out, in metropolitan cities like Bombay 
and Delhi, skyrocketing of the price of 
the land is the main problem. The 
phenomenon of skyrocketing cf land 
price and the price of housing is very 
much disturbing. This is one of the areas 
where the maximum amount of black 
money is being generated: I think that 
this should be dealt with sternly and 
adequate care should be taken in this 
regard. There is no control over it.This 
has made land as well as house beyond 
the reach of an ordinary man. The most 
sufferers are the low income group people 
and the poor people. I think that the 
Government should fake adequate steps 
to prevent the skyrocketing or prices in 
the urban areas, especially in metropolitan 
cities. They have to pay between Rs. 
1000 and Rs. 1500 for a small 
accommodation in Delhi and Bombay. 
E. .... en it they are prepared tl.) pay this 
amount, they do not get proper 
accommodation. The minimum wage fixed 

by the Government is Rs. 900 for unskilled 
and Rs. 1500 for skilled labour. How can 
an ordinary man with his low income can 
have this facility or accommodation? This 
is a serious problem.The government 
has not taken enough care and has not 
done enough in this regard. 

The emphasis should be on the low 
cost mass housing. Those who have a 
lot of money will build their own houses. 
But the Government has to take care of 
the' poor and the low income group 
people. 

[Trans/ation] 

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speker, Sir, today we are not in 
a mood to speak but doing so forcibly, 
therefore, the House should be adjourned. 

MR. DEPUTY SPEAKER: Rarnesh 
Ji, one minute please. Nitish ji has 
suggested that we are speaking forcibly. 
therefore, please speak. 

[English] 

SHRI RAMESH CHENNITHALA: 
Firstly proper targeting is required in this 
regard. The Development agencies in 
cities have a preference for high cost 
housing. Take for example the DDA. The 
policy lays emphasis on low cost and 
vernacular architecture. But this aspect 
has been neglected. My suggestion to 
the Government is that proper targeting 
is required in this regard. Many 
organisations and rese.arch cnetres have 
developed low cost housing technology. 
For example, in Kerala there is Nirmiti 
Kendra which is a unique example in this 
field of low cost housing. Using locally 
available materials beautiful houses can 
be designed and built which are in 
harmony with the environment. The cost 
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is very less and it is very beautiful to look and the third is the landless people in 
at. People also will appreciate it as they the rural sector. So, I see the problem 
can live in accordance with the like this. We have to give priority for 
environmental situation. But we have not these three sections of our society. One 
been able to popualrise these models. is the slum dwellers, who constitute the 

15.00 hrs. 

Our natural inclination and 
preference is for big houses. This will not 
help in finding a solution for the housing 
problem. 

According to a recent analysis about 
the quantitative aspect of the housing, if 
we can raise Rs. 3.50 lakh per village, 
per year,we will be able to build seven 
units at an average cost of Rs. 50,000 
in each village which will fully meet the 
housing requirement during the Eighth 
Plan period. Similarly, according to the 
projections or urban housing required 
during the Eighth Plan, 7.8 million units 
will be required at an average cost of 
Rs. 1 lakh per. unit. Sir, if we can mobilise 
Rs. 33.3 lakhs per town, per year, we 
will be able to meet the requirement fully. 
That is the latest analysis which has 
come before us. This analysis shows that 
fulfilment of the target is not difficult to 
achieve. What is required is the grass­
root level approach and a proper planning. 
We should start it from villages and 
towns: 

I think that the Government should 
first of all identify the target groups. More 
emphasis should be given to the lower 
income groups, who are faCing difficulties. 
I think that the government has not taken 
a serious view about this. The Govemment 
has not identified the target groups, 
which are to be given priority. According 
te me, there are U".ree mo:;t important 
target groups: the first is the slum 
dwellers, whose number is 48 millions, 
the second is the low paid employees, 

48 millions of our population. Second is 
the low paid employees. Third is the 
landless people in the rural areas. These 
are the three sections of the society 
which are facing a lot of difficulty in 
finding shelters for themselves. 

Since there is no reliable data to 
indicate how much units would be required 
for these categories, my request to the 
Govemment is that there should be a 

• serious study in this regard. They have 
to find out how much units are required 
for· these three categories. The 
Govemment should collect data about 
the· actual requirement of the housing 
units for these groups and undertake a 
massive programme of housing. This will 
give the advantages of shelter to the 
poor and the low paid. The house 
construction activities will also result in 
employment generation. This will definitely 
create more employmetlt opportunities in 
the rural areas. So, by constructing more 
units, we are creating more employment. 
So this is a welcome study. It is estimated 
that the housing activities will provide 10 
per cent increase in employment. So, as 
a follow-up of the Policy, I request the 
hon. Minister through you sir that the 
Govemment should conduct a serious 
study about these problems of the poor 
people, who are living in a very pathetic 
condition in the slums, the low paid 
er:oployees who are faCing a lot of strain 
to find shelter for themselves and those 
people who are landless in the rural 
areas. 

I think in the Eighth Plan penod, 
the Government has taken a lot of 
interest and concentrating to solve this 
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problem.! think that the private parties as 
well as the NRls and other people who 
can also contribute in this sector should 
be invited and this problem should be 
taken up very seriously. 

[Translation} 

SHRI SHAGWAN SHANKAR 
RAWAT (Agra): Mr. Deputy Speaker, Sir, 

"I would not like to make my speech 
complicated by repeating the data which 
have been mentioned by my colleague 
Shri Ramesh Chennithala to put forth the 
magnitude of this problem. The magnitude 
has been made clear by him but 
ostensibly, I would like to submit that 
there are many facets of this problem. 
There is a severe problem of houses in 
rural areas. In the small complexes in the 
urban areas the problems are different 
and in the metropolitan cities the problems 
of accommodation of middle class and 
other people are different and those the 
pr .)blems of Jhuggi dwellers IS different. 
The number of jhuggies is increaSing. In 
this way, we will have to ponder over all 
the four types of problems and proper 
policy will have to be framed, only then 
thCl prohlem will be solved. 

I remember, when we were young 
the freedom movement was going on 
and even after 1947 we were fighting for 
all thes~ three things food, clothing and 
shelter. It used to be a major part of our 
movement. It was our main slogan but 
today we have forgotten these three 
things. It is unfortunate that to solve the 
!1roblem of shelter the Govemment has 
never tried in proper and planned manner 
&i id even if it was done an experiment 
was done and these experiments or the 
slogans of socialism have made this 
problem more complicated. I would like 

to submit that a policy lor allotment of 
houses was framed. Rent Control Act 
was enacted. The public servants and 
the privileged class people misused it 
and took possession of the houses of the 
people and such type of policy was 
framed that t~e owner of the houses 
thought to dispose off their houses instead 
of getting them repaired and caring for 
these and maintaining these. Owning a 
house was a crime. The tax was higher 
then the rent recovered through the Rent 
Control Act. The relations of the landlord 
and the tenant became worse. Dishonesty 
was taught and the people were 
encouraged to go for dish.onesty. 
Corruption was rampart. It resulted in the 
stoppage of construction of new houses 
or this process came to a stand still. 

Then came the slogan of socialism 
and Urban Land Seiling Act was passed 
during emergency in the country. This 
Urban Land Ceiling Act further complicated 
the housing problem in the country and 
as a result thereof the farmers got less 
price for their lands. Though earlier, they 
were happy to sell their lands for 
colonisations. Sut now the process of 
getting the permission of selling off their 
land under the Urban Land Ceiling Act 
became more difficult for the farmers in 
the sence that the enactment of this Act 
broadened the scope of corruption. Earlier 
the bribe used to be demanded according 
to the 'Seeghas' but after this act came 
into being, bribe is being demanded by 
the Urban land bribe according to the 
yards. You have to give bribe according 
to the yards proposed to be sold off. It 
led to a sudden hike in the price of land 
of the one hand and on the other hand, 
the earlier price of Rs. 100 increased 
several times as a result of introducing 
thoL''>ands of fake affidavits and paying 
bribes after being included under the 
Urban land ceiling act. The Government 
and the hon. Minister will find after 
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scrutinising the maps of the metropolitan 
cities in States, that Jhuggis have been 
shown and later on pemission to built 
houses granted where even not a single 
jhuggi existed earlier. 

Mr. Deputy Speaker, Sir, the 
Government will have to reconsider it. 
This Urban Land Ceiling Act has destroyed 
many farmers. This Act provides for a 
compensation calculated at Rs. 5 per 
yard. The compensation would be 
calculated at Rs. 1.50 to 5.00 and that 
too not in cash. The farmer has been 
completely looted. He has become a 
refugee in his won house. That is why, 
the Urban Land Ceiling Act should be 
reconsidered. On one hand they are 
talking about privatisation and relaxing all 
the rules for big capitalists while on the 
other hand the farmers are being 
subjected to all kinds of strict rules. It 
is my submission to you that the National 
Housing Policy should be formulated 
after seriously considering it. 

Sir, I would like to give a suggestion. 
The construction taking place in the 
country proves to be very costly. I was 
having a look at the houses being 
constructed with loans sanctioned by 
Agra Development Authority. I asked 
them the cost of an MIG flat. He gave 
me the details of the instalments to be 
be paid during a period of 5 years. The 
DDA also has the same system. I asked 
a question that those people who are 
honest tax-payers will not be able to pay 
all the instalments even if they save by 
cutting on even the essential 
requirements. The hon. Minister of finance 
must be well aware of that. This way you 
are straight away teaching them to be 
di'5honost. I am one of those people who 
filled this form under a misapprehension. 
I requested them to refund me and I was 
even willing to pay a penalty amount. I 
pay taxes with full honesty, that is why, 

I cannot buy a house. Can the honest 
tax-payers build houses under the 
implementation of the policy which is in 
the process of being formulated? I am 
furnishing documentary proof. The 
Govemment should consider· it wheiher 
there is eligibility or not. I urge upon the 
Government to develop the technology of 
making houses in such a way so as to 
ensure that the construction of houses 
becomes cheaper. I would like to say one 
more thing about this technology that 
there is a great progress in this field 
abroad. The people of private sector will 
not be able to develop this technology. 
The Govemment would have to help 
them to ensure that the construction of 
houses becomes cheaper and we have 
good quality houses. I would like to say 
one more thing about it that I agree to 
whatever has been said by my coleague 
about the NRls in regard to the utilisation 
of investment of NRls. in selected areas 
with a view to enhance the building 
activity. I do not feel that the NRls would 
invest so much which will bear economic 
return.They would not like to invest in this 
fields.So that nobody would effectively 
solve the problem of housing system. 
You have given this relaxation that people 
can bring black-money into the country 
and can tum it into white money. I would 
like to say that the Government should 
find m~asures to ensure the utilisation of 
black-money in the equity of builiding 
construction. But it is easier said than 
done. 

Pains will have to be taken to form 
the modalities. It will have to be done 
in order that the honest tax-payers, poor 
people are not cheated ~ a result of 
relaxation given in the name of utilisation 
of black money leading to a shoot up of 
prices. The conducive situations would 
have to be developed for the utilisation 
of blcak money and certain rules would 
have to be formulated and areas marked 
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to ensure the construction of houses in 
such a manner that the pockets of a 
common man wanting to build a house, 
are not picked due to hike in prices. Care 
should be taken of it through Govemment 
law. 

Secondly I would like to talk about 
building materials. i.e. cost effective 
building construction technology in this 
regard, the Govemment will have to 
fromulate a comprehensive policy and fix 
the correct ratio of building materials 
bricks, Lime, cement, labour etc. while 
constructing a building. In the absence' 
of any comprehensive policy at present 
in States wherein brick-klins are there, 
they are subjooted to numerous restriction. 
The practice of greasing palms has 
become so common that the prices of 
bricks have raised two-fold. They do not 
get coal for brick-klins, and it causes rise 
in the prices of bricks. The Government 
will have to adopt a well-planned policy 
and make arrangement for making 
available bricks at lower prices. The 
availability, quality and prices of building 
materials should be taken into 
consideration. I would conclude after 
commenting on this second pOint. 

15.14 hrs. 

[SHRI P.C. CHACKO in the Chair! 

The development authorities set up by 
tl-e Govemment s(' far, ha're started 
working as colonisers and builders. There 
may be few exceptions to it of which I 
do not know. But the overall condition 
throughout the country is that they are 
looting lakhs of rupees. The Government 
&o1ouki endeavour to utilise black money 
through development authorities. This 
money should be used in building the 
infrastructure for the development. 

Moreover, the persons having black 
money should be allowed to sell particular 
protion at market price, and the remaining 
portion should be surrendered to the low 
paid poor person for house building. 

The Govemment will have to look 
into the problems of slum dwellers. S~cial 
education should be imparted to them. 
Construction of unauthorised colonies 
should not be allowed. Often the 
Government officers are behind the 
construction of such unauthorised 
colonies. Every State launches a drive to 
demolish such construction. The 
concerned Minister delivers high sounding 
speeches and makes statement through 
newspapers with their photographs to 
show that he is very strong and the 
bulldozer is likely to be operated there. 
But no action is taken against these 
officers. The officers who take bribes 
from the poor and allow such 
unauthorised construction should be 
penalised. The National Housing Policy 
cannot be good unless the Government 
thinks over improvement of slums. The 
improvement of slums does not require 
operation of bulldozers in all the slum 
colonies and construction of new buildings 
thereafter. For this sak~ it is necessary 
to provide sever facility, drinking water 
and civic facilities. As some of' the 
utensils in the kitchen are black, some 
others are white and so on. All are not 
alike. But none of them are inferior. On 
this analogy, basic facilities should be 
provided in slum colonies. The policy, the 
Government has 'adopted so far for 
improvement of slum is that first demvlish 
the houses and then construct new ones. 
Thereafter (Interruptions) Similar thing 
happened in Agra. In such a condition 
I was compelled to protest it. Houses 
should not be demolished in the name 
of beautifications. If there are such cases, 
houses should be provided to the 
displaced person. All out efforts should 
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be made to adjust and accommodate 
houses built in unauthorised colonies. 
The unauthorised colonies should be 
regularised. 

The Government should take certain 
measures to give social justice to the 
slum-dvvellers and prevent illegal 
possession of their land. 

At the end. I would like to point out 
that the condition formulated to approve 

. the land layout maps are very strict. The 
common people have the impression that 
they cannot get their layouts approved 
without bribes. The Government should 
make simple procedure for it. 40 years 
back the maps of the local bodies 
consisted simply lines and a diagram. 
Later on. role of engineers and 
technicalities increased. Now the situation 
has come to such a pass that the total 
money paid to engineers. architects. 
advisers, beautifying authorities is almost 
equal to tile cost of the building. 

Those who can afford must afford 
but a simplified procedure should be 
adopted. The Government should prepare 
some approved maps for 50, 100 and 
200 square yards of plots in each city 
sc· that those who want to cO.lstruc;t their 
house can do so on the basis of these 
approved maps without any approval and 
the govemment will not interfere in it. 
They will have to deposit the requisite 
fee only. 

Besides it. I would like to conclude 
with one thing that specially in Uttar 
Pradesh, the policy is very much 
contradictory. The minimum limit of 100 
or 120 yards has been fixed there. They 
say that the map will not be approved 
for less than that limit but the development 
authorities there conutruct th J hOLises in 
45 square yards. When a poor person 
tries to construct a room on that, the 

permission is not granted. What more 
basic contradiction can be there that the 
government construct the house under 
that law and when it is· sold the law 
becomes an obstacle in the way of 
constructing the upper storey. Such 
contradictory law should be reviewed and 
then it should be amended accordingly. 
With these words, I conclude. 

SHRI KRISHAN DUn 
SUL T ANPURI (Shimla): Mr. Chari man 
Sir, I rise to support the resolution 
regarding national housing policy 
presented by our hon. Minister Shrimati 
Sheela Kaul ji. 

There was a slogan in our country, 
'Maang Raha Hai Hindustan, Roti, Kapra 
aur Makan. After 1947, all the houses 
in the cities have been constructed by 
the big capitalists. The capitalists have 
usurped the big parts of land in the cities. 
Today. when we go to a city or any part 
of it, we can see that whether it is 
Connaught Place of Delhi. Mal Road of 
Shimla, Bombay or Calcutta. the poor. 
Harijans and Tribal's have not been given 
any land. This thing does not end here 
only but when we go to villages we see 
that huge amount is allocated for the 
development of villages under Indira Awas 
Yojna and Jawahar Rojgar Yojna. Under 
Indira Awas Yojna Rs. 12000 is given to 
construct a house on a plot and 8-9 
houses are' constructed in a block. 
Keeping in view the population. the needy 
persons are still deprived of the house. 
As Shri Mur1i Deora ji had asserted that 
even today there are crores. of people 
who do not own a house. 

I belong to that community and that 
category, which is called Scheduled Caste 
or Scheduled Tribe. Whenaver I go on 
a tour to some villages, I observe that 
they are stilliving in miserable condition. 
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The tribal people who used to live in 
jungles without a house have now bee'n 
deprived of their right to live' there due 
to the large scale destruction of the 
jungles. 

As far as the economic condition 
of the country is concerned, it will not 
improve unless the Government takes 
over the ownership of city land. The main 
reason of the rise of big capitalists is that 
they buy big pieces of land in cities, 
construct big buildings and rent out them 
and in this way they earn profit. The poor 
perosn can not buy even a single yard 
of land as the price of land has increased 
too much. 

We are failed to understand that 
how we will be able to provide houses 
to these poor people but I would like to 
say "t/lat we want to help the poor. In 
reply to a question today itself the hon. 
Minister has stated that poor people were 
given land. I would like to tell him that 
neither the poor people have got land nor 
they have constructed their houses. 
Thousands of such cases are pending in 
the Supreme Court, High Courts and 
District Courts which do not have any 
time bound programme for disposal of 
these cases so do enable us to provide 
houses to the poor people today, the 
situation in the villages is very grave. The 
poor people wish that they may get land 
and house. The people of India do not 
have right to construct their own houses. 
How can such type of situation can be 
tolerated. We have been elected to this 
p.:uliament. We shOuld ponC;cl' O\i~r that 
to which direction the country is going 
and who are the people being benefited. 
There are so many people who evaded 
the taxes of cr6res of rupees and tax 
comes from the salaried class or fixed 

income groups. People, who are not 
paying income tax and involved in black 
marekting are making this country poor. 
Government should take stringent 
measures for proper realisation of income' 
tax and funds collected by it should be 
spent on h.ousing. People move to 
tribunals when they are caught for tax 
evasion. They move to Supreme Court 
and High Courts and thus matter remains 
pending for years. 

I would also like to say few more 
words. 

Hon. Minister, madam you are 
given an important department. Shelter­
less women in our country have great 
hopes from you. Just now a minister is 
the Punjab Govemment, Shri Umrao 
Singh ji was sitting here. He was saying 
that he had no house of his own. The 
time of last govemment was good when 
they had allotted accommodations for 
their people. Our Government has not 
given permission to form even any society 
and today there are several MPs, who 
do not have house of their own. Several 
people -come to MPs and request for 
accommodation in Western Court and 
later they leave the hostel quietly and we 
have to pay their renl. 

I would like to say that bureaucrats 
take advantage of this facility. You visit 
the houses of the public representatives, 
they even do not have the sweepers to 
clean the surroundings and they have to 
make their own arrangements. I would 
like to say that it should be monitored 
properly. 

Alongwith, I would like to say that 
you have allocated crores of rupees for 
the welfare of Scheduled Castes and 
Scheduled Tribes. They should be given 
housing facility. You go to the Delhi 
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Railway Station you will find that many 
people sleep on the footpath, you should 
provide houses to them. law should be 
enacted for restricting the selling of 
houses allotted to poor people. Other 
people buy these houses allotted to SCI 
ST, such guilty persons should be 
punished only then the poverty can be 
alleviated. This law should be implemented 
strictly. These days Housing Boards of 
the Government also buy land from 
farmers like big builders. Most of the 
villagers do not know the procedure. 
There are several people from Haryana 
and adjoining areas of Uttar Pradesh 
they give money to big builders and they 
in turn purchase lands from poor people 
and construct big houses there and sell 
those on high rates and thus earn crores 
of rupees as profit. Today a bag of 
cement costs Rs. 115 and rates of bricks 
have risen four items and thus poor 
people cannot construct cemented house 
of their own. They construct their dwelling 
where they find material for it. 

Sir, now I would like to say some­
thing about Himachal Pradesh.A" the 
mud houses were washed away there 
due to heavy rains recently. Thousands 
of houses have been reduced to rains 
in many area Solan, Ku"u and in the are'a 
of Dhumal ji. A" the houses have crashed 
down and there has been a great loss 
of property and life. Several tourists, who 
ware en their '/isit te this St~tc} died and 
their vehicles washed away with the flood 
water. I would like to say that problem 
of housing is very serious in our country 
and State Governments should be given 
more funds for it. I would like to c;uggest 
that people who have black money should 
be given permission to construct houses 
in as many numbers as they want and 
later on these should be nationalised. It 
wi" be good if we will be able to extract 
this untilised money. We have to think 

about it as we are responsible for the 
upliftment of the society and poor in the 
country. There will be no MPs, M.l.As 
or leaders' if efforts will not be .made in 
this regard. 

Sir, I would like to say that enacting 
any law will be useless if it is not 
implemented properly. I request the 
Government to ensure the fulfilment of 
basic needs like food, clothing and shelter 
of the people. Only then our country can 
make progress. Helpless tribal people 
are not given the minimum wages and 
are exploited by contractors. These people 
work in construction work of buildings 
upto late in the night but after the 
completion of construction, they are not 
allowed to enter the house on the ground 
that they are tribals and SCs. I would 
like to say that such practices should be 
stopped. Economic and social upliftment 
of poor and backwards is in the interest 
of the country. 

Sir, the housing policy presented 
here is very good but I request you to 
remove the criteria of Rs. 12000 for 
everyone whether one belongs to SCfST 
or any other group so that he may be 
able to construct his house. The funds 
allocated for vi "ages is swallowed by 
corrupt officials in the drafting of plan etc. 
Now I would like to say something about 
cantonments. These areas have many 
problems. There are four cantonments in 
my constituency. The Act enacted by 
Britishers in 1924 is still prevalent there. 
You cannot put even a brick without the 
permiSSion of ~antonment authorities even 
if a house is crushed down in these 
areas. I request you that common public, 
residing there should be given right to 
construct and repair their houses, 
cantonments authorities take months ana 
sometimes years for giving permission 
to built or repair the house and the 
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resideQts of such areas face great 
difficulties. The problems of people should 
be solved while maintailling the beauty 
and cleanliness of the city. I would like 
to say that permission to set up small 
and cottage industries should also be 
given in these areas. 

I would also like to make a humble 
submission that surplus land of Railways .' 
lying idle and vacant should be allotted 
to poor people to construct their houses. 
Thousands of acres of such surplus land 
is available near the Pong "(jam and at 
other !1lany places all over the country, 
which can be utilised for this purpose. 

I hope that Govemment will consider 
the suggestions given by me and with 
these words I support the housing policy. 

[English] 

MR. CHAIRMAN: I have to make 
a request. Totally 33 Members have to 
participate and we have got only three 
hours. So, I request the han. Members 
"to limit their speech within ten minutes. 

[Translation] 

SHRI NITISH KUMAR (Barh): Mr. 
Chairman,' Sir, today we are discussing 
National Housing Policy in the House. 
Houisng is one of the most important 
requirements besides food and clothes 
but today most of the people in the 
country do not have roofs over iheir 
heads. This problem is of two kinds -
urban housing problem and rural housing 
problem. According to a survey conducted, 
if pucca houses are built for all, the entire 
top soil will be covered and the land for 
the cultivation will be no more. 

Now pucca houses are replacing 
the kuchcha houses in the modem times, 
a particular environment-related problem 
may crop up, while formulating a housing 
policy this aspect should also be kept in 
mind. These days people compete with 
others in making pucca houses, those 
villages are also going in for pucca 
houses which do not even have electricity. 
We remember that people could live in 
those kuchcha hooses during summers 
but it is being difficult to live these day 
in those pucca houses especially women 
who have to live their lives within the four 
walls of their houses and their' conditions 
is deplorable. 

Sir, the building material~ also need 
to be researched. Some things should be 
kept in mind as to what building material 
should be used in which area and what 
material is proper from the envir'on:nent 
point of view. The measures should be 
taken to check the top soil from getting 
damaged in the name of making houses. 

There is a different kind of problem 
of making houses in cities. Shri Murli 
Deora just said that people in Bombay 
have to walk for one and a half hours 
to reach their working places though, 
there is enough land on which houses 
can be constructed. The area where we 
live in New Delhi has single bungalows 
spread on unnecessary large tracts of 
land. We have seen it with our own eyes. 
Each bungalow is built on 6-10 acres of 
land whereas on the other hand, many 
people do not have roofs over their 
heads. That is why so many jhuggis­
jhompries and slums are mushrooming 
whereas on the other hand there are 
spacious bungalows. I would like to give 
a suggestion in this regard. If the 
govemment is genuinely interested in 
providing houses to everybody they will 
have to have a beginning somewhere. 
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Different categories of houses have been 
made for ministers, members of parlia­
ment and officials. Somebody is entitled 
to type-V while the other is entitled to 
type-IX. The Ministers, Members of 
Parliament or offICials get spacious houses 
depending on the posts they are 
holding.There are such big bugalows 
situated on Akbar Road and other places 
covering big tracts of land. A multi-storey 
building can be constructed there by 
dismantling 4-5 houses there. All the 
Ministers and Members of Parliament 
can live there. It will lead to a cut in the 
expenditure being incurred on their 
security. These days it have become a 
trend that the more security a person has 
the more important it makes him look. 
If a person really deserves to be provided 
security only then he shoLild be provided. 
All the VIPs can live together in that 
multi-storey building which would cut 
down the expenditure being incurred on 
lights, neon lights, security etc. We have 
shortage of electricity also. This way, 
electricity will also b9 saved. 

A few days back I had gone to 
meet a party colleague in Bombay. He 
told me that he had bought his flat for 
Rs. 80,000, twenty years back and today 
it is valued at Rs. 2 crores. You could 
U'lderstand how difficult :t is for a 
serviceman to buy a house. He cannot 
live on pavement. You may forget about 
metropolitan cities like Bombay and Delhi. 
We can direct our attention to townships 
and State capitals also. In the capital 
Patna of our State, each house is valued 
at Rs. twenty to twenty five lakhs. Houses 
worth Rs. 50 lakh are also available. I 
invite Sheela Kaulji to go and see for 
herself that places having houses worth 
Rs. 20~5 lakh are so congested, that 
har vehicle would not enter the area. 
Once I chanced to visit such an area and 
I noticed that there were tube lights and 
switches. As it was Quite hot I asked 

them to switch on the fan but I was told 
by the people of that house that there 
is no electricity. The . lanes in that area 
are so congested that there is no space 
even for the electriCity pOles to be 
installed in that area. 

The Govemment should see to it 
that the houses are constructed in cities 
in a systematic manner. The Govemment 
need not construct houses because we 
have seen the many D.D.A. construct 
houses in Delhi. They do not invest even 
the 75% of the total cost. There is no 
such thing as Quality in the houses 
constructed by them. The same thing 
applies to other Housing Boards at other 
places also. Whereas in this day and age 
of competition we should have good 
Quality houses. But we do not suggest 
that D.D.A. or HOUSing Boards should 
construct houses after nationalisations of 
such institutions. The Govemment should 
construct houses and should fix a criteria 
that a particular number of houses are 
to be built at a particular place and a 
particular tract of land is to be earmarked 
for making roads etc. Anybody who is 
interested in making houses can do so. 
If a private Builder wants to build houses 
than the contract should be subject to 
a condition that a fixed percentage of 
houses will have to be constructed for 
people of low-income group also. But 
there is no such condition in the National 
Housing Policy. Shri Ghafoor' is present 
here who has been a Minister of Urban 
Development. He says that people who 
have black money invest it in real estate. 
The Government should consider the 
suggestion of giving a relaxation to them 
in building houses. The Government 
should ensure as to what kind of houses 
are to be built and how many people 
should make houses for how many 
categories etc. Anybody who is willing to 
build houses on this basis can do so. An 
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amount should be fixed for it and there 
should be a policy for this. A regulation 
should be formulated to make sure that 
the sale of houses would entail imposition 
of taxes in order to eam revenue for the 
Govemment coffers. 

Secondly, a society by the name 
of N.B.O. had been constituted by the 
Ministry of Urban Development which 
was functioning well. The work of this 
society was to decide the kind of houses 
to be built, their design and the kind of 
building material to be used. As per my 
information, several awards have been 
given to this society. it was getting 
intemationally recognised but I do not 
know what came of Shrimati Sheela Kaul 
that arrangement was made to disband 
NBO. A new SOCiety has been set up to 
please highly placed officials in 
Govemment jobs. There is no mention 
of this in the national housing policy. 
NBO has definitely been mentioned. 
Through you, I would like to ask the hon. 
Minister to tell us as to what has been 
the role of NBO and if its work has been 
commendable it should be protected to 
enable us to face the challenge facing 
the country at present. . 

Mr. Chairman, Sir, you are aware 
that Latur had been rocked by an earth­
quake of great magnitude emd I have 
also f81t 15 tremors of light or strong 
magnitude in Delhi for the last 4-5 years. 
The houses should be strong enough to 
withstand such tremor of earth-quakes. 
NBO had conducted research work in 
this regard but efforts were made to 
ciscourage it and disband it. I would like 
to know the reasons as to why a new 
private society is being encouraged to be 
set up by the Government. 

Sir, I would conclude by saying that 
if the Govemment wants to provide 
houses to people of the country it is 
difficult even to solve the problems of the 
people of this city. The backward areas 
of villages do not even have basic 
amenities including roads etc. The people 
of those areas were provided houses 
under Indira Housing Scheme. but today 
after 5-8 years those houses are not 
even worth living in. I am of the view 
that Indira Housing Scheme needs to be 

. revamped and the beneficiaries should 
be provided funds to construct houses. 
So, in view of the above a National 
Housing Polcy should be formulated. The 
policy should have specific details fixing 
a number of houses to be constructed 
witthin a fixed time frame. 

So far as the evaluation is 
concerned there should be a clear policy 
in eveiy five years to decide a certain 
number of houses to be provided with 
a clear target alongwith the details as to 
how many houses would be built with the 
assistance of the Government and how 
many would be built by promoting private 
agencies. Besides, in what manner. other 
people would be helped who are 
il'lterested in making houses. 

A continuous research work should 
be undertaken in order to devise and 
develop other building materials which 
can be used in place of baked bricks, 
other than wood and earth, because it 
is necessary from the point of view of 
prolect" ,n of environment so that in the 
days cc,ming ahead, in view of growing 
populations? we have to arrange for food 
as also protect this earth and its flora. 
From environmental point of view, we 
should pay attention to develop new 
building material keeping in mind all 
these factors. With these words, I 
conclude. 
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[English] 

. 
SHRI AMAL DATTA (Diamond 

Harbour): Thank you. very much for giving 
me an opportunity to speak on National 
Housing Policy. It is a subject of great 
importance to which very little time has 
been devoted in this house, probably none 
at all so far. I understand that a National 
Housing Policy was earlier framed. in 
19~ which was approved by the Rajya 
Sabha, but possibly was not discussed 
in this House. So, pertlaps it is for the 
first time that a housing policy is being 
discussed. Now the importance that the 
,Govemment attaches to it, is shown by 
the fact that this has been done pursuant. 
to a Resolution of, I think, U:N.O. and 
that Resoution has been passed also in 
November 1988. It is now in August 1994 
that this House has been presented with 
this Policy for a discussion. Six years 
have gone by since United Nations took 
a resolution that every nation should 
have a housing policy. The global shelter 
strategy adopted by the United Nations 
in November 1980 calls upon different 
Government to take steps for the 
formulation of a National Housing Policy 
to achieve the goals strategy. So this is 
the urgency which the Government has 
now been able to show. 

Next comes the fact that this policy 
was formulated by the Ministry concemed, 
maybe two years ago. I was invited for 
a discussion by the Ministry and whatever 
lacunae pOinted out during that discussion, 
particularly by those of us in the 
Opposition, the same lacunae remain 
ellen now. No corrective steps have been 
taken pursuant to the discussion in which 
we took part which lasted for about two 
or ttlree hours. So the Government is 
totally impervious to taking ideas from 
other people and they go on doing the 
same thing in the same way. This is the 
most atrocious way in my mind. Sir, so 

far, this policy document is really a 
catalogue of statues of good intentions 
of what should be done. This will be 
effective, this document can be of a 
document of India, China or Burma, Sir 
Lanka or anywhere in South America. 
Any of the developed country can come 
out with this. But what is the distinctive 
feature of India? Nowhere in the 
document, does it reflect how Indian 
housing is to be developed to give shelter 
to those people who do not have a house 
or do not have adequate sheHer? How 
does it vary depending on the regions? 

India is a vast country having so 
many climatic conditions. So, how will the 
policy be developed? Will it be the same 
type of housing in Kashmir, or Himachal 
and will it be the same type in Bengal 
or Orissa also? That is not possible. No 
one has given any thought to it and I 
said it agian and again in that discussion 
that the Minister had called, that nobody 
had applied his mind. Today also the 
same situation prevails' that this 
Government has not been able to apply 
its mind. They must have taken bits and 
pieces from here and there and put them 
all together. 

So, this is the policy which we are 
supposed to discuss! It is not a policy 
at all! The good intention of the 
Government is this that they would provide 
housing for all. Very good. The backlog 
is 31 million housing units and ten million 
will be added by the time the Eighth Five 
Year Plan period ends. It may be more 
than ten million, may be about 20 million. 
So, 51 million houses will be made 
availaol& or ptOople .... oLlld t:.e helped to 
acquire ey1 million housing units. That is 
more than five crores, and how will it be 
done, when will it be done, what will be 
done, nothing is said! What is the time 
frame for putting this policy in .operation? 
Do we have a policy for the next century 
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or one decade? There is a lot of 
difference. By this policy, are we going 
to be able to house all those who need 
houses today or at the beginning of the 
Eighth Plan Period and those who will be 
added to that category after the end of 
the Eighth Plan period? If it is only those, 
then it is 51 million. When is the 
Government going to complete those 51 
miIion housing units? If it takes one or 
two decades then another two, three or 
four Plan periods will have ended. So, if 
in each Plan you add 20 million houses, 
then what win be the total position? It will 
be nothing. Nothing has been discussed. 
They have not applied their mind at all. 

They say that there will be 
upgradation of technology. What is that 
technology? From where will they get it? 
Where is it available today? Are we going 
to put people on research 'and wait till 
they develop that technology? Is that 
technology available? If it is available 
why has it not been put into use today? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): It is being used. 

SHRI AMAL DATTA: Where is .it 
being used? Very well, I am very glad 
that it is being used. When the Minister 
says so, I must take that for granted. But 
where is it being used? How much of it 
is being used ancr-in that case- why is 
it not being used more? What will be the 
Government's role in upgrading the 
technology in extending that tecl)nology 
to the people and how will it be done? 
Will it be done in cooperation with the 
State Governments, with the local 
authorities, with the Panchayats and how 
is that linkage to be established? That is 

the crucial part, that the Government 
today has no linkage with the village level 
institutions. In fact, there are no effective 
viUage level institutions in most of the 
States. 

So, this is something which they 
have said that this is to be done in 
cooperation with the-;he Ministry or Urban 
Development will do irStates and some 
other Ministry. They have mentioned it. 
But they have not mentioned the 
Ministries which can and most effectively 
work in the rural areas in order that 
people do go for housing in rural areas 
and those who work in rural areas and 
stay in rural areas. So, that strategy has 
to come out from different Ministries, 
those Ministries which are working in the 
rural areas directly, the Ministries of 
agriculture and Rural Development. They 
do not seem to have any linkage with 
this policy. There is none. They are 
saying that a village home-according to 
their model home-will consist of 135 
square metres of which 20 square metres 
will be land area. That is approximately 
850 or 900 square feet. 

16.00 hrs. 

And the plinth area of the hou3e 
he occupies is about 20 sq. m. which is 
about 200 sq. ft. So, what remains with 
the owner of the home is about 700 sq. 
ft. or less which will be for other purposes 
like gcing around etc. They will not have 
any land to grow anything at all. Now, 
the Government of India in their 
beneficence have set up an Institute in 
Hyderabad, called The National Institute 
of Nurtrition and if the Ministry of Urban 
Development knows about this institute, 
it would have studied the 
recommendations of this institute. They 
say that for proper nutrition, every home 
in rural area must have a nutrition 
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garden. The Ministry of Health says that 
every home should have a small patch 
for growing herbs for herbal medicines. 
What is the requirement for that? That 
requirement has not been taken into 
account at all. I' think, it is because of 
sheer lack of ima'gination and total 
ignorance. 

This is very strange to me that 
many of these things that I am ~aying 
today had been pointed out in that 
meeting two years ago and they have 
not bothered about these things. If 
they wanted more elaboratlOfl I would 
have definitely given them. But, nothing 
has been done to improve upon in this 
regard. What is the time frame? They 
are saying that 20 per cent of the total 
resources required for rural housing 
will come from institutional finance. 
How much is that 20 per cent? How 
much are they going to allOCate and 
how much is that 20 per cent of that? 
No figures are there excepting these 
two or three figures which I have just 
now mentioned. There are no figures 
and no idea has been given as to 
when do we see that all the Indians 
are housed, when do we see that 
everybody in the country is housed 
and if not everybody, then at least 90 
per cent of the people are housed. 
When do we see that? In which 
century do we arrive at that position 
following this policy? This is what we 
are interested in. We are not interested 
in all these platitudes, all these 
catalogues or good intentions. What 
can be done or what should be done, 
these are all available in the various 
documents published by the United 
Nations. They have taken them and 
jllSt put them here together. There is 
no Indianness in it, nothing indigenous 
in it and no idea or no imagination in 
it. 

16.02 hrs. 

[SHRIMATI SANTOSH CHOWOHARY in the 
Chaitj 

How are they going to make the 
finance available to the National Housing 
Board? That institution has SO much 
money available with it, which it was not 
able to use or did not use and it lent 
a very substantial part of it to fuel the 
scam. I think, about Rs. 300 crore was 
the money which went out of the National 
Housing Board for the share market 
through various channels. Now, this is a 
very funny situation that in a country 
where there is a housing shortage 
admittedly and when this s:-'ortage is of 
long duration, the Government have set 
up an institution for house financing, which 
has the funds, but it does not spend 
funds for housing. They lend it for other 
purposes, for speculation etc. Now, if this 
is the type of Government we have, then 
what is the good of having a policy at 
all? Whatever Policy is adopted will only 
be utilised for the purposes of taking 
away funds from the public exchequer for 
various dubious purposes, for personal 
gains etc. But apart from that this Policy 
document so far, as I said earlier, is not 
a POlicy document at all. It is only a 

. catalogue of what should be done, what 
ought to be done and what should have 
been done, as suggested by the other 
people. All these things have been put 
together as a Govemment policy. 

There must be a focus. Are we 
going to deploy the Government resources 
only for the poorest group of people, for 
the lowest income group of people? Then 
you say so, and say that all right, for 
middle class and affluent classes you are 
not going to do anything and that they 
should look after themselves. You say 
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that these are the kind of institutions 
which they may have and you will not 
be an obstruction to that and you will 
allow them to have those institutions. . 

rn Delhi, this Government which is 
saying today that they are formulating 
this policy, have prohibited the private 
housing for a long time. In Delhi, there 
are only two types of housing available 
to the people in the MCD and the NDMC 
areas. One is through cooperatives and 
the other through DDA. I understand that 
the cooperatives were allowed to be 
registered up to 1977 or 1978 and then 
no registration was allowed for five years. 
Then for a short period of one year, 
again registration was allowed. Even 
now, out of those who have registered as 
the cooperatives in 1978, all have not got 
land. Out of those who have registered 
five years later, in 1983-84, only a few 
have got land for building. So, people 
have been waiting for ten ye~rs and even 
fifteen years after forming cooperatives 
for getting land. This is the Government's 
housing policy. The policy is that only 
cooperatives will get land but then you 
freeze the land, you do not allow them 
to' buy land, you do not allow anybody 
to buy land, and people are waiting, after 
registration of cooperatives, for even 
fifteen. years. That is one aspect. 

The other aspect is DDA. DDA 
have taken money from people for self­
fi:lanc~o houses. Ev.m peop:e wf)o have 
paid fifteen years or twelve years ago, 
have not got houses yet. So, this is how 
they are wanting to keep everything 
within their control and grip. That is why 
the housing sector has become choked. 
Prices of houses, prices of real estate 
have gone sky high. The Government's 
policy has been to restrict the supply of 
housing-land and houses. But that 

Government has now come up with a 
very good intention, with a well-worded 
document, ~aying that it is their intention 
to increase the supply of land. Why don't 
you show it at home? The horne of the 
Central Government is Delhi, and what 
is happening there? I understand that a 
policy document has been prepared by 
the Ministry of Urban Development more 
than a year ago which says that more 
land would be made available for the 
purpose of housing in Delhi. That policy 
document is lying either in the Ministry 
or somewhere else-In the PMO or with 
the Cabinet. It has not come out. It has 
not been approved and no decision has 
been taken. This was done because I 
suppose there was some p~essure from 
some quarters that people have been 
waiting for housing . land and for houses 
or flats for ten to fifteen years. So, some 
pressure had come from somewhere and 
some document was produced. But again 
there was nobody found who would be 
able to apply his mind and take a 
decision.So, with this policy document, 
we will not get anywhere. For one thing, 
it is not a policy at all. There is no focus 
in it. If the Government wants to give 
houses to the homeless, they must say 
that it is here that they will do something 
and they will do everything; it is here that 
whatever resources they can mobilise, 
they will put it here to house the horneless, 
and so far as others are concerned, let 
them look after themselves. They must 
consult the Agriculture Ministry to know 
what is the housing requirement and the 
land requirem'3nt for villaqes. It is no 
longer there that you just· build the 
houses. That concept has gone. New 
concepts have come to stayvvhat is the 
environmental requirement, what is the 
ecological requirement. how much land 
do we lose if we allow one-third of an 
acre to each person, for each house in 
the rural area. If fifteen million houses 
are going to be built and assuming that 
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all of them are in the rutal areas, it will 
mean that we shall lose, say, sixteen 
million acres of land, which is about 
seven or eight hectares of land. 

But it is well worth sacrificing that 
land because if we can upgrade our 
agriculture only by 10 per cent-and it is 
possible today-and if we can work that 
much agriculture land into housing land, 
then we can compensate for the loss in 
agricultural production. And not all of it 
is going to be lost because what I am 
proposing and what the proposal of the 
National Institute of Nutrition is that they 
will be growing their food there rightaway. 
Then there will be an outlet for the 
household energy for growing its own 
food and that will give them the nutrition 
which is required and which they do not 
get in villages. 

Madam, you will be surprised to 
know one thing. I go to the villages in 
my constituencies. Six out of seven parts 
of my constituency are in rural areas. 
They get much worst kind of vegetables 
than we get in the city. All vegetables 
protluced in the villages are not consumed 
or sold in that village. First of all they 
are purchased by the traders from the 
cities. They take them to the city market. 
From there the vegetables come back 
again. By the time they come back, they 
have lost all their valuable properties. A 
fresh vegetable, nutritiously, is much 
more superior to the same vegetable 
after seven days or even after three days 
in some cases or even after tow days 
in some cases. 

Villagers are left with the worst kind 
of fruits which they are growing or their 
neighbours are growing. If they grow, 
they might eat. If their neighbours are 
growing, they cannot eat that fr'.'it. That 
fruit will go to the city market and then 

it will come back. This is what is 
happening. 

I am pointing out only one instance. 
But there are so ma"ny other such cases. 

Have they consulted the building 
institute people as to how the building 
has to be upgraded or what has to be 
taught? If the villagers .are taught to build 
their houses, it is not difficult to build. 
What will the villagers do in their own 
houses? May be there are some 
specialised people. There could be a little 
more specialised people.· If the 
government made available only the 
builiding materiarnot even the building 
material but only some of the main 
building material4hat will be good enough. 
I made that point in that meeting. You 
do not try to provide even a full house. 
No, that is not required. The labour 
component will be provided by the 
viillagers themselves. Let them . do it 
themselves. Just teach them the 
rudiments of house-building and they will 
pick it up. Just provide them with the 
main building materials. Even if you 
teach them how to grow bamboos or how 
to grow trees that give timber with which 
we provide them material, or how to bake 
the bricks when the bricks are required, 
it is sufficient. They can do it. Only you 
have ~o teach them. You take the 
technology to them. Give them a little 
time to develop their skill and to start 
understand the process. They will do it 
themselves. 

Madam, this is a document which 
if ever it is put to use, the only use it 
will be put to is setting up financial 
institutions, channelising money into them 
and taking them out for their private 
gains. 

So, this policy, as I say, is no policy 
at all and I cannot support it. 
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[Trans/ation} 

DR. S. P. YADAV (Sambhal): 
Madam chairperSon, the National Housing 
Policy is being discussed here. As per 
the rules of Economics, housing is an 
item of necessity. Food and clothing are 
the two other necessities but the 
Government of India has no policy about 
food, clothing and shelter. The 
Government is even lacking in its will 
power to enforce these policies. It makes 
policies on papers alone. This will not do. 

The country's growing population 
and trend of migration from villages to 
cities strengthen our apprehensions about 
how can the small townships or big cities 
accommodate this migrating population. 

Today's housing policy can be 
divided into an urban housing policy and 
a rural housing policy. There is a great 
difference between urban and rural 
problems. With regard to Urban housing 
policy. Sultanpuriji was just now saying 
that the Member of Parliament, Sardar 
Umrao Singh ji has not got any 
al~commodat:on so far. Thf; Chairman 
Housing, Lok Sabha allots houses to the 
Members of Parliament. Today, people 
have iUegaily occupied accommodation in 
North Avenue. Ex M.Ps are living there 
but the Government does not have the 
""ill power to get evacuated these houses 
from such illegal occupants and allot 
those to the Sitting Members of the 
House. We can well understand the 
predicament of the common people if 
justice can not be done to a Member of 
Parliar,1ent. 

I understand that the land mafias 
have encroached upon the GDA and 
DDA Land under the housing policy in 
vogue in cities. The area of land under 

their illegal occupation can be ascertained 
from the GDA and DDA but this 
Government is incompetent and does not 
have the guts of relieving that land from 
the land mafias. In other words,1 can say 
that these land mafias enjoy the patronage 
of big guns of any creed. This is why 
there are rampant kidnappings around 
Delhi and Gaziabad today. This all is the 
handiwork of land mafias who have let 
loose terror around Delhi and the 
Government can not control them or 
utter a word about them. 

Through you, I would like to draw 
the attention of the hon. Minister towards 
an incident of dragging the widow of a 
freedom fighter out of her house and 
throwing her belongings on road in the 
Badayun district of Uttar Pradesh. The 
DM of the Badayun district allotted the 
house of that widow of the freedom 
fighter. for opening the office of 
Samajawadi Party to the ruling party in 
Uttar Pradesh and this way Samajvadi 
Party office was opened in Badayun by 
throwing the old widow and her 
belongings out on road. I would like to 
know from the hon. Minister as to what 
is the policy of the Government and 
which policy is being discussed here in 
the House? I may add that there is no 
fun of Sitting here in the Parliament and 
discussing matters it you have no will 
power, no courage to take action. 

People have encroached upon lands 
in towns. The Government orders removal 
of unauthorised constructions and if the 
people of the weaker sections of society 
are involved, the SDM and the police do 
their job and remove them but in case 
any industrialist is Involved. no removal 
takes place. This partisan approach 
applies in every field today. Leaving 
Housing policy aside, though housing is 
the most important problem today and 
that is why the same house is sold to 
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2-3 customers, what is the position of GOA 
and OOA today? GOA and OOA construct 
houses, invite applications, draw lotteries 
and give the applicants the number who 
do not get their houses for years together 
but .;;re charged interest on that. One of 
my colleagues was allotted a house by 
GOA and time schedule for occupation 
fixed at tne cost of 2.75 lakh rupees but 
he has not get any house till date and 
the cost has escalated to Rs. 3.25 lakh. 
They are charging their interest but the 
customer's money has no value. No 
justice is going to be done to them. I may 
tell that the Government has lost its grip 
on the employees working or deputed 
there for the prupose. A tragic incident 
took place recently in Moradabad where 
the roof of the third floor of a school 
building, in which 400-500 children were 
studying, fell down on the second floor 
roof and the latter roof collapsed down 
on the first floor killing and injuring 300-
400 of them and rendering some 
handicapped. I cannot understand the 
policy of the Government. Nobody in the 
Government is willing to talk about the 
common man. After a long time, national 
policy is being discussed here in the 
House. We do not know how this policy 
will be implemented after getting it passed. 

I may also tell the Government that 
it has paid no attention towards the rural 
folk under this Housing policy. There are 
questions like what type of houses can 
be constructed for them. Just now, one 
of my friends said that 12000 rupees 
have been earmarked for Indira Awas 
Yojna. Can the Government provide a 
house in Rs. 12000 in this age of inflation? 
The Government declared from the 
rostrum of Lal Qila that it will brirg down 
inflation within 100 days which it failed 
to do so. Then is it that the building 
material and procedure have become 
cheaper and in view of that you can 
construct a house in Rs. 12000? You can 

not even construct a lavatory in Rs. 
12000 and you are talking of constructing 
a house. The rural people give their hard 
earned mol'ley to the Government for 
acquiring a house. We tlad pledged to 
earmark 50 per cent of funds for rural 
areas when we were in power. The 
Congress Government did not commit 
itself to granting funds for rural 
development. Rupees one crore each 
was given to the Members of Parliament 
for spending in their respective 
constituencies. In 1993, Rs. 5 lakh each 
was given but in 1994 not a single penny 
was given to any MP for the development 
of this constituency. Now, there is no 
question of that. I ask you what policy 
are you formulating in this sacred House. 
What are you doing for implementing it? 
You yourself can see what is the actual 
position. I would like to say that the hon. 
Minister, who has formulated this housing 
policy should herself go and see the 
prevailing situation in rural areas. A 
discussion was supposed to take place 
about the villages ruined by the floods. 
I do not know what happened about it 
because I have come after a long 
gap ..... (interruptions) You have not even 
tried to enquire about the condition of the 
people living there. Many villages have 
been isolated by the floods in Badayun 
district of U.P. due to rising of water in 
the Ganga river. The people of these 
villages lack shelter so I request the hon. 
Minister that while formulating the housing 
policy you must consider the plight of the 
poor Harijan Adivasis, Muslims and those 
people who have no shelter. In cities like 
Delhi you can see the condition of those 
people who are living in slum areas. The 
Government is nC't taking any action 
against the 5 or 6 storeyd buildings 
whereas ceiling has been imposed on the 
rural land. But nothing had been done 
for imposing a ceiling on urban property. 
Is it not a discriminatory attitude of the 
Government towards the people. If it is 
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so, then you seize all such properties and 
buildings. The hon. Minister has left the 
House. One of our colleagues from 
Congress has taken signatures of all the 
hon. Members for getting D.DA Flats or 
plots for the new Members so that they 
can live in Delhi after retirement. One 
joint representation regarding houses was 

.given to the hon. Minister but we have 
not received any reply. When no attention 
is being paid to the joint representation 
of Members of Parliament then }Iou can 
well imagine about the plight of the 
common man. 

Sir, I would like to know about the 
allotment rules of the Govemment. An 
allotment act is there but does it say that 
a flat allotted to a freedom fighter can be 
used as a Govemment office, such type 
of provision can never be there in the 
allotment rules. Whether YQu can take 
action against the lAS officers, how the 
District Magistrate of Badayun had allotted 
this house? I would like to submit that 
if you have a will power to do something 
then you should take action against the 
allotment of this house. As I have already 
told you that many villages in Badaun 
district which have been submerged in 
the water due to floods in the Ganges ..... 
(Interruptions) 

Uttar Pradesh as well as Delhi are 
integral part of the country so we are not 
talking about the housing policy of Delhi, 
but we are talking about the National 
Housing Policy. So we can discuss any 
matter in this House. We can give you 
suggestions and it is upto you whether 
you accept them Gr not. The people of 
these villages have always been struggling 
for their life and they will continue this 
struggle. You will not formulate any policy 
for them nor you have the will power to 
do so but we wnat to tell you that houses 

of the people of Badayun district have 
been isolated by the floods. There is 
large scale soil erosion in 2-3 villages 
named Singhol Phukta Rukhra and 
Bajangi. You are requested to sent your 
team there. Some of our colleagues who 
have. joined congress, please ask them 
to visit that area and report the plight of 
those people. Today these people are on 
the roads. Can the Govemment not give 
some compensaion to them? If some riot 
takes place then compensation is paid 
immediately. But today these people are 
suffering cn account of natural calamity 
and thus have become homeless, can 
the Govemment not give any assistance 
to them so that they can get house and 
food for themselves. 

Sir, I want to make demand through 
you that,p survey should be conducted 
in respect of these three villages which 
have been affected by the floods by the 
hon. Minister or Govemment in Tehsil 
Gunor of district Badaun.Compensation 
should be paid to the affected people for 
their damaged house. I would like to 
conclude after mentioning one-two pOints. 
Please give some facilities to these rural 
people-like providing loan so that they 
can construct their houses as per their 
requirement. There is no use of giving 
this facility under the Indira Awas Yoina 
because the houses constructed under 
this Yojna are being constructed by the 
Govemment and some bungling is taking 
place in the allotment of these htluses. 
The Block Development Officer allot these 
houses to whom he desires and the poor 
people for whom these flats are built do 
not get them. 

With these words I conclude. 

[English] 

SHRI SHRAVAN KUMAR PATEL 
(Jabalpur): Madam Chairperson I stand to 
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support the resolution moved by the 
Urban Development Minister. 

Article 25 (1) of the Declaration of 
Human Rights, 1948 envisages right to 
standard of living including food, clothing 
and shelter. 

Article 5 (e) of the intemational 
convention on elimination of all forms of 
racial . Discrimination contemplates the 
right to adequate housing. 

convention on Elimination of all 
forms of Discrimination against Women 
(Article 14) also contemplates right to 
housing and the Intemational Labour 
Organisation Recommendation No. 115 
deals with worker's housing. 

Housing, a major challenge 
confronting the country and the 
Govemment since idependence, has 
worsened in the last two decades with 
growing population and rapid urbanisation. 
There is an alarming growth of slums and 
jhuggis and illegal colonies in and around 
the large cities of our country and, as 
things stand today,lndia will have 41 
millions people without a proper roof 
over their heads by the year, 2000. By 
this figure itself, we can gauge them 

. magnitude of the problem our country will 
have to face in the next few years. 
Therefore, this problem needs to be 
tackled on many fronts. 

In eariy years of development after 
independence, we were witnessing rural 
population migrating towards big cities in. 
search of better living. However, in my 
perception, the situation has. changed 
and has assumed another dimension 
where we see that fast expanding cities 
are devouring the satellite villages around 
them and causing hardship to poor 
farmers. The lands are being grabbed at 

throwaway prices and this inevitable 
necessitates corrective action by change in 
the existing land laws, particularly the 
Urban Land Ceiling Act, the Acquistion 
Property Act, the Rent Control Act and 
the Transfer of Prop~rty Act. and I feel 
that these Acts need drastic modifications 
in the light of the changed scenario, 
particularly with the introduction of the 
new liberalisation policy. 

While on the one hand, there is 
acute shortage of dwelling projects in the 
urban areas where lakhs of people live 
without proper housing, on the other 
hand, we also see that a number of 
houses, I would say thousands and lakhs 
of houses., remaining vacant because the 
land-owner fears of the sitting· tenants. 
There needs to be a balance between 
the rights and interests of both the house 
owners and the· tenants. Efforts should 
be made for enhanCing the flow of credit 
both by way of mobilisation of additional 
resources for housing by tapping the 
capital market and encouraging savings 
and, at the same time, by credits from 
public financial institutions. 

The negative attitude of the people 
should change and the Govemment must 
popularise the concept of effective low 
cost housing which could significantly 
reduce the cost of construction. 

We had earthquakes in India and 
particularly in the Latur and Osmanabad 
belts and more than 25,000 people were 
left houseless and they suffered 
immensely. So, the Govemment should 
also come up with the new concept of 
housing,· particularly in the earthquake 
and flood-prone areas. 

All legal hurdles for private builders 
should be taken care of so that more 
money could be put in building activities 
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and, at the same time, ensuring that poor 
people are not cheated by unscrupulous 
builders. 

Government could also evolve 
special assistance programme to help 
the weaker sections of society particularly 
widow women, single women, SC people, 
ST people, minorities and those affected 
by calamities about which I Just 
mentioned, in the form of giving reduced 
interest rates for housing and also by 
providing subsidy in kind. 

Then, creating a secondary 
mortgage market in order to attract 
funds, including insurance, provident 
funds. pension funds seems to me a 
good idea. 

Along with the dwelling unit, equally 
important is the provison for basic 
services like potable water, drainage, 
electricity and sanitation. 

It is indeed a pity that in spite of 
the fact that man has conquered the 
Moon, there are over fifty per cent people 
of India who defecate in the open. And 
particularly, when our women folk in the 
rural areas have to necessarily defecate 
in the open, it is really very humiliating 
for us. 

As regards, rural housing, the Indira 
Awas Yojana which is a Central sector 
scheme and which aims at construction 
of dwelling units for the poorest of the 
poor people belonging to SC, ST and 
freed bonded labourers, has not picked 
up. Several Members in the House 
pointed out about the laxity which we find 
in the Indira Awas Yojana. I am sure, 
the Urban Development Minister will 
certainly look into all these points that 

have been raised by several Members 
in the House. 

The long term goal of the National 
Housing Policy is indeed laudable. It aims 
at eradication of houselessness and also 
aims at providing minimum level of basic 
services and amenities to the citizens of 
our country. However, a combination of 
factors like non-availability of land, 
escalating construction costs, insufficient 
institutional finances, non-availability of 
building materials at affordable rate and 
low income of the citizens are basically 
responsible for the poor growth of housing 
in India. 

Yesterday, when the Urban 
Development Minister was moving the 
Resolution, I still remember the words 
she uttered. She said housing as "engine 
of growth and development" of our 
country. I appreciate it very much. I am 
sure, the Housing Ministry will look into 
the factors that I just now mentioned. 
She had mentioned yesterday that the 
aim of this new Housing Policy is to 
eradicate houselessness. At the same 
time, this activity will give employment to 
the people of our country. will encourage 
savings, will increase productivity and will 
certainly try to provide a better quality 
of life for the people of our country. 

All these things are indeed, very 
laudable. I am sure, the Government will 
achieve the objectives with which this 
new Housing Policy is being framed. I 
support the Resolution and I support the 
New Housing Policy. Thank you. 

[Translation] 

SHRI SURENDRA PAL PATHAK 
(Shahabad): Madam Chairperson, there 
is an acute shortage of houses in our 
country. Even today, crores of people in 
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our country do not have houses to live 
in. It is a major problem before our 
country. The living standard of the people 
is not increasing due to the lack of 
houses. The big cities, towns and villages 
in our country have different types of 
housing problems. Due to the non­
availability of houses in big cities, the 
&erving people have to travel 100-150 
kilometres to attend the offices. If they 
are provided accommodation to live in 
they will be at ease to do their work. One 
can imagine about their eff!ciency after 
travelling for such a long distance. Much 
of their time goes waste in travelling. If 
they are provided houses here, they will 
be able to discharge their du.ties in their 
offices with full efficiency. 

Madam Chairperson, there is no 
planning in the construction of new middle 
class residential colonies. The farmers 
convert them into plots and sell them but 
nothing in the name of street is left there. 
The result is that people' have to face 
lot of problems during rainy season. 
There are' no roads and during rainy 
season, there is water logging. Even 
when people after spending lot of money 
construct their houses, they do not get 
basic amenities of life and they are 
compelled to live a hell-like life. ~e 
diseases spread there. Therefore, my 
submission to the hon. Minister is that 
th:s tel"rlency on the part of the farmers 
selling the plots in such a way should 
be checked. A law should be enacted, 
under which it should be made compulsory 
to leave the path ways and the sewerage 
system. The Government will have to 
10Jk inic it. 

New low cost deSigns are not 
available for building houses. Therefore, 
my submission to the Govemment is that 
new design of constructing houses at a 
low price should be provided, so that 

people can construct their houses 
comfortably at this low price. Tile middle 
class people are unable to construct their 
houses due to the non-availability of such 
designs. Besides, 'people have to make 
several rounds of the offices to get the 
map of the House passed but even then 
it is not passed and the employees pass 
the maps by taking bribes. Therefore, my 
submission to the Government is that the 
map department should work 
independently so that the corruption is 
not encouraged. 

Madam Chairperson, the houses in 
villages are not being constructed in a 
planned manner. Neither there are roads 
nor there are proper arrangements of 
streets. The streets are so narrow that 
the people find it difficult to pass through 
them. Generally, there are disputes in 
villages over the issue of thorough fares. 
My suggestion is that specific schemes 
should be formulated for the new houses 
being constructed in the rural areas so 
that the houses are not constructed in 
an unplanned manner and wide streets 
and lanes and other n~cessary facilities 
are provided. Today, the situation is such 
that the houses constructed in the villages 
neither have lavatories nor proper drainage 
system, resulting in water logging on the 
roads and spread of diseases and the 
people find it difficult to sit outside their 
houses. Everyday there are disputes on 
it in the villages and sometimes even the 
major crimes and murders take place. It 
is to be checked. 

There are no consultancy services 
about the designs to those who construct 
houses in villages. Today, the people 
spend a lot in building the houses but 
they do not have any facility like 
ventilators, windows and the size of 
doors in those houses due to the lack 
of proper guidance about designs. My 
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suggestion is that the Government should 
provide the services of at-least a junior 
engineer in each block who can guide 
the villages about the design of the 
houses, strength of the walls etc. Today, 
it is seen that two to two and half feet 
broad or 3 or 4 brick wide walls are 
constructed and more bricks are utilised 
unnecessarily, whereas even the less 
wide walls can serve' the purpose. 
Secondly, the height. of the houses is 
kept low and the slabs fall down after 
some time. What I mean to say is that 
there is lack of technical knowledge of 
constructing houses in villages. The 
people are left with no other option but 
to rely on the guidance of the mason or 
the labour. My suggestion is that the 
Government should make arrangements 
to give training to lhe masons and the 
labourers of the villages so that they can 
be educated to construct such houses 
which will be of low cost, the houses will 
be strong enough and the basic facilities 
will also be available. My submission is 
that the Government should pay attention 
towards it. 

My suggestion is that the houses 
being provided to the people under the 
Indira Awas Yojna should not be 
C;)nstructed in the present·.fashion these 
houses do not have lavatories etc. There 
is no doubt that the people without 
shelter get the houses but these are just 
for name sake because 'Only a small 
room is constructed and handed over in 
which there are no ventilators etc. There 
only benefit is that people get a postal 
address. I think that construction of such 
houses, is merely wastage of country's 
money. If by increasing the cost of these 
houses, the facilities like lavatories and 
kitchen etc. are provided, only then these 
can be worth living.Attention should be 
paid towards this aspect also. Therefore, 

arrangemen~ should be made to provide 
houses worth living under the Indira. 
Awas Yojr'ls. 

• These days, the people who 
construct houses are harassed by the 
.income tax department. If someone builds 
a house by investing two and half or 
three lakh rupees, the income tax 
department people ask them wherefrom 
this money has come and the owners are 
harassed unnecessarily. I would like to 
submit that those who invest in .building 
a house should not be asked anything 
by the income tax department so that the 
people can spend openly in building the 
houses and in this way, perhaps the 
black money of the people can be utilised 
for constructing the houses. 

Madam Chairperson, with this on 
one hand the problem of black money 
will be solved and on the other the 
people will have the facility of residence. 
Attention should be paid towards it also. 

Secondly. I would like to say that 
the builders of the houses constructed at 
the cost of three or four lakh rupees are 
ha.rassed by the income tax inspectors. 
Therefore, my submission is that such 
type of harassment should be avoided 
since these days an amount of three or 
four lakh rupees does not have any 
value. Even a poor person can spend so 
much money in building such a house. 
These income tax inspectors harass the 
people very much in small cities. It 
should be stopped. 

Madam Chairperson, my 
submission is that the house building 
loaris given by ban!<S or HUDCO should 
be given at a low rate of interest and 
these should be easily available. It will 
help in increasing the number of houses. 
It takes a lot of time to get the loan. By 
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the time the loah is available, the 
estimated cost of the' house increases 
manifold. Suppose a person has estimated 
the cost of a house to be two lakh 
rupees, by the time he gets loan, the 
estimate comes to two and half lakhs and 
he has to face lot of problems. Therefore, 
my suggestion is that efforts should be 
made to make the loans available at a 
low rate of interest and it should be 
available soon. 

Madam Chairperson, if certain 
changes are made in the present housing 
policy, we think the problem of housing 

. will be solved to some extent. With these 
words, I conclude. 

[English] 

SHRI K.D. VANDAYAR (Thanjavur): 
Madam, Chairperson, I rise to support 
the National Housing Policy. Housing is 
a major challenge confronting the country 
and the policy planners. There is an 
alarming growth in the number of slums 
and pavement dwellers in major cities 
because of lack of housing. There is a 
rough estimate which says that nearly 
about l! 1 million people do n()t halfe any 
roof over their head and even without 
any common facilities. 

I Would like to give a few 
suggestions in order to surmount the 
difficulties of housing finance. The 
Government must popularise the concept 
of low cost housing scheme and 
encourage to substitute cheaper building 
materials which could reduce the cost of 
construction. The construction technology 
should take advantage of the availability 
of local materials according to the climatic 
conditions should be used. As mentioned 
in the Policy docurnent, there should be 
commercial production of innovatiwe 
materials with the use of industrial wastes 

like ,fly ash, red mud, phospho-gypsum 
as well as agricultural wastes. It is time 
to give a serious thought for pre-fabricated 
construction, substituting wood items by 
pre-fabricated concrete components like 
columns, beams and complete floor slabs. 
Pre-fabricated construction is already in 
vogue in countries like USSR and in 
other foreign countries. 

The Global shelter strategy adopted 
by the United Nations, in which India is 
a signatory, calls upon different 
Governments to take steps for the 
formulation of a National Housing Policy . 

Now, our Govemment has brought 
this N.H.P. to assist all people, in 
particular, the homeless, the inadequately 
house and the vulnerable sections to 
secure for themselves an' affordable 
shelter through access to developed 
land, building materials, finance and 
technology. So, the Govemment should 
concentrate both on urban slums and the 
rural housing. 

In rural areas also, Kuchcha houses 
like shanties shoot up like mushrooms 
wihtout any basic facilities like drinking 
water, sanitation. lighting and. road links. 

. In order to get ride of these slums 
in major cities and major towns, the 
Government should construct dormitory 
type of accommodation for labourers who 
cannot afforced to have individual flats. 
The dormitory should have common 
kitchens and common bath and toilets so 
that the labourers can spend their night 
and also do the cooking as they cannot 
afford food from the hotels. Similarly, in 
big cities and urban towns, night shelters 
should be provided by the Municipalities and 
the Governments, as the villagers and 
labourers who come to city for work and 
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stay ovemight should be provided with 
night shelters on nominal fees. 

I would also suggest to the 
Govemment to construct hostels for the 
aged people who are neglected and not 
cared for, in their homes. So many 
pensioners who want to be paying guests, 
in order to be away from their kith and 
kin, the Government should think of 
constructing suitable accommodation for 
them also as a model so that social 
welfare organisations can follow suit 

Now, I come to the existing housing 
financial institutions like, the National 
Housing Finance Corporation, L1C Home 
Loan Account and other such institutions. 
They should be strengthened and 
organised to meet the requirements of 
the people for the construction of houses. 
The credit or loan to be given and the 
materials should be on flexible terms 
suitable to local requirements. As 
mentioned in the policy document, rural 
housing should be linked with the 
programmes of IRDP and JRY for 
accentuating the pace of rural housing 
and other related programmes of asset 
creation and employment generation 
activities. 

Also, secondary mortgage market 
should be created for getting additional 
finance from insurance or provident fund 
agencies. For the central Government 
employees, the house building advance 
which is being given is not adequate to 
meet the total housing cost. The 
government should consider enhancing 
this amount so that the employees are 
in a position to construct their own 
houses, according to their capacity and 
reuirements. They should be encouraged 
to form Cooperative Housing Societies 

and the Govemment should provide 
subsidised land for the construction of 
flats, because the Government quarters 
which is provided for the Government 
employees are not meeting even the 
fraction of their requirements. 

The Governrnent should pay special 
attention to the housing needs of the 
Scheduled Castes, the Scheduled Tribes 
and other wanted groups. The Harijan 
colonies in the rural areas which are 
located away from the main village creates 
an inferiority complex and the Harijans 
are not able to mix with the community. 
Therefore, the Harijan HOUSing colonies 
should be developed within the village 
and those colonies should be provided 
with all the necessary facilities. 

Having said this, the quality of 
house construction, observing the safety 
norms of building standrad, is very 
important. 

17.00 hrs. 

When the Government allows the 
private sector to construct houses and 
flats for the general public, the 
Government should monitor the 
construction to see whether the standard 
materials are used in the construction so 
that safety is ensured and environmental 
standards are maintained. At present, 
getting approval of the building plan from 
the local municipal authorities takes a lot 
of time. There is a need for procedural 
simplification in the matter of approval of 
plan, giving no objection certificate, 
registration of plot and land for house­
building purposes. Please do something 
to solve this housing problem on a war 
footing. 

SHRI SOBHANADREESWARA 
RAO V ADDE (Vijayawada): Madam 
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Chairperson, thank you for giving me the 
opportunity to speak on this important 
items, namely, the National Housing Policy. 
The very fact that more than two years 
have passed after the Government has 
come up with a redrafted National Housing 
Policy-in fact, it was presented in May, 
199~shows the lack of seriousness and 
the deep interest of the GovernmenP in 
regard to the implementation of the 
National Housing Policy. 

You are aware, even as far back 
as 1991, the housing shortage was 
estimated to be 31 million units-both 
urban and rural. Again during the Eighth 
Plan period, in rural areas, it had been 
estimated that 12.2 million units in rural 
areas would be short, and in urban 
areas, 9.5 million units, thus making a 
total of 21.7 million unts. During the Eighth 
Plan period, in fact, the sub-group on 
magnitude of housing had indicates that 
by the year 2001 , a shortage of 64 million 
housing units will be there. Here lies the 
main p(()blem The S:lme conmittee had 
estimated that to construct 21 million 
units, .it required Rs. 97,000 crore at 
1991-92 prices. If that is so, how is the 
Government proposing to solve this 
h0usinQ problem? 

The hon. Minister for Urban 
Development is not here. One of our 
colleagues has mentioned that yesterday 
w~ile rr.oving this p0licy, she had said 
that housing was the engine of growth. 
True, we accept that. But what has the 
Government done? The Government has 
approved only 25 per cent of the outlay 
proposed by the Department of Urban 
Development. At this rate, when is this 
problem going to be solved? That is the 
main problem. One of the main 
constraints for rapid progress in the 
matter of housing construction activities 
is investment. You are aware, the 

Government is not at all helping the 
people in the rural areas. They have 
small savings to invest. Now even the 
Government is accepting that. Out of the 
investment that is spent on housing, only 
16 per cent is coming from the formal 
sector, that is, your budgetary support or 
LlC or HUDCO or whatever it is. And 84 
per cent is through savings of the people. 
It is high time that the Government 
should give due attention to' this. 

do not dispute the policy. The 
policy is not bad. But it is your sincere 
interest. That is more import. I only want 
to recollect what late Baba Saheb Dr. B.R. 
Abmedkar had said after our constitution 
was drafted and approved. I remember 
that he used to say that our constitution 
is one of the best in the whole world. 
If the country does not make rapid 
progress and done justice to the people, 
it IS the fault of the people who implement 
it and not in the constitution as such. 

Similar is the case in this National 
Housing Policy. I do not have anything 
to dispute about it. But what is your real 
commtiment to this? My suggestion to 
the Government is that you must enhance 
the investment. It has been stated that 
the share of investment for housing in 
the gross domestic product 'has fallen 
from five per cent in 1960 to three per 
cent in 1980. Also, the total planned 
outlay on housing has fallen from 34 per 
cent, in the First Plan to 9.6 per cent 
only during the Seventh Plan. 

17.06 hrs. 

[MR. DEPUTY-SPEAKER in the Chai~ 

Mr. Deputy-Speaker, Sir now the 
Government says that it has been 
enhanced to 12 per cent. It is in the 
planned document. Ultimately, how much 
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you are allocating, how much actually is 
"pent; is a different matter. 

Another major cor.st~aint is 
regarding the availability of lane! for 
house constructing activities. 

Sir, the Urban Land Ceiling and 
Regulation Act was brought forward, 
close on the heels of the Agriculture 
Land Ceiling and Regulation Act, because 
agricultural ceiling were implemented. 
The Government wanted to appear as, 
though it has brought forward from urban 
land ceiling also. Here also, the ceiling 
has been imposed again on the holders 
of the land. There is no ceiling on, for 
example, if a person has 10 cinema 
theatres or 10 houses or eV~11 100 
houses. For them there is no limit. The 
limit, is fixed only on the vacant land. Out 
of severallakhs of hectares of land which 
was estimated as excess land, only 33, 
970 hectares have been acquired. You 
Will wonder, the Goven,ment has 
exempted 54230 hectares of land from 
the Urban Land Ceiling Act. Your are well 
aware of it. A lot of responsibilities lies 
on the shoulders of the Government. I 
do not blame any particular party, which 
is in power. The State Governments 
have failed in implementing this Act. On 
the one side, they do not acquire the 
land. The person who is holding the 
excess land, writes to the competent 
authority, "I am having so much excess 
I,enci, please oermit me to sell" They do 
not give permission. Permission will be 
given only when monies are paid, only 
when huge amount of money is paid to 
the politicians, to the corrupt bureaucrats 
and the persons who are at the helm of 
affairs 

Unfortunately, one of the important 
provisions of this Urban Land Ceiling and 

Regulations Act, which was there, was 
misused. In fact, with your kind 
permission, I will quote a provision from 
the Urban Land Ceiling and Regulations 
Act. A scope has been given for 
ccnstruction of dwelling units for low 
income people, small people, weaker 
sections. It is there in the Section 21, 
subsection (1), which says: 

"Notwithstanding anything contained 
in any of the foregoing provisions 
of this chapter where a' person 
holds any vacant land in excess of 
the ceiling limit and such person 
declares within such time,in such 
form and in such manner, as may 
be prescribed before the competent 
authority that such land is to be 
utilised for the construction of 
dwelling units, and each such 
dwelling unit having a plinth area 
not exceeding 18 sq. mts for the 
accommodation of the weaker 
sections of the society, in 
accordance with any scheme 
approved by sucn authoriIY, as the 
State Government may, by 
notification in the official gazette." 

The provision goes on like that. 

Sir, my pOint is that only in very 
small number of instances, permissions 
are given; even in such cases also it is 
given only after huge amount of money 
has changed hands. 

Had the Government been really 
serious to see that the weaker sections 
were provided shelter, they would have 
taken suitable steps. I say this because 
all these provisions are there in the Act 
itself. To a great extent, the act itself 
clearly outlines the share of the 
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Governmental responsibility in this regard 
but the Government has not availed of 
the opportunity provided in the Act. 

Subsequently, the National 
Commission on urbanisation went round 
the country and examined, in depth, 
various aspects relating to housing and 
urbanisation problems. It gave a very 
beautiful and elaborate report during the 
period of Eighth Lok Sabha. The Housing 
Policy was brought forward for the first 
time in the year 1988. But nothing is 
done even after a long time of its 
preseritation in the House. Let me quote 
from page 9 of the National Housing 
Policy. It says: 

"While accepting that there are 
several measures which have to be 
implemented, in the light of the 
suggestions received from various 
sources such as the State 
Governments and the affecte·d 
parties, amendments to the Urban 
Land Ceiling and Regulation Aci 
will be introduced." 

Now, where are the amendl,\ar.t.:;? 
It is more than two years. But you have 
not come forward with any amendment. 

Similar is our experience in regard 
to the Rent Control Act. You are aware 
Sir that the Rent Control Act was framed 
during the world war rerioo. The 
provisions were mostly in favour of the 
Government which was in need of taking 
possession of the buildings. Over a 
period of time, it is now being realised 
that the provisions of the Re:nt Control 
Act which were framed long· ago, are 
stumbling blocks as far as the aspect of 
construction of houses for rental purposes 
is concerned. If a person constructs a 
house and lets it for-rent, it will be very 
difficult for him to make the occupant of 

the house to vacate the house. If he 
goes to the court, the case may drag on 
for any number of years. So, the National 
Commission on Urbanisation has 
suggested that the Rent Control Act 
should be changed in such a way that 
while the interest of the tenants are duly 
protected, rent escalation should also 
take place in proportion to the increase 
in the cost of living, etc. 

In this policy document also it is 
mentioned at page 11: 

.. 
"Investment in rental housing, 
especially for the lower and middle 
income groups will be stimulated by 
suitable amendments to the rent 
control laws Qf the State 
Governments on the basis of the 
model Rent Control Law." 

We entirely agree with this 
statement. But, with due respect, I would 
like to ask the hon. Minister as to why 
the Government has not come forward 
with suitable amendments. This 
Government has brought amendments to 
so many existing laws when it comes to 
big industry, and especially io pave the 
way Tor the entry of the multinationl'lls 
into our country. In such cases, when 
you have done away with so many laws, 
why cannot you come forward with the 
necessary amendments to the Rent 
Control Act to encourage construction of 
houses for rental purposes? If some big 
multinational wants to construct houses, 
then, of course, I suppose Government 
may come forward with suitable 
amendments! 

I earnestly request the Government 
not to be so callous when it comes to 
the question of shelter for the rural poor. 
Your heart bleeds when you go to the 
rural areas and see the housing conditions 
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of the poor. The dwelling units of the 
weaker sections are no better than a 
pigsty. Such is their miserable condition. 
And what is it that your are doing to 
improve their conditions? Of course, you 
are doing something and I don't deny 
that. But the pace is rather very slow. 
At this rate, even after one century, you 
will not be able to provide shelter to the 
house less. So, my suggestion to the 
Government is this. Please think of the 
poor peop!a in the rural areas. The bank 
employees who draw a monthly salary of 
As. 5,000 to Rs. 8,000 get loans from 
their banks for constructing a house at 
a normal rate of five or six per cent. But 
what are you giving to the rural poor? 
Even the L1C discriminates in this matter. 
While the policy holders in big cities get 
loans for house-construction, L1C denies 
the same facility to the policy holders 
living in rural areas. 

Why is this discrimination? When 
you have dispensed with so many 
unnatural or unwarranted restrictions and 
regulations, why do you not think similarly 
in respect of this and help in the 
construction of houses in the rural areas? 

Sir, SHAHASU, scheme of housing 
and shelter upgradation in Urban areas is 
a very good scheme and I congratulate 
the Government for this. But you should 
provide more funds for that. In some of 
the committees, we felt that the amount 
allotted has been reduced. Kindly do not 
do that. Please increase it. 

Similarly, it is true that under the 
Indira Awas Yojana, the Scheduled 
Castes and the Scheduled Tribes are 
being helped. You are giving a few lakh 
houses to these two sections of the 
population. At the same time, there are 

also schemes, where a small amount of 
subsidy is given and the balance amount 
is loan. It is observed that some people 
are getting houses without paying a 
single pie and also there is no responsibility 
or burden on them to even repay one 
rupee. The person who has received the 
loan amount also feels that "let me not 
repay the money". My suggestion is that 
you should prescribe subsidy irrespective 
of his being in the urban area or rural 
area. You give more subsidy to the 
Scheduled Castes and the Scheduled 
Tribes and lesser subsidy to the backward 
classes and you just help the other 
sections of the society by giving loans. 
They may not get subsidy. You give them 
loans. That is what is to be done. Unless 
you do it. the housing problem is not 
going to be solved. 

I am happy that ODA has taken up 
a scheme in Vijaywada city. This is one 
very good programme. But for this 
Overseas Development Administration 
Programmes, especially the localities in 
which the people of weaker sections are 
residing, it would have been beyond our 
imagination to think what would have 
been their fate. With this scheme, beautiful 
concrete cement roads and houses have 
been constructed. Lot of development is 
taking place and the same may also be 
extended to other parts also. Some more 
funds may be augmented under this 
scheme. 

My suggestion to the Government 
is that kindly bring forward suitable 
amendments. You yourself have promised 
that, but you are not doing it. Please 
bring forward amendments so that more 
land is made available for house building 
acitivities. You give relaxations. Of course, 
one should not be made to pay money 
to the politicians or the ruling praties. 
That should be brought forward in the AI:;t 

itself. 
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Sir, the compensation which has 
been prescribed is. verI very nominal 
This is not fair. Even for sick units, you 
are giving lot of compensation. Even when 
banks were nationalised, lot of 
compensation was paid. But when you 
are acquiring so many buildings, you are 
giving the same compensation. Why are 
you discriminating against the landlords? 
He may not be a big landlord. The land 
might have come through his father or 
grandfather or some other acestoral 
sources. There are very few who might 
have purchased land with speculative 
intentions. 

Sir, I would also like to suggest one 
thing about the building materials. Now, 
this flying ash bricks have come. They 
are very useful. The Union Government 
have given instructions that flying ash 
should be made available to all the 
thermal power statio'\S free of cost. But 
several State Governments and electricity 
boards have not complied with the 
instructions. Otherwise, by now, it should 
have made very good progress. Not only 
for house building purposes, but also for 
construction of pavements, this can be 
beautifully utilised. I reque3t the 
Government to make this available to the 
brick manufacturers so that they could 
produce it in a big way and the precious 
earth would not have to be removed for 
making bricks. By producing bricks from 
flying ash such units can play a vital role 
in saving OUT trees and teak wood and 
other precious wood material in the 
forests. The Government should give all 
out assistance to these manufacturers. 

finally, Sir, I would like to say a 
word about the sick units. In big cities 
there are some sick units which were 
located long back. These units occupy a 
huge amount of land. Efforts are being 
made to purchase these sick units at 

book value. Keeping in view the high 
value of the land, I would suggest that 
such lands should be auctioned publicly 
so that more money can be obtained and 
this money in turn can be utilised to meet 
the financial crisis which the unit may be 
facing. There are some recommendations 
to that effect also. I would only suggest 
the Ministry of Urban Development to 
give a serious thought to it and bring 
necessary legislation in this regard. 

With these words I thank you, Mr. 
Deputy Speaker, Sir, for giving me this 
opportunity to speak. 

[Translation] 

SHRI UPENDRA NATH VERMA 
(Chatra): Mr. Deputy Speaker, Sir, many 
things come up before us when we 
discuss the National Housing Policy. For 
example, what is the number of persons 
who are in need of houses, how much 
land is available with us, what is our 
population and what are the resources 
available. We should not ape the path 
of other countries. When we ponder over 
all these points, we feel that we have 
less area of land. Our area is 32 lakh 
square kilometres whereas our population 
is around 90 crores. It is not like this in 
other countries. 

Sir, the area of Russia is 224 lakh 
square kilometres and the population of 
Russia is only 29 crores. The area of 
USA is 94 lakh square kilometres whereas 
its population is only 25 crores. There the 
land is more than the population while 
in our country the situation is reverse the 
land is less and the population is more. 
The countries where land is enough, 
specially in Russia, it is not used in 
discreetely. If anyone wants to construct 
a house, he can not cover 10-15 acres 
of land for it but in our country, they are 
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free to do so. If we have resources, we 
can cover land to any extent to build the 
house. Land is not stretchable like rubber, 
it is limited and if we prepare the housing 
policy, keeping this thing in mind, only 
then we can reach to some tangible 
conclusion. 

Sir, secondly, we see that the 
population is increasing rapidly in the 
cities. The cities with a population of 30 
lakhs earlier have now a population of 
90 lakh. Similarly, the 50 lakh population 
has gone upto 1 crore 30 lakhs. This is 
applicable to all the cities be it Calcutta, 
Madras, Bombay or Delhi. The population 
of these cities is increasing at a fast pace 
and when the population increases, the 
problem of housing and potable water 
also increases manifold. Similarly, the 
problems of education, health etc. also 
crop up. I had said in one of the 
meetings of the Planning Commission 
whether a thought has ever been given 
as to what should be the size of the 
cities? The Planning Commission, till date 
has not determined the size of the cities. 

The population of the cities is 
growing day by day. Some of my friends, 
the hon. Members said that people 
migrate from villages to the cities in 
search of employment. It is true but we 
can generate employment in villages 
also. I had stated that peoples' migration 
to cities can be checked if the one line 
proposal that - mills and factories related 
to the rural production Will be opened in 
villages only-is implemented. Paddy is 
produced in villages but rice mills are set 
up in cities. Similarly, villages produce 
wheat and conon but flour mills and conon 
mills are set up in cities. The cattle are 
there in villages but dairies are opened 
in cities. People will stop migrating to the 
cities if this arrangement of generating 

employment in villages is made as is 
done in countries like Japan, China, 
Korea, Thailand etc. The raw material is 
brought from villages. The above 
arrangement will save the carriage 
charges to cities and provide employment 
to the youth. But our Government is 
providing a failure to bring about this 
arrangement. The Government does not 
pay attention to this. When our people 
go abroad and look at high rise buildings, 
they yearn to see the same in their own 
country. Their feelings are appreciable 
because they really want their country to 
prosper like America but they are lacking 
in rationality and cannot think beyond 
imitation. 

Mr. Deputy Speaker, Sir, we or the 
Government will have to decidQ the size 
of our cities. There should not be big 
cities. 

The land around big cities is 
purchased for the purpose of constructing 
houses and sometime left unused for 15-
20 years together. Neither houses are 
constructed there nor that fertile land is 
used for cultivating vegetables and other 
crops. There can be no more faulty and 
'wrong planning. Mere data and book 
knowledge will not work. This should be 
viewed in the backdrop of the ground 
realities which alone can solve the housing 
problem in the real sense of the word. 

There are many areas even today 
where houses of mud and stone are 
constructed and they stand there for 50 
years without a scratch. But, today, the 
modern houses built of bricks and cement 
under the Indira Awas Yojana and other 
schemes after seeking administrative 
sanction and the technical sanction from 
the engineers, fall apart in 3 to 5 years. 
I have already stated that houses, high-
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school and college buildings of mud 
should be constructed for the poor 
wherever feasible so that employment 
opportunities are generated for people. 
These will be more durable and lasting 
than the houses of brick and cement, 
better from health point of view but here 
we work with our mind focussed on 
foreign countries. Houses of mud rather 
than cement should be constructed 
wherever they can be constructed. I am 
saying it with a pragmatic approach. 
Some financial assistance should be 
given to the poor there so that they can 
build mud-houses for themselves, with 
tiled sheds using bamboo and these will 
be better houses. 

There is a fierce hunger for houses 
in this country. It is more for a person 
more literate, awakened and progressed. 
He wants to have a house each at his 
native village, at blockhead quarters, the 
district headquarters, the State capital 
and one at Delhi. The number of politicians 
is no less in this category. How can a 
poor man have a house if we aspire for 
5-6 houses. The National, Housing Policy 
is meant for one-two per cent people and 
99 per cent people do not get any benefit 
from it, nor will they ever be. 

There are different methods of 
plundering lands. Corruption has been 
legalised in the name of donation. Land 
is plunderd in different ways, e.g. through 
co-operative. You can see all over the 
country who are the members of these co­
operatives. Similarly, land is looted in the 
name of temples and mosques. 
Government lands are grabbed in this 
manner without any permission from the 
Government and shops and houses built 
on them are given on rent Land grab 
cases are rampant in Delhi itself. I recall 

the statement of Shri George Fernandes 
made in this very house saying that 
Panchayat and school land is being 
grabbed in Kadirpur area. In this 
connection, I have written a dozen times. 
It is curbed and at times the process 
starts again. 

The work of land consolidation was 
initiated but people got it stopped when 
they came to know that it will stop land­
grabbing and close the avenues of 
income. The people in the corridors of 
power have not worked towards this end 
in all their honesty.The problems of 
housing can never be solved if this State 
of affairs continues. 

The situation is going to worsen 
further if we do not deliberate upon the 
National Housing Policy in all its totality 
and on all its aspects honestly and 
deeply. The influencial, literate, service 
class people draw housing advances on 
lesser interest for constructing houses. 
They live in Government quarters, take 
loan to build houses and rent out those 
houses. Is not it a loot? Does the 
Government have the guts to stop it and 
deny Government accommodation to the 
employees who take house building 
advances? Justice can not be done to 
the poor and no housing policy can 
succeed unless this is done. The clever 
people in power realise their ownselves 
first and then think of any other 
person. People having houses at many 
places should not be given more houses 
irrespective of the fact whether they are 
member of a co-operative society or of 
any other society. They are the land 
owner and construct buildings in the 
name of offices.This way the land is 
being misused. As I have already stated 
that we have limited land, mere population 
and limited resources. Keeping this in 
view, the Government should formulate 
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a National Housing Policy and the present 
policy which is being discussed has 
nothing like that. Therefore, I oppose this 
National Housing Policy because it is not 
going to solve the housing problem. 

SHAI AAJNATH SONKAA 
SHASTAI (Saidpur): Mr Deputy Speaker, 
Sir, I welcome the National Housing 
Policy presented before the House today. 
The country really needed such a policy. 
The presentation of the Housing Policy 
by the Hon. Minister is in itself a step 
in the appropriate and right direction. 

Sir, we had raised the slogan of 
'Roti, Kapra Aur Makan Manng Aah Hai 
Hindustan'during the freedom struggle. 
Bread and clothing occupy their own 
places in one's life but the significance 
of shelter is no mean. The equilibrium 
of life is lost in the absence of a house 
today. Different parties rule different 
States in our country today where the 
situation of law and order has worsened. 
A person needs a shelter to rest after 
the day's tiring work. 25 per cent of our 
population do not own a house today and 
there is need to build four crore houses 
if five people were to be accommodated 
in a single room. You have tried to solve 
this problem through the Housing Policy. 
There should be different Housing Policies 
for rural and for urban areas. Aural areas 
are generally ignored in a Housing Policy. 
An Indira Awas Yojana of As 12000 per 
house has been formulated for the rural 
areas. This scheme has made a mockery 
of the Sehedule Caste and the Tribal 
People in particular. The Houses 
constructed under this scheme are 
not worth living today after five years 
because the bricks used in their 
construction are not worth while and the 
engineer has appoved them at random. I 
would like to requst you to withdraw forth 

with the funds to the tune of thousand 
of crores of rupees allocated to the State 
Government for Indira Awas Yojana if 
such a situation continues to prevail. 

The hon. Minister of Aural 
Development is present in the House. I 
have many times stated here and the 
houses built unqer Indira Awas Yojana 
were shown to the members of our 
Estimates Committee who visited Banaras, 
Jaunpur etc. some time back. They also 
said that the houses were rudimentarily 
constructed and a mockery of construction 
was made. 

Just now, one of colleagues said 
that rural people should be imparted 
training of building houses and the 
pertinent technology developed. What 
Vermaji said here, I agree to it cent per 
cent that illiterate villagers in our country 
do not have any knowledge about 
engineering. They do not have any 
connection with this subject. You can see 
any well built house or visit 'Purana Quila' 
you will find that 3-4 thousand years old 
engravings in it are still intact, whereas 
several chemicals have been developed 
by engineering today but on the other 
hand 150 or 200 year old Kutcha houses 
in villages are still used for living and 
people live in them comfortably. It is said 
that building technology should be 
developed for villages but I think that 
more facilities should be provided for the 
available technolog¥ there. It will solve 
the problem of housing in villages. 

Our Minister is very learned and 
well· acquainted with the problem of 
housing. It is not so that people do not 
have money to build mud houses. I 
suggest that arrangement should be made 
in the housing policy to provide loans for 
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building houses. So that poor people and 
the people belonging to SC/ST could 
construct houses of their own. 

Sir, LlC and other corporations 
provide housing loan for building houses 
in urban areas only. Just now it was 
being discussed that corporations should 
provide housing loan also for villages. I 
request you to make provisions in th.e 
housing policy that financial institutions 
like LlC and other corporations etc. 
would also provide loan to villagers for 
building houses. 

I would like to request you that 
designs for houses in the villages should 
be prepared if you want to have new kind 
of houses and make the villages cleaner. 
You should ask your engineers and 
architects to prepare designs for rural 
houses so that villagers could build their 
houses in accordance with these. 

Just now it was being discussed 
here that urbanisation is growing rapidly, 
population in urban areas is increasing 
day by day and we will have to check 
it. But while making this suggestion 
Vermaji has riot thought that urbanisation 
and extension or urban areas is growing 
due to increase in population but he has 
not given any thought to it that how 
urbanisation can be stopped. I would like 
to draw your attention towards the basic 
aspects of the HOllsing policy presented 
in this House. For example land ceiling 
has been imposed in cities which has 
almost stopped the construction of houses 
in urban areas and several plots are lying 
vacant and the dispute regarding ceiling 
of land is going on for the last 1 0 or 20 
years. The problem regarding n:aps for 
houses is also there. People do not get 
approval for maps of their houses by 
Municipal Corporations and local bodies. 
I can not understand that why the maps 

of houses are not being approved. I 
would like to make a suggestion in this 
regard that standard drawings should be 
drawn for 50 yard, 100 yard, 200 yard 
plots or according to the size of the plot 
so that people could construct their 
houses ir, accordance to the pattern 
planned by the Government. These 
proposed standard maps will solve the 
problems being faced by people. 

Now, I would like to say something 
about Rent Control Act. It is a very good 
Act but there are some lacunae in it and 
its consequences are before us. I would 
like to say that these lacunae should be 
removed. 

Sir, the issue regarding construction 
of houses by black money was being 
discussed here. Several members have 
recommended the use of black money 
for this purpose. But I would like to say 
that it will encourage the earning of black 
money itself. People will think that the 
Government will exempt the tax for using 
black money in construction of houses 
and it will increase the black money in 
the country. Therefore, I oppose it. 

Sir, through you, would like to 
make my humble submission before the 
Minister that why the housing policy is 
changed every now and then. As per my 
knowledge the ear1ier housing policy was 
formulated in 1977 which had provision 
for allotment of plots and owner had to 
construct their houses themselves. Later 
this scheme was changed and allotment 
of plots was withdrawn. In 1979, this 
scheme was again changed and a new 
scheme was introduced which had a 
provision for allotment of flats to all the 
registered persons. These flats were 
allotted by DDA in Delhi. In 1982 this 
system was again changed into the 
computerised system for allotment of 
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houses. Now in 1994-95 it is again being 
changed. I would like to say that attention 
should be paid towards this change in 
housing policy every now and then. It 
affects your administration and other 
many things. Employees face great 
difficulties, therefore I request you that 
housing policy should be formulated for 
a longer period, say for 10, 15, 20, or 
25 years. 

Mr. Deputy Speaker, Sir, the 
problem of housing is being fa:::ed by 
every country of the wond. The United 
Nations had formulated a housing policy 
in 1988 and in accordance with it a 
housing policy was formulated by our 
Government. Now after five years, it is 
being changed. Therefore, I request your 
to explain the reasons for it in your 
reply. As one of our colleagues has 
mentioned that the Housing Policy of 
1988 had helped a lot in solving the 
housing problem in the country. I would 
like to know as to what difficulties were 
being faced in that policy which warranted 
changes in it. 

Mr. Deputy Speaker, Sir, at present 
rores for people are homeless in this 
country and they are those peoDle who 
construct houses for the others. More 
than one crore people are living on 
pavements in Bombay, Calcutta and 
Delhi which is the capital of our country. 
There are more than one lakh Jhuggi-
Jhompadies in these cities. . 

Mr. Deputy Speaker, Sir, it was our 
dream and slogan, after independence 
that Roti, Kapra Aur Makan Sabako 
Milega Ek Saman' but this dream could 
not be realised. Even after 47 years of 
Independence we could not provide 
houses to our people. Therefore, we 
have to think over it seriously. 

Mr. Deputy Speaker, Sir, according 
to the report of National Building 
Organisation,we require 31 million houses 
in our country 20.6 million for rural areas 
and 10.4 for urban areas. It is a report 
of National Building Organisation, which 
has been dissloved by the Govemment. 
I would request you to explain in your 
reply how the present housing policy will 
help to solve the problem of provid'ng 
such a large number of houses in the 
country. 

Sir, I would lik!:! to raise a few more 
issues als::>. You have been working very 
hard for solving the housing problem for 
the last three years but your department 
makes these efforts undone. I would like 
to cite an example. There is a renowned 
doctor named Dr. M.P. Srivastava, who 
was living in a Government 
accommodation for the last 16 years. He 
retired on 21st October, 1993. He was 
given a notice to vacate the 
accommodations. According to the rules, 
an extension for eight months is given. 
We met the hon. Minister and an 
extension for four months was granted 
to him. His wife is a heart-patient and 
a certificate to this effect has been 
issued by the senior physician of Ram 
Manohar Lohia Hospital. When I met the 
hon. Minister, she expressed her 
sympathy and asked for a certificate from 
doctor. Then the Hon. Minister has given 
him an extension upto September 21 but 
after three days of extension your 
directorate asked him to vacate the 
accommodation. On mentioning about 
the extension order they said that they 
did not need any order from the Minister. 
Then we again wrote a letter to you and 
several MPs. have also given in writting 
to Shri Salveji. He has also requested 
you but it is really a matter of surprise 
that your orders are disobeyed by your 
department. I know that you are very 
kind hearted and would not have given 
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such orders but your department has 
deleberately di90beyed your orders. 
Therefore, I request you to pay attention 
on such matters also. Now I would like 
to say something about out of tum 
allotment of houses from general pool by 
your department. Is there is any Rule for 
such allotments? I have asked this 
question earlier during question hour also 
and in reply to this question I was told 
ttl'at after 4 allotments by tum one out 
of turn allotment can be made. 

Mr. Deputy Speaker, Sir, I have 
figures for the allotment of houses from 
November, 1992 to October, 1993. Under 
type-II accommodations 941 houses were 
allotted by turn and 1007 out of turn 
whereas only 23 houses could be allotted 
out of tum. In type-III 691 houses were 
allotted by turn and 427 were allotted out 
of tum whereas only 173 could bp. given 
out of tum. This all has been done by 
the Officials of your department. In type­
IV, 952 houses were allotted by turn and 
273 out of turn whereas only 248 houses 
could be allotted out of tum. Your officials 
have deceived you. Under type-V 
category 201 houses were allotted by 
tum and 71 out of tum whereas according 
to rule only 50 houses should have been 
allotted out of tum. Under type special 
29 houses were allotted by tum and 30 
out of turn. As per the rules after making 
four allotments by tum only one can be 
allotted out of tum. I would like to say 
that you must inquire into the matter that 
how this all is happening? 

Sir, in the end I would like to say 
that group Housing societies and 
cooperative societies were assured to be 
given land in Dwarka Project. Today you 
are charging Rs. 1,145 per square metre 
for this land. In 1983 rate of this land 
was Rs. 400 per square metre. Later on 
in 1987-88 the rates were increased. I 

would like to say that this land was 
acquired 10 years ago from the farmers. 
Today you are saying that its rates have 
been increased. How it canbe linked with 
the increasing rates of electricity. It is 
true that the cost of land for parks have 
increased. The cost of land should not 
be increased too much. I request the 
hon. Minister to pay attention towards 
this issue also. 

Cost of DDA flats is incereasing 
day by day. If we construct these flats 
ourselves, one flat will cost Rs. 2.5 lakh 
only whereas your department is charging 
Rs. 6 or 7 lakh for such flat. What is 
the condition of DDA's fiats.? These flats 
start damaging after 3-4 months of their 
allotment and within 5 to 7 years their 
condition becomes dilapidated whereas 
the flats constructec: by ourselves are of 
better quality. I am not saying that it is 
your fault but attention should be paid 
towards it. You should visit the 
construction site of these flats and after 
having a test check of two or three flats 
you will come to know how the infer:or 
quality materials are being used in ,he 
construction and how money is being 
misappropriated. 

In addition to the increase in the 
prices of land, you should check the 
increase in the cost of other construction 
materials also. The use of substandard 
material in the construction should also 
be checked. Your policy is very good and 
I congratulate you for your, efforts to 
solve the housing problem. You have 
presellted this policy in this House on the 
sacred day of 9th August. On this day 
'Quit India Movement' was launched. I 
wish you sucess in solving this housing 
problem. 

With these words I conclude. 
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(English) 

·SHRI R. JEEVARATHINAM 
(Arakkonam): Hon'ble Deputy Speaker, 
Sir, I welcome the National Housing 
Policy tabled in this august House and 
I support the resolution moved in this 
regard seeking the approval of the House 
and I also thank you for giving me an 
opportunity to participate in the discussion 
on the new National Housing Policy. 

While extending my whole-hearted 
support to the new policy which is in line 
with the new economic policy announced 
in 1991 by our Govemment, I would like 
to share my views pertaining to the 
National Housing Policy. 

A free nation has a responsibility 
to provide fundamental rights to its citizens 
and shelter. Apart from giving adequate 
protection to the fundamental rights, it is 
the duty of the State to create a conducive 
atmosphere to enable its citizens to obtain 
their basic needs. A country with liberty 
has a basic duty to create an infrastructure 
to accomplish its goal. 

So, I feel the New National Housing 
Policy which is in tune with the New 
Economic Policy and its approach, aims 
at fulfilling one of the basic needs of the 
people. This is amply illustrated in the 
policy statement. 

I express my heartfelt thanks 
honourable Minister for Urban Development 
and Housing Smt. Sheila Kaul who had 
tabled this policy in this House in 
July, 1992. 

The question that is foremost in our 
mind is about meeting the requirements 
that continue to increase vastly. Fund 

requirements are quite enormous and 
alarming. The policy we are to adopt 
categorically states that Government will 
henceforth give up the role of 'builder' 
and would take up the role of a 
'facilitator'. The New National Housing 
Policy stresses the need to gear up the 
construction activities and states that the 
Government will assume the 
responsibilities to create a conducive 
atmosphere. But how will you meet the 
fund requirements? How can we mobilise 
the huge investment so required? The 
responsibility will be transferred and 
shared by Local Bodies, State 
Governments, cooperative sector and of 
course private sector. Still the total amount 
so needed will remain the same. 

It was estimated in 1950, that an 
amount of 30,000 crore of rupees would 
be required to build houses for people 
from various strata of the society. But 
now we would need about Rs 1,00,000 
crores. Even it could be more and may 
exceed 2,00,000 crores of rupees when 
we take into consideration the price-rise. 

Atleast with the intention of 
mobilising a huge fund,we must consider 
and weigh the proposition to declare 
construction activities as an industry that 
would come under Industrial sector. 

Due to our policy of liberalisation 
and globalisation, so many foreign investors 
and multinationals are coming to our country. 
They may require land and building for 
their industrial and commercial activities. 
We need to be very careful here. If 
foreigners require land it should only be 
provided by the Government and that too 
on long lease only. Then we would be 
able to check effectively the flow of black 
money and illegal foreign exchange 
transaction. Hence we may contemplate 

"Translation of the speech originally delivered in Tamil. 



597 Resolution Re:Approval SRAVANA 26, 1916 (SAkJI\)of National Housing Policy 598 

bringing suitable laws to curb foreigners 
acquiring plots and estates. Foreigners 
should not be allowed to invest in real 
estate business. Instead they should be 
directed to invest only in commercial and 
industrial venture which are production 
and productivity oriented bringing in new 
technology. 

In order to augment housing 
facilities, so many housing complexes 
and colonies are widely built all over the 
country especially in thickly populated areas. 
But most of those schemes fail to give 
attention to the simultaneous augmentations 
of drinking water facility, sewerage system 
and pollution control towards 
environmental protection. Since they lack 
co-ordinated efforts, the burden is passed 
on to the local bodies. This forces the 
local bodies to spend heavily. This affects 
the already envisaged plan and 
devlopment. Hence there needs to be a 
thrust on well-co-ordinated planning and 
integrated housing schemes. 

While we discuss the National 
Housing Policy, I would like to bring to 
your notice the problems faced by the 
house owners. Levying and collecting of 
house tax is carried out by State 
Administrations. Urban Land Ceiling 
enforcement is also with State 
Governments. In various States and in 
mar,,, districts of the States, the laws and 
rules related to the taxation are interpreted 
in various ways. The officials who interpret 
them according to their whims and fancies 
levy taxes heavily. Apart from property 
tax, they levy building and house tax. In 
addition to that in the name of surcharge 
on land ceiling violations, they levy tax 
not only on the peripheral area but also 
on the plinth area on which the house 
stands. This has given rise to various 
anomalies. We often read in newspapers 
about this rampant anomalies persisting 
in big cities like Bombay, Delhi and 
Madras. For instance such a Ceiling Act 

of the Tamil Nadu Government is enforced 
even in towns like Vellore. The whimsical 
and patently wrong interpretation of the 
rules and regulations adversely affect the 
house owners and property owners. Hence 
I request the Union Government to 
redress this grieva~e by way of 
promoting a uniform pattern in levying 
House Taxes. If this is not done, the 
anomalous conditions may discourage 
people from going in for constructing 
their own houses. Houses with open 
surroundings to ensure pollution free 
environment may not come up any ,more. 
Guidelines in this regard may be given 
by the Union Government. 

Ex-Serviceman widows and retired 
Government Employees construct houses 
with a view to invest their money in a 
profitable way and secured way. They 
invest fifty thousand or five lakhs 
depending upon the savings from their 
hard earned income. They give away 
their houses on rent as they do not get 
interest on the money saved and spent 
on the house. When they ask the lessees 
to vacate on account of default in paying 
rent or at a time when they need their 
houses for thier own use, the people who 
reside in the premises rush to courts and 
obtain stay orders. They seek shelter 
under Rent Control Act Such cases are 
not disposed off easily and drag on for 
years. Hence you must ensure uniform 
legislation to overcome this lacunae. If 
need be suitable corrective measures 
should be taken to ensure the disposal 
of such cases within three to six months. 
There should be uniform Act in force 
throughout the country which is 
considerate towards the vulnerable house 
owners like retired peopie and widows. 

18.00 hrs. 

{English] 

MR DEPUTY-SPEAKER: Now it is 
6 O'clock. Shall we extend the sitting of 
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the House by another five minutes? He 
wants to complete his speech and wants 
to go somewhere. 

MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI (Garwal): How 
much time will he need? 

MR. DEPUTY-SPEAKER: Shri R 
Jeevarathinam, how much time do you 
need? 

SHRI R JEEVARATHINAM: I will 
take another fifteen minutes. 

MR.DEPUTY SPEAKER : Shri 
Jeevarathinam, you gave an impression 
that you would take only five minutes. 

SHRI JEEVARATHINAM: Sir, I will 
take another ten minutes. 

SEVERAL HON. MEMBERS: He 
can speak tomorrow. 

MR. DEPUTY SPEAKER : For ten 
min\Jtes he can speak. The 8~lsiness 

Advisory Committee Report is also there. 

Shri Jeevarathinam, if you. complete 
your speech in five minutes then you can 
speak. 

SHRI R.JEEVARATHINAM: I will 
finish in five minutes. 

MR. DEPUTY SPEAKER: He will 
speak for five minutes. 

MAJ GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Anyway, he is 
here tomorrow. He can speak tomorrow. 

MR DEPUTY SPEAKER : Shri 
Jeevarathinam, you speak for five 
min'Jtes. 

SHRI R. JEEVARATHINAM Yes, 
Sir. 

MR. DEPUTY SPEAKER: Mr 
Jeevarathinam, just a minute. Here is a 
rule which I bring to you notice. 

SHRI R. JEEVARATHINAM: You 
give me only two minutes, Sir 

MR. DEPUTY SPEAKER: Please 
hear me for a minute. The rule says that 
reading a written speech, except with the 
previous permission of the Chair is not 
allowed. If you want to read your speech, 
you should obtain the previous permission 
of the Chair. 

(Translation] 

·SHRI R. JEEVARATHINAM: All 
over the country we find private individuals 
constructing buildings and letting them 
out to commercial estabilshments. 
Whenever such property owners find 
their buildings misused they cannot take 
action against the Idssees. For instance, 
the portioI') of a building is given on rent 
to run a hotel. While occupying the 
portion, the hotelier promises that the 
foods stuff will be prepared elsewhere 
and they will merely be served in the 
premises. But later on they cook there 
itself and spoil the building by way of 
using firewood and charcoal. The building 
constructed at a cost or several lakhs of 
rupees running to crores even are badly 
affected. When the building owner takes 
exception to this and ask them to vacate, 
they immediately rush to courts and get 
'stay orders' readily available to them. 
Even without getting the version from the 
building owners, courts grant them stay 
orders. Such tendency should go. Since 
they are not covered by Rent Control Act 
in the broader serlse of the term the 

*Translation of the speech orginally deliveed in Tamil. 
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building owners are pu1 to great rardhsip. 
This process of long litigation affects the 
property owners. This process should be 
streamlined. Such cases should be 
disposed off within three months or at 
the most six months. You should bring 
about unifrom Act with stipulated rules 
and regulations governing such 
commercial lease deeds. 

So, it is imperative that you should 
put an end to wrong and msiplaced 
interpretation of Land Ceiling Acts and 
the hardships caused to house owners 
and building owners because of the_ 
loopholes in the existing Rent Control 
Act or non-existent rules and regL.:ations. 
I eamestly feel that this new policy 
should give proper guidelines to all the 
State Governments which implement 
these laws. Model Bills in this regard 
should be thoroughly analysed and 
considered by all those connected with 
these things. 

Government employees are 
encouraged to construct their own houses 
and they are extended loan facilities. The 
loan amount so provided is not sufficient 
and that should be enhanced in proportion 
to the available price index. We should 
take into consideration the price rise. At 
the same time total exemption from 
income-tax should be given to government 
employees atleast for the first H ~use so 
constructed for self occupation. Presently, 
they get income tax exemption only for 
tile first ten thousancl rupees. F:>r instance 
if ~~,cy get a loan of thirty thousand 
rupees, the remaining twenty thousand 
or more is treated as income and tax is 
levied on the same. This is an anomaly. 
When you are levying tax on his total 
income which include the money he pays 
as interest for the loan he has taken, how 
is that you are considering the loan also 
to be an income that too a taxable one. 

This should change. Instead you should 
give tax exemption to money spent on 
house building activities and this should 
be extended to people from other sections 
of the society too. This would pave way 
for giving -a boost to the development of 
housing facilities. 

The policy tabled in this House by 
the Hon'bel Minister does not speak of 
ensuring environment protection, pollution 
control and other amenities that are to 
be provided to housing complex that are 
coming up. Basic amenities like drinking 
water and seweragE: should be taken up 
right form the baginning when house 
building activities commence. Growing 
trees towards afforestation around 
residential areas and effective measures 
to check pollution should become an 
inbuilt component in the house building 
activities. Hence I request the Union 
Urban Development Minister to 
incorporate this also in the New National 
Housing policy. 

Now we find more and more of 
private sector companies coming forward 
to construct housing colonies and 
enciaves. They should share the social 
burden and social responsibilities too. 
Otherwise they may leave the local 
bodies high and dry. At the same time, 
private building promoters should be 
encouraged to construct low-cost houses 
to enable poor and the under-privileged 
to go in for them. Tax exemption may 
be given to private sector when they 
share this social responsibility. With all 
these we must continue for some more 
time the free distribution of houses and 
plots to people who live below poverty 
line especially in rural areas. 

I would liKe to bring to your notice 
again the fact that the present Rent 
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Control Act is very old atleast forty five 
years. That time when it came into force, 
our population was just about 40 crores. 
Now, it has crossed 90 crores. The 
provisions of the Act are no more suitable 
to the present conditions. We have 
scarcity of land for constructing dwelling 
units. There are several loopholes in the 
Act. Less privileged people like widowed 
women find many a problem due to the 
cover the lessees get unduly from the 
existing Rent Control Act. It needs to be 
modified pragmatically. So, I request the 
government to consult the Law Ministry 
and the Revenue and Finance Ministries 
of all the State Governments to bring 
about a common Act which could be 
unuormlv implemented all over the country 
as a well co-ordinated and integrated 
social measure. With this, \ conclude my 
speech extending my support to the 
policy. 

BUSINESS ADVISORY 
COMMITTEE 

Forty-fourth Report 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIMENTARY AFFAIRS (SHRI 
MALLIKARJUN): Sir, I beg to present the 
Forty-Fouth~'~report of the Business 
AdviSOry Committee. 

18.15 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 

August 18, 1994/ Sravana 27, 1916 
(Saka) 




